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——

The Lok Sabha met at Eleven of the
Clock

[MRr, SpEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS

Railway Service between Hassan and
Mangalore

*63. SHRI T. R. SHAMANNA: will
the Minister of RAILWAYS be pleased
to state:

(a) whether the Railway Service
between Hassan and Mangalore is
working satisfactorily: and

(b) if not, what steps will be taken
by the Government to make the above
railway work satisfactorily to carry
both goods and passengers traffic?

~ THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b). On the Hassan—
Mangalore line, the ghat section bet-
ween Subramanya and Saklesnpur was
affected by heavy rains during the
monsoon period, June to December,
resulting in land slips and consequent
disruption in train services during the
period.

Remedial measures like soil stabilisa-
tion, providing retaining walls, im-
proving drainage etc., are being uncer-
taken on the Sakleshpur—Subramanya
ghat section, on this line, with a view
to stabilising the section.

3576 L.S.—1
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SHRI T. R. SHAMANNA: Sir, this
line between Hassan and Mangalore is
not working satisfactorily from - the
time it was inaugurated by Prol
Dandavate when he was the Railway
Minister. Mangalore is a big port city.
a fishing centre. A {fertiliser factory
is also there. It has a good hinler
land including rich Western Ghat.
forests and the importance is that there
is Kudremukh Iron Ore project.

Will the hon. Minister say why this
important railway line is not working
satisfactorily? Even before monsoon,
the line was nol working progperiy.
The affected area is Subramanya—
Mangalore line ‘I am told. Will the
Minister now say as to the exact
reason why this line is not working
salisfactorily?

SHRI MALLIKARJUN: Sir, I have
already mentioned that this is a Ghat
section—from Hassan to Mangaiore in
between Subramanya and Sakleshpur
is a ghat section. This being a moun-
tainous area, it has been cut for rail-
way allgnment. The whole strata is
being affected by monsoon, particu:arly
from the month of June to August.
And since the strata is not stabilised,
for these six months, as a precaution-
ary measure, this section is being
closed down. Now, all efforts are bLeing
made for the stabilisation of soi] and
also for improving the drainage and for
providing the retaining walls and so
on and so forth. In the interest of
safety it has been done. The impor-
tant factor has been the transportation
of iron ore which is being deposited in
the Mysore State. Mangalore porf has
been constructed. But, in the interest
of safety, we have to close down this
line. You know that in 1980 there
was a three-hundred inch rainfall,

SHRI T. R. SHAMANNA: Hassan is
connected with very many industrial
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and commercial cities like Bangalore,
Mysore, Bhadravathi’ Shimoga, Devan-
gere, etc. The South Kanara people
are very enterprising people; -ihey
have got interest all over Karnaizka.
At present they are not able to use
this ]ine as this line is not working
satisfactorily and it is not helpful to
them. If this line is properly worked
it would help the people there and
there will be no need for putting in
additjonal taxes by way of increased
freights and fares, every now and then.
The June monsoon has of course affect-
ed this line to some extent. But, I am
sure, there wiil be other reasons 3also
for the unsatisfaclory working of this
line

May I request the hon. Minister to
personally see that this line is work-
ing properly?

Then, Sir, the Bangalore-Salem line
whic® has recently been opened, is not
also working satisfactorily. I reguest
the hon. Minister to see that this line
is made to work properly so that the
people may have convenience for travel
and at the same time the neavy loss
of the Railways may also be pre-
vented.

SHRI MALLIKARJUN: I appreciate
ithe point made by the hon. Member
that the South Kanara people are very
enterprising people. 1 would like to
inform the hon. Member that the Rail-
way Administration is taking all day-
to-day care to see that these lines are
working properly and these are pro-
perly utilised in the interest of trans-
port and movement of goods and travel
ol passengers.

SHRI OSCAR FERNANDES: I would
Ilike to know from the hon. Minister
as to how satisfactorily the line 1is
working at present and whether there
is any likelihood of the service being
stopped during the next monsoon. If
so, what steps are bing contemplated
to be fakén by the Government in this
regard?

SHRI MALLIKARJUN: I cannot
forecast gbout the next monsoon. Al-
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ready the line has been opened: one
goods train has started moving. One
passenger train has also started mov-
ing on this Jine since the 31st of
December.

SHRI A. NEELALOHITHADASAN
NADAR: May I know whether the
Government of India have received any
complaints from the casual labourers
working on these lines regarding the
hardships faced by them? If so, what
action has been taken by the Govern-
ment in this regard?

SHRI MALLIKARJUN: There is no
casual labour working there because
it Is no more a construction activity. It
is a question of maintenance.

SHRI A. NEELALOHITHADASAN
NADAR: There are so many casual
labourers who are working there. I
have myself forwarded some grievances
of the casual l1aboureyrs to the Govern-
ment.

SHRI GEORGE FERNANDES: I have
also forwarded some.

PROF. MADHU DANDAVATE: It is
a question of Gangmen there.

SHRI MALLIKARJUN: Gangmen are
there who are patrolling these lines;
they are jn charge of seeing that the
track is reqularly patrolled and they
are entrusted with this duaty. The
Railway Administration in its turn,.
is taking all steps to help them within
our rules and regulations. All their
interests are being properly looked
into.

#

SHRI NARAYAN CHOUBEY: Is it a
fact that casual labourers work cnly
during construction and they are not
there working on Open Lines and
Maintenance? What is the hon. Minis-
ter stating, Sir? It is not correct.

MR. SPEAKER: Next question. Mem-
bers Absent. Q. No. 66. Shri Ram
Gopal Reddy.



-' % Ofal Answers

New sportg policy

: *66. SHRI M. RAM GOPAL REDDY:
Will the Minister of EDUCATION AND
% SOCIAL: WELFARE be p.eased to state:

(a) what will be the scope of the
benevolent fund for sportsmen and
women under the new sports\ policy;
and

(b) when the scheme will be put into
effect?

» THE DEPUTY MINISTER IN TIIE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL. WELFARE
(SHRI P. K. THUNGON): (a) The

"scope of the Natjonal Welfare Fund
for Sportsmen is envisaged to be as
under:—

—
(i) to provide suitable assislance
p to sportsmen injured during the
period of their training for inter-
national competitions and also duyp-
ing the competitions, depending on

the nature of the injury.

(ii) to provide suitable assistance
to oufstanding sportsmen who bring
glory to the country in the inter-
national field and who are disabled
as an after effect of their strenuous
training or otherwise and to pro-
vide them assistance by way medical
treatment or through grant of
monthiy pension or both, depend-
ing on the merit of the case.

(iii) to administer and apply the
funds to promote the welfare of the
sportsmen generally to alleviate dis-
tress among sportsmen and tneir de-
pendents in indigent circumstances;
and

al

(iv) to do all other things which
are incjdental to the above objects.

(b) The Scheme relating to the Fund
is expected to be notified during the
current financial year.

MR. SPEAKER: Do you take part in
sports now?

-~ SHRI M. RAM GOPAL REDDY: No,
M Sir. But I intend taking part in it. Sir.
I am glad to know that the reply given
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by the hon. Minister is very very com-
prehensive and the Government is pro-
viding all facilities to the sportsmen
and sports-women. But I want 1o
know how many of these people have
been belped so far? Have you got any
figures with you?

SHRI P. K. THUNGON: There is
going to be a new policy which has
just been worked out gnd it is yet to
be notified.

SHRI M. RAM GOPAL REDDY:
How the money is going to be pro-
vided for this purpose and from which
source will it come? Is i{ from the
Central Budget or from some other
sources?

SHRI P. K. THUNGON: So far as the
contribution of the Ministry is concern-
ed, I may state that we have provided
one lakh rupees for one year and five
lakh rupees for the Sixth Five Year
Plan. But this is not the only amount
which will be available for this pur-
pose. We are also going to collect
fund by way of contributions from the
various Sports  Councils, various
States, Public Undertakijngs, Business
Houses, etc.

AN HON. MEMBER: This 15 a very
small amount.

THE MINISTER OF STATE IN THE
MINISTRIES Or EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): Mr.
Speaker Sir, it is a very interesting
guestion. I was wanting him to say
something like this. I would like that
all the hon, Members sitling here would
be gracious enough to contribute some-
thing for this purpose so that the
amount would be doubled.

SHR] NAWAL KISHORE SHARMA:
Sir, it is a suggestion for action.

SHRI M. RAM GOPAL REDDY: Sir.
since the Madam has suggested the
contribution by the Members, I con-
tribute Rs. 1000 to the fund.

SHRI RASABEHARI BEHERA: I
would like to know from the hon.
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Minister whether Government is plan-
ning to improve the standard of sports-
men? If so, what are their plans?

SHRI P. K. THUNGON: Of course,
this scheme is for the jmprovement of
the condifions of the sportsmen and
sports-women.

SHRI JAGDISH TYTLER: Many
sportsmen gre selected in our country
illegible officially they are to be sent
out for certain training. But what
happens is that the officials,
trainees and managers are more in
number than the sporismen
themselves when they go to the
foreign countries. This has happened
recently when Miss Patankar who was
No. 3 in Badminton was selected to
represent Indiy in the Europeon tour.

But because of lack of fund, she could

not go. But there were 9 officiais of
the Sports Federation who went at the
expense of the Federation. When I re-
quested the Federation, they scid that
it was™not my business and if the
sportsmen or sports-women want to go
out, they should rather get in touch
with the Ministry. When a situation
like this arises, what is the role of your
Ministry to help these people who are
No. 1, No. 2, and No. 3 in the country?

SHRIMATI SHEILA KAUL: When a
case like this is brought to our notice.
what we can only do is, to ask these
people to consider this case in a right
manner. . .. (Interruptions).

SHRI JAGDISH TYTLER: : would
only request the hon. Minister, to see
that the number of officials on such
tours is reduced, and then automatic-
ally more sportsmen will te able to

go at the expense of the Federation.

SHRI P. K. THUNGON: It js a sug-
gestion, ... (Interruptions).

MR. SPEAKER: It is for the sports-
men and not for the officials that
should be the deciding factor. It
should be taken care of.

FEBRUARY 25, 1982

mamm 8
*67. » qq W™ WATE 447 :
e A fag o ¢

. T XA Ay I ;AT OFAT
w0 5

(F) 41 9T § FTCATT AT
fer mr @ fir frfcdig =i o= & 6=
3 dEAdE g & afrafad A ag
¢ :

(@) za afems & fawir
FA FF ATCH AT ; AT

(W) #m fresie A O @ 8
T FOET HECAT WL gATAQEIT
T3 IR 1 A1 (223 fFeimiex)
frer 3 ferr (30 1982-83 F awe #
g AT SFIAT FT WA WL T
g W #wAGEaar I Fed & fax
T med &1 fAamm ag age Fa o
fror & e TR X A swe ?

- nid

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA®
MENTARY AFFAIRS (SHRI- MAL-
LIKARJUN): (a) to (¢). A preli-
minary engineering-cum-traffic -sur-
vey for a new B.G. link from Ran-
chi to Hazaribagh Town to Koderma g
to Giridih has been sanctioned and
the survey is in progress. A decision*®
on the project will be taken as soon
as the survey report. has l.een exa-
mined, subject to  availability of
funds. 'S

Y o o1 wovE Swi ¢ ;yewe
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The survey in progress. As soon
as the survey is over, it will be exa-

mined by the Board, .. (Interrup-
tions).
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SHRI MALLIKARJUN: The survey
. (Interruptions).

st W faom@ qeEm : UE
fafret &1 ww 5 wRAr & fF &R
gl JFT g W g F dawE fEar
ST s gEy fafady w1 g wEr
FgaT g % 99 g1 A g | Afeaw
ST, ATT AT 1 G0 ¥ g 9, I G99
T T O o#wg 9 E

()

SHRI MALLIKARJUN: 1 am
giving the correct position. I am in-
forming this august House what exact-
ly the position is today. The survey is
in progress. After the survey is com-
pleted, it will be examined by the
Board, and then it will be subject to
the clearance from the Planning Com-
mission. The construction work will
be taken up...

(Interruptions)
s T faema qrEEw ;o gger wET
FT STATT LT AT AT T HeAT FT o4

der g 7

AR WERD : qH GHAT AT
T g A

(zaeemr)
oY gier qar - owT qfer

WEAN WEWRT ;AT qH O arfd |
(e )

ot g Rat : 4g A% AE g |

(Interruptions)

SHRI SUNIL MAITRA Sir, you ask
him which one is correct, the previous
reply or the present reply. We want
your protection. Are they serious in
the House? (Interruptions). We beg
of your protection,
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MR. SPEAKER: 1 am trying to ask
him on your behalf, but you do not
listen.

SHR1 MALLIKARJUN: Sir, there is
some confusion. Let the Hon. Mem-
bers here know I said that this survey
commenced in 1980.....

MR. SPEAKER: One minute, Mr.
Malikarjun, The question is whether
repeated assurances have been given
in the House that a scheme to lay a
board gauge railway line hetween
Giridih and Ranchi via Kodarama and
Hazaribagh town had\keen included in
the Sixth Five-Year Plan. Whether
this assurance was given or not. Let
us be clear agbout it.

SHRI MALLIKARJUN: At the mo-
ment I don't know whether the assur-
ance has been given or not’

(Interruptions)

MR. SPEAKER: Order order.

SHRI RAM VILAS PASWAN: Sir,
ask the Minister to answer.

(Interruptions)

MR. SPEAKER: Let me handle it.
Why don't you let me handle it?
Don’t you want me to handle this

question? Don't you want to get the
~facts? /

Mr. Sethi, wou.d you like to ex-
plain on this? I want the answer be
made explicit, When 1 was going
through the papers this morning, 1
came fo know that this has not been
answered. You please explain now.

THE MINISTER OF RAILWAYS
(SHRI P. C. SETHI): I can explain
only this much that now an engineer-
ing-cum-traffic survey is in progress.
The preliminary survey is over.

MR. SPEAKER: My basic question
still remains ynanswered—whether the
assurance was given or not.

SHRI P. C. SETHI: Sir, that I will
have to check up.
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MR. SPEAKER: This should have

been checked up. I defer this guestion.

SHRI RAM VILAS PASWAN: Sir,
have you postponed this question? .

MR. SPEAKER: Yes.

Proposed meeting of Developing
Countries

b
68. SHRI B. V., DESAIL:

SHR1 GHULAM RASOOL, /
KOCHAK:

Will the Minister of EXTERNAL
ATFTFAIRS be pleased to state:

(a) whether it is a fact that Prime
Minister of India has called the con-
ference which is aimed at evolving a
consensus among the developing coun-
tries of Asia, Africa and Latin
America and North-South Dialogue;

(b) if so, whether nearly 235 coun-
tries have so far agreed to parlicipate
in the conterence;

(c) whether it is also a fact -that
China has been invited as a special
invitee to attend this conference; and

(d) if so, subjects likely to be dis-
cussed?

THE MINISTER OF EXTERNAL

12

AFFAIRS (SHRI P. V. NARASIMHA

RAO): (a) Yes Sir. At the initiative
of the Prime Minister an informal
meeting of senior officials of some
Asian  African and Latin American
countries was convened in New Delhi
from February 22.—24, 1982 The main
purpose of the meetling was to provide
an opportunity for taking stock of the
situation in regard to North-South
issues and to discuss opportunities &
perspectives for South-South Coopera-
tion. N

(b) and (c). 44 countries participal~
ed in the conference. This included
China which was a special invitee.

(d) Major subjects discussed were
Global Negotiations, Food, Energy,

[
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Financial Flows, Trade and South-
South Cooreration.

SHRI B. V., DESAI: Sir, it is quile
some time since the guestion on was
asked. In the meanwhile, the Con-
ference hag taken place and yesterday
it concluded.

At the outset, our Prime Minister
deserves appreciation and congratu-
lations on behalf of this House for the
nine-point Charter which she enun-
ciated thereby giving a direction to the
Conterence,

Seacondly, for the first time in con-
temporary history Indig and China
were on one Platform pointing their
fingers at some developed countries
for not cooperating in the North-
South dialogue, These are the two
‘things which we have to take note of.

Now coming {o the point, Sir. I would
like to ask the Hon. Minister with
regard to different issues which were
discussed in the Conference, what are
‘the concrete results, beneficial bilate-
rally and multilaterally to ‘developing
countries with regard to North-South
-dialogue and the cooperation between
the South-Scuth countries?

SHRI P. V. NARASIMHA RAO: Sir,
the Conference concluded only yester-
day evening. There was a summing
up by the Chairman—which is contain-
ed in g document which was under pre.
paration over-night and has been

«g recéived just an hour ago, I have it

"

with me. While we would naturally
take some time to analyse, examine
and be in g position to comment on it,
I would for the information of the
House, give 3 few points which came
out prominentl, from the -delibera-
tions: i
(1) Congensus to work for launch-
ing of global negotiations when the
resumed session of the U.N. General
Assembly starts on the 16th of
March 1982;

(2) Agreement that efforts should
be made concurrently o acheive pro-
gress. in critical areas such as food,
energy trade and financial flows.

\

(3) Agreement for initiative on
energy affiliate;

(4) Additional lending by World
Bank on energy;

(5) Understanding that a concert-
ed and coordinated approach and
effort by developing countries
through initiatives at a high political
level to resist negative developments
in the IDA and to secure under-
standing &t political levels in the
donor countries;

(6) South-South cooperation which

could be classified intp three sec-
ions—
’ (a) Proposal wil] be examined
about a multi-lateral finance facili-
ty for  ECDC. This proposal was
put forward by India and has been
accepted. This facility is meant for
pro-feasibility, {easibility and con-
sultancy services;

(b) Proposal will be submitted
for suitable financial institutions on
business-like terms for joint ven-
tures; and

(¢) More effective implementa-
tion mechanisms for Caraca pro-
gramme of cooperalion between
developing countries,

L
This is the gist. But we will have lo
examine al] the recommendations and
the details of the deliberations.

SHRI B. V. DESAI: The Conference
has gone through different subjects
which are of interest for the develop-
ing countries. With regard to certain
subjects on which they have come to a
conclusion, the hon. Minister was pleas-
ed to state things just now, in brief
But as the subject is very important,
and it covers a very vital aspect of
the developing countries, may I ask the
hon: Ministér to come with a detailed
slatement om this subject, so that the
House may be given a chance tg hear
him on those matters?
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SHRI P. V. NARASIMHA RAO: 1
have no objection in making a state-
ment, but I believe the Demands for
Granis are coming up and that will be
the proper occasion when I could have
the benefit of the views of hon, Mem-
bers also, and pe in a position position
tc respond.

SHRI GHULAM RASOOL KOCIIAK:
The developing countries were unani-
moys in asserting and demanding inter-
national economic cooperation, to
develop collective self-reliance to face
their ever-mounting problems. The
developed counfries were unanimous
equally to express their atitudes. India
has had the prestige of giving new
concepts of international order, and
new concepts of political theories to the
world, One of them has been the policy
of non-alignment, When we started
with this policy of non-alignment, we
had to face terrific trouble on the
world front, but we faced it. To-day,
non-alignment is a realily and identity
in iiself. thereby we have shown to
the world where we stand. We know
how to go ahead. Knowing now the
attitude of the developing countries to
come together, to have this economic
international Order set right and also
ihe attitude of the developed countries
ithet they do not want us to ahead, may
1 know the attitude of the Govern-
ment in this regard? Does the time
not demand from us that we should
meet these same challenge, as we had

mei when we were going ahead with

{he non-alignment policy?

SHRI P. V. NARASIMHA RAO: 1
entirely agree with what the hon, mem-
ber hag said and the parallel which he
has quoted is also relevant, I have al-
redy informed the House of the gist
of the deliberations and I agree that
the determination which is reflected in
the deliberations is the same as the
hon. member has referred to.

SHRI MADHAVRAO SCINDIA: The
hon. External Affairs Minister in his
customary manner in his initial ans-
wer has left very little to be asked. I
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just want to have a re-clarification. Ig
it an established fact therefore that
the multi-lateral financing facility pro-
posal has peen accepted? (2) Has the
principle of evolving a common star-
tegy on future global negotiations also
been accepted? (3) Hag the principle
of adopting a common approach on the
establishment of an energy affiliate
to the World Bank been also accepted?
If the answer to all the three points is
yes, then you have left only one more
clarification to ask from you and that
is: has any agreement been reached on
trying tu curb protectionist tendency
amongst the South countries as an ini-
tial step towards greater understanding
in trade for futural benefit and pro-
gress?

SHRI P. V. NARASIMHA RAO: On
the finanring facility, let me make it
clear that it is meant for pre-feasibility,
feasibili‘y and consultancy services.
Now, if we start with this it will go
a long way in opening up more avenues
of cooperation, and as we go along, it
would be possible to organise ECDC on

‘=.g mMOre sound pasis. Now, about the

energy affiliate the word affiliate is
generally associategd with the World
Bank. The idea of the World Bank
energy affiliated is there, I mean it has
its own importance and it is being
considered. But what is meant here,
as far as I could gather, is a facility
or an institution or some famework
which helps the developing countries
themselves to create conditions for help-*
ing each other in the area of energfv,
This is what is presumably understood
here. Now, about the global negotia-
tions and the common approach, I be-
lieve that both the idea of a common
approach and concerted effort have
been accepted by the Conference.
About the last point raised by the
hon, member, I am. afraid, I will have
to wait until we make 5 through
study of thig document.

SHRI SATYSADHAN CHAKRA-
BORTY:. The Minster hag already ex-
plained the purposgs of the Conference
and we know that particularly thes wes-
tern imperialist countries have al-
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ready declared an economic war on the
developing countries. It was our
Prime Minister who said in the Confe-
rence that these imperialist countries
were working, particularly the United
States of America, throun IMF and
the World Bank. If my memory ser-
ves me well, I pelieve jt does, she said
that now the IMF is demanding struc-
tural changes for the recipient count-
ries, I am quoting from The States-
man. She said that we were compelled
to accept these terms, though in the
House she denied that the Govern-
ment compelled to accept these terms.
Now, was his question discussed in
the Conference of the developing
nationg and was there any consensus
as to how to fight these policies of the
Western developed capitalist countries
to impose their economic and political
system on the developing countries?

SHRI P, V. NARASIMHA RAO: As
I said, I have given a few points which
prominently emerged from the discus-
sions. I do hbelieve that the aspects

referred to by the hon, Member came ~

up for discussion. But I will have to
go into the details of the deliberations
in order {0 be able to give a clear and
definite reply,

SHRI MAGANBHAI BAROT: The
hon. Minister, in the reply has given
an exhaustive list of what hag been
offered. May I kngy from him whe-
ther in the Conference it was consi-
dered that these countries which have
gathered together are righ in mines and
minerals and in the process therefore,
they can utilise their mineral resourceg
and they can themselves help each
other, and in doing so whether it was
thought that OPEC countries also
would be attracted to this gathering
thereby creating a situation of raising
the funds among the countries them-
selves?

SHR] P. V. NARASIMHA RAQ: Thig
is the essence of ECDC and the OPEC
countries, represented at the Con-
ference. 1. presume that all these
aspects did figure in the discussions.
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Spurt of Quacks in the Country

*69. SHRI BAL KRISHNA WAS--
NIK: Will the Minister of HEALTH.
AND FAMILY WELFARE be pleased.
to state:

(a) whether the Government are-
aware that there has been a spurt of
quacks in the country;

(b) whether this hag created g great
problem* and

(c) what steps 1ihe Government
have taken against the offenders who
have been exploiting the jgnorance of
the people?

THE MINISTER OF HEALTH AND*
FAMILY WELFARE (SHRI B. SHAN--
KARANAND: (a) to (¢). Government
is aware of the problem of unregister--
ed persons practising mediciﬂne in the-
country. The State Governments have-
been advised, from time to (ime, to-:
take appropriate steps in the matter,

SHRI BAL KRISHNA WASNIK::
Many a t{ime we see newspaper reports
from which we find that many people
have been adversely affected by the-
treatment of the quacks, It has also
been found that not-.only uneducated

quacks, but people who ahe working in:

this country ip various parts of the:
counfry where the teachers are not
sufficiently experienced, and less intelli--
gent students get admssion into those-
institutions because of the capitation
fee and donation, and therfore the turn
out is not of the standard qualily re--
quired of g medical practioner. All this
leads not only to uneducated quacks
but also even to well-trained gnd edu-
cated quacks, and therefore it harms
the health of the nation. May I know
from the Minister the enormity of this
situation and if so what action the-
Government are going to take?

SHRI B. SHANKARANAND: The-
hon, Member is asking about a matter
about which perhaps he himself js not
clear, Because; he says that there are
educated quacks and uneducated
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quacks. I thought that he has asked
the question with reference to those
people who are practising medicine in
all the systemg and those who are not
registered and recognised or do not
find their names in the State registries
and Central regisiry. In view of this
undersianding I gave the reply to the
House. Perhaps now he is talking
about the quacks who agre trained and
gualified and all these things make it a
very complicated question. I do not
think I will be able to find an answer
-for it.
MR. SPEAKER:

ranswer!

Quacks have no

SHRI BALKRISHNA WASNIK: 1
would have been glad had the Minister

replied to my question which he has -

understood. . (Interruptions) In view
of the enormity of the problem and in
view of the fact that medical facilities
are not available in many parts of the
country because of their distance and
because so many qualified doctors are
not available to go to all those places
as a result of which quacks come up
there, may I know whether the Gov-
ernment have any scheme like mobile
dispensarieg or something like that, so
that the medical fgeilities can reach
‘the far-off places and the number of
quacks could be reduced?

SHRI B. SHANKRANAND: So many
registers are maintained by the States
and the Centre under the Medical
Counci] Act, Homoeopalhic Act, Ayur-
vedic Act, etc. and the doctors have
regisiered themselves. He does not
-ask any question aboul people who are
practising without getting themselves
revistered or recvognised wunder the
various Acts. He talks abaut quacks,
“The dictionar, meaning of quack is a
man who pretends to know about a
subject, especially medicine and medi-
cal gkills. though he does not know it.
We go by the diclionary meaning.
Perhaps it applies to those who are
also qualified. From that angle, I say
thers aré many people who are edu-
cated. wlo are qualified, but still do
mnot{ know the subject and do not have
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practice. On the other hand, there
are people who are not educated, who
are not qualified; but for generations
they have many miraculous medicines
with them and peodple go to them for
treatment. (Interruptions). He is
asking Government {s ban those
quacks. No law which has been pas-
sed by this Parliament or Slate legis-
latures has defined quacks in medical
terms. There is no law, TUnless there
is something, no legal action can be
taken.

DR. VASANT rKUMAR PANDIT:
The ° Minister is trying {o _avoid a
straight answer. It is common know-
ledge and in the papers, particularly
vernacular press, advertisements ap-
pear from persons who are not regis-
tered, Advertisements from institu-
tions also are there. They give false
degrees, fictilious degreeg and the com-
mon man who is ignorant is gtiracted
to these people without taking the
paing to check whether he is really
registered or not. They even give
some fictitious register number, May
I know whether the Minisler would
establish a cell either in the Home
Ministry or somewhere fo scan these
advertisements and find ou?! whether
those persons are registered or not and
save the poor people from heing un-
necessarily harassed and given wrong
treatment?

(Interruptions)

SHRI B. SHANKARANAND: I wish
to inform the House that the Petitions
Committee of bo!p Lok Sabha and
Rajyg Sabha have considered this
matter of unregistered medical practi-
tioners to such an extent that the
sympathies of the Petitiong Committee
are very heavily in favour of these
quacks., They hove suggested to the
Government that we should Dbring
some form of law to protect these
people.

WEAN WEES : a7 BT §IA
HIDT FTEATH TIT 30 |
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PROF, _ MADHU DANDAVATE:
He is casting aspersions on the Peti-
tiong Commitiee.

SHRI B. SHANKARANAND: Not
.at all because I do not call them
quac}(s.

We have circulaled the suggestions
made by the Petitions Committec to
various State Governments that they
can enact some form of a law in or-
der to see that tlese people are not
harassed: But there are - divergent
views on it. Many States have favour-
ed it and many others did not- fa-
vour it. Maharashtra and. Kerala
have already enacted laws to*regu-
late and register such people. But
many States are resisting it.

The hon. Membar has asked me to
take action against the fake doctors
who are selling medicine and mis-
-guiding the peodle through advertise-
mants. Taking action ggainst such
persons dosz not come  within the
purview of the Health “Ministry.

DR. KRUPASINDHU BHOI: The
Minister has pointed a rosy picture
in reply to Mr. Satyanarayan Jatiya’s
question by saying that one health
guide per 1000 population and one
primary  health centre per 30,000
rural population and in hilly area per
20,000 sopulation will be provided.

We have to protect the health of
the poorest of the poor as embdhasiz-
ed by Mahatma Gandhi. Basing on
this view, the reply given by the hon.
Health Minister is controversial. The
meaning of the word ‘quack’ is plain
and simple, It means a person who
is not a registered medical pracli-
tioner. During the Janata Party
regime, the ex-Health Minister pro-
duced lakhg of quacks in villages. We
call them in the villages by the name
©0f Raj Narain’s Doctors. Our Govern-
ment+ has changed their names to
health gpides. These are the per-
sons who are doing quackery. What
are the concrete steps that the hon.
Health Minister is going to take to
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curb quackery by non-regisered me-
dical practitioners? In order to save
the lives of teeming  millions, will
the hon, Healih Minister pring for-
ward | comprehensive Bill- before the
House to curb quackery? At the
same time, will he be able to im>le-
ment in the Sixth Five Year Plan
itself the rosy picture presented by
him a few minutes back?

SHRI B. SHANKARANAND: I
have already answered all these ques-
tions. But I wish to say one  thing
that the village health guide that I
have introduced, is not a quack at
all.

q Ao TAo TFHA ;| WY HA-
Ao gfiewad @ &9 &% § &
AFT 4T T SETAIAT ] & T @A
97 g0 &, 39 9% T 7 oA f@aisg
o § AT AT qT qaE wo g,
9Iq w3gedteE foad g ?

e F RIVIL © MT qTE AT
%4T; ag A AT ARG BT

Depoliticalisaton of University Cam-

puses
~—
+
*71. SMT. GEETA MUKHER-
JEE:
SHRI SURYA NARAYAN
SINGH:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to s.ale:

(a) whether Government's atten-
tion has bheen drawn to the news
agency reporis about the suggestion
made by the Chairman of the Uni-
versity Grants Commission for the '
depolificalisation of universily e¢am-
puses throughout the country {g pre-
ven. lawlessness and violence; and

(b) if so, the main proposals made
by the Chairman, U.G.C. to achieve
this goial and Government’s reaction
thereto?
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THE MINISTER OF STATE OF
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b). In an interview with
the correspondent of a news agency,
the Chairman, University Grants
Commission, had, in response to a
question observed that the incidents
of violence and jndiscipline could be
reduced if the University campduses
are depoliticalised.

The Chairman, University Grants
Commission, has not made any’ pro-
posals as such and the questlon of
Government’s reaction thereto does
not arise.

SHRIMATI GEETA MUKHERJEE:
Even though the Chairman of the
University Grants Commission. ha%
not made any concrete proposal, still
the question of Government’s reac-
tion with regard to those observa-
tions arises very pertinently because
she happens to be the Chairman of
the University Grants Commission.
In hoth sides of the House here there
are members including my poor self,
who have trained themselvesg in state-
manship from college unions for years
and years. For the effective function-
ing of the college unions, they have
to take up political issues of national
interest, and that has always been
in the interest of the nation as a
whole. So, any attempt to de-poli-
ticalise the unions will be a grave
threat to the future of Indian states-
manship. That is why I say that this
should have a  positive reaction on
the part of the Government. In view
of the statement publicly made by the
Chairman of the University Grants
Commission, will the Ministry
take it up with the Chairman, stat-
ing their views clearly, and whether
those views will include the sugges-
tion that the democratic rights and
the democratic way of functioning
of the college wuniong should be en-
hanced and that no attempt should be
made to settle them?

SHRIMATI SHEILA KAUL: As I
have mentioned before, on the Tth
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January a staff reporter had an in--
terview with the Chairman of the
University Grants Commission and
he had asked a few questions. One
of the questions wag about the steps
fo"be taken to curb the rising inci-
dence of violence and indiscipline
and, in response to that, the Chair-
man of the UGC made a few sug-
gestions, One of her suggestions to-
curb violence and jndiscipline was:
that electiong and other activities of
such a nature should take place in a
different manner, because now lakhs
and lakhs of rupees are spent during
the elections, tempers rise high, creat--
ing very long term bad relations bet-
ween the students, She never meant
that the political aspects of the stu-
dens should be curbed. There should
be political gwareness among the stu-
dents but, for the purpose of bring-
ing about peace in the educational
institulions the approach to elections:
should be slightly different, that is .
what she meant.

SHRIMATI GEETA MUKHERJEE:

I have to say that the reply of
the Minister =~ does mnot take full
cognisance of the statement
made by the Chairman of

the UGC. That gstatement po-
sitively says that, according to her,
instead of elected student’s unions,
there should be nominated student
bodies. So, her prescription is de-

—=vpoliticalising. I would like to know:

the Minister’s positive reaction to
this idea.

SHRIMATI _ SHEILA KAUL:
The Chairman of the UGC has said
that cognisance should be taken of
the students who are best in  their
studies. ... (Interruptions) Let me
finish the answer and then further
questions can be put. She said that
it would be worthwhile for us to
have the best candidates, She had
suggested it to the reporter, not to
us. It was between the newg paper
Reporter and the Chairman., She has
said. (Interruptions).

SHRI SATYASADHAN CHAKRA-
BORTY: What do you want?
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SHRIMATI SHEILA KAUL: It
is her suggestion to the Reporter. It
has not come to ug and there is no
specific proposal from us. How can
‘we take cognisance of that? (Inter-
ruptions).

SHRIMATI GEETA MUKHERJEE:
It has come to the floor of the
House. How can you not give any
Teaction?

SHRI NARAYAN CHOURBEY:
‘There is no reaction of the Govern-
ment. She would not commit,

DR, KARAN SINGH: The question
really is with regard to the U.G.C.
Chairman’s reported statement about
de-politicalisation. Dr. Madhuri Ben
Shah who is the Chairman of the
UG.C. is a woman of great wisdom
and undersianding. I do not think it
is a question of disenfranchising the
students. I think the question is the
way lot of university elections are
now undertaken. Lakhs of rupees
are being spent upon the electioneer-
ing. It is even- more turbid than
the Assembly election. Surely that is
not the real meaning behind the stu-
denis  representation. I think the
point here is the way it is being done.
The students have to be politically
aware and politically active, They
are the ecream of this society. They
are the hope of the nation. But fhat
does not mean that all the mal-prac-
tice; which we find in our electoral
system should also be introcduced in
the university. I think it is important
that there should be a national- con-
sensus on thig issue. I would sug-
gest that \insteacl of taking an apolo-
getic and negative issue as the Minis-
ter seems-to be doing, there should
be  positive move to bring about na-
tional consensus-on this question of
students representation in the wuni-
versity. You can come to a system—
for example, indirect election, partial
election. It is not necessary that you
have 40 have the same situation here.
But the point js this—sftudents union
must really reflect the genuine view
and not only the pressure of various
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political groups. I would suggest that
the Government should react more
positively in this manner and come
forward with the idea of naticm.al con-
sensus also. }

SHRIMATI SHEILA KAUL:
This is not for the first time that the
Chairman of the U.G.C. has made
these views of her's public, My hon.
friend will recall that even Kothari
Commission had made this suggestion
and even the Vice Chancellor, Delhi
University had a Committee hcaded
by Shri Khosla who had recommend-
ed a few things which were accepted
by the University and Shrimati Ma-
dhuri Ben Shah hag never said that
there should be no election there.

SHRI RAJESH PILOT: What I
have felt in the last few years of my
political life is that this politics- - is
getting too deep rooted in the edu-

cational inst'tutions, Some of the
political parties have been surviving
on thesz instilutions. Is the Govern-
ment going {o take a decision {o debar
politiciang from doing anything with

the educational institutions in future?

SHRI NARAYAN CHOURBEY: This
is exactiy what Shri Pilot wanted to
do before independence,

SHRI RAJESH PILOT: All prob-
lems will be solved in the university
if you debar the politicians from do-

ing anything with the institutions.

(Inerruptions)

ISWERS TO
TIONS

WRITTEN A QUES—

Steps to Prevent Railway Accidents

#*64. SHRT SATYENDRA "'NARA-
YAN SINHA;
SHRI E. BALANANDAN:

Will the Minister of RAILWAYS
be pleased to state:

(a) Whether Government have ini-
tiated any fresh  steps to prevent
railway accidents; and
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(b) if go, the details thereof

THE MINISTER OF STATE IN
THE MINISTRY OF RAILWAYS
(SHRI C. K. JAFFAR SHARIEF):

(a) and (b). Prevention of acci-
dents is a continuous process. In view
of a number of accidents in the re-
cent past, massive accident prevention
efforts have been put in. To inculcate
grealer safety consciousness amongst
railwaymen at all levels, inspections
have been intensified and two high
level roving teams comprising senior
administrative grade officers of vari-
ous departments have been appointed
to meet cross section of field workers
for immediate rectification of lacunae
that may exist in any area. Senior
Directors of the Railway Board have
been specially nominated to coordi-
nate the work of these teams. To
achieve fullest involvement of the
workers, discussions have been held
with Federation of railwaymen and
also with staff of various disciplines
at grass roots level. Utmost attention
is being paid to bring up the main-
tenance of assets viz., coaches wagons.
locomotives, railway {rack, signalling.
etc.

A number of safety devices, viz,
track-circuiting, axle counters, track
recording and oscillograph cars, ult-
rasonic flaw detectors and sophisticat-
ed signalling systems are being pro-
vided. Breathlyser tests have been
introduced for engine crew and diesel/
electric locos have been fitted with
flasher lights to warn driverg on ad-
joining track in case of emergency.
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UF ArE arer owmEEr & for e
ST qTer 911 AT T NTAiHE e
At fargf T s FwRl 6 i
fafreeamif & sos [t glawd
&aT

T UHFT oIy qAHT ¥ A9
qTET & 1T qTT WG iAE @ desi
¥ wgfa s foy e &ad -
yfeeror, ofEre Fegmor ¥ g€TQ
et & famaw, faerfaa ‘o &1 o
TAT T F FHT § JAG qGT @A
farer o= Tl afcat o€ wfaa g )
T wfy gt #v &ar & foy a s 7€ g

Wagons for bonafide industrial units

*72. SHRI RASHEED MASOOD:
Will the Minister of RAILWAYS be
pleased {5 state:

(a) whether it is a fact that while
a large number of applications of
bonafide industrial units, sponsored
by the approved authorities are unable
to get sufficient wagons for transpor-
tation of coal the non-sponsored
Units manage to get the required
number of wagons for loading of
goods, including coal;

(b) if so, what is the existing says-
tem and criterigl for allotment of
wagons and What is the persentage
of wagong allotted to industrial units
sponsored by the approved authori-
ties and to the non-sponsored units
as against their requirement during
thé last one year; and

(c) what measures are contem-
plated by Government to mitigate
the hardship being faced by the
genuine industrial units in' the mat-
ter of allotment of wagons?

THE. DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND DEPARTMENT OF PARLIA-
- MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) No. Wagons are

“allotted for loading of coal from

colliery sidings only {p = consumers
duly sponsored either by the Central
sponsoring -authorities or by  State
Governments,  However, there are a
few  cases where some parties have
obtaind Court orders for movement
of coal wagons from road side sta-
tions. These are being contested
vigorously in various High Courts and
in Supreme Court by the Railway
Administration.

(b) The Director Movement (Rail-
ways) based at Calcutta the States
and Central sponsoring authori-
ties in October every year in-
dicating the ceiling limits for each
category of coal consumers. The
sponsoring authorities then recom-
mend quotas for each consumer for
the coming calendar year. The quo-
tas are examined and accepted by
Director Movement (Railways) with
modifications as necessary, who then
issues canctions to all concerned. The
allotment of wagons is made against
these sanctions keeping in view the
priorities, decided by the Central
Government and availability of coal.
No allotment is made in favour of
non-sponsored units, except where
there is an order from a law court.

(c) More coal will be made avail-
able to the industrial units as and
when the availability of coal a+ rail-
heads improve further,

Rejected Dressing py U.K. Government
supplied to Indian Hospitals

*73. SHRI JAGPAL SINGH: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government are aware
that the export rejects from consign-
ments of dressings infected with gan-
grene tetanug and botulism ordered to
be burnt by UK. Government have
been finding its way to Indian hospi-
tals;

(b) if so, whether Covernment made
any inquiry to find out how rejected
dressing were supplied to the Indian
hospitals; and
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(¢) if so, the details thereof staling
the action taken by the Government in
the matter?

THE MINISTER OF HEALTH AND
_FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) The Government
are not aware of any reporis to the
~effect that Surgcal Dressings rejecied
by UK, Government have peen {inding
~theiy way in Indian hospitals,

(h) and (c¢). Do not arvise,

_Poor performance of Indian Sports-
men in International Comryetitions

*74, SHRI MOHANLAL PATEL:
SHRI NAVIN RAVANI:

© Will the Mnister of EDUCATION
AND SOCIAL WELFARE he pleased {o
state:

(a) whether it is a fact that distress
over the poor performance of Indian
Sportsmen in International competition
was expresed in Bangalore recenily
during the foundation laying ceremony
of National Institute of Sports, South
Cenlre;

(b) iy so the factg thareof; and

(c) the action taken by Goverrment
in this regard?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) Yes, Sir.

(b) Yt was mentioned that the Ger-
man Democratic Repuhblic. with a
population of 17 million had atlained
the second place in the last{ Olvmpic
Games, while the performance of India
in the field of sports generally left
much to bhe desired.

(¢) Participation in international
competitions and performance of the
Indian sports teams in them is prima-
rily the responsibility of the Indian
Olympic Association and the National
Sports Federations/Assaciatinns, which
are autonomous bodies, The Govern-
ment nevertheless gives all possible as-
gistance to them, w'thin the resources
available, in the matter of grants and
also arranges for coaching and train-
“ing of national teams through the
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National Institute of Sports, Patiala, In
Particular Special Coaching and {rain-
ing arrangements have been made 1o
prepare Indian teams for patticipation
in the forthcoming Asian Games-1982.
The Government alsp assists the Stale
Governments in the promotion of
sports,

News jtem daption&d Get Pregnant,
loss House Surgeon Job’

*75. SHRI NAWAL KISHORE
SHARMA :

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Goveraoment's attent‘ion
has been drawn to a news ilem appe-
ared in the Hindustan Times dated
3rd February, 1982 uader the caption
‘Get pregnant, loss house surgeon job’;

(b) if so, the facts thereol;

(ey the - number of Ilaly doctors
whose services syrere terminated on
this account during the last two years;
and

(d) the basis on which the Ministry
had given such permission to the hos-
pital?

THE MINISTER OF HEALTH AND
FAMILY WELFARMR(SHRI B. SHAN-
KARANAND): _ (a) Yes, Sir,

(b) to (d). The institution has not
terminated the services of apy Junior
Resident (I year) during the last iwo
years. The insiructions issued in 1977
in this regard are being reviewed.

Talks with Bangaladesh
*76. DR. KRUPASINDHU BHOI:
SHRI AMAR ROYPRADHAN :

Will the DMinister of EXTERNAL
AFFAIRS be pleased to state: ‘

(a) whether senior officials of India
and Bangladesh met in January, 1982
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for talks on  outstanding bilateral
issues; and

(b) the progress made in the talks
and the results achieved, if any?

THE MINISTER OF LXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQ): (a) and (b), Following the deci-
sion taken during discussiong between
the Bangladesh Foreign Minister and
myself at New Delhi from September
11 to 13, 1981 Secretary level talks were
held from January 13 to 15, 1982 at
New Delhi between India and Bangla-
desh on some outstanding bilateral
issues, Talkg at the Secretaries level
was preceded by technical level talks
at the level of Additional Secretaries
from January 9 to 12 on New Moore
Island and on the delimitation of the
maritime boundary.

2. It was for the first time that de-
tailed and substantive discussions were
held on New Moore Island between the
two Governments In conformity with
the'r mandate, both sides agreed to
discuss this matter again at an early
date in the light of the additional in-
formation made available and afler
an indepth examination thereof on the
basis of relevant facts and principles.

3. On delimitation of the maritime
boundary the Bangladesh and Indian
delegations reviewed their respective
positions on the issue and decided 1o
continue the dialogue with a view to
reaching- a mutually acceptable solu-
tion. '

4. The termg of lease in perpetuity
in respect of Tin Bigha were discussed
at the level of Secretaries. No final
agreement on lease ‘erms was reached
at this meeling. Discussions between
the two Governments on thig subject
are excepted to continue,

3576 L S—2

Fund {o carry on the work of Second
Hooghly Bridge

*77. SHRI SYED MASUDAL
HOSSAIN:

SHR] ZAINAL ABEDIN:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether he assured the West
Bengal State’'s Minister for Urban De-
velopment that he would reques!{ the
Finance Ministry to grant a further
sum of Rs. 3.3 crores to carry on work
of the Second Hooghly Bridge till the
end of the current financial year:

(b) if so, result thereo!f: and

(c¢) steps taken by the Government
to release the amount as early as
possible?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KE-
SRI). (a) No, Sir.

(b) Does not arise.

(c) Owing to financial constraints it
has not been possible to release so far
any additional amount for the bridge
in question over and above Rs. 12
crores already released for this project
during 1981-82

News Item Captioned “Sorry State of
Safdarjung Hospital”

*78. SHRI CHANDRADEO PRASAD
VEMRA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to stale:

(a) whetheyr attention of the Govern-
ment has been drawn to the news ap-
pearing in the Indian Express dated
22nd January, 1982 captioned “Sorry
state of Safdarjung Hospital”;

(b) whether Governmert are aware
of the apathy of the doctors towards
patients in the Emergency Ward where
patients have to wait for hourg to-
gether without medica] care;
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(c¢) whether it is a fact that palients
who need blood are not admitted in the
hospital at night;

(d) whether it is also a fact that
bath rooms are dirty; and

(e) if go, the specific steps Govern-
ment are laking o remedy the situa-
tion?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B, SHAN-
KARANAND): (a) Yes, Sir.

(b) Doctors in the Emergency Ward
are doing their utmost to provide
needed patient care,

(c¢) No, Sir.

(d) The Hospital Management strives
to keep the bath rooms as clean as pos-
sible, given the over-crowding to which
this Hospital ijs subject both from
patients and their relatives.

(e) Government is fully alive to the
need for efficient functioning of their
hospitals and, in varticular about the
Emergency Departments., Efforis are
constantly afooft to improve such ser-
vices,

Manufacturer of Gentry Cranes for
Containey Handling

=79, SHRI AJOY BISWAS:
SHR] E. XK. IMBICHIBAVA:

Will the Minister of SHIFPING AND
TRANSPORT be pleased to stale:

(a) whether some public sector un-
dertakings have jndicated their ywilling-
ness to manufacture gantry cranes
used in container handling;

(b) if so, details of the sa’'d propo-
sals;

(¢) whether the Industry Ministry
has any favourable inclination in this
respect; and

(d) i¢ so, details thereof?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHR]I VEEREN-
DRA PATIL): (a) gnd (b), In response
to the tenders invited by the ports for
purchase of gantry cranes, offers were
received from Jessop & Co. Ltd. Brai-
thwaite Co. Litd. gnd ‘Garden Reach
Ship-builders and Engineers.

(c) and (d). The Department of
Heavy Industry had foured placing
of an order by Madras Port for supply
of gantry cranes on Jessop & Co, Lid,
Calcutta. Recently, the Madras Port
Trust have placed an order for pur-
chase of one ganiry crane on them,

National Permits Allotted for Trucks
And Tourist Cars

*81, SHRI PIUS TIRKEY: Will the
Minister of SHIPPING AND TRANS-
PORT be pelased to lay a statement
showing : —

(a) total number of National Permits
allotted for trucks and teourist cars and
the number of licences issued to Sche-
duled Castes and Scheduled Tribes;
and

(b) the number of licences issued

to Cooperative Societies of Scheduled
Castes and Scheduled Tribes?

THE MNISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM XRKE-
SARI): (a) and (b). The Cenfral Go-
vernment has allocated 16,000 National
Permits for trucks and 5,150 for All
India Permits for tourist cavs for grant
by the States/Union Territories in a2c-
cordance with {he ©provisions of the
M.V. Act. The nrovision for reservaticn
in favour of Schadulad Casteg and
Schedled Tribes was made in respect
of Nat'onal Permits through an amend-
ment to the Motor Vehicles Act in 1978,
Similar reservation ia respect of Al
India Tourist Permits have not been
sn far made. The Min'stry proposes to
seek amendment of the V..V. Act tn
nrovide for reservation of All India
Tourist Permits for tourist cabs and
tourist buses for Schzduled Castes/,
Scheduled Tribes. The process of
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allotment of national permits by State
Governments/Union Territory Admi-
nistrations to the applicants including
those belonging to SC/ST communities
is in progress. The reservation of per-
mits, accord'ng to the Act, has to be
in the same ratio as far appointments
made by direct recriuitment to the pub-
lic serices in the State,

As hasg been explained in the prece-
ding para the total picture about allot-
ment of National Permits and All India
Tourist Permits in favour of varicus
categories and Co-operative Societies
will be available only after the quotas
allocated to the State Govts. U.T. Ad-
ministrations in accordance with the
provisions of the M.V. Act have been
issued to eligible applicants
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Passenger Train petween Cuttack and
Berhampur

693. SHRI K. PRADHANI1: Will the
Minister of RAILWAYS be pleased to
stale:

(a) wheher Government have a pro-
posal for the introductisn of a passen-
ger train between Cuttack and Berham.-
pur of Orissa;

(b) if so whether such proposal is
likely to be laken into consideration
during the sixth plan period; and

(c) the progress made so far jn im-
plemenling the proposal?

THE DEPUTY MINISTER IN TIHE
MINISTRY OF RAILWAYS AND PAR-
LIAMENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) to (¢), There is ro
proposal at present for introduction of
any additional train between Cuttack
and Berhampur. Avart {rom the ques-
tion of traffic justification, ¢oaching
stock and terminal facilities are not
available for introducing a new train
between these poinis.

Legal Measures to stop doctors going
Abroad

994. SHTRIMATI SANYOGITA
RANE: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government propose to
take legal measures to prevent doctors
from going abroad and setting down
ikere; and

(b) if so, the details thereof?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI EKUMUD
BEN. M, JOSHI): (a) and (bh). The
Government do not have any proposal
under consideration at present to
launch legal measures to prevent doc-
tors from going abvroad and settling
down there,

Provision to Employ Harijan Widows
in Government Aided School

695. SHRIMATI VIDYAVATI
CHATURVEDI: Will the Minister of
EDUCATION AND SOCIALL WELFARE
be pleased to state:

(a) whether there is anyv provision
for giving employment to the Harijan
widows in place of their husbands in
the Government aided schools in Delhi:

(b) if so, how many caseg have been
considered and how many are under
consideration; and

(¢) whether some other action has
heen taken by Governmnet fir provi-
ding speedy help tg such cases?

THE MINISTER OF STATE OF THE
MINISTRIES OF EDUCATION CUL-
TURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(¢). There is no such provision in the
Delhi School Education Act, 1973 or
in the Delhi School Educaticn Rules,
1973, framed thereunder. The Delhi
Admnistration have, however, issued
separate instructions to the Managers
of the aided schools in Delhi for ap-
pointment on compassionale grounds,
in relaxation of the Employment Ex-
change procedure, »f the dependents of
the deceased employees © of aided
schools who die harness.

Wagon Availability

696. SHRT AJIT KUMAR SAHA:
Will the Minister of RAILWAYS be
pleased to state details of steps to be
taken by Government to make avail-
ahle wiigons and cpaches as per de-
mand?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF RAILWAYS AND
DEPARTMENT OF PARLIARIEN-
TARY AFFATRS (SHRI MALLIKAR-
JUN): In so far as the supply of goods
wagons is concerned, Railways keep a
close watch on the indenis and make
them available as per the priority as
mentioned in the Preferential Traffic
Schedultd and the oldest date of regis-
tration. Now with the impreved turn-
round the wagon availability has fur-
ther improved and the Railways are
able to clear wagon indents by making
more wagong available as per demand,

In so far as the coaches for passen-
gac traffic are concernzd, the demand
{or them is two-fold:

(a) long term' for running trains
tull load for running new trains, for
extending trains, etc.

(b) short-term: {for party moves.
As an immediate step to improve
availability of coaches, Railways are
making efforted to liquidate overdue
POH coaches, improve th: inffective
position and monitor the disposition
of coaches.

The Sixth Plan envisages acquisition
or 1,00.000 wagong and 5680 coaches,
but on account of price escalation gince
formulation of the plan, it is ¢stimated
that it may be possible to procure only
about 78,000 wagons within the plan
allocation, of which 64.000 will he only
for revolacement of over-aged wagons
that will get condemned. Also 5000
cnaches will get condemned, in the
same way. Thus cver the 5 year perind
net addition will be 14,000 wagons and
680 coaches,
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ALLOCATION AND PLANS T0O
EDUCATE PEOPLE FOR FAMILY
PLANNING DURING 6TH PLAN

699. SHRI VIRBHADRA SINGH:

SHRI SUBHASH CHANDRA
BOSE ALLURI:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the allocation and plants that
have been made and formulated for
2ducatling the people for adopting the
family planning measures during the
Sixth Plan; and

(b) what steps hive been taken tn
augment the supplies of materials to
rural areas in the couniry?

THE DEPUTY MINISTER IN THE
MINISTRY OF fIEALTH AND FAMI-
LY WELFARE (KUMAR] KUMUDBEN
M. JOSHI):

(a) An outlay of Rs. 2 crores has
been provided in the Sixth Plan for
media activities including extension
education, Interpersonal efforts and
Population Education. In additicn, the
Auxiliary Nurse Midwives, Multipur-
pose Workers (male) and other field
workers gppointed under the various
health and family welfare programmes
and the Health guides alss carry out
motivational work ard bring _ about
attitudina] chages in favour of small
norm,

(b) All services including supplies of
material under the Family Welfare
Programme are made available free
through the Rural Family Welfare
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Centres at the Primary Health Centres,
sub-centres and rural hospitals and
dispensaris. In addition  village Health
Guides, who would cover the entire
country @ Guide for a village of
ebout 1000 population. are being
made responsible for providing supp-
Les for non-clinical methods of family
planning at the doorsteps of the people.

Agreement between U S.A. and India
to Implement Family Planning Pro-
grammeyg in India

700. SHR1 LAKSHMAN MALLICK:
Will the Minister of HEALTH AND
FAMILY WELFARE Dbe pleased to
state:

(a) whelher any agreement has been
signed between India and U.S.A_ for
impleinenting health and family plan-
ning programme;

(b) whether U.S.A. has agreed to
provide financial aid for implementing
family plannng programme in the
country;

(c) if so0, the total amount of financial
aid expected to be received from U.S.A;
and

(d) the expected time of getling that
financial aid from U.S.A.?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] KUMUD
BEN M. JOSHI: (a) and (b). Yes. An
Area Project for the development of
health and family planning infrastruc-
ture in the rural areas of sclected dis-
trics of Maharashtra, Gujarat. Punjab
Haryana and Himachl Predesh has
been taken up with partial assistance
from USAID An agreement was signed
for the purpose between Government of
India and U.S.AILD. in 1980.

() U.S. 4I0 milioin.

(d) The aid is expected to be receiv-
ed over a period of five years starting
from 1981-82,
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Proposal to connect capital towns of
Major States wity, Important Steel
Cities by Direct Superfast Trains

701. SHRI JIVAY KUMAR YADAV:
Will the Minister of RAILWAYS be
pleased to slale:

(a) whether it is a fact {hai all the
capita towns of the Slateg of the coun-
try are not connected with Important
steel cities like Bokaro, Jamshedpur,
Haldia, Rourkela etc. by direct super-
fast trains;

(b) whethex the  Government have
any proposal for such trains; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI MALLIKARJUN):

(a) Yes.
(H) No.

()Y Does not arise.
Roads in West Delhi

702, SHRI EBRAHIM SULAIMAN
SAIT: Will the Minister of SHIPP-
ING AND TRANSPORT be pleased
to state:

(a) whether most of the roads in
West Delhi are in a vefy bad condi-
tion;

(b) whether inspite of thef heavy
trafic no effectg have been made
either to repair the roads or to widen
them; |

(c) if so, the reasons therefor; and

(d) whether there is any program-
me to provide better roads in  that
area and if so, the details thereof?

THE MINISTER OF STATE 1IN
THE MINISTERY OF SHIPPING
AND TRANSPORT (SHRI SITARAM
KESRI) (a) and (b):No, Sir.

(¢) Does not arise.

(d): Road improvement is a con-
tinuous process and many roads have
been or are being improved in West
Delhi by Delhi Administration and
M.C.D. The major roads being im-
proved by Delhi Admn. are Road
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New Rajinder Nagar, Road No. 36
from Ring Road to Jail Road, Outer
No. 25 from Naraina Loha Mandi 1o
Ring Road (Road No. 26) from Najaf-
garh Road to G.T. Road, Road No.
41 from Wazirpur to Outer Ring
Road near Pitampura and flyovers at
Ring Road across railway lines near
Naraina and Shakurbasti, Roads being
improved by M.C.D. include the
Rohtak Road from Zakhira to Ring
Road, Jail Road including flyover at
Railway crossing, Road No. 34 from
Nagafgarh Road to Ring Road inclu-
ding bridge over Najalgarh drain.
60’ and 80’ road in Mansarover Gar-
den, road leading to cremation gro-
und, Tilak Nagar {rom Najafgarh
road and main road of Tagore Gar-
den,

Decision Re: proper colouring of
Vanapati Ghee
703. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of HEA-
LTH AND FAMILY WELFARE be
pleased to state:

(a) whether the Government have
finally decided to make it obligatory
for the manufacturcers of Vanaspati
Ghee to colour the product;

(b) if so, the steps taken to check
the quality of Vanaspati Ghee to en-
sure appropriate colouring . process;
and . ,

(¢) the details thercof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KU-
MUD BEN. M. JOSHI) (a): There is
no proposal pefore the Government
to make it obligatory for the manu-
facturers of Vanaspati Glwee to co-
lorur the produect.

(b) and (c). Do not arise,

P

Approach Road to Goods Shed at
Laukaha Station

704, SHRI BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether a Member of Bihar
Legislative Assembly has represented

to the General Manager, N.E.R. Gora-
khpur for construction of approach to
road to goods shed and waiting hall
at Laukaha station under Samastipur
Division of N.E.R.; and

(b) if so, action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTRY AFFAIRS (SHRI MALLI-
KARJUN). (a) A representation
dated 15-1-82 has been received by
the General Manager, N.E. Railway.
In the representation the followng
facilities have peen demanded to be
provided at Laukaha Bazar Railway
Station: —

sl i |

(i) Repair to the approach road
of Laukaha Railway Station to
PWD Main Road,

(iiy Repair and extension to the

existing goods shed.

(iii) Provision of
and reteiring room.,

wailing room

(b) The existing Kachcha approa-
ch road is being repaired. The condi-
tion of the existing gooods ghed is
considered satisfactory. The exten-
sion of existing goods shed is not
considered justified. Considering the
level of passenger traflic offering at
this station, upper class waiting rocm
and retiring rooms are not considered
justified. However, second class wait-
ing hall already stand provided.

Development of children

705. SHRI MOOL CHAND DAGA:
Will the Ministcr of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether a national policy to
promote organised and planned deve-
lopment of children was formulated
during 1974 and a phased programme
was prepared under it;

(b) if so, the salient features of the
said policy and the steps taken so far
under the said phased programme,
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(¢) the number of children, State-
wise, benefited by this development
programme; and

(d) the tofdl amount of expenditure
incurred by each State, separately, on
this item so far?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (d)
A gtatement is attached.

Statement

The National Policy for Children
was adopted by the Government of
India on 22 August, 1974. The National
Policy for Children envisages a num-
ber of measures directed towards the
attainment of the objectives of provi-
sion of services to children, both be-
fore and atter bjrth and through the
period of growth to ensure their full
physical, mental and social develop-
ment. The measures envisaged cover
the filelds of health, education, nutri-
tion etc.

2. The National Policy for Children
envisages the following measures to
be adopted to attain these objectives;

(i) All children shall be covered
by a comprehensive health pro-
gramme.

(ii) Programmes shall be imple-
mented to provide nutrition services
with the object of removing deficien-
cies in the diet of children.

(iif) Programmes will be under-
taken for the general improvement
of the health and for the care, nutri-
tion and nutrition education of ex-
pectant and nursing mothers.

(iv) The State shall take steps to
provide free and compulsory educa-
tion for al] children upto the age of
14 for which a time-bound pro-
gramme will be drawn up consistent
with the availability of resources.
Special efforts will be made to re-
duce the prevalling wastage and
stagnation jn schools particularly in
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the case of girls and children of the
weaker sections of society. The pro-
gramme of informal education for
pre-school children from such sec-
tions will also be taken up.

(v) Children who are not able to
take full advantage of formal school
education shall be provided cther
forms of education suited to their
requirements.

\

(vi) Physjcal education, games,
sports and other types of recreational
as well as cultural and scientific
activities shall be promoted in schools
community centres and such other
institutions.

(vii) To ensure equality of oppor-
tunity, special assistance shall be
provided to all chjldren belonging to
the weaker sections of the society,
such as children belonging to the
Scheduled Castes and Scheduled
Tribes and those belonging to the
economically weaker sections both
in urban and rural areas.

(viiiy Children who are socially
handicapped, who have become de-
linquent or have been forced to take
to begging or are otherwise in dis-
tress, shail be provided facilities for
education, training and rehabilitation
and wili be helped to become useful
cifizens. =

i(ix) Children shall be protected
against neglect, cruelty and exploita-
tion.

(x) No child under 14 years shall
be permitted to be engaged in any
hazardous occupation or be made to
undertakt heavy work:

(xi) Facilities shall be provided
for special treatment, education, re-
habiiitation and care of children who
are physically handicapped. emo-
tionally disturbed or mentally re-
tarded.

(x]i) Children ghall be given
priority for protection and relief in
times of distress or natural calamity.
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(xiii) Special programmeg shall be
formulated to spot, encourage and
assist gifted children, particularly
those belonging to the weaker sec-
tions of society.

(xiv) Eisting laws should be
amended so that in all legal disputes,
whether beween parents or institu-
tions, the interests of children are
given paramount consideration.

(xv) In organising services for
children, efforts would be dirccted
fo strengthen family ties so that full
potentialitjes of growth of children
are realised within the normal fami-
ly neighbourhood and community
environment.

3. Each of the measures envisaged in
the National Policy for Children is
implemented through a number of
schemes implemented by several Minis-
tries/Department in the Central/
State Govenments/Union  Territory
Administrations.

4. National Policy is not one de-
velopment programme or item. It en-
visages several important items of
activities, and there are several pro-
grammes and schemes and the number
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of be‘heﬁciaries and the expenditure
differ for varjous schemes and pro-
grammes,

5. Under point 15 of the new 20-
poin{ programme gnnounced by the
Prime Minister on 14 January, 1482 it
has been decided to raise the number
of Integraled Child Development Ser-
vices (ICDS) Projects to 1000 during
the Sixth Plan. The Integrated Child
Development Services Projects are
located in urban slums, tribal areas
and backward rural areas and pro-
vide a package of health, educational
and nutrjtional services to pregnant
women, nursing mothers and children
below six year.

Wait for a berth at diﬂerept porls

706. SHRI MUKUNDA MANDAL.:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state num-
ber of days a ship has to wait for a
berth at different ports in the country,
port-wise details thereof?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): A statement giving the re-
guired information is attached.
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Finalisation of Seniority Lists of
Clerical Staff

707. SHRI ZAINUL BASHER: Will
the Minister of RAILWAYS be pleased
to refer to the reply given to Unstarred
Question No. 5375 on 24th December,
1981 regarding Seniority lists of cleri-
cal staff circulated on 25th November,
1981 and state:

(a) whether the seniority lists of the
stafl referred to the second sentence
of the reply to parts (a) and (b) of
the above question have been finalis-
ed by the targeted date of 31st January,
1982;

(b) if not, the reasons for not adher-
ing to the target date set down by him;
and

(c) how long more it will take lo
finalise this long-standing matler of
confirmation of clerks who have nutl
in more than 4-5 years’ service and
still remain temporary?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (¢) The information
is being collected and will be laid on
the Table of the Sabha.

Development of Ship-Building and
Ship Repairing Industries in the
Country

708. SHRI S. M. KRISHNA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) what is the nature of the defi-
nite plans under which Government
propose to develop ship-building and
ship reparing industries in the country;

(b) whether there are proposals {o
hire the services of foreign experts to
guide the Government in this regard;
and

(¢) if so, what is the progress made
so far in this direction?

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) The subject of ship-buil-

ding industry and ship-repair industry
was transferred to the Ministry of
Shipping and Transport in December,
1981. An expansion and modernisa-
tion scheme for Hindustan Shipyard
Ltd., Visakhapatnam has been approved
be Government. A 15 year perspective
plan is under preparation for augmen-
ting the ship-repair industry in the
country.

(b) and (c). Government is endea-
vouring to get UNDP Exgert for about
three years to study the existing yards
and suggest measures for further
development. He is likely to be avail-
able around July, 1982.

Malpractices in Wagon Booking

709. SHRI MATILAL HASDA. will
the Minister of RAILWAYS be pleased
to state the steps to be taken to stop
the malpractices in booking of Wagons?

THE DEPUTY MINISTER IN THE
MINISTRY OrF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): To eradicate malpractices in
booking of wagons, detailed rules and
procedure have been framed. Inspec-
tions by supervisory staff are regularly
conducted.  Prevenlive checks and
investigations into specific complaints
are also conducted by the Railways
Vigilance Organisations. Whenever
cases of malpractices and irregularities
are detected, suitable disciplinary ac-
tion is taken against the staff found
responsible. If any lacuna is found in
rules and procedure, they are modified
to prevent any malpractices. Special
drives are also launched from tjme
to time to guard against malpractices
in the booking of wagoons with special
emphasis on allotment of wagons.

Report of Committee on Working/Res-
tructuring of Indian Institute of Ad-
vance Studies

710. PROF. NARAIN CHAND PARA-
SHAR: Will fhe Minister of EDUCA-
TION AND SOCIAL WELFARE be
pleased to state:

(a) the main
made by the

recommendations
Committee set up to



55 Written Answers

examine the working and restructuring
of the Indian Institute of Advance
Studies and the action taken by Gov-
ernment on them; and

(b) the present compaosition of the
governing body of the Institute and its
term of office?

THE MINISTER OF STATE IN THE
MINISTRIES /OF EDUCATION AND
CULTURAL®ND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
recommendations made by the Commi-
ttee have been examined. Decisions ‘of
the Government on these recommen-
dations are in The process of finalisa-
tion.

(b) The Governing Body oi the
Institute 1is to be reconstituted after
the organisational structure of the
Institule is decided.
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D.T.C. buses plying on Route No. 160

712. SHRI R. MUTHUKUMARAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to refer to
the reply given to Unstarred Question
No. 1861 on 3 December 1981 regard-
ing D.T.C. buses plying on Route No.
160 between Shalimar Bagh and Regal
and state:

(a) reasons why buses plying on
Route No. 160 have not been diverted

so far via Punjabi Bagh, Mwoti Nagar,

S.P. Depot, Shankar Road, Central
Secretariat and Regal;
(b)y the average number of trips

missed during the months of Decem-
ber, 1981 and January, 1982;

(c) whether there is a proposal to
terminate the buses plying on this
route at Central Secretariat instead of
terminating them at Regal;

(d) if not, the reasons therefor; and

(e) steps being taken to improve the
service particularly during the peak
hours?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) It has not been possible
to divert buses on Route No. 160 be-
cause of conflicting requests from the
residents of Shalimar Bagh from where
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the route originates. As many as ten
Resident Welfare Associations have
opposed the diversion. These Associa-
tions have been' further addressed by
D.T.C. for their considerations so that
it could take a decision acceptable to
majority of resident .

(b) The average number of trips
missed during the months of December,
1981 and January, 1982 are given he-
low:—

No. of Trips %age of
At i s — —  missed

Scheduled Operated Missed trips

Dec’ 81 1860 1540 326 17%
Jan’ 82 1867 1563 3-4 16%

(¢) Yes, Sir.

(d) Does not arise.

(e) The D.T.C. has already pul more
dependable buses on the route as a
result of which missing of irips which
was 20 per cent in October, 1981 has
come down fo 16 per cent in February,
1982. Effcrts are being made to main-
tain the progressive trend in improv-
ing the s»rvices of the route.

Financial assistance to rural colleges

713. SHRI R. S. MANE: Will the
Minister (f EDUCATION AND SOCIAL
WELFARTE be pleased to state:

(a) whither Government propose to
revise th¢ present paftern of financial
assistance to rural colleges; and

(b) if so, the principal proposals
thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURIT AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The guidelines formulated by the
University ‘Grants Commission in July,
1981 for sanctioning development as-
sistance %o colleges during the Sixth
Plan hav?: been revised. The revised
guidelines' have been circulated in
January, 1982.
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According to the revised guidelines,
basic assistance during the Sixth Plan
period for books, equipment and faculty
improvement programmes would be
available to all eligible colleges, which
have a minimum of 150 students in
and 5 permanent

degree courses,
teachers.
Developmeni grants for building

staff, library and other facilities would
be provided to colleges which have 300
students and ten permanent teachers,
and which have at least four depart-
ments with a minimum of two teachers
in each. For such asistance, the con-
dition relating to student enrolment
has been relaxed to 200 in the case of
colleges located in rural areas. Under
a separate scheme, the Commission has
agreed to provide such assistance to one
or two colleges in a district which does
not have even one well-developed col-
lege. Assistance would be provided to
such colleges upto a maximum of Rs. 4
lakhs provided they have at least 150
students and 5 permanent teachers.
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Spread of Conjunctivisitis and Survey
by Indian Council of Medical Research

716. SHRI A. C. DAS: Will the Minis-
ter of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether Government are aware
of the spreading of acute haemorrhagic
conjunctivitis in some parts of the
country;

(b) whether it is also a fact that
Indian Council of Medical Research
conducted a countrywide survey, parti-
cularly in Mehrauli block of Delhi on
the spread out of this disease;

(c) the result of study and the sug-
gestions for the elimination of this
disease from the country; and

(d) the details of the report?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) At present there
is no epidemic of acyte haemorrhagic
conjunctivitis in the country.

(b) to (d). The Indian Council of
Medical Research has not{ yet conducted
any survey. However, epidemiological
investigations were carried out by a
team of doctors from the University
College of Medical Sciences, New Delhi
in some villages around Delhi. House
to house surveys conducted during the
epidemic in these viilages revealed that
approximately 24 per cent of the popu-
lation was afflicled with acute conjuc-
tivitis, during the epidemic period. In
October, 1981, the ICMR estahlished a
Study Group to take stock of the avail-
able data on the récent and earlier
outhreaks of epidemiecs of acute con-
junctivitis and to suggest areas for
investigation with a view to preventing
such enidemics in the future. After
detailed deliberations the following
suggestions were made by this Study
Group:

1. Attempt should be made to
estimate the impact through retros-
pective epidemiological studies.

2. Surveillance should be majintain-
ed through the teams functioning
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Ships purchased by Shipping Corpora-
tion of India

under the National Programme, initi-
ailly for two years, to be continued
if needed.

717. SHRI D.S.A. SIVAPRAKASHAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

3. Retrospective follow up studies
be carried out in the villages already
surveyed. A twin study for Delhi
and Vellore were suggested. (a) whether Shipping Corporation of
Indig has purchased any ship during

4. Registering of neurological the last three years: and

cases, following conjunctivitis, be

compiled through ICMR. (b) if so, the name of the party, the

name of the country, and the cost of

5. Virological and Serological each ship?

studies be taken up by ICMR.

THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI VEERENDRA
PATIL): (a) Yes, Sir.

6. Study on the status of anfi-
bodies in cases of conjunctivitis :nd
possibie development of vaccine may

be undertaken. ) )
¢ (b) Shipping Corporation of India

has acquired 17 ships during the last
three years (1979-1980 and 1981). The
details are as under:—

7. Research in the field of newer
- drugs for the prevention and cure
of this disease may be encouraged.

— —

Conuact price of cach

No. of ships
ship

Name of the party and country

—— — e —_— —

1. Centromor, GDANSK, Poland.

6 Lirer Cargo vessels of  U.S 8 9-3 million per
about 16,000 DWT each veéssel.

2. M/s, Sunderland Shipbuilders, Sunder- 6 Liner Cargo vessels of £8.485.310 per veseel

land, U.K. about 16,000 DWT

cach.

3. Mys. Shipbuilding Industry Uljaik, 2 Liner Cargo vessels of US § 103 million per
Pula, Yugoslavia. about 15,300 DWT vessel.
each.
4. M/s. SCHIFFSCOMMUERZ, Rostock 1, Liner Cargo vessel of Rs. 8 50 crores.
Georman Democratic Republic. about 13,700 DWT.

1 Bulk Carrier of about

5. Cochin Shipyard Limited, Cochin.
77,000 DWT.

Rs. 18:90 crores.

« 6. Miwsusivsqi Heavy Industries Limited, 1 MR Tanker of about US & 21-2 million.

Tokyo, Japan. 41,000 DWT.

Number of Government Model H.S.
Schools in Delhi

718. SHRI CHINTAMANI JENA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to statc:

(a) the number of Government Model
Higher Secondary Schools in Delhi and
area served by each school;

(b) whether it is a fact that Law-

rence Road area is not served by any
"of these schools though adjoining

colonies are served by these schools;
and

—

(c) if so, reasons therefor and steps
taken to cover Lawrence Road area by
any of these schools so that children
of middle elass faniilies of the area are
not denied education in these schools?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
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details about the number of Govern--

ment Model Senior Secondary Schools
in Delhi and the areas served by each
school are listed in the Statement.

(b) and (c), According to informa-
tion furnished by tht Delhi Adminis-
tration, the modetl schools at present
do not serve the Lawrence Road area.
Incidentady gll areag jn Delhi gre not
covered by these schools. Every school
is allotted a neighbourhood keeping in
view the population, the convenience
of movement of buses and intake capa-
city.of the school.

Statement

Areas covered by the each Model
School

1. Government Model School No, 1,
Ludlow Castle:

Civil Ilnes areas bounded by Under
Hill Road and Boulevard Road (right
hand side) Malka Ganj, Kamla Nagar,
Jawahar Nagar, Roop Nagar, C.C.
Colony, Colonies bounded by the G.T.
Road and Karnal Road upto Azad Pur
Junction, University Areas, Vijay Nagar
and colonies on the left Karnal Road,
Phase-IT and III Ashok Vihar.

2. Government Model School No. 2,
Ludlow (Castle:

Civil Lines are bounded by Tis
Hazari Court and Boulevard Road (eft
hand side) Mori Gate, Hamilton Road,
Kashmere Gate, Khari Baoli, Chandni
Chowk, Jama Masjid, Lahori Gate,
Sadar Bazar, Sadar Thana Road, Bara
Tooti and Pahari Dhiraj.

3. Governmenf Boys Hr. Sec. Schovl,
Civil Lines:

Civil Lines are bounded by Flag
Staff Road and Under Hill Road areas
to the left of Ring Road, i.e. Khyher
Pass and Water Works, Timar Pur and
Banarsi Dass Estate, Kingsway Camp
and Hakikat Nagar, Dhaka, Nirankari
Colony, Parmanand Colony, Mukher-
jee Nagar, Model Town, Azad Pur,
Adarsh Nagar, Majlis Park, and Phase-
I, Ashok Vihar.
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4. Government Co-educational H. S.
School, Road Behind 1. P. Collége:

Civil Lines are bounded by Ring
Road and Inter State Bus Terminus
Colonies to the left of G. T. Road i.e.
Shakti Nagar, Prem Nagar, R. P. Bagh,
Roshandra Road, Subzi Mandi, Azad
Market, Bara Hindu Rao, Darya Ganj
are covered in Delhi Gate and Ajmere
Gate and Phase-I, II, III Ashok Vihar.

5. Government Boys S. S. School,
Vivek Vihar (Trans Yamuna
Area):

Entire Trans Yamuna Area.

6. Government Boys
Paschim Vihar:

S. 8. School,

Nangloi, Multan Nagar, Shakur Fur,
Rani Bagh, Baraswati Vihar, Tilak
Nagar, Ashok Nagar, Tagore Garden,
Rajouri Garden, Ramesh Nagar, Kirti
Nagar, Moti Nagar, Karam Pura,
Punjabi Bagh and Paschim Vihar.

Hubli-Darwar byepass on National
Highway No. 4

719. SHRI R. K. MHALGI: Will the
Minister of SHIPPING AND TRANS-
Port be pleased to refer to the reply
given to Unstarred Question No. €121
on 2nd April, 1981 regarding Land
acquisition of Hubli-Dharwar Byepass
on National HIghway No. 4 and state:

(a) details of special efforts made
and progress achieved during last
year in Hubli-Dharwar byepass on
National Highway No. 4;

(b) whether a time schedule has
been drawn in respect of the said pro-
ject; if so_the details thereof; and

(¢) if not, the specific reasons there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESRI): (a) to (c). Land acquisition
for the construction @f Hubli-Dharwar
byepass on NH No. 4 has been adminis-
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tratively approved for Rs. 9,24.900/-
in Novtmber, 1981. The proposal for
the construction of byepass at an
estimated cost of Rs. 306.00 lakhs has
been included in the Sixth Five Year
Plan (1980-85).

Detailed survey, investigations, pre-
paration of plans ‘and estimate for
the acquistion of land is nearing com-
pletion. Land is expected to be acqui-
red by the end of June, 1982 and there-
after the taking up of the work of
construction of the byepass will he
considered subject to availability of
funds.

Recruitment of Principals in Govt.
Senior Secondary Schools in Delhi

720. SHRI DOONGAR SINGH: Wil
the Minister of EDUCATION AND
SOCIAL WELFARE Dbe pleased to
state:

(a) the policy regarding the recruit-
ment of Principals of Government
senior secondary schools in Union
Teritory—Delhi.

(b) whether it is a fact that many
court cases were initiated during the
last two years with regard to promeoc-
tion to the posts of Principal and there
are still about 115 posts of Principals
lying vacant;

(c) whether it is also a fact that no
direct recruitment to the post of Prin-
cipal has been made in spite of a fixed
quota of direct recruitment provided in
the recruitment rules and the guota
has been utilised to promote favoured
ones; and

(d) if so, reasons for not resorting
to direct recruitment as per the rec-
ruitment rules?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURL AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a)
The posts of Principal are filled in
accordance with the recruitment rules.
The said rules provide that 50 per
cent posts should be filled by promo-

tion, failing which by recruitment
and 50 per cent posts should bt filled
by direct recruitment.

(b) According to information furni-
shed by the Delhi Administration,
there are numerous Writs and Counter-
Writs pending in the Delhi High Court.
In the circumstances, the Delhi Admi-
nistration is not able to fill 80 vacant
posts of Princfilpals.

(¢) Necessary aclion is being taken
by the Delhi Administration to fill up
the posts by direct recruitment through
the Union Public Service Commission.

(d) Direct recruitment could not be
done so far due to representalions
from the Association of Vice-Principals
for making changes in the recruitment
rules.

Kasganj-Anwarganj Section

721. SHRI DAYA RAM SHAKYA.
Will the Minister of RAILWAYS b
pleased to state:

(a) the steps belng contemplated fot
improvement and development of the
seclion Kasganj-Kanpur-Anwarganj on
the M.G. route of NE. Railway as a
result of the opening of the B.G, from
Lucknow tp Samaslipur;

(b) whether there ig any proposal to
convert this portion of track into
B.G. and provide a new B.G. track
from Kasganj to Etah on Northern
Railway to fulfil the long-felt neces-
sity of the people of the area, is under
consideration;

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN) (a) No improvement of
Kasganj-Kanpur-Anwarganj section
is contemplated except track renewals
on condition basis.

(b) No.
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(¢) A preliminary engineering-cum-
irafic survey for the conversion of
M.G. line into B.G. from Lucknow
to Kanpur and Kanpur to Anwarganj
hag been included in the budget for
1982-83. The matter would be exa-
mind further on receipt of the survey
report. The question of taking up
survey for conversion of Kanpur-
Kasganj section from M.G, into B.G.
would be examined thereafter.

A survey conducfed in 1970-71 for
the extension of Etah-Barhan line to
Kasganj indicated that it would not be
remunerative. Hence the proposal was
not pursued,
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Law to Ban Manufacture, Advertise-
ment and Sale of Spurious Drugs

724. SHR] G.Y. KRISHNAN : Wil
<he Minister HEALTH K AND FAMILY
WELFARE be pleased to state:

(a) whether Government propose 1o
enact a law banning the manufacture,
advertisement and sale of spurious
medicines as a step towards Prevention

of blindness;

, (b) whether any suggestions have
been received by the Government from
the All Indizg Opthalmoligical Confe-
rence held in Caleutta recently; and

l (c) if so, the reaction of Government
in this regard”
e —

. THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M, JOSHI): (a) Under Section
18 of the Drugs and Cosmeticse Act
the manufacture/or sale ol any spu-
rious Durg is an offence.

As the manufacture and sale of
spurious drugs ig already an offence
under the Drugs and Cosmetics Act,
the question of enacting a law bann-
ing the manufacture, advertising and
sale of spurious medicine as a step
towards prevention of blindnesg does
no{ arise.

' (b) No

(¢) Does not arise,

Shortage of Essential Drugs in CGHS
Dispensary M B. Road New Delhi

725. SHRI T.S. NEGI: Will the Mini-
ster of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) whether it 1s a fact that there is
shortage of essential drugs in C.G.H.S.
dispensaries 1n Delhi with particular
reference to M.B. Road dispensary;

« (b) whether it is also a fact that
@here is only one dispensary for all
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secior of Pusp Vihar and other ad-
joining grea;

(c) steps Government have iaken to
supply essential drugg to C.G.H.S.
dispensarits; and

(d) whether there is any proposal
to have one dispensary for each Sec-
tor of Pusp Vihar and separate dis-
pensary for other adjoining area ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
BEN M. JOSHI) (a) and (e¢). No
Sir. there is no shortage of essential
drugs in CGHS dispensaries in Delhi.
As- and when temporary shortage of
any drug of CGHS formulary occurs;
that medicine is procured from Super
Bazar and Medical Store Organisa-
tion of the Directorate General of
Health Serviceg ete.

(b) Yes Sir, there is one dispensary
for -all sectors of Pusp Vihar and
other adjoining area,

(d) No such proposal is under con-
sideration of the Ministry of Health
and Family Welfare.

Bus Services to Mayur Vikar

726. SHRI ERA ANBARASU: Wil
the M:nister of SHIPPING AND TRA-
NSPORT be pleased to state:

Ja) whether it ig a fact that a sur-
vey was conducted whicp revealed
inadaquancy of bus servict {from Ma-
yur Vihar to Central Secrelariat/
Mandir Marg,

(b) whether it is also a fact that
stil] the bus service is poor even after
adding two additional trips;

(c) whether it is also a fact that
the residents of around 15,000 flats
in and around Mayur iVhar are fac-
ing untold inconvenience because of
inadequate bus service to various
places like R. K. Puram Karol Bagh,
New Delhi, Old Delhi, Nizamuddin
Rly. Station, Janakpuri etc.:
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(d) if so, action proposed and to
be faken to re-route some buses to
connect the above places with Mayur
Vihar; and

(e) the action proposed to be taken
to provide adequate bug services to
Mayuy Vihar?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI SITARAM KESRI):
(a) Yes, Sir,

(b) It is observed that there is still
some inadequecy of services. DTC
will be shortly augmenting services
on route No. 327.

(c) No, Sir. The residents of Mayur
Vihar can easily avail of services to
R. K. Puram, Karol Bagh and other
places by change-over facilities avail-
able at several points on route No, 327.

(d) and (e), The services on route
No. 327 from Mayur Vihar to Central
Secretariat will be augmented shortly.

Closure of Israel’'s Bombay Consulate

727. SHRI G. M. BANATWALLA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Government of
India has taken note of the recent re-
solution of the United Nations describ-
ing Israel as not a peace-loving mem-
ber state and calling for its total isola-
tion;

(b) whether in view of thig resolu-
tion, the Government would now grder
the closure of Israeli Consulate in
Bombay; and

(c) what further sanctions against
Israel the Government propose to
take?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) India had co-sponsored the
Resolutio, adopted by the Emergency
Special Sesslon of UN ‘General Assem-
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trade and cultural relations with Israel
in order to isolate it in all flelds. The

persons foungd
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bly which, intera-ila, called on all

member states to sever diplomatic,

1

Government of India has no diplomas]-
tic, official trade and cultural relations
with Israel; and has repealedly affirm-
ed that it would be second to none in
supporting the resolutions of the Unit-
ed Nations regarding impositon of

sanctiong against Israel,

(b) This matter has been taken note
of.

(¢) Israel's policy of repeated aggre-
ssion and expansionism would be dis-
cussed at the on-aligned Coordination
Bureau meeting in Kuwait in April
and at the Non-aligned Summit sche-
duled to be held gt Baghdad in Septe-
mber 1982, where India would be ac-
tively participating, in accordane with

our historical and principled policy”

followed hithertlo.

Enguiry into the TUnsterilised and
Contaminated Medical Dressing

" Materials Exported to Britain and

Australia

728. SHRI MADHAVRAQ SCINDIA:

DR. VASANT KUMAR PAN-
DIT:

Wil] the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether an enquiry has since been
made into the circumstances in which
unsterilised and contaminated medi-_
cal dressing material had been export-
ed to Britain and Australia and the -
culprits brought to book;

(b) if so, what wag the result of
the inquiry and the details of the
responsible therefor;
and

(c) steps taken to ensure that such
material does not find its way through
exports in future and to neutralise

the adverse effect caused by the sa.id‘_'

exports on future export prospects?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD

EN. M, JOSHI): (a) and (b). Three

Tmanufacturing firms were suspecteq to
have supplied non-sterlit surgical dress-
ing to Britain, Australia etc. Of these
three test reports of sample drawn
from one firm revealed that product
was of standard quality, Test reports
of samples in respect of the second firm
are awaited. The manufacturng licen-
ce of third firm has been cancelled on
the basig of adverse preliminary report
Exportg of M/S Jayer Exports who
are merchant exporters continue to be
suspended.

(c) Drugs Controller (I) has instruc-
led the Zonal Officers to carry out in-
—3pections of the premises of all firms
engaged in the production of surgical
,dressings and also to draw sample for
conducting sterility tests. Export (Con-
trol) order in respect of surgical dres-
sings has been amendeg on 30-12-81 to
permit only of surgical dressings
which are labelled gg “To bhe sterilised
before use” or “non-sterlit’. Qur Mis-
sions abroad have been apprised of the
various steps taken to ensure export of
quality surgical dressings with a view
to counter adverse publicity against
Indian exports.

Setting up of Rural Health Centreg on
every 2000 population

729. SHR1 PRATAP BHANU SHAR-
MA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state: B

“*- (a) whether Government are con-
«sidering a scheme to set up a Rural
Health Centre for every 2000 popula-
tion during the current five year plan;:
and

(b) if so, the details thereof and pro-
gress of the scheme?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KU-

‘Q‘MUD BEN M, JOSHI): (a) No.

(b) Does not arise.
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Missing Indian Defence Personnel
in 1971

730. SHRI H. N. NANJE GOWDA:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is g fact that 3 num-
ber of Indian Defence personnel were
declared missing in the 1971 war and
were capiured by the Pakistan autho-
rities ang detained there;

(b) whether it ig also a fact that
under the Genevg Convention, both
sides are expeted to furnish proof of
the death of the armed forces person-
nel after the war but this has not been
done ang the relatives of the missing
armed personnel have not been fur-
nished with any proof of their death
so far;

(¢) whether it is also a fact that the
Pakistan Radio had on many occasions
declared the arrest of these Indian
armed personnel; gnd

(d) whether Government have offi-
cially taken up the matter with the
Government of Pakistan and have
sought their release and if so, the re-
action of Government of Pakistan in
this regard?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Forty Indian defence per-
sonnel are reported to be missing since
the Indo-Pak conflict of 1971 and are
believed to be detained in Pakistan
Jails,

(b) Artical 120 of the Geneva Con-
vention required the detaining power
to furnish Proof of the death of
armed forces personnel during cap-
tivity. As is well-known, the Pakistan
Government have not acknowledged
the presence of these persons in their
custody, However, the Government of
Indig are pursuing this matter.

(c¢) The names of some of the officers
were stated to have been announced
over Pakistan Radio gquring December,
1971 as having been captured alive.

(d) The Government repeatedly took
up the question of release and repat-
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riation of Indian defence personnel
w'th the Government of Pakistan. But
the Pakistan Government has maintan-
ed that they do not have any such per-
sons in their custody. In an official
statement issued by the Pakistan Em-
bassy of January 23, 1982, they reiterat-
ed their position. The question was once
again taken up during the recent visit
of Pakistan’s Foreign Minister, Mr.
Agha Shahi  to New Delhi. On India's
initiatlve, Pakistan has agreed to
make fresh effortg to locate the missing
defence personnel.

Languishing of defence personnel in
Pak jail

731. SHRI BAPUSAHEB PARULE-
KAR: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) is it a fact that thirty-five offi-
cers are still languishing in jail in
Pakistan for more than ten years:

(b) is it a fact that Major A. K. Suri,
Flying Officer, Sudhir Tyagi, Captain
Ravindra Kairo, Major A. K. (zhosh are
amongst those who are in Pak jail and
proof of it has been submitted ry their
relatives to Government of India; and

(c) are Government aware that the
details of these Indian POW’s have
been published in a book ‘Bhutto trial
and execution’ published by WMiss
Victoria Sheifield and Government's re-
action thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) 40 defence personnel (35
officers and 5 ORs) reported to be
missing since the Indo-Pak conflet of
1971, are believed to be held in Pakis-
tani jails.

(b) These four names figure in the
list of 40 defence personnel reported
missing since the Indo-Pak conflict of
1971. There is evidence on the exist-
ence of these four officers, and this
has been supplied to the Government
of DPakistan. The Government of
Pakistan maintained that there are no
Indian military personnel including
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these four officers in Pakistani jails

We have again requested the Govern-f
ment of Pakistan to investigate this

matter on the basis of information prp.

vided to them by us.

(¢) Only a passing reference about
the detention of Indian POWs in the
Sind Jail has been made in the book
“Bhutto trial and execution” published
by Miss Victoria Sheifield. No details
are given in that book.

v

Report of Committee on spurious drugs

732. SHRI XAVIER ARAKAL: Will
the Minister of HEALTH AND FAMI-

LY WELFARE be pleased to state:
——=

(a) whether there was any report by
a Committee on the spurious drugs; ~

(b) if so, the details thereof;

(¢) how many drugs which are ban-
ned in developed countries are being
imported and distributed in India;

(d) the details of such dfugs and
firms importing them; and

(e) how many cases have been regis-
tered against these firms?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WALFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) The Hathi Com-
miftee on Drugs and Pharmaceutical
Industry in their report had referre
to the spurious drugs and problent
connected with the campaign agains{
them,

(b) In this regard their recommenda-
lions were as under:

(i) The States should constitute
legal-cum-intelligence cell for carry-
ing on the campaign against spurious
drugs.

-

(ii) States Drug Advisory Board";
should be set up consisting of medi-
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Police department,

cal profession,
industry and

social workers, the
trade.

(iii) Enlistment of the cooperation
of the public, members of the medi-
cal profession, social organisations
and consumer councils in tightening
drug control measures and in com-
bating the menace of spurious dsugs
should be considered both by Central
and State Governments.

(iv) A distinction should be made
between offences relating to the
manufacture and sale nf spurious
drugs and those relating {o standards
of quality.

(¢) to (e). Information regarding the
withdrawal of certain drugs by some
countries from market is received by
the Ministry of Health and Family
Welfare mainly through the Werld
Health Organisation who have since
informed about 18 such drugs. When-
ever information is received from the
World Health Organisation regarding
the withdrawal of a drug in any coun-
try and that drug is used in this coun-
try, the Drug Controller (India) con-
sults medical experts in the country
including the Indian Council of Medi-
cal Research seeking their advice as to
whether similar action should be taken
by the Government. On the basis of
such an expert advice, a decision tfo
withdraw the drug or not is taken.

Out of the 18 drugs reported by the
World Health Organisation as having
been withdrawn by certain couniries,
we have also taken action to withdraw
7 of these drugs from the Indian mar-
ket; 6 other drugs have not even been
approved for manufacture in the coun-
try while in respect of the balance 5
drugs namely (1) Hormonal Pregnancy
Testing Drugs, (2) Nitrofuran com-
pounds, (3) Phenformin, (4) Oxyuuino-
lines Derivatives and (5) Higher Dose
Lynestrenol products, a conscious deci-
sion was taken to permit their mar-
keting subject to a cautionary state-
ment being given on the label in some
cases.

Combination of Ayurvedic and Allo-
pathic Drugs

733. SHRI R. P. DAS:

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased 1o
state:

(a) whether Government are aware
that fixed dose combinations of ayur-
vedic drugs with allopathic drugs prove
to be harmful for human consumption;

(b) if so, whether Government are
going to ban these drugs immediately;

(c) if so, when and the details there-
of; and

(d) if not the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XKUMUD-
BEN M. JOSHI): (a) The Drugs Con-
sultative Committee at its meetling
held in October, 1981 felt that there
was no rational for such combinations
since drugs belonging to these two sys-
tems of medicine may act dilferently
and different precautions/warnings,
would have to be observed when ad-
ministering drugs belonging to diffe-
rent systems of medician. They have,
therefore, recommended weeding out
of guch combinations,

(b) to (d). The matter is presently
under consideration with the Govern-
ment and a final view will be taken
shortly.

Ashes of Netaji Subhash Chander Bose

734. SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether the attention of the
Government has been drawn towards
the statement of Shri S. C. Bose elder
brother of Netaji Subhash Chander
Bose published in Tribune of 14 Jan-
uary, 1982 urging not to permit the so
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called ashes of Netaji to be brought
from Japan; and

(b) if so, the reaction of the Govern-
ment thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) Government has been taken note
of the views expressed by Shri S. C.
Bose, elder brother of Netaji Subhash
Chandra Bose.

Organisation formed by beggars on
All India basis
735. SHRI CHITTA MAHATA: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether it is a fact that an
organisation has recently been formed
by the beggars on an All India basis;
and

(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) and (b)
Although, a report in this regard has
appeared in the press, the Government
has no official information in this re-
gard.

Additional facilities on ‘Palace on
Wheels’ {rain

736. SHRI JAGDISH TYTLER: Wil
the Minister of RAILWAYS be pleas-
ed to state:

(a) whether Government are con-
sidering providing of additional facili-
ties on the luxury “Palace nn Wheels”
{rain; and

(b) if so, facilities proposed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Not for the time being.

(b) Dees not arise.
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Flyover on Salem-Attur Line

739. SHRI K. ARJUNAN: Will the
Minister of RAILWAYS be pleased to
state:

——

.l

(a) whether Government of Tamil
Nadu approached the Union (Govern-
ment regarding the construction of a
fly-over on Salem {o Attur Line near
Government Genera] Hospital at Salem
Town,

(b) whether the Union Government
are aware that the above spot is at the
centre of Salem Town and there is
neavy traffic due to location of lospital
and Bus Stand; and

(¢) whether the Union Government
propose to bear 50 per cent of the cost
of the said fly-over as per the existing
‘rules?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFIRS (SHRI MALLIK-
ARJUN): (a) It is presumed tnat the
location mentioned is the existing level
crossing at KM 190/14-15 Dbetween
Salem Town and Salem Market Station
on «the Vridhachalam-Salem  Metre
Gauge Section.of Southern Railway.
No. proposal for construction of a road
over bridge in replacement of this
level crossing has so far been spon-
sored by the Government of Tamil
Nadu.

(b) &nd (c). The question whether

% construction of a road over bridge at
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this location is justified on {raffic con-
siderations on cost sharing nasis will
be examined on receipt on a firm pro-
posal from the State Government.

2nd Phase of Banspani—Jakhpura Line

740. SHRIMATI JAYANTI PATNAIK:
Will the Minister of RAILLWAYS " be
pleased to state:

(a) whether it is a fact that the
second phase of construction work for
the Banspani—Jakhpura rail link of
Orissa between Daifori and Keonjhar
has been sanctioned;

(b) if so, the total amount scne-
tioned for the construction of the ahove
rail link:

(c) whether the construction work is
expected to be started in the current
financial year: and

(d) the target date of completion of
the construction of the second phase
of the above rai] link?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI 1MALLIK-
ARJUN): (a) and (b). The work
(Second Phase) has been approved for
construction at a cost of Rs. 18 crores.

(c) No.

(d) Not yet fixed.

Concessional Rail Fares to Students

741. DR. VASANT KUMAR PANDIT.
Will the Minister of RAILWAYS be
pleased to state:

(a) whether Government are con-
sidering a new scheme to charge con-
cessional rail fares to students;

(b) if so, details of the scheme;

(¢) whether Government propose to
give 50 per cent concession in fares
to bonafide students on bonafide jour-
ney any time of the year ss is done
by Indian Airlines; and
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(d) whether the concessional rate
will apply to student commuters in
metropolitan cifies like Bombay, Mad-
ras, Calcutta, Ahmedabad etc.?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) to (d). Bonaflde students
of recognised educational institutions
when travelling for educational pur-
poses are already admissible to 50 per
cent concession in second class. This fa-
cility is allowed for educational tours,
for visiting their home towns ditring
vacations and for travelling to examin-
ation/training centres. The same ele-
ment of concession is also allowed to
them in season ticket fares for travel-
ling daily between their residences and
educational institutions.

Performance of Indian Hockey Players

742. SHRI KRISHNA CHANDRA
HALDER: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to state:

(a) whether Government are aware
about the recent performance of Indian
Hockey Players in international field;

(b) if so, the reaction of Govern-
ment to the conditions in which Indian
sportsmen are compelled to pass their
prime years in comparison (o
counterparts in other countries;

(c) whether Government are plan-
ning to improve the lot of Indian
sportsmen;

(d) if so, details thereof; and

(e) if not, the reason therefo:?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (e).
While the Government is fully aware
of the recent performance of Indian
Hockey players in international com-
petitions, it has, necessarily, limited
information about the conditions of
sporfsmen and women in foreign coun-
tries. However, having regard to the
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need to assist our sportsmen and wo-
men generally, the Government gives
financial assistance to the Natlonal
Sports Federation for the following
purposes:—

(i) For organising coaching camps
for preparing Indian teams;

(ii) For meeting partly tne deficit
on organising National Champion-
ships at Senior, Junior and Sub-
Junior levels and for the All India
Tournaments;

(iii) For meeting passage costs of
sports teams sent abroad for partici-
pation in international events;

(iv) For the hospitality of foreign
teams coming to India for friendly
matches under Cultural Exchange
Programmes;

(v) For organising Internalional

events in India;

(vi) For the salary of Paid Assis-
tant Secretaries of National Sports
Federations; and

(vily For acquiring sports equip-
ment of non-expendible nature.

In addition, the Governnient has
decided, to establish a National Wel-
fare Fund {or the sportsmen/women
of international standard. The details
of the fund are being worked out. The
scope of the fund envisaged is as
under.—

(i) To provide suitable assistance

to the sportsmen injured during the

period of their training for inter-
national competitions and also dur-
ing the period of the competitions,
the amount depending on the nature
of the injury;

(ii) To provide suitable assistance
10 the outstanding sportsmen who
bring glory to the country in the
international field and who are dis-
abled as an after effect of their stren-
uous training or otherwise and to
provide them assistance by way of
medical treatment or through grant_

.

of monthly pension or both, depend- o

ing on the merits of the case;
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(iii) To administer and apply the
fund to promote the welfare of the
sportsmen generally to alleviate dis-
tress among sportsmen and their
dependents in indigent circumstances;
and

(iv) To do all other things which
are incidental to the above objects.

Arjuna Awards are also given
annually to outstanding sportsmen.
Fach such awardee is paid scholarship
of Rs. 200/- per month for two years.

Jha Committee “Status Report”’ on
Jawaharlal Nehru University

ATAL BIHARI VAJ-
PAYEE:

SHR1 SURAJ BlIAN:
Will the Minister of EDUCATION

AND SOCIAL WELFARE bYbe pleased
to state:

743. SHK1

(a) the suuent features of +Status
Report” of Jha Committee to inquire
into the Jawaharlal Nehru UTniversity
affairs;

(b) the acnon taken in the light of
ithe Report; and

(¢) whether Government have re-
ceived any complaints regarding JNU
after the appointment of Jha Commi-
{tee; if so, what are they?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURAL AND SOCIAL WELFARE
(SHRIMATI SHEILA KXAUL): (a).
The Committee appointed a number of
Working Groups, gathered some rn:ate-
rial and designed some studies but was
n6t in a position to formulate its opi-
nion on various issues and enunciate
its recommendations within the time
allotted to it.

(b) The Executive Council at its
meeting held on 29th January, 1982
resolved to record the Status Report.
However, the Council noted that in the
meanwhile, Centres/Schools have com-
pleted the exercise of preparing a docu-
ment giving their achievements in the
last 10 years as also their future per-

ceptions for growth, based on which
the Sixth Five Year Plan proposals of
the University are being revised.

(c) After the appointment of the Jha
Committee, several Members of Parlia-
ment have been urging the institution
of a Visitorial inquiry into the affairs
of Jawaharlal Nehru University as
according to them there have been
several irregularities in the administra-
tion of the University.

Scheme to Improve Education Standard
of Backward District of Orissa

744. SHRI RASA BEHARI BEHERA :
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to state:

(a) whether Central Government are
aware of the fact that, Thuamul Ram-
pur Block of Kalahandi District, in the
State of Orissa, has not produced a
Metriculate till now;

(b) whether Central Government are
planning a special scheme to improve
the educational standard of this back-
ward tribal pocket of the State; and

(¢) if so, the details thereof?

THE MINISTER OF STATE !N THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) to (c). The in-
formation is being collected {rom the
concerned State Government and will
be placed on the table of the Sabha as
soon as received from them.

Alleged cheating by Railway Contrac-
tors

745. DR. A. U. AZMI: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether it is a fact that pebble
contractor cheat the Railways by first
laying a heap of send and thereon lay
the pebbles whose payment is autho-
rised on measurement thereby taking
money for the sand so spread under-
neath the pebbles;

(b) whether connivance of the con-
cerned railway staff is involved;
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(c) whether inquiries have been
made to verify such\ mal-practices;

(d) if so, with what results;

(e) what steps have been {aken to
ensure that the contractors working
inside the railway yards do not indulge
in pilferage of railway property and
thefts of the type that have come to
the notice of Government; 2nd

(f) if so, with what results?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS" (SHRI MALLI-
KARJUN): (a) No; however, a case of
a contractor trying to cheat the Rail-
ways by stacking ballast on existing
mounds of earth and sand was uncover-
ed in a preventive check.

(b) No.
(c¢) Yes.

(d) No such case has come to light
besides the one indicated in reply to
(a), where suitable action against the

contractor is under consideration.

(e) and (f). Railway Protection For-
ce Personnel are deployed to guard
Railway property against pilferage and
theft by any agency whatsoever. The
present Security arrangements are
generally considered adequate.
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Completion of 1st Phase of Jakhpura-
Banspanl Line

747. SHRI HARIHAR SOREN: Wwill
the Minister of RAILWAYS be pleased
{o state:

(a) whether the first phase of con-
struction of the Jakhpura-Banspani
railway line from Jakhpura to Daitori
was completed and opened for traffic
in March, 1981;

(b) whether it is a fact that despite
foregoing all arrangements have not
yet been completeq to facilitate loading
of iron ore¢ from Daitori and Tomka;

(c) if so, the reasons of the delay:;
and

(d) the steps taken by Government
to make all arrangements completed
to facilitate loading of iron ore?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.
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{5) No; all arrangements necessary
for loading of iron or have heen com-
pleted.

(¢) and (d). Do not airse.

Shortage of B.G. and M.G. Coaches

748. SHRI SUBODH SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that there is
a shortage of coaches both in broad-
gauge and in metre gauge;

(b) if so, details thereof;

(c) steps taken by Governmeut io
remove the shortage?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (¢). Yes. Some trains
are not able to run with the scheduled
number of coaches. The number of
coaches requiring repairs is more than
the permitted limits of 14 per cent an
capacity for repairs in workshops is
inadequate. There are constraints in
the availability of funds for manufac-
ture of coaches and also there is short-
age in manufacturing capacity within
the country vis-a-vis need-based-re-
quirement. Due to these constraints
the numbey of coaches being manufac-
fured during Sixth Five Year Plan
would mostly get adjusted against re-
placement of overaged coaches and
very little would be available for addi-
tional services. However, efforts are
being made to improve the repair posi-
tion’despite these limitations. In or-
der to provide additional passenger
clearing capacity, steps are being taken
io increase the load of trains with bel-
ter traction, double heading, standar-
disation of accommodation and also
increase in frequency of services by
optimum utilisation of rakes wherever
feasiible.

Average Daily Commuters of Subur-
ban Railway Stations of Central Bom-
bay

749. DR, SUBRAMANIAM SWAMY:
Will the Minister of RAILWAYS be
pleased to state the estimated average
daily commulers of each of Mulund,
Bhandup, Kanjur Marg, Vikhroli; Ghat-
kapur, Vidya Vihar, Kurla, Chembur,
Govandi, Mankhurd, subraban Railway
Stations of Central Railway at Bom-
bay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): The average number of
daily commuters of the following Sta-
tions of Centrai Railway at Bombay is
indicated as under:—

g

Name of Station Average per day

——
Mulund. ; ; ; . 65,481
Bhandup 71,140
Kanjur Marg. ; i . 32,787
Vikhroli . . . . 66,135
Ghatkapur 1,56,108
Vidya Vihar . ; . . 10,219
Kurla . . . . . 1,72,564
Chembur : ; ; . 62,265
Govandi 41,586
Mankhurd . ; ; ‘ 27,45

Railway Booking Agency at Chandni
Chowk

750. PROF. AJIT KUMAR MEHTA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether the buoking agency, pro-
vided for, by the Northern Railway,
for passsenger and goodg traffic in
Chandnj Chowk area Delhi hag since
been withdrawn,

(b) if so the reasons {hereof;
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(c) whethe; the withdrawal of the
facility will add to inconvenience to
the general public and congestion at
booking counters of Railway station;
and

(d) whether Guvernment intend f{o
provide this facility to the public in
the same ares, and if not, reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] MALLIKAR-
JUN): (a) and (b). The City Booking
Agency at Chandni Chowk, Delhi had to
be closed down from 31-7-1981 on ac-
count of the resignation by the exist-
ing contractor,

(¢) and (d). Adequale arrangementis
have been made at the Railway station
to provide satisfactory service to the
passengers so that there jis no incon-
venience to the  public. The City
Booking Agency would be re-opened as
soon as a suitable contractor is appoint-
ed to run thig agency for which neces-
sary action has been initiated.

Study of Moral Education in Schools

751. SHR1 D. L. BAITHA: Will the
Minister of 'EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whethey it is g fact that in order
lo arrest the evergrowing indiscipline
in the present day youths and children
and enthuse them with the feelings of
universal love and brotherhood, study
of moral education in schools and col-
leges of the country has now assumed
a special significance;

(b) whether it is a fact ithat various
commissions and commitiees on educa-
tion and eminent personalities, in-
cluding the Prime Minister, have ex-
pressed the need of imparting some
common ethical teachings of various re-
ligions and moral education; and

(¢) it so, whether Government have
any proposal to introduce moral educa-
tion in schools and colleges as com-
pulsory subject; and
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(d) if so, the details of the proposal
and I not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT] SHEILA KAUL): (a) fo
(d). The Government has always been
of the view that the building up of
character of students should be one of
the major aims of education. Thig mat-
ter hag also engaged the attention of
various expert bodies appointed by the
Government. These experts bodies
have inter alia stressed the importance
of value-oriented education.

The recominendationg made by the
various committees and commissions
have been circulated (o the various
State Governments and Union Terri-
tory Adminlstrations for consideration
and appropriate action.

At the central level the National
Council of Educational Research and
Training has heen working on prepara-
tion of a model curriculum on moral
education. A national workshop was
organised at Bangalore in November,
1981 and an outline of a draft curricu-
lum hag now been finalised. Detailed
syllabus will be prepared and the pre-
paration of 4 gradeq series of ins-
{ructional materials both for students
and teachers <will follow.

The Univers.ties have also been ad-
vised by the University Grants Com-
mission 1o take necessary steps in this
direction.

More Bogies to New Delhi-Madras G.T.
Express

752. SHRIMATI
LLAN:

SHRI M. M. LAWRENCE:

Will the Minister of RAILWAYS be
pleased to state:

SUSEELA GOPA-

(a) whether {here s any proposal to
increase the number of bogies in New
Delhi-Madras G.T. Express; and

(b) if so, when and the details there-
of?
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THE DEPUTY MINISTER IN THE
MINISTRIES OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b), Yes, there is
a proposal to augment the load of 15/
16 G.T. Express by double-heading the
train as soon as possible.

Number of robberies and dacoities re-
ported in Trains during 1980 and 1981

753. SHRI A. K. ROY: Will the Mini-
ster of RAILWAYS be pleased to state:

(a) number of robberieg and dacoi-
ties reported in trains in the vears 1980
and 1481, State-wise;

(b) number of cases when the da-
coities took place despite armed guards
provided in the trains;

(c) cases where the dacoities were
apprehended or intercepfed;

(d) whether the case of dacoities in
the railways are on the increase; and
taken to check the

(e) if so, steps

same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

"MENTARY AFFAIRS (SHRI MALLI-

ARJUN). (a) The number of robberies
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and dacoities reported in trains during
the years 1980 and 1981, State-wise, is
given in the attached statement.

(b) 39 cases of dacoities in 1980 and
37 cases of dacoitieg in 1981 took place
despite provision of armed guards in
trains.

(¢) In 56 cases of 1980 and in 63
cases of 1981, the dacoits were appre-
hended/intercepted

(d) Increasing trend is noticeable.

(e) The following preventive steps
have been taken.—

(1) As far ag possible, the long dis-
tance Mail/Express/Passenger trains
are being escorted by {he State police
during their night run;

(ii) The Government Railway Police
sirength nave been suitably increased
to tackle the problem effectively;

(:ii) Engine crews have instructions
to resort to repealed whistling in case
of out of course stoppage of any train
1o alert escort party;

(iv) Close co-ordination with State
Police authorities is being maintained
by RPF,

(v) The Coach attendants/TTEs
have instructions {o remain alert and
1o respond quick to the knock of the
escorting party. They have also been
instructeq not to carry unauthorised
passengers.

Statement

Statewise incidents of Dacoities and Robberi:s

Stales

Andhra Pradesh
Assam
Bihar

Delhi

in running trains for the years 1980 and 1981

1980 1981
Dacoity  Robbery Dacoily Robbery
2 3 4 3
5 2 6
2 4 5 6
38 43 27 47
2 g 2
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754, SHRI G. NARSIMHA REDDY:
SHRI BHIKU RAM JAIN:

S ;o

Sino-India Talks

SHRI MADHAVRAO
SCINDIA:

SHRI CHIRANJI LAL

SHARMA:

Will the Minister of EXTERNAL AF-

FAIRS bhe pleased o state:

(a) whether
held in December 1981;

(b) if so, the jssue that were discus-

sed at the meeting;

(¢) whether as a result of

consensus could be reached on some of

the issucs for being persued
and

S e e ——

S'no-India talks were
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¢ 2 3 1 5
Gujarat 1 3 1 G |
Goa 1
Haryana 2 2 5
J. & K.

Kerala 2
Madhya Pradesh 8 12 9 20 .
Maharashtra 4 33 9 42 )
Orissa 5 10 11 4
Punjab 4 5
Rajasthan 4 6 6
Tamil Nadu 5 7 -
Uttar Pradesh 20 79 28 59 _
West Bengal 20 43 30 23
Himachal Pradesh
Karnataka 3 1 3

; ToTAL : 99 252 131 239

(d) if so, the particulars of these issu.

eg and when further negotiations will

take place?

AFFAIRS

THE MINISTER OF EXTERNAL

(SHRI P.V. NARASIMHA

RAO): (a) Yes, Sir; talks were held at

the level of officials in Beijing from

December 10-14th  1981.

(b) to (d). A statement

on these

talks was made by the Foreign Minis- *

copy of the

ter in Parliament on December 17. A

statement is laid on the

Table of the House. [Placed in Library.

See No. LT-3393/82].

The timing as well as the contents of

the talks

further;

subsequent sessiong of talks are to be
discussed through diplomatic channels

with the Chinese side. 2
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Russian Presence in Afghanistan

755. PROF. MADHU DANDAVATE:
SHRI MADHAVRAO SCINDIA:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is true that the Soviet
troops continue to occupy Afghanistan
and there is no prospect of withdrawal
of the troops in the near future; and

(b) if so, what efforts are peing made
by the Government as an important
spokesman of the non-aligned nations,
to secure the withdrawal of Soviet
troop; and normalisation of political
climate in Afghanistan?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Soviet troops conlinue in
Afghanistan. How long they are likely
to stay is not clear yet, ag there has
been little perceptible movement to-
wards the process of seeking a negotia-
ted political settlement.

(b) India has consistantly advocated
a negotiateq political settlement of the
Afghanistan issue. The Government
have continued their consultations with
all the concerned parties as also with a
number of countrieg in the region, and
outside, as also with the Secretary-
General of the United Nations with a
view to easing tension in the region;
for facilitating a political solution in
Afghanistan; and for the creation of
conditions in which Soviet troops could
be withdrawn from that country.
India’g efforts to promot, the search for
a political solution also found expres-
sion in the consensus on the situation
in Afghanistan at the Non-aligned For-
eign Ministers Conference held in New
Delhi in February, 1981.
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Construction of 3 Byepass to Ease Con-
gestion of Sher Shah Suri Marg in
Panipat

757. SHRI SURAJ BHAN: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether it ig a fact that there
is acufeé congestion of traffic consis-
ting of bullock carts/thelas, rick-
shaws, cycles and other vehicles in
addition to the regular heavy traffic on
Sher Shah Suri Marg in Panipat town
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of Haryana often resulting in road
accidents; ;

(b) whether it is also a fact that
in the past, several Central Ministers
have declared publicly that a bye-
pass shall be constructeg soon to di-
vert the general traffic from this
National Highway from the bazar of
Panipat; and

(¢) if so, when the bye-pass is pro-
posed to be constructed?

THE MINISTER OF STATE IN
THE MINISTRY OF -HIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) to (¢). As per NH
Act 1956, lengths of road situated
within the Municipal areas of towns
with population of 20,000 or more do
not from a part of National Highways
ang sre under the control of State/
Local gquthorities. Road through Pani-
pat town comes under this category.
There is congestion on the above por-
tion of road due to local slow moving
traffic. The construction of a N.H. bye-
pass outside Panipat ha1g heen under
consideration of the Govi, and
subjec{ to availablity of funds
and inter-se priority of this work, it
may be taken up in phases with land
acduisition in current Five year Plan
and constru-tion in later years.

Major Repair Works not undertaken

758. SHRT D. P. YADAV. Wil] the
Minister of RAILWAYS pe pleased
to state;

(a) whether it is a fa:t that due to
paucity of funds a number of major
repair works have njt been under-
taken during the current year;

(b) if so, the details of the repair
works thus held up; ang

(e) the action proposeq to be taken
by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN). (a) Although the re-
quriemert of funds for Repair Works
exceeds the amount allocated during
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the current year, no major work has

been allowed to be held up on this
account.

(b) and (c). Does not arise,

Utilisation: of Library Facilities in
Delhi

759. SHR; K. LAKKAPPA. Will
the Minister of EDUCATION AND

SOCIAL WELFARE pe pleaseg to
state:

(a) whethey it ig a fact that limi-
ted liberary facilities =mvailable in
Delhi are not properly utilised be-

cause of poor service rendered by the
library staff;

(b) if so, facts thereof; angd

(c) action being contemplated by
Government to effect improvements
in librarieg of Delhi?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAT WEL-
FARE (SHRIMATI SHIELA KAUL):
(a) No. Sir. Libraries in Delhi
are under the administrative
control of various authoritie; ang Go-
vernment have receivegd ng complain-

ts about the poor service rendered by
their library staff.

(b) and (c¢). Do not arise.

Memorandum demanding additional
Trains between Calcutta and Bihar

760. SHRI GEORGE FERNANDES:
Will the Minister of RAILWAYS be
pleaseq to state:

(a) whether the Bihar Awami
Kalyan Panchayat of Calcuttas has
submitted to him a memorandum
dated December 3, 1981 demanding
the introduction of certain gdditional
traing between Calcutty ang Bihar;

(b) if so, the details thereof; and

(c) the action taken by his Minis-
try thereon?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRg (SHRI MAL-
LIKARJUN): (a) and (Db). Yes, a
representation has heen receiveg re-
garding introduction of additional
irains between Howrah/Sealdah and
Muzaffarpur and Howrah and Go-
rakhpur, conversion of Sarnastipur-
Darbhanga-Narkatiaganj gection into
BG and intrcduction of train between
Howrah and Narkatiaganj.

(¢) Introduction of additional
trains between Howrah/Sealdah and
Muzaffarpur/Gorakhpur is gperatio-
nally not feas'ble due {o paucity of
coathing stock ang inadequate termi-
nal facilities at Howrah/Sealdah.

Conversion of Samastipur -Dar-
bhanga section into BG has since been
approved and would be taken up
alongwith construction of Sakri-
Hasanpur line. There is np proposal
at present, {3 convert Darbhanga-
Narkatiaganj section into BG.

Diversion of Cargo to Calcutta Port

761. SHRI AJIT BAG;
SHRI MUKUNDA MANDAL:

Will the  Minister of SHIPPING
AND TRANSPORT be pleased to
state.

(a) whether there is any proposal
under cansideration of the Govern-
ment 45 divert more cargo to Cal-
cutta port;

(b) if so, whether the Government
instructed the Public Sector Under-
takings to divert their cargo to Cal-
cutty Port; and

(c) if so, the details thereof?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) It is not the policy
of the Government 4, control the
Shippers’ choice in the matter of
Preference of port of import or ex-
port. This is more s0 because most of

the cargy is imported by private par-
ties. Every ship hag a right to call
on any port of its choice.

(b) and (c). For planning the im-
port ang export of bulk commodities
like fertilisers, {ertiliser raw material,
steel, edible oil, newsprint and cement
etc. importeg or exported on Govern-
ment account, a Standing Inter-Mipis-
terial Committee, called the “Stland-
ing Committee on Rationalised Dis-
tribution of (Cargo’ has been func-
tioning in the Ministry of Shipping and
Transport. Even the role of this
Committee is not ts impnse allocalicn
of cargo buil to seek agreed soclutions.
However in the recen! past, the import-

ing Government agencies have been
persuadede to bring more finished
fertilisers, fertilisers raw  materials,

newsprint and cement, eic, f¢ Calcutta
Port.

Kharagpur Railway yards

763. SHRI NARAYAN CHOUBEY:
Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government have re-
ce'ved any complaints regarding the
most unsatisfactory working conditicns
obtaining in the Railway yards at
Kharagpur.

(b) if so, what are the nature of such
complaints and whether the adminis-
tration have enquired into the same;

(¢) how many hig and small derail-
ments have taken place in the Rail-
way yards at Kharagpur in the years
1979, 1980 and 1981;

(d) how many workers met with ae-
cidents in the yards at Kharagpur in
the same period; and

(e) what remedial measures have
beer. taken or being contemplated to
be taken by the administration?

THE DEPUTY MINISTER 1IN = THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKsR-
JUN): (a) and (b), Yes. Cerftain com-
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pleints were rece.ved from the staf
regarding workiag conditions like pre-
sence of scattered permanent waz
material, uneven formation in yard,
neea for improved. lighting etc. Thess
complaintg have Leen looked into.

(¢) The | particulars of accidents
which have taken pl.ic- in Kharagput
ar.¢ Nimpura yards are ag follows:—

1979 1980 1981
Kharagpur 14 29 33

Nimpura 104 127 375

(d) The particulars of the workers
having met with accidents are as
under:—

1979 1980 1981
Kharagpur 4 3 4

Nimpura 4 4 7 5

(e) During the last six months, actiop
has been taken to clean the yard of the
accumulated cinder and railway mate-
rial. The yard lighting has also been
improved.

Loss to D.T.C.

764. SHRI JITENDRA PRASAD:
SHRI D. M. PUTTE GOWDA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the Delhi Transport Cor-
poration is running into losses:

(b) if 9, the losg ]ikely to pe suf-
fered by the Corporation during the
current financial year;

(¢) the reasons for the losses: and

(d) the steps taken or proposed to
be taken to prevent any more losses
by plugging the loopholes?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI SITARAM
KESRI): (a) Yes, Sir.
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(b) 1t ig estimated that during the
current financial year, the working
loss (cash loss) that D.T.C. might in-
cur would be of the order of Rs. 20
crores,

(¢) The main reasons for the losses
has been that the fare structure of
D.T.C. hag been most uneconomical.
while the operating costs of D.T.C.
have been increasing perennially, the
fare structure has remaineg almost
static. The Corporation is not able
to recover even the bare working:
cost of about Rs. 3 per km. ig only
(January ’82) whereas the Revenue In-
come per Km, ig only Rs. 2.00.

(d) Proposals for revision of fares
to meet the working expenditure are
under the Government’s consideration,
In addition to reduce/eliminate los-
ses in future Government is congider-
ing the proposals for writing off of
accumulated losses, ang restructur-
ing the capital base of the D.T.C.

Conversion of Delhi-Ahmedabad Line

765. SHRI ASHOK GEHLOT. Wil
the Minister of RAILWAYS e

pleaseg to state:

(a) whether Government have
consideredq proposal for undertaking
the work of conversion of Delhi-Jai-
pur-Ahmedabad metre guage line
into a broag guage line;

(b) if so, when this work ig ty be
started; ang

(¢) the time tq be taken ip its com-
pletion and the number of phases jn
which thig work will be completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN); (a) Yes.

(b) The project has not yet been
cleare by the Planning Commission
for want of resources.

(c) D_oes not arise, in view of the
reply given against part (b) above.
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Jnclusion of Roads of National Im-
portance in Sixth Five Year Plan

767. SHR] R. P. YADAV. Will the
Minister of SHIPPING AND TRANS-
PORT pe pleased to state:

(a) whether the Transport Policy
Committee ,»f the Planning Commis-
sion pecommended the names of some

roads of national ijmportance for
inclusion in the Six'h Fi-e Year
Plan; ang

(b) if so, the names of the roads

which have been finalised for State
of Bihar and the advarce aclion taken
for jts construction?

THE MINISTER OF STATE IN
'THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KE-
SRI): (a) and (b). Presumably the
Member is having in mind the list of
routes and .direct connection suggesied
by the National I'ransport Policy Com-
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mittee of the Planning Commission
for additions to the National Highway
System. The report is still ynder the
consideration of the Planning Com-
mission. Meanwhile, on certain prio-
rity considerations, some roads ip the
N.E. region have been declareq as
National Highways with effect from
1.9.80 which incidentally cover the
roads suggesteg by the Committee for
the N.E. regiOn in thCir repo':'t men=
tioned above. In addition, the existing
National Highway No. 12 wag also
extended from Biaora to Jaipur.
Owing to financial constraintg the
Govt. of India are not in a position to
take over any road as a National
Highway at present anq this applies
ty all the States including Bihar.

Cochin—Madurai Line

768. SHRI A. NEELALOHITHA
DASAN NADAR: Will the Minister of
RAILWAYS be pleased to state:

(a) wheher the Idukki district of
Kerala is at present connected by the
Railway line;

(b) if not, wheher Government pro-
pose to take steps to include Idukki
district of Kerala also in the Railway
map by the construction of Cochin-
Madurai Railway line; and

(¢) the details of steps taken if any,
by Government in this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) No.

(b) and (c). A survey for conversion
0of Madurai-Bodinayakanur Metre
Gauge section into Board Gauge and
construction of a neyw Broad Gauge
Railway line between Cochin and
Bodinayakanur has been included in
the 1982-83 budget. The gquestion of
connecting Idukki district of Kerala
with this line will alsp be examined by
the survey team for thig line.
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Production of pacemakers for Heart
Patients

679. SHRI CHINGWANG KONYAK:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the Goevrnment are
that every year thousands of people
die because they cannot afford the cost
of pacemakers;

(b) whether the Government propose
to take positive steps for indigenous
production of pacemakers;

(c) whether a proposal is also under
consideration of the Government to
provide pacemakers at subsidised rates
all over the country; and

(d) if so, details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XUMUD
BEN M. JOSHI): (a) Government have
no specific information in this regard.

(") National Research Development
Cornoration of Inda, a Public Sector
Undertaking under the Department
of Science & Technology, had in 1975
licensed the knowhow for pacemakers
developed by IRDE. Bangalore to M/s
Electromedicals Indore. The Company
has produced about 40 numbers go far.

(¢) No.

(d) Does not arise.

Sale and Distribution of Nirodh in
States

770. SHR1 R. P. GAEKWAD: Wwill
the Minister of HALTH AND FAMILY
WELFARE be pleased to state:

(a) the number of Nirodh pieces sold
in the country during last year and
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the number of pieceg distributeq free
of cost; -

(b) the target of distribution of
Nirodh pieces during the current year;

(c) the steps proposed to create awa-
renss among the young people, espe-
cially young urban women and villa-
gerg to buy condoms; and

(d) number of Nirodh "pieces sold in
various States, Stale-wise till Decem-
ber last year?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) The number of
Nirodh Pieces sold during last year
viz., 1980-8]1 was 129.50 million Num-
ber of Nirodh pieces distributed free
during 1980-81 was 136.34 million.

(b) During the current year ie.,
1981-82, the target of distribution of
Nirodh pieces (both under sale and
free distribution programmes) is 363
million.

(¢) A multi media Publicity Cam-
paign is in operation not only to create
awareness among the people but also
to motivate them to adopt Nirodh to-
wards Family Planning objective,

Regular Product-oriented publicity is
undertaken through T.V., Films and
radio to inform, educate and motivate
the couples.

In the rural areas of some selected
States Health Guides and multi  pur-
pose workers have been involved in
marketing of Nirodh.

(d) Nirodh sales during 1981-82
(April—December) 1is appended at
statement,
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Statement

-
Statewise sale of Nirodh during April—December 1981

Name of the State

Nirodh Sale during April to December
1981

(Provisional) in million pcs.

Andhra Pradesh
Assam Group of States /U.T.s.
Biha

Gujarat

Haryana

Himachal Iradesh
Jammu & Kashmi
Karnataka

Kerala

Madhya Piradesh
Maharashtra
Orissa

Punjab

Rajasthan

Tamil Nadu

Uttar Pradesh .
West Bergal

Delhi

Chandigarh

All India

6 94
1-62
7-44
7-96
1-65
063

0 88
711

4-50
372
9-23
2:67
3-87

109-11*

(*Including a sale of 9-49 million pieces for which State-wise break up is not avaiiable

as yet.’

Setting up of High Power Commission
Regarding Modern Medical Education

771. SHRIMATI KRISHNA SAHI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have set
up a high power Commission to go in-
to the various aspects of Modern Medi-
cal Education in the country; and

(b) whether it is a fact that Na-
tional Medical Organisation of doctors
practising modern system of medicine
and Indian Medical Association hag not
been given any redresentation on the
Commission?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b). The
Government have set up a Medica] Edu-
cation Review Committee in Septem-
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ber, 1981. The members of the Com-
mittee represent various relevant in-
terests,

Enrolling rate in Higher Education

772. SHRI A, K. BALAN: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether it is a fact that the enrol-
ling rate in higher education is decrea-
sing year by year; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) and (b). No, Sir, Though there
are fluctuations in the rate of enrol-
ment for higher education, the avera-
ge growth rate during the decade 1971-
81 was about 3.5 per cent per annum.
The yearly percentage of increase in
the growth rate is given below:

Year Percentage incrase
1971-72 . . 57
1972-73 . . i .50
1973-74 . . . 301
1974-75 . 59
1975-76 .2°5
1976-77 . . 0-2
1977-78 5-5
1978-79 o o
1979-80 . 1 g
1980-81 . 39
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Lepers in Delhi Streets

774, SHRI V. S, VIJAYA RAGH-
VAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government are aware
that a large number of lepers freely
roaming abou! in the streets of Delhi
are posing serious health hazard to
the public;

(b) if so, whether any steps has
been taken to put them in leprosy
homes and thus prevent them {rom
mixing with the public; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE' (KUMARI KU-
MUDBEN M. JOSHI). (a) It will not
be corrcet to say that a large number
of leprosy patients are found in the
Delhi streets. A small number of disea-
se arrested persons with deformaties
can be found begging a* busy traffic
junctions, but these are burnt out cases
and do not pose a serious health haza-
rd.

(b) Does not arise,
(c) Does not arise,
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Legislation to Restrict Size of Family

776. SHRI MAGANBHAI BAROT:
‘Will the Minister of HEALTH AND
FAMILY WELEFARE be pleased to
state:

(a) what further steps Government
intend to take to strengthen the effor-
ts for population control; and

(b) whether Government would con-
sider enacting legislative measureg to
restrict the size of a family?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (KUMARI KUMUD-
BEN. M. JOSHI): (a) Intensified
-efforts will be made to spread aware-
nesg and information gbout small fami-
ly concept by effective and imaginative
use of multi-media ang inter-personal
communication strategy. Close moni-
‘toring and follow-up will be ensured
at all levels, Steps will be taken to
tone up the administrative machinery
.and improve motivatinn and accounta-
bility of staff at the field levels in con-
sultation with: the State Governments,
‘The programme will be reviewed per-
‘iod.cally at the highest level to detect
any deficiency therein and initiate
speedy corrective action. In rural
areas, under the “Viua:ge Health Guide
‘Scheme” which has now been made a
fully Centrally funded scheme. the
Health Guide (who will predominently
be women) will be responsible for
‘spreading knowledge and information
to each individual household and to
provide at peoples’ door-steps supplies
for non-clinical methods. For the
‘States lagging behind in performance
selective area specific approach will ke
followed,

——

(b) It is not the Government’s policy
t0 promote the programme through
legislative measures as the programme

* will be promoted as voluntary peovles’
movement.

Report of ICMR regarding Orthopae-
dically Handicapped Children

777. SHRI GADADHAR SHAH: will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are aware
that there are about 5,00,000 orthopa=-
edically handicapped children with
substantial disabilitied according to the
ICMR reports:

(b) if so, the reaction of Government
thereto;

(c) whether the repori depicis a true
picture of the problem;

(d) if not, what is ihe correct posi-
tion in this matter; and

(e) the steps taken by Government {o
control the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XUMUD-
BEN M. JOSHI): (a) The Indian Coun-
cil of Medical Research hag not so far
conducted any survey t{o assess the
number of orthopaedically handi-
capped children with substantial disa-
bilities.

(b) and (c). Do not arise.

(d) On the basis of a national sample
survey conducted by the Directorate
General of Health Services on the in-
cidence of polio-myelitis, it is observed
that about 60 per cent of the cases of
residual polio paralysis contribute to
lameness among children between the
age of 5 to 9 years. It is estimated
that about 10 million persons in the
country are in need of treatment for
rehabilitation.

(e) An immunization programme fnr
the prevention of disability caused by
communicable disorders like polio~
myelitig and a programme for protect-
ing children against blindnesg have
been launched Various other mea-
sures have also been initiated by the
Government for the rehabilitation of
the disabled, including children. These
measures include scholarships, facili-
ties for vocational training and em-
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ployment, assistance for aids and ap-
pljances needed for education, financial
assistance to voluntary organizalions
working in the field of rehabilitation of
handicapped children ete,

Representation regarding Denia] of en-
try passes to the Union Representatives
in Visakhapatnam

778. SHR] M. ISMAIL: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:

(a) whether Government have re-
ceived any representation dated 1lth
December, 1981 from the Forward Sea-
men’s Union of India, Calcutta, regard-

ing the denial of entry passes to the
union representatives in Visakhapat-

nam;
(b) if so, action taken by the Gov-
ernment on that representation; and

(c) if not, the reasons thereof?

THE MINISTER OF SHIPPING AND

TRANSPORT (SHRI VEERENDRA
PATIL): (a) No, Sir. However a re-
11-12-1981, from

presentation dated
the Forward Seamen's Union of India,
Calcutta, has been received by Visakha-
patnam Port Trust requesting for dock
entry permits for 12 of their oifice bea-

Ters,

(b) and (c). Six of these office bea-
rers already hold dock entry permits.
These have been renewed by the Port
Trust. The rema'ning six are fresh
appl.cants and the request thus
amounts to seeking additional permits.
Ag the Port Trust considers the exist-
ing number of dock entry permits
issued to this TUnion as adequate, no
additional permits have been issued to

it.

Report of ICMR Regarding blind and
Deaf Children

779. SHR1  SARADISH ROY: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government are aware
of the report of the Indian Council of
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Medica]l Research stating that there are
2,50.000 blind and an equal number ct
deaf children in the country;

(b) if so, the reaction of the Govern-
ment thereto; and

(c) steps taken by the Government to
improve the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) It is a fact that
the Ind'an Council of Medical Re~-
search conducted a research un visual
impairment during 1970—72. This
survey indicated prevalence Tates
among children below 15 years of age
of the levels of 0.82 in rural and 0.96
in urban areas respectively per thou-
sand. No survey has been conducted
by Indian Council of Medical Research
nn hearing impairments,

Government of India
hag launched a  National Programme
for control of Blindness. It aims to
provide comprehensive eye care services
from peripheral to apex level includ-
ing educsational efforts on eye health
care through media of mass communi-
cation. Under the Vitamin ‘A’ deficien-
cy Prophylax's Programme, 2 lakhs In-
ternational Units of Vitamin ‘A’ solu-
tion in oil is administered twice a vear
to the children of age group 1—5 years
to combat Vitamin ‘A’ deficiency.

(b) and (c).

The ICMR is launching an interven-
tion study on hearing impairment in
collaboration with 1CDS and twe Pri-
mary Health Centres (Delhi and Tri-
vandrum).

Text of the sentence cut out fromr
the Indian Ambassador’'s speech by
Pak T.V.

780. SHRI R. L. BHATIA: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

_ (a) whether it is g fact that Pak-
istan T.V, cut out a key sentence from

116
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the recorded speech of the Indian Am-
bassador in Pakistan’s telecast on the
last Republic Day;

(b) if 80, the text of the sentence
cut out;

(c) the steps taken by Government
to raise the matter with Pakistan Gov-
ernment; and

(d) the outcome thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRIP.V. NARASIMHA
RAQO): (a) Yes, Sir.

{b) The text of the sentence cut
out is ac follows:

various statements by Shrimati In-
dira Gandhi and other Indian leaders
should set at rest once and for all
speculation that India is out to undo
Pakistan.”

(c) and (d). A note was sent by
"the Indian Embassy to the Pakistan
Forecign Office pointing out the signi-
ficant deletion of the sentence from
the Republic Day speech of our Am-
bassador in Pakistan.

Circular Railway for Calcutta

781. SHRI SOMNATH CHATTER-
JEE:

SHRI KRISHNA CHANDRA
HALDER:

SHRI NIREN GHOSH:

Will the Minister of RAILWAYS
be pleased to state:

(a) whether the Rail India Techni-
cal and Economic Services, a Govern-
ment of India consultancy organisa-
tion, hag indicated that it is possible
to provide a circular railway facility
to the city of Calcutta at a minimal
cost by linking five existing suburban
lines around Calcutta-Bally to Bally-
ghat, Baranagore-Belgharia, Kankur-
gachi chord-Sealdah, Sonapur—Budge
Budge and new line from Dum Dum
to Princep Ghat;
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(b) if so, whether Government are-
going to implement the said circular
railway plan;

(e) if so, by what time and the
details thereof; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE:
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The work of con-
ducting Techno-Economic Feasibility
Study by Rail India Technical and
Economic Services, in connection with
the Five Railway Projects in and
around Calcutta is still in progress.

(b) to (d). Does not arise.

Qualification for the post of Director
of Indian Council of Historical Re-
search

782. SHRI ANAND SINGH: Will
the Minister of EDUCATION AND
SOCIAL WELFARE be pleased 1o
state:

(a) what are the prescribed quali-
fications for the post of Director of
the Indian Council of the Historical
Rsearch;

(b) what is the nature of his duty;
and

(¢) whether the present Director
was qualified at the time of his ap-
pointment?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) The educational qualifications
prescribed for the post of Director
as laid down in the service regulations
of the Indian Council of Historical Re-
search are as follows:

(1) at least second class M.A. in
History or allied subjects:

(2) Ph. D. or research publication
of equivalent standard;
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(3) at least 10 years experience
in teaching or guiding research;
.and

(4) publishd works of high stan-
«dard.

(b) The Director, Indian Council
+of Historical Research is the I:ad
«0of Office and functions according to
.the Memorandum of Association and
rrults of the Indian Council of Histo-
rical Research, New Delhi, 1972

(c) According to the information
:available, the: present Director fulfils
1the educational qualifications prescrib-
ced for the post but not the age re-
guirements prescribed for direct rec-
-ruits.

Phased pragramme to revise History
and Language books

783. SHRI VIRDHI CHANDER JAIN:

Will the Minister of EDUCATION AND

“SOCIAL WELFARE be pleased to
. state:

(a) whether there is any phased pro-
gramme of the Education Department
for a radical revision of History and
Language books for Schools all over
India to weed out undesirable text
books and remove matter prejudicial
to national integration and unity; and

(b) if so, the salient features of the
phased programme and the progress
made in this regard?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
+ CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). It has been decided to undertake
a review of all schoel texthooks pres-
cribed/recommended in the States/
UTs. from the national integration
angle. To begin with, the programme
will be confined to evaluation of His-
tory and Language textbooks. The main
object of the review is to eliminate
passages and approaches prejudicial to
national integration. In view of the
-enormity of the task, the evalution is
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being undertaken on a decentralised
basis under the overall guidance of the
Government of India and according to
the guidelines prepared by NCERT. A
high level National Steering Committee
has been set up fer overall coordina-
tion and implementation of the pro-
gramme.

So far twentyone State and four
Union Territories have initiated the
programme. Three more UTs, viz.
Chandigrah, Lakshadweep and Aruna-
chal Pradesh have informeq that they
are using the textbooks of neighbour-
ing States or those of NCERT.

Removal of drugs of recommended by
Indian Journal of Medical Sciences

784. SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of HEA-
LTH AND FAMILY WELFARE bLe
pleased to state:

(a) whether Government are aware
that the Indian Journal of Medical
Sciences has recommended for removal
over a specified time as manyv as 7
categories of drugs;

(b) if so, whether Government agrees
with the recommendations of ihe said
journal;

(c) if so, steps taken hy Govern-
ment to remove the drugs; and

(d) if not, the reason for such disa-
agreement with the journal and details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KUM-
UD BEN. M. JOSHI): (a) Yes, the
seven categories of combinations were
recommended by a Sub-Committee of
the Drugs Consultative Commiitee for
weeding over a specified period of
time and the same was referred to in
the Indian Journal of Medical Sciences.
The recommendations of the Sub-Com-
mittee were considered by the Drugs
Consultative Committee in Qctober,
1981.
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(b) to (d). The Drugs Technical
Advisory Board considered recommen-
dations of the Drugs Consultative
Committee on 31st December, 1981 and
the Govt. will consider the views of
the Board in due course.

3%th Joint Annual Conference of the
Association of Physicians in India

785. SHRI RAJESH KUMAR SINGH:
Wil] the Minister of HEALTH AND
FAMILY WELFARE Le pleased lo
state:

(a) whether 37th Joint Annual Con-
ference of the Association of Fhysicians
in India was held in Neew Delhj during
the third week of January, 1982;

(b) the number of delegates who
participated in the Conference;

(c) whether the progress made in
regard to the detection, prevention and
cure of dreaded diseases wag discussed,
ang

(d) if so, the cecision arrived at?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) Yes.

(b) The Organising Secretary has
reported that over 1000 delegates
participated in the Conference.

(¢) and (d). It is reported that the
nine participating association held
concurrent sessions to discuss prob-
lems and issues reiating to wvarious
diseases.

Steps taken for Nationalisation of
Shipping Industry

786. SHRI SATYAGOPAL MISRA:
Wil] the the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) steps Government have taken
for the nationalisation of Shipping In-
dustry of our country;

(b) proposals of the Government
during the Sixth Plan period in this
respect; and

(c) the difficulties, if any, in the-
way of nationlisation of the whole
shipping industry?

THE MINISTRY OF SHIPPING
AND TRANSPORT (SHRI VEEREN--
DRA PATIL): (a) to (¢). At present.
shipping companies are in both Public
and Private Sectors but the Public
Sector has a larger share in the na-
tional shipping tonnage as a whole.
Druring the Sixth Pian the tonnage
ratio of 55.45 Dbetween Public and
Private Sectors respectively Las been
proposed to be kept up. There is no
proposal as such to nationalise the shi-
pping industry. It may be mentioned
that shipping industry is a highly cupi--
tal intensive industry.

Sino-India Trade Relations

787. SHRI HANNAN MOLLAH:
Will the Minister of EXTERNAL.
AFFAIRS be pleased to state:

(a) what are the possibilities ex-
plored so far, to increase 1irade re-
lationg with: China;

(b) whether the Government is
going to sign new trade pact with
them; and

(c) if so, on which articles it will

be done?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA..
RAO): (a) to (c). Since the resump-
tion of trade with Chinag in 1977, a
number of delegations have been ex-
changed between the two sides. From
the Indian side, HMT, FICCI, MMTC,
STC and others including individual
businessmen have been visiting China.
Similarly the Chinese have been
sending delegations for discussions
with both public sector undertakings
and private business houses in India.
Bilateral trade was also included
in discussions between the officials of
both sides in Beijing in December.
Efforts are under way to increase the
volume, and diversify the composi-
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tion, of trade. The question of an
-agreement is not at present under
~consideration.
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Prisoners in Indian and Pakistan
Jails

789. SHRI KAMAL NATH: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that nearly
1000 Indians are languishing in Pak-
istani Jails as India refuseg to accept
them;

(b) whether similarly many Pakis-
tanis are languishing in Indian Jails;

(c¢) if so, the facts thereof; and

(d) aclion Government pronose 1o
take in this ma‘ter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P, V. NARASIMHA
RAQO): (a) According to our latest
information. over 300 Indian nationals
are believed to be detained in various
jails in Pakistan. Among these re-
ported t0 be 40 defence personnel
who have been  missing since the
Indo-Pak conflict of 1971, It is not
true that India has refused to accept
them,

(b) and (c). A total of 249 Pakis-
tani nationals (150 convicts and 98
undertrials) are under detention in
India. No Pakistani defence person-
nel are in Indian custody.

(dy Pakistan Government had ear-
lier denied the existence of defence
personnel under their custody but
have now agreed to make fresh
efforts to locate these personnel. As
far the other prisoners, the Gov-
ernment have been taking up with the
Pakistan Government the question of
their release ang repatriation.
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Introduction of bus services between
India and neighbouring countries

790. SHRI SAIFUDDIN CHAUDH-
ARY:
SHRI AJIT KUMAR SAHA:

Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether there is any proposal
to introduce bug services between our
country and neighbouring countries;

and

(b) if so, when and the details

thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI. SITA RAM
KESRI): (a) and (b). A proposal re-
cieved from the Government of Uttar
Pradesh for operating a direct bus
service between Varanasi and Kath-
mandu to be known as Vishwanath-
* Pashupatinath Bus Service on a reci-
procal basis, has been approved by
the Government of India. The Gov-
ernment of Utlar Pradesp had been
advised to work out an arrangement
with the appropriate agencies as
nominaled by HMG Nepal for this
purpose.

Import of Gantry Cranes for container
Handling in ports

791.-SHRI M. M. LAWRENCE:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether his Ministry propose
to import gantry cranes for container
handling in certain ports;

(b) if so, details of the import
plan, with names of the countries
fromn which those cranes are going to
be imported and the number of cranes
invoiced from each country; and

(c) the terms ang conditions under
which guch cranes agre being imported?
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THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes.

(b) and (c), It has been decided to
import one gantry crane each for
Bombay and Madrag Ports. In res-
ponse to global tenders invited by
both the Ports, they have received
varioug offers on which a decision has
yet to be taken. v
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Faulty booking of seats at Madras
Central Railway Station

793. SHRI RAJNATH SONKAR
SHASTRI: Will the Minister of
RAILWAYS be pleased to state:

(a) whether it is a fact that
Madras Central Railway Station has
been lacking in reservation facilities
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in one way or the other and putting
passengrs to avoidable inconveniences
such as by not transmitting the mes-
sages for onward reservations and
not charging the air-conditioned and
super-fast charges for travelling in
Tamil Nadu Express from Madras to
New Delhi in 2 Tier AC thereby pas-
sengerg being confronted by TTEs for
additional money on the above counts;
and

(b) if so, details of steps taken to
ensure that such type of lapses do
not recur at any of the Railway
stations and utmost care is taken of
the passengers’ comforts?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): a) and (b), Adequate
reservation facilities are available &t
Madras Central Railway Station.
Cases of passengers being put to in-
convenience owing to non-transmis-
sion of messages for onward reserva-
tions or of non-charging of supar-fast
charges when reported. are suitably
taken up.

Poor performance of Indian Hockey
Team in World Cup Championship

794. SHRI R. R. BHOLE: Will the
Minister of EDUCATION AND SOCIAL
WELFARE be pleased to state:

(a) whether it is a fact that Indiam
Hockey team had to meet with failure
in the World Hockey Cup Champion-
ship held in January 1982 due to their
poor defence and poor performance of
their forward players;

(b) the reasons for not fielding sub-
stitute n the crucial match against.
Australia; and

(¢) the steps Government propose to
take to overcome the deficiencies
noticed in the team and prepare the
team tp develop speed, resources and
skill for the Asian Games to be held
in November, 1982?
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) It
is a fact that the Indian Heckey Team.
finished only Fifth in the World Hock-
ey Cup Tournament held in January,
1982. The performance of the Team,
including its defence and forward play,
being considered by a Committee
appointed fo monitor the training of
Indian competitors for Asian Cames,
1982. In this context, the Committee
hag inviteg reportg and opinions on the
performance of the Indian Hockey Team
in the Worlg Cup Tournament from
expert organisations and individuals
including the Indian Hockey Federa-
tion’ the Indian Olympic Association
and the National Hockey Coach, Quite
a few reports and opinions have been
received.

(b) According to the—information
furnished by the Indian Hockey Fede-
ration no substitute was fielded in the
match against Australia because this
wag not considered necessary by the
officials of the Team  responsible for
fielding”substitutes.

(¢) The organizations concerned
with the preparation of the Indian
Hockey Team for the Asian Games
1982 will be advised to pay particular
attention to the shortcomings as may
be identified by the Committee,
mentioned in part (a) above on a con-
sideration by it of the opinions given
by the expert organisations and indi-
viduals also  mentioned above. The
other steps being taken to prepare the
Indan Hockey  Team for the Asian
Games 1982, including development of
speed resources and skill, consist,
inter-alia, of holding a number of
coaching camps and exposing National
Hockey Team to international competi-
tion by participation in different tour-
naments.

Coal supply to Paper Industry

795. SHR1 ANANDA PATHAK:
Will the Minister of RAILWAYS he
pleased o state:

(a) whether the railway autlhcrity
failed to maintain steady supply of
coal to paper industry;

(b) whether it is a fact that the rail-
way authority drastically cut-down the
quota of coal granted by the Director
General ot Technical Development,
because of inadequate mumber of wa-
gons; and

(c) if so, steps taken by Government
10 improve the gituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-~
JUN): (a) to (¢): The sponsored de-
mand for Industrial Units and other
consumers is about 17,000 wagons per
day. Against this the availabililty at
rail-heads and actual loading is about
11,000 wagons per day. Keeping this
gap, in view the Central Government
(Cabinet Committee on Industrial In-
frastructure) has fixed priorities and
quotas for various sectors. The quota
of coal fixed for Paper industry was
170 wagons per day for the quarter
ending December, 1981l. The,leading
of coal Paper Indusiry was 173 188
and 167 wagons per day during the
last three months of November and De-
cember, 1981 ang January, 1982. It
would thus be seen that Railways are
supplying coal wagons as per the quota
fixed for the paper industry at present.

Draw of Lots for prizes to daily

Commuters of D.T.C.

796. SHRI SUMJIBHAI DAMOR:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether it is a fact that draw of
lost of ticketg are being drawn for
prizes to daily commulers of D.T.C.;

(b) if so, the number of draws held
upio January, 1982;

(¢) how many commuters have

claimed their prizes;

(d) whether there is any proposal to
publish a fresh list of unclaimed prizes
from beginning to January, 1982: and

(e) if not, the reasons therefor?
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THE MINISTER OF STATE FOR
SHIPPINK AND TRANSPORT (SHRI
SITARAM_KESRI): (a) Yes, Sir.

(b) 43,

(¢) Till -the eng of January, 1982
12 prizeg have been claimed.

(d) Yes, Sir.

(e) Does not arise.

De-reservatiop of posts meant for S.C.
and ST. in LF.S.

1
797 SHR] BHEEKABHAI: Will the
Minister of EXTEENAL AFFAIRS bpe
pleased to state:

(a) the total number of Indian
Foreign Service Officers as on 1 Janu-
ary, 1980 and percentage of the Sche-
duleq Castes and Tribes Officers in his
Ministry;

(b) whether jt is a fact that a num-
ber of posts have been de-reserved due
. ta non-availability of suitable candi-
dates; -

(c) whether it is 4lso a fact that pro-
per advertisements were not sent by
this Min:stry to 1iribal and Scheduled
Castes areas; and

(d) whether voluntary agencies
engaged in their upliftment were not
sent advertisements?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHR] P. V. NARASIMHA
RAQO): (a) There were 454 Indian
Foreign service officer as on 1-1-1980.
10.1 per cent ot these belonged to S.C.
and 5.3 per cent to S.T.

(b) No, Sir,

(c) and (d), Recruitment to Indian
Foreign Service is made through Civil
Service Examination conducted by the
Union. Public Service Commission
every year. Union Public Service Com-
mission gives wide publicity to the
Examination through all leading news-
papers and through Employment News
Weekly. 'The question of the Ministry
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uf External Affairs not giving adequate
publicity or not sending advertisments

to tribal and Scheduled Castes  areas,
etc., does not arise,

Announcement of benefits to Delhi
School Teachera on Teacher's day

798. SHRI D. M. PUTTE GOWDA’:
Will the Minister of EDUCATION AND
SOCIAL WELARE be pleased to state:

(a) whether it is a fact that Gov-
ernment had announced warious bene-
fits to Delhi School Teachers including
the primary school teachers on the
Teachers day (5th September, 1981);

(b) if so, the details of such benefits
and the progress made so far in its
implementation;

(¢) whether it is also a fact that an
exira increment allowed after 2/3 years
of stagnation on the scale stage, al-
ready admissible to all Central Govern-
ment employees under the orders of the
Home Ministry, has not been imple-
mented by the Delhi Admi‘n{stratiorl,
Delhi  Municipal Corporalion and
N.D.MC. etc. in spite of many assur-
ances given in the past;

(d) whether this will be made eflec-
tive; and

(e) if so by what time?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir, 4

(b) The details are given in the
statement attached.

(¢) to (e) The benefit of stagnation
increment was available in the pre-
revised scale prior to 1-1-1973. The
benefit was withdrawan with effect
from 1-1-1973 when revised scales
came into force on the basis of recom-
mendations of Third Pay Commission.

Statement

The {following decisions for the
benefit of teachers were announced on
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the Teachers’ Day, i.e. 5th September, sonnel and Administrative Reforms
1981:— - : .« have already approved the constitu-
tion for setting up of a Joint Con-
sultative Machinery, Necessary noti-
fication constituting the Joint Con-

sultative Machinery has also been

issued by the Delhi Administration.

(i) The number of posts in the
Selection Grade are to be fixed at 20
per cent of all sanctioned posts of
teachers. Previously only 20 per cent
of permanent as well as temporary
posts which were in existence for
three years or more could be counted
for .this purpose.

Cargo support to national bottoms

799. SHRI S. A. DORAI SEBASTIAN:
Will the Minister of SHIPPING AND

(ii) A cadre review will be carried
TRANSPORT be pleased to state:

out to find the reasons for stagnation
of teachers and suggest measures for
further improving their promotional
avenues.

(a) whether the Karmohom Confer-
ence has decided to abolish the deferred
rebate sysitem with eflect from 1si
(iii) The scale of pay of junior April, 1982; and
“ teachers in Craft, Language, Music,
* Dance, Physical Education and

domestic Science to be raised from

Rs. 425—640 to 440—750.

(b) it so, the steps proposed to be
taken to extend a measure of cargo
support to national bottoms particu-
larly when the Confrence lines are

(iv) The leave rules have bcen stepping up their drive for container-
liberalised to provide for earned isation with more and more cellular
leave on full pay instead of the exist- vessels?
ing facility of leave on half pay with

permission to accumulate the leave. THE. MINISTER OF SHIPPING

AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) Yes, Sir.

(v) A Joint Consultative Machinery
on the modcl of the existing machi-
nery for Central Government ser-
vants will be set up to provide a (b) The Indian Container lines Cr
method of resoiving problems of tea- not apprehend any serious inrozas i
chers. the matter of carriage of cargoes b)
their vessels in view of the svecial
efforts being made by them by adeguate
marketing, provision of dependable
service and continuous dialogue with
shippers’ associations, Some 1aeasures
recently taken to increase the parti-
cipation of Indian tonnage are aSs
follows:—

The progress made so far to imple-
ment the above mentioned decisions is
as under:—

1. The orders for implementing
decisions at (i) and (iii) above will
be issued shortly.

(1) The Shipping Corporation of
India, the Scindia Steamship Naviga-

2. In accordance with the decision
at (il) above, a cadre Review Coni-
mitte has been constituted and the tion and Indian Steamship Co. Ltd.,
Committee will submit its report » since April, 1981, have formed a
shortly. Consortium to offer containerised

3. The decision at (iv) above has
already been implemented and neces-
sary orders have been issued to all
the Union Territory Administrations/
-Organisations concerned.

4, As rgards decision at (v) abg_ve.
the Delhi Administration in consul-
tation with the Department of Per-

services besides the existing Brealk.
Bulk services.

-

(2) The position regarding utilisa-
tion of Indian ships is periodically
reviewed by a Standing Committee
consisting of representatives of the
concerneq Govt. Departments and
Public Seclor Enterprises.



135  Written Answers

. (3) Public Sector Undertaking
have been urged to ensure, as far
as possible, the carriage of maxi-
mum cargo by Indian lines.

(4) Indian shippers are advised to

patronise Indian vessels and
Indian shipowwmerg to render perso-
nalised service to exporters and im-
porters.

(5) Indian shipowners have been
advised to write to this DMinistry
suggesting amendments to Charter
Party terms, inciuding rutes of
demurrage, despatch, etc.

(6) Indian shipowners have been
advised to bring forward specific
complaints regarding payment of
freight.

Permits for tourist vehicles

800. SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of SHIPP-
ING AND TRANSPORT  be pleased to
state;

(a) the number of sanctioned per-

mits for fourist vehicles and the alloca-
tion made to each State;

FEBRUARY 25, 1982

Written Answers 136

(b) whether the number. of such
vehicles is proposed to be increased
in each State in view of increased
tourist traffic; and

(c) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHR1 SITARAM KE-
SARI): (a) In the case of Permits for
All India operation for Tourism pur-
poses, under S.63(7) of the Motor
Vehicle Act, 1939, the Central Govern-
ment specifies the number of permits,
that may be issued by the State Go-
vernments/Union Territory Adminis-
trations. The number of Permits”
allocated to States/Union Territory
Administrations for Omni buses and
motor cars are given in Statement.

(b) The number for motor cabs was
increased on 5-1-81. There is no pro-
posal at present to increase the num-
ber of permits.

(¢) Does not arise.

Statement

Total number of Total number of
permits allocated by permits allocated by
centre on 5-1-81 for centre for  Omni

No. Name of State motor cabs. . buses.
1 2 3 4
1 Andhra Pradesh . 200 50
2 Assam . . . . . . 200 50
3 Bihar 200 50
4 Gujarat 200 50
5 Haryana 200 50
6 Himachal Pradesh 200 50
7 Jammu & Kashmir 200 50
8 Xarnataka . 200 50
o Kerala 200 50
10 Madhya Pradesh 200 50
11 Maharashtra . 200 50

12 Manipur

— —
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I 2 3 4
13 Meghalaya 200 50
14 Nagaland 200 50
15 Orissa ; ‘ Y 200 50
16 Punjab 200 50
17 Rajasthan . 200 50

18 Sikkim

(M.V. Act is vet to be extended to this

State)
19 Tamil Nadu 200 50
20 Tripura 200 50
21 Utlar Pradesh 200 50
22 Wecst Bengal 200 50
23 Andaman and Nicobar Islands — —
24 Arunachal Pradesh 125 25
25 Chandigarh 125 25
26 Dadra & Nagar Haveli 125 25
27 Dclhi 200 50
28 Goa, Daman & Diu 125 25
29 Lakshadweep —_ —_
30 Mizoram 125 25
31 Pondicherry . . 125 25
State-wise disabled population in (c) whether-in view of the gigantic

India and their rehabilitation

801. SHRI HARINATH MISRA:

KUMAR] PUSHPA DEVI
SINGH:

SHRI LAKSHMAN MALLICK:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased to
state:

(a) whether Indian disabled popula-
tion is now estimated to be over 70
million and is increasing by 5 million
every year; .

(b) the State-wise break-up of the
disable population vis-a vis the number
of jobs offered and manthly pension
granted to them; and

task invoived in rehabilitating the
handicapped persong throughouy the
country, Government propose to extend
the year of the disabled and also to
implement long-term action plans to
eleviate the hardships of handicapped
and if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) A state-
ment-I showing the provisional figures
of the totally blind, totally dumb and
totally crippled in the country, based
on the house-listing operation of 1381
Census with State/Union Territory-
wise break-up is given. No data is av-
ailable about the annual increase of
the disabled population in India,
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(b) The State-wise break-up of ihe
disabled population is given in State-
ment-I,

The number of persons offered jobs
by varioug special employment exa
changes for the physically handicapped
since their inception is given in State-
ment-I1,

The monthly pension granfed to
physically handicapped persons under
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Old Age Pension Scheme in the
various States is given in Statement-I1I

(c) It is not proposed to extend the
year of the disabled. However, the
programmes launched for the welfare
of the disabled during ° the interna-
tional Year of the Disabled persons
would continue during the current
year also.

The important measures initiated by
the Government for the welfare of the
disabled are given in Statemeont-IV.

/ Statement-IT

(Provisional figures based on Houselisting operations of 1981 Census)

Sl. India/State/Union Territory Disabled Totally Totally Totally
No. Population ~ ~ Blind Crippled Dumb
h“'l:t-)t;— —_'IZ)ta_l_ i Ti‘otal Total
1 2 3 4 | g 6
INDIA* 1,118,948 478,657 363,600 276,691
STATES
1 Andhra Pradesh . 100,552 39,902 30,070 30,580
2 Bihar 98,735 39,719 35,232 23,748
9 Gujarat 68,399 23,442 32,386 12,571
4 Haryana - 15,843 7,656 4, 828 3,359
5 Himachal Pradesh 10,714 3,024 2,605 4,095
6 Jammu & Kashmir 13,795 3,891 5,019 4,885
Karnataka . 54,730 18,106 10,011 17,613
8 Kerala 31,053 8,178 12,056 10,819
9 Madhya Pradesh 101,873 53,451 34,228 14,194
10 Maharashtra 82,392 36,064 26,36% 19,662
11 Manipur 2,167 (;20 703 844
12 Meghalaya 2,676 1,117 749 810
13 Nagaland 2,792 518 573 1,701
14 Orissa 61,208 27,625 19,911 13,762
15 Punjab 10,328 9,047 6,389 3,892
16 Rajasthan 80,043 46,465 21,517 : 12,061
17 Sikkim ' ‘ 2,483 1Bz . g60 1,944
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1 2 3 4 5 b
18. Tamil Nadu ; 2 i - 87,431 29,215 30,088 28,128
19. Tripura . . . . . 4,143 1,521 1,494 1,128
20, Uttar Pradesh . . . 164,556 93,618 41,502 20,436
21. West Bengal . . . . 100,955 29,155 34,120 37,171

UNION TERRITORIL

1. Andaman and Nicobar Islands 262 G 114 79

2, Arunachal Pradesh . . . 2,626 798 401 1,487

3. Chandigarh . . . . 345 98 164 i3

4. Dadra and Nagar Haveli . 225 ©oo 63 72

5. Delhi . . . . . 5,‘157 1,002 2,158 1,037

6. Goa Daman and Diu . 1,631 463 643 525

7. Lakshadweep . . . . 155 75 35 45

8. Mizoram . . . . 1,547 366 430 751

9. Pondiclierry . . . . 1,024 b0 287 275

»LXCLUDES ASSAM
Statement- II

Name of Special Date of Incep- Number of Placement effected  upto
Employment Ex- tion. 31-9-1981
changes for the e e o el o e e
Physically Han- Blind Deaf &  Orthopie- Respira- Total
dicapped. Dumb cic tory disor-
der.
I 2 3 4 5 6 7
1. Bombay . . March, 1959 231 472 2638 6 3347
2. Delhi ‘ . March, 1961 391 229 2500 1 3038
3. Madras . . April, 1962 ) 297 521 3636 § 4454
4. Hyderabad . 1062 149 325 2205 . 2679
5. Calcutta . April, 1963 71 374 1057 s 1432
6. Ahmedabad g 1963 210 Go 2019 2283
7. Bangalore . Oect., 1963 104 58 1700 . 1862
8. Chandigarh . Feb., 10964 44 7 2322 2373
(Punjab )shifted to Ludhiana .
g. Kanpur . . March, 1965 95 46 728 5 )

e - A ———— it $ Y Wy . o ———— - ——— ————
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X 2 3 4 5 6 7
10. Trivandrum Oct., 1970 5 10 2062 2017
11. Jabalpur . Dec., 1971 37 58 590 085
12. Patna Jan., 1974 8 5 6o 73
13. Taipur Oct., 1975 3 234 237
14. Chandigarh
(Haryana)* Oct., 1975
15. Bhubaneswar . 1976 3 5 32 40
16. Simla* 1977
17. Gauhati Feb., 1970@
18. Agartala Aug., 1979@
19. Baroda — — 14 - 14
20, Surat — s 13 —_ 13
21. Rajkot —_ — 20 - 20
TOTAL : 1559 2099 21772 7 25,43
Note :— *The Spcc;;l _Ex:lpl_oymcnt ETxehanges main;ins duplicate index cards only
@No Statistical return of the performance of Special Employment Exchanges
have yet been reccived.
Statement-1II
Statement showing monthly pension granted to physically Handicapped Persons under old age pension
Scheme by the States|Union Territorics
Sl. Name of the State/U.T. The Amount. of Pension
No. - o -
1. Andhra Pradesh. ~ Rs. 30 /- per month
2. Bihar Rs. 30/- per month
3. Gujarat .Rs. 30/- per month
4. Himachal Pradesh Rs. 50/- per month
5. Karnataka Rs. 40/- per month
6. XKerala Rs. 45/- per month
9. Madhya Pradesh Rs. 6o/- per month
8. Maharashtra Rs 6o/- per month .
¢ 9. Jammu and Kashmir . Rs. 6o/~ per month
(Rs. 9o/- per month with more than 2
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—

3 4 5

N - —_—

10. Tamil Nadu

11. Uttar Pradesh
12, West Bengal
13. Delhi

14. Lakshadweep

Rs. 25/- per month plus one saree oF

dhoti  twice a year plus Rice 1 kg. pe
week.
. Rs. 60/- per month
Rs. 30/- per month
Rs. 50/- per month

Rs. 60/- per month

Statement IV

The important measures initiated by
Government for the welfare of the dis-
abled are enumerated bhelow:—

Educational Facilities

The Government of India offer
scholarships to blihd, deaf and ortho-
paedically handicapped students from
clags 9th onwards, The scholarships
range from Rupees 60 to Rupees 170
per month. In addition readers allow-
ance are paid to blind students at rates
varying from Rupees 50 to Rupees 100
per month. Orthopaedically handi-
capped students are also eligible 1o
get transport allowance as well as al-
lowance for maintenance of prosthelic
and orthetic aids.

This scheme is being further liber-
alised to cover mentally retarded stu-
dents. Handicapped children whose
parents/guardians’ income does not
exceed Rupees 2000 per month would
now be eligible for these scholarships.

The Government of India have also
initiated a scheme to place handi-
capped children in normal schools. 100
per cent assistance is offered to the
states for implementation  of this
scheme. The following benefits are
admissible under this scheme:

1. Equipment allowance of Rupees
800 to be paid over 5 years per child.

2. Books and stationery allowance
of Rupees 400 per child per year,

3. Transport allowance at Rupees
50 per month.

4. Reader’s allowance at the rate
of Rupees 50 per month for blind
children.

5. Escort allowances of Rupees 75
per month handicapped children with
lower extremity disability.

6. Cost of board and lodging for
children in hostels whose parent’s
income ig less than Rupees 750 per
month.

7. Special pay of Rupees 50 per
month to any employee in the hostel
to help the children residing in the
hostel for every 3 children.

8. One special teacher for 8§ to 10
children.

In addition, special schools have been
provided for disabled children for
pursuing their studies whenever they
cannot be integrated in ordinary
schools.

Centres for training of teachers of
the blind have been set up at Bombay,
Delhi, Madras and Calcutta. Some Uni-
versities and Institutes also run B.Ed.
programmes in special education. There
are training colleges in Delhi, Luc-
know, Calcutta and Bombay for train-
ing of teachers for the deaf.

Vocational training:

The Ministry of Labour have set up
12 Vocatlional Rehabilitation CCentres
for physically handicapped in the coun-
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try, The assess the medical, voca-
tional and psychological needs of the
physical handicapped and render the
required assistance for their rehabili-
tation. During the period of rehabiii-
tation a stipend- of Rupees 70 per
month is given to the trainee for
boarding expenses in addition to pro-
viding free lodging at the Centre.

Placement

Special Employment Exchangzs have
been set up for locating jobs in vari-
ous sectors for employment of the
handicapped and to build up a link
between the employers and ihe handi-
capped with a view to providing em-
ployment for the handicapped. It is
also proposed to set pp special empley-
ment cells in other employment ex-
changes.

Aids and appliances

To assist disabled young raen to
obtain equipment needed for their edu-
cation or employment, Government
have launched a scheme to provide aids
and equipments to the disabled free of
cost. Disabled persons, whose income
is below Rupees 750 per month are
eligible to receive aids and appliances
worth Rupees 1500 when the income
ranges between Rupees 751 to Pupees
1500 aids and appliances worth Rupees
750 are provided for the disabled. This
has helped a large number of children
to receive free prosthetic, orthetic and
rehabilitation aids, free hearing aids
etc.

Aid to voluntary organisations

Government have encouraged a large
number of voluntary organisations to
take up a wide range of activiiies for
education, training and rehabiiilation
of handicapped children througnout the
country. Liberal financial uassistance
is given to voluntary organisations
working in this field.

Prevention and detection

For prevention of deformities dué 1o
Polio, prevention of blindness etc,, in-
tensive programmeés for proiecting
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children throug® ™ vitamin ‘A’ tablets,
Polio Vaccine etc., have been launched
The Integrated Child Development Scr-
vices scheme offer a package of ser-
vices including supplementacy nutri-
tion, immunization, health check-up and
referral services to children below 6
yvears of age and expectant and nursing

mothers. . —~

Under the Health Guide Scheme of
the Ministry of Health it is proposed
to train Health Guides for detection of
disahilities.

Miscellaneous

In addition, the Government have
also the scheme of differential ratle of
interest on loans to handicapned, pet-
ro] subsidy, reservation in group C&D
Services/Posts in Central Services and
comparable posts/services in Public
Sector Undertakings and National
Awards to best Handicappeds warkers/
employers and also to placement offi-
cers, National Awards to individuals
(sy and institution(s) {for work done
for the cause of the Handicapped.

Pakistani P.O.Ws in India

802. SHRI K. RAMAMURTHY: Will
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) How many Pakistani I’risoners
of War are still to be released by
India;

(b) whether Pakistan has not yet
given the third list of Indian P.O.Ws.
in Pakistan :nd if so, according to our
Government's estimate how raany In-
dian P.O.Wg are stil] in Pakistan: and

(c) the steps being taken to get

them released?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) None, Sir.

(b) 40 defence personnel are repor-
ted to be missing since the Indo-Pak
conflict of 1971 and are believéd to be
held in Pakistanj jails,
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(¢) The Government{ have on seve-
rai occasions taken up with the Gov-
ernment of Pakistan the question of the
release and repatriation to India of the
Iadian defence personnel believed to be
held in Pakistani jails. Prime Minister
herseif took this matter up with the
then Foreign Minister of Pakistan, Mr.
Agha Shahi, during the latter's visit to
India in July, 1980 and issue was again
discussed during the recent visit of the
Pakistan Foreign Minister, Mr. Agha
Shahi, to India from 29th January 1o
1st February, 1982. The Pakistan au-
thorities have continued to maintain
that there were no Indian rnilitary
personnel in Pakistan jails. However,
on India’s initiative, Pakistan has ag-
reed to make fresh efforts to lozate such
persons. The Government of India pro-
pose to continue pursuing the mattier
with the Government of Pakistan.

Derailment of Goods Trains

803. PROF. RUPCHAND PAL: will
the Minister of RAILWAYS be pleased
to state the cases of derailment of
goods trains reported from August 1,
1981 tiil date?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): During August 1981 to
January 6 1982 there were 345 cases of
Goods trains derallments.

Opposition to the Recently Announced
FFamily Planning Scheme

804. SHRIMATI KISHORI SINA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that there is
opposition in certain States to the re-

cently announced family planning-sc-
heme; ;

(b) it so, the details thereol; and

(c) steps taken to meet the require-
ments of the States?.
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THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Ivo.

(b) Does not arise.

(¢) All measures are taken to raeet
the needs and requirements of States
by periodical reviews constant moni-
toring and exchange of views and €x-
perience.
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Increase in Campus Unrest

806. SHRI CHITTA BASU: Will the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to state:

(a) whether Government are aware
of the fact that the campus unrest in
different parts of the country is on
the increase;

(b) if so, the basic reasons thexefor,
and

(¢c) the steps contemplated fo be
taken to minimise them?

THE MINISTER OF STATE 1IN
THE MINISTRY OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHFEILA KAUL): (a)
While there are isolated incidents of
unrest and agitation among students/
teachers, etc. in different parts of the
country from time to time, it may not
be correct to assume that campus un-
rest is on the increase.

(b) and (c¢). In a majority of cases,
the agitations start on purely local is-
sues, some of which may be a~ademic
in nature like change of syllabi/exami-
nation, abolition of ‘private tuition,
request for timé€ly academic sessions,
ete. It is for the concerned cuthorities
to take appropriate stéps in each case
to deal with the situation,
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Pending cases of Efficiency Bar of West
Zone Government School FEmployees

807. SHRI SHIBU SOREN: Wili the
Minister of EDUCATION AND SO-
CIAL WELFARE be pleased to refer to
the reply given to Unstarred Question
No. 3060 on 10th December, §1 regard-
ing pending cases of efficiency bar of
Class III employees working in schools
and state:

(a) whether cases of efficiency bar
in respect of class III clerical staff
working in Government schools in West
Zone have not vet been settled and
the cases submitted in January, 1980
were misplaced by the Department and
resubmitted in November, 1981 are
still pending;

(b) whether Government have con-
ducted or propose to conduct any in-
quiry in this regard,;

(¢) if so, the details thereof;

(d) how much time it will take to
get annual Character roles and vigi-
lance reports and the reasons for delay
in clearing the cases; and

(e) by what time the cases submitt-
ed in 1980 and 1981 will be finalised
and the number of such cases pending
at present?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(e). According to information furnish-
ed by the Delhi Administration, only 8
such E.B. cases are pending for want
of completion of certain formalities
and action is being taken to finalise
these cases. However, no such case was
misplaced and, there fore, the question
of conducting any in quiry does not
arise,

Grant of Visa by U.S. to an Indian Se-
cessionist

808. SHRI DAULAT RAM SARAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that the U.S.
Government has issued a visa and tra-
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_ vel documents to a secessionist whose
Indian passport had been invalidated
by the Government and despite Indian
Government's objections; and

(b) if so, details thereof and reac-
‘tion of the Government with regard
thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) and (b). The Embassy ot
India, Washington had informed the
U.S. State Department that the pass-
port issued to Dr. Jagjit Singh Chau-
han had been revoked, However, the
U.S. Government granted a waiver in
favour of Dr. Chauhan, To the lLest of
our knowledge the US Government has
not issued traval documents to him,

The Government of India conveyedl
its unhappiness o the U.S. Government
on their decision to allow Dr. Jagjit
Singh Chauhan to enter the United
States, Subsequently, the US Secre-
tary of State, in a message to the For-
eign Minister, stated that in the light of
India’s concern, he US Government
would convey to Dr. Chauhan the Ame-
rican interest in the integrity and unity
of India and ask him to take this into
account during his stay in the United
States. Subsequently, we were inform-
ed that these views of the JS Govern-
ment were conveyed to Dr. Chauhan.

Pending cases of T.G.T. Teachers of
Delhi

809. SHR1 KRISHNA CHANDRA
PANDEY: Will the Minister of EDU-
CATION AND SOCIAL WELFARE be
pleased to statc:

(a) whether quasi permanency and
crossing of efficiency bar caseg of some
T.G.T. teachers (Hindi) of Madipur
Middle School, New Delhl are |ending
since, 1977; and

(b) the action taken by Government
in thig regard?
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"THE MINISTER OF STATE IN THE

MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMAT] SHEILA KAUL): (a) On-
ly one case of quasi-permanency aud
crossing of efficiency bar of a T.G.T.
(Hindi) in Madipur Middle School has
been pending since 1'977.

(b) No action can be taken in this
regard as a vigilance case is pending
against the teachers.

Conferring Diplomatic \::.Yal;lmi on nom
LF.S. Officers

810. SHRI TARIQ ANWAR. Will
the Minister of EXTERNAL AFFAIRS
be pleased to state: '

(a) whether it is a fact that his Mi-
nistry is considering to confer diplo-
matic stalus on some officers of the au-
tonomous and promotion organisations;

(b) if so, what arc the reasons for
dding so;

(c) whether IFS does not have suit-
able officers, for want of which other
non-IF'S officers are to be given the
diplomatic status; and

(d) is it not a fact that this would
cause a spate of requests from thou-
sands of people working in different
commercia] and trade organisations in
foreign countries?

“ THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQO): (a) and (b). In international
usage, diplomatic passports and -status
are recognised as special privileges to
obtain immunities necesary for func-
tional reasons and to ensure proper
respect and dignity for Envoys of
Heads of States and their diplomatic
colleagues. The grant of these privila-

ges flows from international conven-
tions. To ensure appropriate respect
for an officer with Diplomatic status

on posting with the Indian Diplomatic
or Consular Missions abroad, Govern-
ment of India have laig down certain
Guidelineg for conferring diplomatic
Status on such Officers. These pro~
vide, inter-alia that diplomatic status
be confered only when it is deemed
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sseatial for functional efliciency in the

discharge of-an Officer’s assigned res-
ponsibilities. Normally, in accordance
with the Vienna Convention, the rep-
resentatives of ‘Public Sector Uader.
takings, including -autcnomoug and
promotional organisations are nof
~granted diplomatic status by the Gov-
enament of India. The only excep-
tiofls are Officers of guch Organisa-
tiong stationed in the Eastern Euro-
pean countries and three other places
(Brussels, Tokyo and Abu Dhabi) who
have been given diplomatic status as
they form part of the Indian Diploma-
tic Missions there and functionally need
such privileges.

(¢) and (d). Do not arise.

Promotion Avenues of office Clerks of
Commercial Branch

811. SHRI RAMESHWAR NEEKH-
RA: Wwill the Minister «of
RAILWAYS be pleased to state:

(a) whether it is a fact that prior to
1947, office clerk of Commercial Branch
of Western Railway were <eligibie tor
post of Claims Tracers and Comnier-
cial Inspectors;

(b) whether it is als_o a fact that
office Clerk of Commercial Branch are
eligible for Rates Inspector’s pos:; an

(c) if so, reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) Position for the pe-
riod prior to 1947 is not available.

{b) and (¢). Office Clerks in the gcale
of Rs. 330-560 working in the Commer-
cial Branch and having knowledge of
rating and Commercial Clerks in the
scale of Rs. 330-560 have been eligible
for promotion to the posts of Rates In-
spector in the scale Rs. 425-640 on the
basis of a written suitability test. This
avenue of promotion has been decided
in consultztion with the rezognised
unions.
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Service Conditiong of ‘_(_}\I‘.aims Tracers

F

812. SHRI VIRDA RAM PHUL-
WARIYA: Will the Min'ster of RAIL-
WAYS be pleased to state:

(a) is it a fact that Claims Tracer/.
Assistant Commercial Inspector wor-
king in headquarter Claims Qffice phy-
sically lift stationg records/yard re-
cords to trace the missing full wagon
load goods/ smalls/parcel ete, in res-
pect of compensation of claims;

(b) whether it'is q facl that the above
employees work in day and travel in
the same night without any rest, all
over India;

(¢) whether an All Ind'a duty card
pass has been issued to them since they
are conducting enquiries all cver India;
and

(d) if so, how they fall under caté-
gory of Supervisory staff?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN.
TARY AFFAIRS (SHRI MALLIKAR-
JUN) (a) No. They are, however, re-
quired to extract necessary informa-
tion from the relevant recordg made
available fo them al places where en-
quiries are required to be made by
them.

" (b) They chalk out their programme
of work w’th the approval of their con-
trolling officer. After completing their
job at a place of work, they leave the
place by a convenient day or night
train after availing necessary rest.

(¢) Yes, all India duty card passes
are issued to those Claims Tracers/
Asstt Commercial Inspeetors who are
required to proceed 1o different rail-

‘ways in connect.on with their officials

work,

(d) While Assistant Commercia]l Ins-
pectors are treated as supervisory siaff,
Claims Tracers are not treated gg such.
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State having Highest number of Beg-
: ~gars

813. SHRI B. V. DESAI:
SHRI CHITTA MAHATA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it is a fact that number
of beggars, vagarantg etc,, in the coun-
Iy was one-million;

(b) if so, whether thi; number has
been increasing turther;

(¢) if so, what are the total number
of beggars at present in India till by
the end of 1981;

(d) state having highest number of
beggars a presenl and what stens Gov-
ernment propose o take to rehabilitate
these beggers on all India level;

(e) whether there is alsp a law under
which the beggerg are prohibited from
begging and if so, in how many States
this law is prevalent and whether
Union Goverment propase {o bave any
changes in the Law; and

(f) if so, by what Lim_e Government
propose to stop begging in the coun-
try?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIALL WELFARE
(SHRI P. K. THUNGON): (a) Accord-
ing to 1971 Census, the number of keg-
gers vagranig elc.,, was estimated as
10,11,679.

(b) and (c). Government has ne¢ defi-
nite information about this and the

figures for 1981 Census are still gawait-
ed.

(d) to (f). According to 1971 Census,
Uttar Pradesh was having the highest
number of beggers, vagrants ete, The
Programmes for beggary conirol are
implemented by the State Governments
and Union. Territory Adminisiration.
At present, 15 States and 2 @ Unien
Territories gre having = anti-beggary
legislations, The States/Union Terri-

tories have set up Institutions for the
care, treatment and rehabilitation of
beggers under the provisions of their
respective anti-beggary enactments,

With the intention of laying more
emphasis on the rehabilitative aspect
rather than the punitive aspect . the
Union Government is contemplating a
uniform legislation for prevention of
begging for Union Territories which
could also serve as a model for the
States.

Discontentment Amongst UK. Indians

814. SHRI B. V. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased 1o state:

(a) whether the Indian emigrants n
Britain are seeking the actlive support
of the Indian Government for a fair
deal in Britain;

(b) is it also a fact that many of the
Indians in UK have started returning
to India;

(c)  so, whether this question was
taken up by his Ministry with U.K.
Government;

(d) if so, what was the UK Govern-
ment's reaction and whether any solu-
tion has been found by the Indian Gu—/
vernment in this regard; and

(e) if so the main features of the
proposal and by what time the final
settlement is likely fo be reached with
UK Government on this ssue?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRy P. V. NARASIMHA
RAQ): (a) Several associalions of
Indian immigrants seitled jn the UK
have, from time to time, contacted the
Indian High-Commission in London in
regard to the various probiems they
happen o face.

The Government of India does what-
ever is possible to help them,

(b) No, Sir,

(c) to (e). Dq not arise,
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Khurdha Road—Titlagarh Line

815. SHRI K. PRADHANI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have a
proposal for the construction of 2
Railway line between Khurdha Road
and Titlagarh of Orissa under the
S.E. Railways; .

(b) if so, whether such a proposal
is going to be implemented during the
Sixth Five Year Plan period; and

(c) the progress made so far, in this
regard?

THE DEPUTY MINISTER IN THZ
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHKI MALLI-
KARJUN): (a) No.

(b) and_(c). Do not arise.

Survey regarding incidence of Blind-
ness ang Skin Disease

816. SHRIMAT] USHA PRAKASH
CHOUDHARY: Will the Minister of
HEALTH AND FAMILY WELFARE be
pleased to state:

(a) whether it is a {act that incidence
of blindness, skin disease etc. is  in-
creasing rapidly among young children
and youth of the country;

(b) whether Government have con-
ducted any study on survey in this re-
gard and if so, full details therecf; and

(c) the necessary preventive steps
being taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) and (b). No. 1he
information regarding skin disease is
not available

(¢) The Government of India  has
launched a National Programme for
Control of Blindness, to provide com-
prehensive eye care services, f{rom
peripheval to apex level Services had
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been planned to be developed in
phases to cover the whole zountry.

L

The Strategy of the programme is:

I, Intensifying health education
through mass media and extension
method on eye care services.

II. Creation of eye services to

provide eye care in rural areas through
mobile units,

¥

III. To provide permanent facili-
ties for eye care as an jintegral part of
general health services at different
levels.
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qefidl & e & W 9% Sl
g malg & & qeErT gEE,
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HeT dfgFeq wR FY g1 63(6)
¥ miw  fadw o<z Wik SE
wfafae & arw 63(9) F &
e fear efee qXfae & qga el
g1 TaF THATET WL ATTwqHar
F O weEy e W g S
F1l 7 TOIEITTAAAAHA
qAIHT TE FT FTAAT G HE FoATs
T IET g, AMFA SER  aXfEE W
W A # FEad Rt
gTq AT sifEEl 9 o= & S
g, forg wiex afgden we A1 el
WX F7T FEAAT FT AIAT FIAT
a1 @ #iR arfaar g fAfvg A
AT-A-AAT TG ST T |

Complaint against Youth Coordinator
at Nehru Yuvak Kendra Chhapra,
Bihar

818. SHRI RAMAVATAR SHASTRI:
Will the Minister of EDUCATION AND
SOCIAL, WELFARE be pleased to
state:

(a) whether it is a fact that a youth
coordinator at Nehru Yuvak Kendra
Chhapra (Bihar) is indulging in various
types of offences and ommissions and
commissions; -

(b) if so, whether it ijs a fact that
some complaints have been sent to his
Ministry in this regard since the year,
1980; and

(c) if so, the action Government
have taken thereon?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) to
(¢). A complaint received against the
Youth Coordinator Nehru Yuvak Ken
dra. Chhapra (Bihar) is being got
investigateq through the District Col-
lector, Chhapra.

3576 L.S—6

Help sought from USSR to launch sur-
gery and public health programmes in
India

819. SHR] LAKSHMAN MALLICK:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased {o
state:

(a) whether Government have sought
financial help from USSR to launch
surgery and public health programmes
expenditiously .n the country;

(b) if so, the total amount expected
from USSR as aid; and

(¢) when it is expected to be made
available and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M, JOSHI): (a) to (c). No finan-
cial help hag been sought from the
USSR Government for the purposs
referred to in Part (a) of the Question
However, under the Indo-USSR
Agreement on Cooperation in the field
of Medical Sciences and Public Health,
it has been agreed to organise ex-
change of specialists and expertg in
identified fields in addition to collabo-
rative efforts in the fields of research
in communicable diseases, immunolo-
gy and vaccine production, blood and
blood products, opthalmology, oncolo-
gy, neurophysiology as well as deve-
lopment of contracs in a number of
other fields of mutual interest.

Introduction of girect¢ Howrah _Samas-
tipur train

820. SHR; BHOGENDRA JHA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether North Bihar Express and
Mithila Express trains used to run
between Howrah and Samastipur and
even then there was always over-
crowding;

(b) whether later these {wo trains
got extended upto Muzaffarpur and
now upto Gorakhpur creating an into-
lerable situation for passengers from
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Samastipur, Darbhanga, Sitamarhi,
Madhubani northern parts of champa-
ran, Saharsa and other most densely
populated districts;

(¢) whether recently there have been
demonstrations by passengers at How-
rah-Samastipur and Gorakhpur for
direct Howrah-Samastipur trains; znd

(d) what steps are being taken to
ease the situation by. introducing a
new train or by doubling second class
berth quotas for Madhubani and othcr
districts of Howrah?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMTN-
TARY AFFAIRS (SHRI MALLIK-
ARJUN): (a) Yes.

(b) Only one pair of trains, viz.
19 UP/20DN Mithila Express has
been extended upto Gorakhpur with
effect from 8-8-1981.

(c) Yes.

(d) Introduction of any additional
train between Samastipur and Howrah
is not feasible at present due to re-
source constraints, like strained line
capacity over Rajendra Pul and on
Barauni-Bachhwara section, inadequate
terminal facilities at Howrah/Sealdah
and shortage of coaches.

However, a quota of two sleeper
berths each by 20 Dn Gorakhnur Ex-
press and 22 Dn Mithila Express is
allotted to Madhubani for Howrah.

Wagong for Cotton for Khadi Gramod-
yog Sangh (Bihar)

821. SHRI BHOGENDRA JHA: Will
the Minister of RAILWAYS be pleased
to state:

(a) whether Madhubani District
(Bihar) Khadi Gramodyog Sangh is
facing much difficulty in eetting
wagons for cotton from Surat; and
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(b) if so, steps taken to save this
cottage industry by providing bocking
facilities?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLIK-
ARJUN):. (a) No,

(b) Does not grise.

Indian Railway Personnel Service

822. SHRI ZAINUL BASHER: Will
the Minister of RAILWAYS be pleased
to state:

(a) the manner in which the Senior
Scale Officers of Personnel Department
on the various Railways were allocat-
ed at the time of initial constitution of
the Indian Railway Perscnnel Service
during 1981;

(b) the officers who were serving on
the Northern Railway and were allo-
cated to the same Railway and posted
in the Senior scale;

(c) whether gsuch officers are liable
to be transferred from one Railwav to
another in the samg capacity on their
own request;

(d) particulars of Officars such as Sr.
Divisional Personnel Officers on the
Northern Railway who have requested
for transfer to some other Railways in
their own interest and wice-versa; and

(e) the public interest served there-
by and Railway Boards reartion in
this matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARILJAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) and (b) At the time
of initial constitution of the
Indian Railway Personnel Service
during 1981 no separate or special dis-
tribution of Senidr scale officers of
Personnel Department to the wvarious
Railways was done, Eligible officers
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already working against senior gcale
Personnel Department posts on each
Railway were inducted in the said
Service on their so opting.

(c) Group A (Class I) officers of
Indian Railway Personnel Service, as
also other Railway services, can be
considered for inter-Railway transfer
upto Senior Scale levels on their own
request subject to administirative con-
venience and availability of the vacan-
cies. For posts in Junior Administra-
tice Grads and above, poslings are
done on all-India JRailway’s basis.

(d) shri D. J, D’Cunha, Senior Divi-
sional Personne]l Officer, Moradabad,
Northern Railway, has requested for
transfer to Western/Central Railway.

(e) The transfers are ordered keep'ng
in view the administrative and public
interest. :

Training of Staff in Baroda Staff Col-
lege

823. SHRI ZAINUL BASHER: Will
the Minisier of RAILWAYS be pleased
to refer to the reply given 1o Unstarred
Quesion No. 5401 on 24h December,
1981 regarding selection of senioy scale
officers for training at Staff College,
Baroda an dstate:

(a) the particulars of the officers he-
longing to various Departments of the
Northern Railway as referred to in
. part (a) of the question referred who
are due to retire within the next two
years or so and were selected for train-
ing in the Baroda Staff College during
the months of December, 1981 and
January, 1982;

(b) whether with a view to ensuring
proper utilisation of public money he
will consider the expediency of issuing
definite instructions to various Rail-
ways to eliminate partiality in such
select’on of officers and imvroving their
post-retirement career prospectg as
a result of such specialised training;
and

(¢) If not the reasons thereof?

THE DEPUTY MINISTER IN THE
MINSTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA.
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): (a) The following two
Senior Scale Officers »of Northern
Railway were deputed for training at
Railway Staff College, Vadodara dur-
ing January, 1982 for a 4 day short

course on ‘Energy Management’ from

4-1-82 to 7-1-82., None was deputed
during December, 1981:—

Shri §. L. shrivastava—Works Muna-
ger-Mech Engg. Dept.

Shri N. K. Singhal—Divil. Elec{rical
Engineer-Elec. Dept.

Only Shri S. L. Snrivastava has less
than 1 year to serve bui was nominated
for the above short course. He is due
to superannuate on 31.10.1982.

(b) and (c) Nominalions are made
by ind.vidual Railway Administrations
taking into consideration the utilisa-
tion of the knowledge to e acquired
by the officer during training, Ins-
tructions already exist that thp officers
who have a few more years to serve
should be sent for training courses.
These instructions are being reiterated
to the Railway Administration.

All India Nationa] Transport DPermit

825. SHRI MOHAN LAL PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased io stale:

(a) number of persons to whom the
All India National Transport Permits
have been issued for public passengers
vehicles and buses uplo December,
1981 State-wise; and

(b) number of applications still pen-
ding for issuing of such permits, State-
wise?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESARI): (a) Details are given in the
Statement.
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(b) The information about pending
applications received from some state 1 2 3
Governmentg is as below:—
All India Tourist Permils:
. Dodra & Nagar
For Buses  For Taxts Haveli Nil Nil
) - .
Punjab 149 292 Arunachal Pradesh Nil Nil
Tamil Nadu Nil Nil Chandigarh 33 134
. rop
Pondicherry Nil Nil Maharashtra Nil Nil
. . -
Delhi 395 -6 Goa, Daman & Diu Nil Nil
Haryana Nil 227 I Nagaland Nil 276
Mavipur Nil Nil Uttar Pracdesh 452 2,
Statement
Sl.  Name of State Total num- Total num- Total num- Total num-
No. ber of per- ber of per- ber of pecr-  ber of per-
mits alloca- mits for mits alloca- mits issued
ted by motor cabs ted by for omui-
Central issued as per centre for  buses as
Govern- infor- omni buses. per infor-
ment for mation mation.
motor cabs  available tc available.
date.
I 2 3 4 5 6
1 Andhra Pradesh . 200 51 50 76.
2 Assam 200 3 50 17
3 Bihar 200 50 28
4 Gujarat 200 78 - 50 4or
5 Haryana 200 99 50 6
>
6 Himachal Pradesh 200 161 50 28
7 Jammu & Kashmir 200 11 50 1z
8 Karnataka . 200 138 50 52
9 Koerala 200 172 50 36
10 Madhya Pradesh. 200 46 50
11 Maharashtra 200 200 50 50
12  Manipur 200 50 501
15 Meghalya . 200 6 50 14,
14 Naglhnd 200 24 50 50
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I 2 3 4 5 6
15 Orissa 200 49 50 22
16 Punjab - 200 91 50 18
17 Rajasthan . 200 121 50 57
a8 Sikkim Nil Nil Nil Nil
1g Tamil Nadu 200 200 50 51

20 Tripura 200 50

21  Uttar Pradesh 200 149 50 28
22 West Bengal 200 3 50 2
23 Andaman & Nicobar Tslands

24 Arunachal Pradesh 125 1 25 n
25 Chandigarh 125 86 25 12
26 Dadra & Nagar Haveli 125 8 25 20
27 Delhi 200 150 50 18
28 Goa, Daman & Diu 125 125 25 25
29 Lakshadwcep

40 Mizoram 125 25

31 Pondicherry 125 103 25 25

Brain Drain of Doctotrs

826. SHRI MOHAN LAIL PATEL:
'Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether during 37th Joint Annu-
al Conference of Association of Physi-
cians of India, it was stressed that
brain drain of doctors should be check-
ed;

(b) what other points were raised in
the Conference; and

(c) the Government’s reaction there-
1to?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR1] KUMUD
BEN M. JOSHI): (a) Yes.

(b) Scientific papergs on various
‘technical subjects were discussed in
the Conference,

(¢) The Government is already seiz-
ed of the problem of brain drain. The
following steps have been taken to dis-

courage the migration of medical
manpower to foreign countries;
(i) restrictions have been placed

on medical graduates going abroad
for higher educalion and training;

(i1) advance incrementg are gran-
ted to specially qualified candidates
on the recommendalions of the State
and Ceniral Publi¢ Service Cominis-
sion;

(iii) improvements in the service
conditions of doctors, particularly
those serving in the rural areas,
have been brought about by the Sta-
te and U.T, Governments;

(iv) A scheme has been launch-
ed to secure the community orien-
tation of medical education, with
emphasjs on the preventive, promo-
tive, curative and rehabilitative
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aspects of health care services, fo
attract a larger number of doctors
for service in the rural areas;

(v) arrangements have been made
for holding of the Prestigious mem-
bership examinations by the Na-
tional Board of Examinations, which
correspond to foreign qualifications
e.g. FRCS, MRCP, etc.

(vi) the Government have set up
a Medical Education Review Com-
mittee which is, inter-alia, required
to evolve realistic projections of
medical manpower requirements
during the Sixth Five Year Plan
and beyond, taking into considera-
tion various relevent factors.

Action on New Sports Policy

827. SHRTI MOHAN LAL PATEL:

SHRI DAULAT SINHJI JA-
DEJA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state the action aken by the
Government on the new sports policy
submitted by All India Council of
sports.

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATON AND
CULTURE AND SOCIAL. WELFARE
(SHRI P.K. THUNGON): Government
have invited the comments of the Sta-
te Governments Union Territory Ad-
ministrations and other concerned or-
ganisations on the Draft National Spo-
rits Policy in order to enable the Minis-
try to take further action in the mat-
ter,

Reconstitution of Governing and
general body of ICCR

828. PROF. NARAIN CHAND PARA-
SHAR: Will he Minister of EXTER-
NAL AFFAIRS be pleased to State:

(a) whether the Government Body
and the General Body of the Indian
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Counc:l for Cultural Relations have
since been reconstituted;

(b) if so, the composition of the new
bodies and the period for which they
have been constituted;

(c) the date when the period of the
previous committees was over along-
with the date when the new commit-
tees were constituted, and

(d) the reasons for delay in the con-
stitution of he new bodies?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P.V. NARASIMHA
RAOQ): (a) and (b). The reconstitution
of the General Assembly as well as
the Governing Body of the Council for
Indian Council for Celtural Relations
is being finalised. The ICCR Constitu-
tion required that nominationg from
various Government agencies univer-
ilies and specialised institutions should
be invited for constituting the General
Assembly. Some nominationg have al-
ready been received and replies from
some others are still awaited.

(b) ang (¢). The term of the Gene-
ral Assembly, which subsequently
elects the Government Body, ic for a
period of three years. The term of the
previoug General Assembly expireg on
23rq August, 1981,

138 wutae uFaud & fod afafaa
fesal Y wim

829. »Y UM WA FAT : a7 IJIT
HAY ag  FA1 &1 FAT HAT F

() 7nag ew g f5 fomEm
AR foem@@e & @9 3@ g
138 BUIMIE THFSY § Fa«w 12
fess =g 7 § ;

(@) afe gi, & =7 a8 Sorer
9 g HETE S §
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(w) afz g, & F@1 5= g5
F swar 16 fesal w1 @iww $1 gT
R

(u) 7 ag o g fd @ T
F O 4 "R wfafem fess anE
F AT Y OWTETE ; WK

(z) afz g, ar fedfim sy &
€ 9k fe=5 &7 9% @ U s™r
T gEATaAT § 7

IS Ha™g TF ga< v faan
A 9u "t (st whemwntT) @ (F)
¥ (¥). 137/138 fa=magegsa
fremEl-edee iYW 99
FAY  FIHE AT X 16 FATA fesat
HY AUFIH FHAT F T A A
9 g AT ST @Al fawER
¥ ag WEN 11 gard feedt & 9™
AT & T AL H 4 ATCTE AR
feaa #r9 TEF 9w A o
fad =as g7 g1 15 FaErQ
fesd g1 ol 8 1 zow  Afafea
T MEY &F T 437 WL T F
Y9 ;g 7 31 AR 7T T4l
uF feTT ®va qur g7fagr g s
F A9 gIE ¥ UF FR IA7 14T
v femq w9 AFqmar oqrar 2029
Y& 39 feAi 3@ wEr F grg gdw
aer @ gard fesAt v d@=m 16
gl ot g | safau, faafa #mmx
9T TW ST F Y HiAfewRr garar
fes3 @md SR A geTEw A &

aarfy, &1 #Farg fF s
AT fesat &Y F9Y F FTOT TW ATEY
F AWM FW gy fesd ww® T3 8
T Er & fruifa e & gErd
fes=l & arr w9 & fAU g7 e
sae  fhar omET §

TEE-TEC-WIGEYL  WIEA &7
A
8 30. St WEHU ®HI : T W]
HEY g FaW & g Far fF o

(%) ¥ #eg QW H e I-
TAORGT-AEAIL T ATEA &1 qEE0
w1 I E AT

(@) afg g, @ 71 = faia
Y ¥ Folc § 39 I ATIT FT ATEATET
g 8 faery &1 graww FrTan g ;
EXIEy

(W) Fm gEF AT AT wicETE
X fuw? éar o 3 Srgal #t fasm
F STafaFarT v A g 7

M@ A7@y Ud @uedlm ®
fawmn & 3o Aar (= Afemsnia):
(%) < &

(=) <t @t o

(w) zafy w=feamr site freg
gat ¥ A4y 9 @rza fawrd @y
AIIEFIT T FIH Agew fear sar
g, BT ¥Y g7 &I gagiadr & &
ag wEawms g oaar g 5 o= afe
TIFATHAT T U FA & fag whEr
garaAl #r faasqer s & IqaI0 fawar
T | "

Setting up corporation to cultivate
herbs

831. SHRI PIUS TIRKEY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether Government have set up
a Corporation to cultivate herbs for the
manufactufe of Unani, Ayurvedic and
Sidha medicines;

(b) the number of projects to be la«
unched under this corporation;
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(c) whether Government propose to
start a project in the backward district
of West Bengal; and

(d) the authorised capital of the pro-
ject in UJttar Pradesh and the return
from the project?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMAR] KUMUD
BEN M. JOSHI): (a) The Indian Medici-
nes Pharmaceutical Corporation Ltd.
Ranikhet: has been set up w.th the
main objectives to collect good quality
herbs, their cultivation in adequate
quantities anq manufacture of medici-
nes of Indian Systems of Medicine,

(b) One.
(c) No.

(d) The authorised capital of the
Corporation is Rs. 50 lakhs and equity
/paid-up capital Rs.32.75 lakhs, The
‘profit after tax’ in the third year of
production is expected to be of the
order of about Rs. five lakhs.

Ransacking of India Art exhibition in
Dacca

832, SHR]I PIUS TIRKEY: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether it is a fact that the pro-
cessionistg shouting anti-Indian slogans
ransacked an Indian art exhibition in
Dacca organised on the occasion of In-
dependence day ;

(b) the details of the damage caused
by the anti-Indian proctssionists;

(c) have the Government of Bangla-
desh agreed to compensate the loss;
and

(d) will India stop organising the
cultural activities in Bangladesh if
Bangladesh Government fails to give
adequate compensation foy the loss
suffered? -

THE MINISTER OF EXTERNAL
AFFAIRg (SHRI P. V. NARASIMHA
RAO): (a) On the 26th January, 1982,
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a group of demonstrators, about 100
strong, vandalised the “India Today’
Exhibition at the Shilpakala Academy,
Dacca, organised on the occasion of the
Republic Day.

(b) Seven of the paintings were da-
maged by the demonstrators together
with a photographic portrait of Maha-
tma Gandhi which was destroyed.
‘Frameg of pa'ntings were also dama-
ged.

The matter was taken up strongly
with the Bangladesh  authovities al-
though they were not specifically asked
to compensate for the damage. Sub-
sequently,  adequate protection was
provided enabling the Exhibition to
continue from the following day. A
number of those responsible for the
attack were taking into custody by the
Bangladesh authorities The Govern-
men of Bangladesh have expressed
their regret at the attack on the exhi-
bition.

(d) Does not arise.

Name of medical colleges
capitation fee

833. SHRI PIUS TIRKEY: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

charging

(a) the number of Medical Colleges
in the country charging capitation fee;

(b) a list State-wise of these medical
colleges together with the capitation
fee that they charge; and

(c) whether Government have given
permission to the medical colleges to
collect capitation fee?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a)} and (b). Ag per
available information capitation fees
were charged during the 1981 academic
year by 8 medical colleges listed
below;

KARNATAKA

(1) M.R, Medlcal College, Gulbarga.

(2) JJ.M. Medical College, Davana-
gere.



177 Written Answers PHALGUNA 6, 1903 (SAKA) Written Answers

(3) J.N. Medjcal College Belgaum.

(4) Kasturba Medical College, Man-
galore Section.

(5 M. S. Ramaiah Medical College,
Bangalore,

(6) Kempegowda Institute of Medi-
cal Sciencesg Bangalore,

(7). _Dr. Ambedkar Medical College,
Bangalore.

ANDHRA PRADESH

(8) siddhartha Medical College, Vija-
yawada.

As per available information the
wapitation fees ranged from Rs. 50,000
1o US §25,000 per seat,

(c) No.
FIATE WA I qatered w1 fAaior

834. ® FTFWT TW WM : T W
WY A TAT FT FAT ®G0 fo

(7) F1 g@TE A SFFwT qX
gl & WO §em § oA S
MY IgF Feadl sa §  BEAr
B & FIOT TG KFET B HATET-
TR F qEcE AW aF  agl 1
WAEATEHT  F gaedr Agl & v
.g;

(@) #1 &R &1 fa=R &g
I qHATHT FAN F F; A

() afz g, @ F9 TF T
N FT GWTEAT g 7

WM dea gy qad wig fawmr
A gaHa (x wieewmiw) ;o (F)
FI@ WG AT 9 e §
o & & ow afgemnt & fag @
MR g@w gEar F faw |

(@) 9= () w7 FeAr |

YLATG-AVAG ATEA ®T AT [T

8 35. »Y TFWT TW W : ¥
TH @l g qq W FATHGT

(F) §@ 99T & FIWE qF
Wed@s AR &1 q€1 ATZA F o qqe
F FTE F9 a6 & fFAT AO@T

(@) #7ar @ S AT AL
HSl, axar T S fF Toewe g%
qfaieAT dd ¥ 99 § a7 Je
g % T 9 ¥ fom ¥ A
T g

(w) afe &, @ TWF T
HTXT @ 7

I AAT U qadg w1 fawmr ®§
Iq HWet (s AfeewwEm) ¢ (F)
F qer q39 ¥ AW qf@dq
FE FT FH 1982—-83 & T9Z H
mfaa fFY S #71 wwE g

8 36. * FFHT TH WG : FT W
wel ag q@d T FO w fE

i ¥(7) qum S (ToEE)
L& AFT [EEA AGT F AT BT
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s @ A fawid A " e Running time taken by G.T. Express.
_ and Tamil Nadu express from 1-1-81
T GT0 F9 A AE A to 31-12.81
(@) 1 S% " AT 837. SHRI  DSA. SIVAPRAKA-
@t € g #R afe g, @ Sw & feQ SHAM: Will the Minister of RAIL-
q;'rq'- % Fg dF TE® ﬁ;a- aﬁ qﬁ- WAYS be pleased to state:
ST g . oiT (a) details of the running time taken
. by G.T. Express and Tamilnadu Ex-
(!T) gfe @, @@ TWF T press from New Delhj to Madras and
: 9 Madras to New Delhi from 1st Jamua-
BT g ry 1981 to 31st December, 1981, speci-
fying whether trains reached the des-
I FaTEg @ gHetT w1 AT ® tination in the scheduled time or late;
Iq Het (gﬁ qﬁ.—«q,-ﬁ'iq) : (q,-) (b) if late, how many hours and how
s 1977 | ® many minutes on each day; and

(¢) what was the rTeason for late
(@) ol (W) &9 Fr gafas running on each day?

M F &, IM OHW H WFR THE DEPUTY MINISTER IN THE
FET @V G gAT & MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-

TR, TEE dE KARJUN): (a) and (b) A statement is
T ger F & glagsi § ogur attached.
F@ & fag JLWMe-TETT-HIE (¢) The main reason for abnormal

I WW HIeT T34 @Sl late running wag accidents. Other rea-

. song include alarm chain pulling, Joco-
Rl a'&._"T JEN | ) il losses, carriage and wagon defects agi~
O F & T=E fwar @ % ! tations and traffic factors etc.

Statement

Particulars of late running of 15/16 Madras-New Delhi G.T.- Express
and 121/122 Madras-New Delhi T.N. Express during 1981

15 Dn. G.T. Exp. 16 Up G.T.Exp. 121 Dn. T.N. Exp. 122 Up T.N.Ex.

Months —_ — i S e i i T
Upto More Upto More  Upto More Upto More
60 mts. than 60 mits. than 6o mts. than 60 mts. than

60 mits. Gomts. 6omts. 6omts.
January 2 17 1 12 .. 8 1 4
February I 12 .. 7 1 2 I 2
March 6 13 1 11 5 2 2 5
April 2 11 4 10 2 4 5 4
May 4 13 2 g 2 3 I 7
June 3 13 2 7 3 3 7
July 1 19 2 10 5 6
August . 4 13 .. 8 4 A 3
September . 2 14 1 15 . 4 1 3
October . 1 15 2 16 1 5 1 5
November . 3 14 B 7 7 I 7
December . 5 19 5 12 2 8 2 g
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Representation from Bharatiya Rail-
way Mazdoor Sangh

838. SHRI R, K. MHALGI: Will the
Minister of RAILWAYS be pleased to
refer to reply given to Unstarred Qu-
estion No, 4484 on 18th December, 1980
regarding Representation from Bhare-
tiya Railway Mazdecor Sangh, Bombay
and state:

(a) whether demands made Ly Bha-
ratiya Railway Mazdoor Sangh in
their representation dated 3rd July,
1980 have been considered and deci-
sion taken thereon by now;

Demand

(b) if so, details of the action taken.
on each of the demands; and

(c) if no, substantial progres made,.
the specific reasong therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA--
MENTARY AFFAIRS SHRI MA-
LLIKARJUN). (a) Yes.

(b) and (c) The following main de-
mands were made in the representa-
tion from Bharatiya Railway Mazdoor
Sangh, Bombay. Action taken on the
demands is indicated below:.

Action Taken

(1) The inclusion of the category of car attendants in
the chanrel of promaotior. of Gemmercial Depart-

ment;

(ii) Upgradation of 50%, of the posts in this category

to cover up the back-log;

(i) Coach Atter dants e already ir cluded
in the charrel of promcticn wlatirg to
Commercial Department on most of the
Railwasy. The chanrels of promotion
are, however, decided by the Zonal
Railways concerned depending upon the
local conditiors available ard stafliir g
pattern obtainir g on the Railways, ard
in consultation with organised labour.

(i1) & (ii1) The demar d for upgradation
o 50% of the poswsin this category has

(iii) To give retrospective effect for upgradation as not been fourd acceptzble.

per Group C&D Committee 's Report;

(iv) Similar action in favour of Mechar ical car atten-
danis attached to reserved carriages and saloons.

(iv) Saloor Car-Aiter dantsin the scale
of Rs. 200—-240 are attached to Carriage
and Wagon Departmer.t of the Raiiways
and get their further promotion in  that
department  only. s stated above,
channels of promotion are decided by
the Railway Admiristrations themeelves
dependirg upon the lccal corditiors
available ard staflug paltern  etc.
after corsulting the organiscd  labour.
Gererally staff are provided avenues or
promotion in the department to  which
they are functiona'ly attached ard the
demand that the Saloon Atterdants
should be given promoticr charsel in
the Commercial Departmert carnot,
therefore, be acceded to.

- — - -

Pending pension cases in Bombay
Division

839. SHRI R. K. MHALGI: Will the
M:nister of RAILWAYS be pleased to
refer to the reply given to Unstarred
Question No. 4446 on the 18th Decem-
ber, 1980 regarding inclusion of part
of D.A. in pension angq state:—

(a) what special efforts hag been
made to settle the 550 pending pension
cases of retired persons, below 30 July,
1977 in Bombay Division of the Central
Railway;

(b) what is the progress made; and

(c) if no substantial progress has
been made the reasons therefor, and
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- proposed spec:fic steps to speed up the
—work?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-

. MENTARY AFFAIRS SHR] MALLI-
KARJUN): (a) and (b) All pending
pension cases referred to in reply to
"Unstarted Question No. 4446 dated
18-12-80 have since been finalised.

(c) Doeg not arise.

" Representation from Retired Railway-
men’s Federation, Dombivali

840. SHRI R. K. MHALGI: Will the
Minister of RAILWAYS be pleased to
. state:

(a) whether the Additional Direc-
tor, Pay Commission (Railway Board)
had received a representation dated

' 28th March, 1981 from All India Re-
tired Railwaymen'g Federation, Dom-
bivali. District Thane (Maharashtra);

(b) if so, what are the various de-
mands made therein;

(¢) what decision Government have
" taken in connecion with each of the
< demands; and

(d) if not, the specific reasons
therefor and when the same is likely
* to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN) (a) and (b). No re-
presentation dt. the 28th March, 1981,
has been received by the Additional
Director, Pay Commission (Ralway
Board) from the All India Retired
Railwaymen’s Federation, Dombivali,
District Thane, Maharashtra. @How-
ever, a representation wag received by
the Hon’ble Minister for Railways in
March 1981 from the President, Dom.
bivali Pensioners’ Association on the
subject of redressal of grievances of
Railway Pensioners. A suitable reply

“hag also been given in October 1981.
‘ The demands are:—
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(i) 1o increase the ex-gratia pen-
sion to a minimum of Rs. 100 per
month;

(ii) to grant family pension to
widows of ex-gratia pensioners; and

(iii) to grant some ex-gratia pen-
sion /relief to staff who retired under
the State Railway Provident Fund
(Contributory) Rules, after the 1st
April, 1957.

(c) and (d). The position in respect
of each demand js as under:

(1) Increase in exgratia Pension to
a minimum of Rs. 100 ner month.

When the scheme of ex-gratia pen-
sion was introduced, the quantum of
such penson ranged between Rs. 19
and Rs. 22.50 only per month. When-
ever any relief was granted to a regu-
lar pensioners, correspondingly the ex-
gratia pension was also being enhance
ed. Presently the ex-gratia pension is
ranging between Rs. 102.50 and Rs.
166 per month.

(ii) Grant of family  penSion 10
widows of ex-gratia pensioners

Ex-gratia pension itself has been
given on compassionate grounds to
those Railway staff, who retired prior
to the 1st April, 1957 under the Con-
tributory S.R.P.F. Rules, and had no
ooportunity to opt for the Pension
Scheme. Family pension is granted only
to those who are governed by normal
Railway Pension Rules. It will, there-
fore, not be possible to consider any
payment of ex-gratia pension to the
widows of ex-gratia pensioners.

(iii) Grant of some exgratia pen-
sion relief to those staff who retired
under the SRPF Rules after 1-4-57.

This matter was already under con-
sideration in consultation with the Mi-
nistry of Finance, g
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“Municipal Doctors/de-
mand”

News item

841. SHRI RAM SINGH SHAKYA:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

a) whether Government’s attention
has bheen drawn to the news item cap-
tioned “Municipal Doctors’ Demand”
appearing in the Indian Express dated
the 30th January, 1982 high-lighting
non-implementation of the  recom-
mendations of the Third Pay Com-
mission; and

(b) the reasons for these recom-
mendations not materialising even
after a lapse of more than a decade?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI): (a)
Yes, Sir.

(b) The Municipal Corporation of
Delhi have intimated that they have
decided to implement the recommen-
dationg of Third Pay Commission in
the manner it has been implemented
in the Government of India for Cen-
tral Health Services doctors. Some
doctors could not get full benefits yet
because the requisite screening to be
done by the Union Public  Service
Commission hags not been completed
so far.

Free passes to Memberg of Panelg and
Committees on Railways

842. SHRI K. T. KOSALRAM: Will
the Minister of RAILWAYS be pleas-
ed to state:

(a) the number and names of pa-
nels and Committees on the Indian
Railways along with the strength of
such Penals and Committees:

(b) the objectives for which such
of them have been constituted; and

(¢) whether the Members of all
such Penals and Committees enjoy
free complimentary passes for travel
anywhere in India?

THE DEPUTY MINISTER IN THE .
MINISTRY OF RAILWAYS AND -
IN THE DEPARTMENT OF PAR-
LIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) There is pre- -
sently only one Committee having
non-officia] members viz. Railway Re-
formg Committee with 7 members, in-
cluding 1 Chairman and 2 official
members. All other Consultative Com-
mittees have since been dissolved.

(b) To review the working of the
Railways in a comprehensive manner
and to report on various aspects of
railway working, with a view to gear-
ing up the capability of the organisa-
tion to handle the traffic anticipated
in the coming decades.

(¢) No. The non-official members
are allowed only cheque pass by ACC
from point to point when necessary
in connection with the Committee
meetings.

Deathg due to brain fever

843. SHRI T. R. SHAMANNA: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state
the latest figure of deaths in India
due to brain fever, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND -
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHD): (a)
Brain-fever may be due to a group of
diseases, namely Encephalitis includ-
ing Japanese Encephalitis, Cerebral
Malaria etc. The latest figures of
deaths in this regard suspected due
to Japanese Encephalitic as reported
by different States are given below:—

States/UTs 1981 Jan. 1982
to Dec.  Deaths
Deaths (Up to )
{Prov.)
I 2 q
1. Assam . ; 41 NR
2. Andhra Pradesh 437

(31-1-82) 3
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1 2 3

3. Bihar : : 25 NR
4. Karnataka ‘ 220 11
£ (8-2-82)

5. Kerala : . 2 NR

6. Pondicherry . 17 NR

7. Tripura . . 16 NR

8. Tamil Nadu . 290 10
o ' (10-2-82)

9. Uuar Pradesh . 26 NR

10. West Bengal 34 NR

1117 24

(N. .R. Not received.)

Protest made by foreign Service ‘B’
. official

844. SHRI SATYENDRA NARA-
YAN SINHA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether foreign service ‘B’ offi-
cials even after promotion to foreign
service ‘A’ are discriminated against
in regard to posting etc;

(b) whether such officers have pro-
tested against this; and

(¢) if so, what steps are proposed
to be taken to redress their grievan-
cs?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) No, Sir.

(b) and (¢). Do not arise.

Crash programme for promotion of
.Family Planning

845. SHRI M. RAM GOPAL RED-
DY: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government are laun-
ching a crash programme for promo-
tion of family planning in the coun-

try; and 1
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(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY  OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI): (a)
and (b). The Government have drawn
up a strategy for acceleration of the
Family Welfare Programme in the
country. One of the important features
of this strategy is that for the States
which are lagging behind in perform-
ance, an area specific approach will
be adopted. Another important fea-
ture will be that under the ‘Village
Health Guide Scheme’ which has now
been made a fully Centrally funded
scheme, the Health Guide who will
predominantly be women) will be res-
ponsible for spreading knowledge and
information to each individual house-
holq and to provide at peoples’ door-
steps, supplieg for non-clinical methods
Further, intensified efforts will be
made to gpreal awareness and
information about small family con-
cept by effective and imaginative use
of multi-media and  inter-personal
communication strategy. Close moni-
toring and follow-up will be ensured
at all levels. Steps will be taken to
tone up the administrative machinery
and improve motivation and accoun-
tability of staff at the field level in
consultation with the State Govern-
ments. The programme will be re-
viewed periodically at the highest
levels to detect any deficiencv there-
in and initiate speedy corrective
action. -

Threat to boycott Central Boarg Exa-
mination by Joint Counci] of Delhi
Feachers Organisation

846. SHRI M. RAM GOPAL RED-
DY:

SHRIMATI GEETA
HERJEE:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased

to s'‘ate:

MUK-

(a) whether Government’s attention
has been drawn to a news report pub-
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lishd in the Hindustan Times dated
the 30th Januray, 1982 to the effect
that the Joint Council of Delhi Tea-
chers’ Organisation has threatened to
boycott the Cenfral Board Examina-
tiong and to go on strike from March,
11 to presg its seven-year old de-
mands;

(b) if so, what are their main
demands;

(c) how many of them have been
met; and

(d) the steps being taken by Gov-
ernment in the matter so that the
" School students do not suffer on ac-
count of the gtrike?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
(a) Yes, Sir

(b) and (c). The main demandg of
the Joint Council of Delhi Teachers
Organisation and the details of recent
measures taken by the Government
are given in the statement attached.

(d) In case the teacherg boycott the
Central Boarg Examinations alterna-
tive arrangements would be mde to
conduct the examinations, as sche-
duled,. ,

Statement

The main demands of the Joint
Council of Delhi Teachers’ Organisa-
tion are ag under: —

(i) Revision of pay scales;

(1) Grant of Selection Grade on
completion of 8 years service;

(iii) Conversion of Rs. 425—640
scale into Rs. 440—750 scale in
case of (1) Junior Craft Teachers,

(2) Junior Physical
Teachers,

Education

(3) Junior Domestic Science Tea-

cherg’
(4) Junior Language Teachers,

{5) Junior Music Teachers,

(6) Junior Dance Teachers, and
(7) Headmasters, Primary Schools.

(iv) Provision of earned leave for
teachers;

(v) Medical Allowance for all the
teachers in replacement of reim-
bursement scheme;

(vi) Provision of Joint Consul-
tative Machinery with statutory po-
wers on the pattern of Central Gov-
ernment empliyees;

(vii) Free education for teachers’
- wards upto University level, includ-
ing professional courses, such as
medical, engineering. etc.;

(viii) Age of retirement to be
enhanced to 60 year extendable upto
65 years on the pattern of University
teachers;

(ix) All the schools in Delhi to
be upgraded to 12 years school on
10 plus 2 pattern of education.

In the context of the teachers de-
mands, the measures taken by the
Government are as under:—

(a) The scales of pay of junior tea-
chers suchi as Craft, Language Domes-
tic Science, Music and Dance {eachers
etc. who are in the pay scale of Rs. 425
—640 are to be upgraded and merged
with the pay scale of Rs. 440—750.

(b) The leave -rules have been
liberalised to provide for 10 days
earned leave on full pay with permis-
sion to accumulate leave.

(¢) A Joint Consultative Machinery
has already been approved and ne-
cessary notification constituting the
Joint Consultative Machinery has also
been issued by the Delhi Administra-
tion.

(d) The Cadre Review Committee
has been constituted to find out the
reasong for stagnation of teachers and
suggest measures for further improv-
ing their promotional avenues.
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(¢) The number of posts in the se-
lection grade are to be increasd at 20
per cent of all sanctioned posts of
teachers. Previously permanent ag well
as temporary posts which were in exi-
stnce for 3 years or more could be
counted for thig purpose.

Train Accidents due to Failure of
Signals

847. SHRI M. RAM GOPAL RED-
- DY. Will the Minister of RAILWAYS
be pleased tg state:

(a) how fnany train accidenis took
place due to failure of signals during
the last two years; and

(b) preventive
taken in this regard?

measures being

THE DEPUTY MINISTER IN THE
MIINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) I:formation is being collec
ted and will pe placed on the table
of the Sabha.

(b) Proper maintenance and opera-
tion of the signalling apparatus are
being ensured,

To further intensify the watch over
maintenance and operation of assets
and equipment including signalling
apparatus at al] levels the following
special steps have been taken:

(1) A meeting of the ‘General
Managers was called on 23-1-82 to
chalk out the steps {o be taken to
counter-act human failure. Two high
level teams consisting of officers from
different disciplines have been set
up. These teams will pe meeting the
cross section of field workers for rec-
tification of lacunae that may exist
in any area,

(ii) Senior Directors of Railway
Board have been specially assigned
the task of monitoring the work of
these teams.
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(iii) Active involvement of railway
employees has also been ensured by
holding meetings with cross section
of staff directly concerned with the
safety of railway working.

(iv) The Railway Administrations
have been advised to intensify foot-
plate inspections, particularly during
night.

(v) Technological aids like track
circuiting, axle counters, ultrasomic
flaw detectors are also being provided
to help the staff perform their duty
efficiently and safely and to detect
hidden flaws in -eguipment.

(vi) Renewals/replacements of aged
assets like track 6 wagons, coaches and
engines have been accelerated,

(vii) Great stress is being laid on
proper upkeep of infra-structural as-
sets like track, locos, wagons, coaches
and signalling apparatus.

Strike by students of National School
of Drama

848, SHRI M. RAM GOPAL REDDY:

SHRIMATI GEETA MUKHER-
JEE:

SHRI DHARAMBIR SINHA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether it 1is a fact that the
students of the National School of
Dramg have decided to go on an indefi-
nite strike because of non-appointment
of a Director of the Institution; and

(b) if so, the steps Government are
taking in this regard?

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KXKAUL):
(a) No, Sir.

(b) Does not arise,
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Promotion Avenue and other Facilities
to non-resident Nurses in Dr. Ram
Manohar Lohia Hospital

849. SHRI R. L., P. VERMA: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased {o state:

(a) whether it is a fact that the
Nonresident nurses in Dr. Ram Mano-
har Lohia Hospital, New Delhi have to
perform duties in O.P.Ds. ag well as in
various speciality clinicg wher, they
hold charge of medicines, intrusments
etc, and also assist in minor opera-
tions of E.N.T. and Gynaecology as
part of their duty;

(b) whether it ig also a fact that they
have no geparate changing room or
even bath-room for their use in the
hospital premises:

(c) whether it is alsg a fact that they
are paid lower pay scales of Rs. 330/-
and have ng promotion avenues even
after putting in 15 years of service
while the resident nurses are paid
better pay scales with good promotion
avenues; and

(d) steps
to take for these nurses and

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes Sir.

the Government propose
when?

(b) A smal] changing room and a
bath room are available for their use,

(¢) As per their terms of appoint-
ment ag Non-Resident Nurses, these
nurses are paid a salary scale of
330-480. These nurses only work during

O.P.D. hours and are permitied all
holidays and Sundays, whereas the
Resident Nurse (full time) works

8 hours a day in 3 shifts (morning,
evening & night including holidays
and Sundays). In Dr. Ram Manohar
Lohia Hospital Non-Resident nurses
are eligible to get selection grade
of Rs, 425-640 (scale of pay of a
Resident nurse).

(@) Question does not
3576 LS—7

arise.

"
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Disparity in Pay Scales of Residen&
and Non-Resident Nurses in Safdar-
jung and Dr. R.M.L. Hospital

850, SHRI R. L. P, VERMA:
SHRI K. LAKKAPPA:

Will the Minister of HEALTH ANDy
FAMILY WELFARE be pleased 1o
state:

(a) whether it is fact that the Third
Pay Commission recommended diffe-
rent pay scales for Nurses working
under Centra] Government who were
designated as ‘Resident and Non-
Resident’ Nurses;

(b) whether it is also a fact thak
Government have allowed the same
pay scales to ‘Residen!’ nurses in Saf-
darjuny Hospital and also o ‘Non-
Residen!’ Nurses working in its Out
Palient Department (O.P.D) including
CGHS wing whereas nurses working
in O.P.D. of Dr. Ram Manohar Lohia
Hospital are being paid lower pay
scales; angd

(¢) if so, the reasonsg therefor and
steps Government propose to take to
bring unformity in the pay scaleg of
the nurses?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) Yes.

(b) No. The pay scale of Resident
(full time) nurses who work in 3 shifts
(8 hours shift) is RS, 425-640, whereas

the pay scale of the Non-Resident
nurses who work in Qut Patien De-
partment of Safdarjung Hospital is

Rs. 330-480. These nurses (non -Resi-
dent) work only during the morning
hours of Out Patient Departments_
The Nurses working in the C.G.H.S_
Wing of Saldarjung Hospital are full
time employees of the C.G.H.S. and
are transferable from hospital to
CGHS dispensary and vice versa. When
appointed in C,G M.S. hospitals they
have to work round the clock in 2
shifts,
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The nurses working as non Residemt
{part time) nurses in Safdarjung Hos-
pital and Dr. Ram Manohar Lohia
Hospital are paid the sama scale of
pay i.e. 330-560,

(¢) The difference in pay Scales is
due to variation in job responsibilities
and working hours.

Facilities in Emergency Ward of Dr.
Ram Manohar Lohia Hospital

851. SHR] R. L. P, VERMA:
SHRI D. M. PUTTE GOWDA:
SHRI K. M. MADHUKAR:

Wili the Minister of HEALTH AND
FAMILY WELFARE bpe pleased to
state:

(a) whether it is a fact that Emer-
gency wards in Dr, Ram Manohar
Lohia Hospisal back emergency atmos-
phere;

(b) it so, whether Governments at-
tention has been drawn {o the news
item appearing in the Indian Express
dated the 16th January, 1982 telling
the pitiable conditon of patients and
the critical condition of the emergency
ward; and

(c¢) it so, what aclion has been
taken to effect improvements in the
Emergency wards in leading Govern-
ment Hospitals in the Capital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI): (a) No.

(b) Yes. But the working condition
of Emergency Department in Dr. Ram
Manohar Lohina Hospita] is not unsatis.
factory.

(¢) Government is concerned that
Dr. Ram Manohar Lohia Hospital and
©other hospitals in Delhi should provide
satisfactory Service, Keeping this in
view, facilities are reinforced as neces.
sary to improve the working of these
institutions

-
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Transport System in Delhi

825 SHRI R, L. P. VERMA. Will
Minister of SHIPPING AND TRANS-
PORT be pleased to lay a stalement
showing:

(a) whether Government are aware
of the steep deterioration of Delhi
Transport System  including D.T.C.
amd the heavy loss incurred by D.T.C.

(b) if so,
(cd steps Government proposed to

take to improve the transport system
im Delhi;

details thereof;

(d) the number of additional buses
to pe put into operations in the next
two years by D.T.C; and

(e) the number of buseg of D.T.C.
which will be obsolete in the next two
years?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM KE-
SRI): (a) Yes, Sir.

(b) The DTC incorporated on 3-11-71
under the Road Transport Corporaticns
Acts, 1950 read with the Delhi Road

Transport Laws (Amendment) Act,
1971, inherited a3 cumulative loss of
Rs, 1522 crores from the erstwhile
Delhi Transport Undertaking and

since than it hag been incurring locs-
es, the details of which are given in
statement,

(¢) Transport System in Delhi mainly
consists of DTC buses supplemented by
P.O. buses. The effic’ency of DTC is be-
ing further optimised by improving the
infrastructure of maintenance and
plugging leakage of revenue. The fol-
lowing steps have also been taken to
improve the transport system in Delhi:

(i) A second Central Workshop
with a capacity to take care of main-
tenance of 3000 buses, with a pro-
vision to increase its capacity to
take care of maintenance wupto
6000 buses is under construction.

-
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(ii) A proposal to introduce Eleclric
Trolley bus in Delhi is under consi-
Jeration of the Govt.

(lii) Introduction of Electric Trains
with high frequency services on Ring
Railway with proper feeder bus ser-
vices is already near completion.

198

(c{) Acquisition of 290 new buseg du~
ring 1982-83 and 305 buses during 1983-
84 has been planned,

1982-83, 258 buses and
581 buses would be-

(e) During
during 1983-84,
come obsoletle.

Statement

Particulars of Working Loss and Net Loss from the Inccption of the Corporation

- e ——

Year Work- Depre- Depre- | Interest Neét Prior Total Accumu-
ing ciation ciation on Govt. Loss  period lated
Loss of onother Loans adjust- Loss
fleet assets ment
I a 3 4 6 7 8 9
A Pre-Corporation Period 152245  1522°45
(Upto 2-11-71)
B. Post Corporation Peiiod
3-11-71 L0
31-3-72 56-30 41-93 1-87 63:-06 163 16 163-16 168561
1972-73 211-90 115:60 472 203-10 535-32 535°32  2220°903
1073-74 250-73 133-85 4-85 233-62 623-10 623-10 2844-03
1974-75 530:63 166-52  5-90 344°'34 1097-39 1097°30  3941°42
1975-76 44106 255-97 10-76 535-20 124299 1242:99 518441
1976-77 59'30 319-97 14-45 646-32 1040-04 1040-04 622445
1977-78 580-62 824:97 15:89 695-76 1617-243 1617-24 784169
1978-79 706-66 305-36 18-63 B18-46 1849-11 (-)100-14  1748-97 9590-66
1979-80 44366 388-86 18-96 0969-13 177061 1770-61 11361-27
1980-81 . 1034-77 369-49 31-75 1752-29 3238-30 (+-)1227-48 446578 15827 05
. Total Corpora-
tw&)l’criod . 4415-68 2372'52 127-78 6261-28 13177°26(})1127°84 14304:60 14304 60
Grand Total

A+4+B

1562705 15827- 05
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Three Rail Accidents during January
: 1982

853. SHRI B. V. DESAI: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether preliminary inquiries
into three recent railway accidents
during the month of January, 1982 have
revealeq that in two cases it wag due
to the negligence of Railway staff
while in case of the other it was due

to the persons other than the railway
staff; and

_. (b) whether any inquiry committee
has suggested measures to check and
reduce these rail mischiefs which are
on jncrease?

THE DEPUTY MINISTER IN THE
MINISTRY OF RALWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Since the particulars of the
threp accidents have not been given, it
is not possible to give the precise infor-
mation. However, during January,
1982 there were 87 train accidents, the
causes of which are given below:

—

. Tailure of railway staff . . 30

2. Failure of persons other than

railway staff . . . 6
8. Failure of equipments . . 34
_ 4. Sabotage 2

5. Accidental . . . . 8

6. Causs under investigation

(b) Inquiries are held into all acci-
dents at various levels depending upon
the nature of each individual accident,
to establish the cauge and suggest
measures to prevent recurrence of
similar accidents.

FEBRUARY 25, 1982
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In-Human Treatment with Indian Em-
bassy Employee in Islamabad

854. SHRI B. V. DESAI:.
SHRI RASHEED MASOOIx:
SHRI JAGPAL SINGH:
SHRI ARJUN SETHI:

SHRI KRISHNA KUMAR GO-
YAL:
SHRI NIHAL SINGH:

SHRI H. K. L. BHAGAT:

SHRI RAJESH KUMAR
SINGH:

SHRI KAMAL NATH:

SHRI RAJNATH SONKAR
SHASTRI:

SHRI S. M. KRISHNA:

Wiil the Minister of EXTERNAL AF-
FAIRS be pleased fo state:

(a) whether it is a fact that India
strongly protested to Pakistan against
the brutal and inhuman treatmeni me-
ted out to the employee of the Indian
Embassy in Islamabad on 18 January,
1982;

(b) if so, whether India has receiv-
ed the report on inquiry as to why
the Pakistan took this action,;

(¢) whether it was also a fact that
Mission Driver was beaten “up only to
get secrets which he refused to divulge,
and

(d) what is the action Government
propose to take to prevent such type
of incidents which are against the in-
ternational law?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO):(a) Yes, Sir.

(b) Pakistan authorities had promi-
sed to make necesary inquires and let
us know the results. Their report is
still awaited.

(¢) Yes, Sir.

(d) Government of India have
lodged a strong protest with the Pakis-
tan Government deploring tbe illegal
detention and the brutal beating uP
of the driver of Indian Embassy.



201  Written Answers PHALGUNA 6, 1903 (SAKA) Written Answers a2

Railway accidents during last three

months

855, SHRI BAL KRISHNA WA-
SNIK:

SHRI N. K. SHEJWALKAR:
SHRI RASABEHARI BEHERA:
SHRI K. LAKKAPPA:

SHRI R. P. YADAV:

SHRI A. K. BALAN:

SHRI HANNAN MOLLAH:
PROF. RUP CHAND PAL:
SHRI VIJAY KUMAR YADAV:
SHRI NAWAL KISHORE

SHARMA;

Will the Minister of RAILWAYS bhe
pleased to state:

(a) number of railway accidents oc-
curred in the country during last three
months ending 31st January, 1982 in
various railways;

(b) number of persons killed and
injured in each of these railway acci-
dents;

(c) causes of railway accidents in
each case; '

(d) total loss suffered by railways
in each of these accidents:

(e) compensation paid to the acci-
deaf victims; and

(f) concrete steps taken to
safe railway travel?

ensure

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRIL MAL-
LIKARJUN): (a) 256.

(b) 129 persons were killed and
240 injured in these accidents.

(¢) Causes including - prime .acie
causes of these accidents are given pe-
low:

1. Failure of Railway Staff g

| ]

. Failure of persons other than
Rai way Stafl' . . . 22

3. Failure of equipment :

(i) Mechanical v 58
(11) Track . y ; . 10
4. Sabotage . ; . . I
5. Accidental . . ; 6
6. Cause could not be esiablished 2
7. CGausc not yet finalised . )3
TOTAL . . . 56

(d) The loss so far esti. ted
amounts to Rs. 172.7 lakhs.

(e) No compensation hag been paid
so far. However, a sum of Rs. 1,93,1.0/-
has been paid as ex gratia 1o the next
of kin of those killed and to the inju-
red persons.

(f) Since failure of railway ctaff is
the largest single factor responsible for
accidents ail out efforts are bzinz made
to raise the level of safety conscicus-
ness amongst the stafl.

Some of the recent measures taken
in this regard are—

(1) A meeting of the General Ma-
nagers was called on 23-1-82 to
chalk out the steps to counter hu-
man failure. Two high level teams
consisting of officers of Senior Ad-
ministrative grade from different
disciplines have been set up.
These teams will be meeting the cro-
ss-section of field workers for rec-
tification of lacunae that may exist
in any area.

(2) Senior Directors of the Railway
Board have been specially assigned
the task of monitoring the work of
these teams.
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(3) Active involvement of railway
employees has been ensured by hol-
ding meetings with cross-section of
staff directly concerned with the Sa-
fety of railway working.

(4) The Railway Administrations
have been advised to intensify {foot-
plate inspections.

(5) Technological aids like track
circuiting, axle counters, ultrasonic
flaw detectors, etc. are z2lso being
provided to help the staff perform
their duties efficiently and safely.

(6) Special stress is being laid on
maintenance of infrastructural as-
sets like track, wagons, coaches and
locomolives.

Rail tracks blown up in Assam

856. SHRI M. V. CHANDRASHEKA-
RA MURTHY: Will the Minister of
RAILWAYS be pleased to state:

(a) whether train services on the
Rangapara Tejpur Branch line of the
Northeast Frontier Railway in Assam
were disrupted on January 2, 1982 fol-
lowing blow up of railway track by ex-
tremists in Assam;

(b) if so, whether during the month
of January, 1982 when the Assam agi-
tators started their agitation, number
of rail tracks were blown up by them;

(¢) If so, the total loss railway suf-
fered during December, January and
February, 1982 due to these extremists
activities; and

(d) to what extent the positicn has
improved now?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Yes.

(b) During January 1982, in four
places, railway tracks were blown up.

(¢) The total damage suffered by
the Railways in Assam during Janua-
ry, 82 was Rs. 7100/-. In December 81
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and Fébruary ‘82, however, there was
no loss, N

(d) To some extent. Aftes the fnal -
dents of January ‘82, no furtner ine&
dent of explosion on railway track has
been reporled,

Invitation to Nepal for the Meeting of
Developing Countries

857. SHRI M. V. CHANDRASHEKA-
RA MURTHY: Will the Minister
of EXTERNAL AFFAIRS be pleaged
to state

(a) whether Nepal has been invited
to attend the meeting of the heads of
the 32 countries which the Prime Mi-
nister has called in New Delhi;

(b) main reasons for not inviting
Nepal to the conference initially;

(¢) how many countries have been
excluded for the conference and how
many actually are to attend the con-
ference; and

,. (d) main purpose of this conference?

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b) No meeting of the
Heads of the 32 countries has bcen ca-
led by the Prime Minister in New
Delhi. However senior officials of se-
lected developing countries were in-
vitedq of New Delhi Consultations
which have taken place from 22nd to
24th of February, 1982. Nepal is one
of them.

(c) There was no question of exclu-
sion of countries but a selected number
were invited on the basis of those whe
regularly participate in the G-27 me-
eting in New York and those who ex-
pressed special interest to participate
in the New Delhi <Consultations. 44
countries participated in the meeting.

(d) The main purpose was to provi-
de an opportunity for taking stock of .
the situation in regard to North South
issues and to discuss opportunities and
perspectives for South—South coope-
ration,
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Opinion of Chairman University Grants
Commission about University Elec-

tion;
858. SHRIMATI GEETA MUKHER-
JEE: Will the Minister of EDU-

CATION AND SOCIAL WELFARE be
pleased to state:

(a) whether the Government are
aware of the opinion expressed by the
Chairman of the University Grants
Commission on the 9th January, 1982
and widely reported in the press that
the election to the Students’ Unions
in the Universities shoulg be dispen-
'students union be
appointed instead; and

(b) if so, the reaction of Govern-

=~ ment thereto?

1

— -

L 4

»~

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
SOCIAL WELFARE (SHRIMATI
SHEILA KAUL): (a) and (b) The
Chairman, University Grants Commis-
sion had, in a press interview, expres-
sed the view that it would be worth-
while to consider some criféria of
getting students’ representation on the
councils otherwise than through elec-
tions. The criteria suggested Ly the
Chairman include best students who
have done social work, the best NCC
Cadet, the captains of various sports
teams, students who won first rank in
different subjects, etc.

The question of Government react-
ing to the views expressed by the
»Chairman U.G.C. in a press interview
does not arise.

Harassment of 3; Woman commuter by
the conductor of a mini bus

855. SHRIMAT] GEETA MUKHER~
JEE: Will the Minister of SHIPPING
AND TRANSPORT be pleased to state:

(a) whether his atfention has been
drawn to a report ‘Woman who suffered
for her courage’ appearing in Times of
India dated 17th January, 1982;

(b) if so, whether any steps were
taken to contact the lady passenger to
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get at the facts for taking action
against the conductor and the driver;
and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) Yes, Sir.

(b) and (c¢) As soon as the news
appeared, immediate steps were taken
by the Police authorities to trace out
the driver of the bus and the address
of the lady passenger. While the de-
tails of the bus have been obtained
from the Press Reporter, the Police
authorities have not so far been able
to locate the lady for want of proper
identification.

The driver of the bus was challaned
on 3-2-1982 and is being prosecuted
under Section 116 of Motor Vehicles
Act, 1939. The D.T.C's conducter has
also been summoned by the Deputy
Commissioner of Police so that neces-
sany action is taken against him D.T.C.
have also initiated action against the
bus conductor for his failure to record
the balance on the reverse of the ticket
as per rules and in addition a show
cause notice has also been issued to
the owner of Mini-bus involved for
starting the bus by the driver without
getting any signal from the conduc-
tor.

Fatal accidents involving private buses
under Delhi Transport Corporation
Operation

860. SHR] JAGPAL SINGH:

SHRI CHANDRADEO PRASAD
VERMA:

Will the Minister of SHIPPING AND
TRANSPORT be pleased to stale:

(a) the number of fatal accidents
and traffic offences committed by the
private buses under Delhi Transport
Corporation operation as against the
DT.C. buses during the last three
yvears;

(b) the yearly replacement of pri-
vate buses by adding new buses to the
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Delhi Transport Corporation fieet dur-
ing the last three years;

(c) whether any critical review has
been made by the Government with re-

gard to the performance of private
buses; and

(d) if so, the result thereof and the
measures taken to improve their per-
formance?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITARAM
KESRI): (a) The number of fatal acci-
dents and traffic offences commitied by
the private buses under D.T.C. opera-
fion as against the D.T.C. buses during
the last three years are as given be-
low:—

*FEBR?-ARY 25, 1982

Year No. of fatal accidents
Private D.T.C.
buses buses
1979 3 : : 8y 100
1980 . . . 73 121
1951 . : . 27 161

Traffic offences committed by the
private buses/DTC buses.

Year Private By D.T.C.
buses vehicles
1979 . ; ; NA 111y
1680 . . . 1544 1221
1981 . . . 572 1794

{b) The number of private Luses
engaged and withdrawn during the last
three years is given below:—

-

Year No.cf  No. of

Fleet at

buses buses the end
ergaged  with= of the
drawn year
1979 . 110 156 | 824
1980 ; 116 301 639
1981 - 103 283 459
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(¢) and (d). Though no specific re-
view has been done, the Operation of
P.O. buses gre watched by the Tnspec-
tion Staff of the Traffic Department of
the Corporation, which on noticing
missing of trips or other {failures,
issues advisory notices to the private
operators.

Indiap Service Personael in Pak
Custody

861. SHRI JAGPAL SINGH:
SHRI HARISH CHANDRA

SINGH RAWAT:
SHRI RAM SAWRUP RAM:

SHRI A. T. PATIL:

SHRI SANAT KUMAR
MANDAL:

SHRI BALASAHEB VIKIE
PATIL:

SHRI R. P. YADAV:

SHRI GHULAM RASOOL
KOCHACK:

SHRI M. V. CHANDRASHE-
KARA MURTHY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether attention of the Gov-
ernment has been drawn to the Press
report appearing in Indian Express
dated 24th January, 1982 quoting
Pakistan Embassy in India tnat none
of the 40 Indian Serviceman missing
since 1971 conflict is held in Pakistan;

(b) whether, according to the Gov-
ernment sources a number of Indian
servicemen are still believed to be in
the custody of Pakistan; and

(¢) if so, reaction of the Govern-
ment with regard to (a) above and the
steps contemplated by th: Govern-
ment in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) Yes, Sir.

(b) Yes, Sir.

(¢) The Government of Pakistan,
has all along taken the position that
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there are on Indian military personnel
in their custody. We have shared with
them the information available with
us indicating that some Indian mili-
- tary personnel may still be held in
Pakistani jails. The Pakistan dJelega-
tion during their visit to India from
January 29 to February 1, 1982 gave
an assurance that they would make
fresh efforts to locate such yersons.
Government of India will pursue this
matter with the Government of Paki-
stan.

Amount earmarked and spent for
development of ports

862. SHRT MOHANLAL PATEL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the amount earmarked for the
development of ports in the country
for the years 1980-81 and 1981-82;

(b) the amount actually spent dur-
ing the years 1980-81 and upto Decem-
ber, 1981; and

(c¢) details of the work done during
the said period?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-

DRA PATIL): (a) and (b). The re-
quisite information is ag under:

(Rs. in crores)

Major Ports Amounts Amount
allotted of ex-
penditure
1980-81 . : . 98-34 54-87
1981-82 . : . 100°03 40-00

(Upto December, 1981)

(¢) The following projects sanction-
ed prior to 1980 continued to be in pro-
gress:—

(i) Fourth Oil berth at Butcher
Island, Bombay.

(ii) Kudremukh iron ore port
facilities, New  Mangalere
Port.

(iii) Installation of 3rd wagon Tip-
pler at Visakhapatnam Port.

(iv) Modification of iron ore hand-
ling plant gt Paradip Port.

(v) Construction of 2nd general
cargo berth at Paradip.

(vi) Purchases of ‘twy high
powered tugs for handling
POL, tankerg at Bombay.

The following schemes/projects have
been ganctioneq after 1st April,
1980: — y . P 5

(i) Kandla Port
(a) Sixth General cargo berth
(b) New Oil Jetiy

(il) Bombay Port

(a) Container handling
ment.

equip-

(iii) Cochin Poyt

(a) Integrated schemes for
development of Cochin Pori-
construction of cil and fer-
tilizer berths,

(iv) Madras Port
(a) Container Terminal

(b) Expansion of Jawahar

Dock.

(v) New Mangalore Port

(a) Construction of an addi-
tional general carg, berth.

(vi) Visakhapatnam Port

(a) Construction of general
cum-bulk cargo berth.

(vii) Tuticorin

(a) Construction of two addi-
tional berths.

(viii) Paradip Port

(a) Construction of 3rd general
cargo berth;

(b) Construction of one {fertili-
zer berth at Paradip Port
for Paradip Fertilizer Plant.
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(ix) Mormugao Port

(a) Multi-purpose cargo berth.

Denial of permission to India’s
Ambassador to visit NWFP

863. SHRI NAVAL KISHORE
SHARMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased 1o
state:

(a) whether it is a fact that the
Indian Ambassador to Pakistan was
not given permission to visit North
West Frontier Province by the Pakis-
tan Government;

(b) if so, whether a protest was
lodged with the Pakistan Government
in this connection;

(c) whether the Pakistan Govern-
ment have submitted an apology on
the refusal of permission; and

(d) if not, reaction of the Govern-
ment towards such an attitude cf the
Pakistan Government?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR! P. V. NARASIMHA
RAO): (a) Yes, Sir.

(b) to (d). We have impresseq up-
on the Government of Pakistan our
concern that the facilities available to
the members of the Pakistan Embassy
at New Delhi are not matched by
those available to memberg of the
Indian Missjon in Islamabad and
Karachi.

Delhi Ring Railway

864. DR. KRUPASINDHU BHOI:
SHRI MANI RAM BAGRIL
SHRI HARIHAR SOREN:

Will the ;Minister of RAILWAYS be
pleased to state:

(a) the progress made by the Neorth-
ern Railway in regard to introduction
of the first electric train on Delni Ring
Railway for suburban services in the
Capital;

(b) how far it would meet the addi-
tional traffic demand during the Asian
Games; and

FEBRUARY 25, 1982
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(¢) the increase in train services ex-
pected due to introduction of the Elec-
trical Muttiple Unit Service? -

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) Works connected with
introduction of electric trains on the
Ring Railway were taken in hand in
Nov. 1980 and have already reached
“65 per cent completion.

(b) With the introduction of electric
suburban train services a total of ap-
proximately 2.7 lakh passenger {rips
shall be cleared daily by the Railways.

(c) From the 13 suburban trains
services presently being run, a total of
about 80 services shall be running
when electric trains services are fully
introduced.

Regulations for admission of SC/ST
Candidates to MBBS Course

865. DR. KRUPASINDHU BHOI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Centre has approved
the regulations of the Medical Council
of India relating to the admission of
Scheduled Caste and Scheduled Tribe
candidates to MBBS courses;

(b) if so, the percentage of marks
fixed for SC and ST candidates vis-a-
vis other candidates;

(¢) whether States have been re-
quested to fill up vacant seats with
Scheduled Caste and Scheduled Tribe
candidates; and

(d) if so, the action taken by the
States in the matter, State-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Yes.

(b) As per the regulations of the
Medical Council of India relating to
admission to the MBBS course, the
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minimum marks required for admis-
sion of SC/ST candidates in tne quali-
fying /competitive entrance examina-
tion is 40 per cent ag against 50 per
etent for general candidates.

.¢) According to the regulations of
the Medical Council of India, where
the seats reserved for SC/ST students
in any State cannot be utilised for
want of the requisite number of
candidates fulfilling the minimum re-
quirements prescribed, then such
vacant seats may be filleg on all India
basis by alloting the same to eligible
SC/ST" candidates. in December, 1981,
all the State Governments/Union
Territories having medical colleges
were adviseq by the Central Govern-

ment to take steps to fill up the
MBBS gseats, reserved for SC/STs
stricitly in accordance with the

gegulations of the Medical Council of
India.

(d) The action taken by the State

Governments would be known at the
time of admission during the :cademic
year 1982-83.

Steps to check malunutrition and
blindness among children

866. DR. KRUPASINDHU BHOI:
Will the Minister of HEALTH AND
FAMILY WELFARE be  pleased to
state:

(a) whether it is a fact that nearby
30,000 children go plind every year
for want of timely treatment;

(b) if so, the conclusions arrived at
in this regard at the All- India Marathi
Science Congress held in the last week
of December 1981 at Bombay; and

(c) the steps envisaged ' fo check
malnutrition andq blindness among
children?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (XKUMARI EKUMUD-
BEN M. JOSHI): (a) Yes,

(b) This has been stated in the
Presidential address at All India
Marathi Science Congress held in Dec-
ember, 1981 at Bombay but o conclu-
L ™
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sions were arrived at in this regard
at the congress.

(c) The Ministry of Health is al-
ready implementing a National pro-~
phylaxis programme  against nutri-
tional blindness among children in the
age group 1—5 years, through the dis-
tribution of massive dose of Vitamin
‘A’ (2,00,000) I.U. every six months.
Promotion of nutrition education em-
phasising consumption of foods rich
in Vitamin ‘A’ through the peropheral
level workers. About 25 million pre-
school children have been covered so
far under the programme and this pro-
gramme is expected to reduce the in-
cidence of blindness among children.
Department of Social Welfare has also
launched various nutritional pro-
gramme to combat nutritional defici-
ency in children.

Use of Chemica] Fertilizer in Agricul
ture causes Health Hazard

267. SHRI GULAM MOHAMMAD
KHAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether it is a fact that the
ITRC journal has revealed that the

increasing application of Chemical
Fertiliser in agriculture is a health
hezard;

(b) whether it js also a fact that ihe
toxic element of ferilisers causes con-
tamination of food and drinking water;

(¢) whether the journal has also re-
ported that use of fertiliserg create en-
viornmental problems give rise to cir-
culation troubles, methemoglobinemia
and hitrosamines; and

(d) if so, the reaction of Government
thereto and the steps envisaged in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI KUMUD
BEN M. JOSHI): (a) The ITRC journal
has mentioned in the article gn ‘En-
vironmental Hazard of Fertilizer In-
dustry’ that lack of complete utilisation
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of nitrogenoug fartilisers can create en- 5o stefirgt g W ¥ fm
vironmental problems. The excessive
use of fert'lisers also changes the che- wegee wfafa v fawrfon

mical composition of food-stufls.

(b) The nifrogen compounds gets

oxidised to nitrate which is hazardous 869. =N THTEATX WA
when its level exceeds 10 ppm in

water. The nitrate and nitrite in foods oY &o  FHT

may produce nitrosamines by react.on o TEWM T
with secondary amines under acidic

conditions. These nitrosamine are well it ganae  faw

known carcinogens,
FT @ Wi qfEaw weamn

(c) The journal has reported that un- HOr ag gqW F FAT A fF
assimilated nitrates going into the
manufacture of Baby Foods has given (a;) T 98 99 g fF "=

rise to circulation troubles and methe- T T s
moglobinemia in infants, - A [ -:-T
Fo AEEET & S I faEw @
(d) The Depariment of Environment s e & fau gifaerw
propose to undertake an-indepth study T s g ¥ A frwrfon

of the whole matter before suggesting 2
any remid.al measures. % )

(@) afe gl, av G HiafaEi
Death of a Hospital Cook in Dr. Ram FT AT #@AT & ; A
Manohar Lohia Hospital .
(1) S@ 9X & FrogfatE
868. SHRI CHANDRADED PRASAD T g !
VERMA : Will the Minister ot
HEALTH AND FAMILY WELFARE

be pleased to state: e g qfva weam "ared
(a) whether death of a hospital cook # 9T e (@'Ilﬁ FHT T QHo
in Dr, Ram Manohar Lohia Hospital, wE) : (F) ¥ (). ¥FR g

New Delhi recently has been alleged Q;ﬁ- FE afafy afsq '__'_@ £ T %
to be due to the Doctor s negligence; N afifs &
(b) i so, whether any inquiry fnto g TNy
the matter has been conducted by the i AR SEET T
Government; and gtfaa &Y a0 7 F sellw wfsa
(¢) if so, details thereof and reaction ST FATEHIX mq‘?’ q % |

of the Government thereto?
MY ATGHIC Hfd ¥ Fagax
THE DEPUTY MINISTER IN THE 1981 §§ aOAT do% o fagife

MINISTRY OF HEALTH AND g Irer 22 anEit &Y gz'r-'? Y
FAMILY WELFARE (KUMARI KU- :
MUD BEN M. JOSHD: (a) No, Sir. fawrfenr @11 57 fawrfa ax iy

Death of a cook occurred in the HIX S9TET g giufaaw # |
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(b) Does not arise.
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Constitution of Delhi Hindi Academy
by Delhi Administration

870. SHRI RAMAVATAR SHASTRI:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether the Delhi Administration
has constituted a Delhi Hindi Aahdemy
under he Chairmanship of the Lt.
Governor; and

it so, names of its members and
their qualifications and the basis on
which they have been included.
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THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATON AND
CULTURE AND SOCIAL. WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes,
Sir.

(b) the details of the members are
given in the statement.

The members are eminent persons,
reputed writers, journalists and litte-
rateurs,

S. No. Name Status
1 Shri S.I.. Khurana, Lt. Governor, Delhi Chairman
2 Shri Bhikuram Tain, Member Parliament Member
g Shri Akshay Kumar Jain, Former Editor, Nav Bharat Times. Member
4 Shri Bhopal Prasad Vyas, Press Correspondent and Poct Member
5 Dr. Vijendra Sanatak, Reputed Writer and Critic. Formerly Lecturer
of Delhi University . . ’ . ¥ ‘ ; Member

6 Dr. Nirmla Jain, Head of the Department of Hindi, Delhi University Aember
7 Smt. Adarsh Mishra, Education Secretary, Delhi Administration Member
8 Shri Vinod Kumar Mishra, Editor, ‘The Hindustan’ Nember

“Kala-Azar-A Rural Health Problem”

871. SHRI RAMAVATAR SHASTRI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

a) whether it is a fact that technical
advisor in Research and Developmeni
Organisation of India Limited, Calcutta
had presented a paper on “Kala-Azar-
a Rural Health Problem” at the recen-
tly held 69th Session of the Indian
Science Congress at Mysore;

(b) if so, the salient points raised
in the paper; and

(c) the reactions of the Governmenti
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Yes.

(b) The salient points mentioned in
the paper in relation to Kala-azar
are:—

(i) Resurgence of the disease in
last few years in Bihar, West Ben-
gal and elsewhere in the country in
an endemic form;

(ii) Urgency of instituting adequ-
ate measures to prevent the gpread
of disease before the disease spells

diaster in the country;

(iii) Increasing research activilies
on the tropical disease; ang
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(iv) Development of capacities for
the manufacture of bulk drugs.

(¢) Necessary measures for the con-
trol of the disease, keeping in view
the various aspects, are being taken
by the concerned State Governments.
Assistance is being provided by  the
Govt. of India by way of technical
guidence, Training, epidemiological
surveillance and second line drugs ob-
tained through World Health Organi-
sation.

Electrification of Salem-Mettur Line

872. SHRT K. ARJUNAN: ill the
Minister of RAILWAYS be pleased to
state:

_(a) whether during the course of
electrification of Madras to Erode rail-
way line in Southern Railway through
Salem  Government would consider to
electrify, Salem ty Mettur line for
quick haulage of passenger and goods
irains;

(b) whether there is any proposal to
1ay a double line in view of the exist-
ing thermal power station at Mettur;
and

(¢) whether Government would
consider to allow four trips of passen-
ger train between Salem and Mettur
to cope with the heavy traffic?

THE DEPUTY MINISTER IN 1THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARTTA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No.

(b) No.

(¢) The existing accommodation in
549/550 Mettur Dam-Salem mixed
train is not being fully utilised. As
such there is no justification for run-
ning additional trains between Metur
and Salem.

Facility for Passengers at Salem

73. SHRI K. ARJUNAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government propose 1o
provide a stoppages for five minutes of
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Trivandrum Express at Salem Junction
in Southern Railway ag earlier, consie
dering the request of vast multitude of
population of that area; -

(b) whether Government are aware
that there is not g single train between
920 PM. to -12.00 AM. at Salem
junction due to change of timings and
non-stoppage of Trivandrum Express,;

(c) whether Government would re-
consider to change the timings again
on Madras to Coimbatore route in
Southern Railways;

(@) whether the timings of Yercaud
Express are proposed to be changed so
as to reah Madras at 6 A M. and start
from Erode a little later for the
convenience pf Passengers; and

(e) whether Government are aware
that there is no quota at Salem in Tri-
bandrum Express though it is stopped
as to reach Madras at 6 A.M. and start
journey and consider to provide the
same?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHR] MALLIKAR-
JUN): (a) The reference is to 20 Up
Trivandrum-Madras Mail whose stop-
page wag withdrawn from Salem
from 1st October, 1981. Thers are
eight Mail/Expresg traing stopping gt
Salem in the evening to early morn-
ing hours. Out of these, four trains
each connect Salem with Madras as
well as stations south of Shoranur in
Kerala. Therefore, it is not proposed
to restore the stoppage of 20 UP Mail
at Salem.

(b) 82 TUp Trivandrom-Bombay
Jayanti Janata Express is scheduled to
stop at Salem at 21.50 hrs.

(¢) No.

(d) No. This is ncet operalionally
feasible ag there are a number of fast
tra’ng running in quick succession,

(e) Yes, The demandg for reservation
at this station are, however, met by
sending message toyadras Central.
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Widening of Panchayat Road at
Crossing of Salem-Mettur Line

874. SHRI K, ARJUNAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Block Development
Officer of Mecheri in Salem District in
Southern Railway Region avplied for
permission 1o the Divisional Manager
of Palghat to widen the Panchayat
Road at the crossing of Salem-Mettur
Railway Line near Kovilur at cost of
Panchayat Union,

(b) whether Government are aware
that it is not necessary to provide a
gate or gateman because there is no
traffic at all;

(¢) whther Government are aware
that there is a similar crossing at
Mettur R. S. where there is neither g
~ gate nor a gateman though there is
\ enough traffic compared to Kovilur
level crossing; and

(d) whether Government are also
aware that neither Panchayat union
nor Panchayat is financially sound to
meet the expenditure and whether
therefore, Government would permit
the existing Panchayat road to be
widened at the cost of Block Develop-
ment Office?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN)Y:~ (a) and (b). No, However, 3
reference was received on 26.12.81
from Panchayat Union, Meeheri for
widening the exist'ng level crossing.
The widening of this level crossing can
be done only at the cost of Panchayat
Union /State Government, It may not
be necessary to man the level ecrossing.
However this aspect is being examined
by Southern Railway,

(c) Yes.

(d) Railway is not aware about the
financial position of Panchayat Union

or Panchayat.. The decision whether
the cost should be borne by Panchayat
or Block Development Officer should
be faken mutually by authorities con=-
cerned. Railway can underiake the
work only on deposit terms in gaccor-
dance with the Rules,

More Trips and Bogies fo Passenger
Trains Operating Between Salem and
Mettur

875. SHRT K. ARJUNAN: Will the
Minister of RALWAYS be pleased to
state:

(a) how many pasenger trains are

- plying between Salem and Mettur

(Tamil Nadu) in Southern Railway and
how many compartments are attached
in each train and in each trip;

(b) whether Government are aware
that there is heavy traffic because both
Salem and Mettur are big towns con-
necling Omalur and Meeher;

(c) if so, whether four {rips will be
allowed a day and the number of
bogies in each trip increased: and

(d) whether there is any proposal
to form a double line between Salem
and Mettur?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) to (c). One pair of mixed
trains w'th two 2nd class coaches and
one 2nd class, Juggage cum brakevan
is schduled to run between Meitur
and Salem Since the existing accom-
modation in th's train is not being
fully utilised, there is no justification
to increase the number of coaches or
to run more frains,

(d) No.
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Panel to Look into Working of Central
Universities

876.-PROF. NARAIN CHAND PARA-
SHAR:

SHRI CHITTA MAHATA:

Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether the University Grants
Commission has set up any committee
to look into the working of the Cen-
tra] Universities;

(b) if so, the terms of reference and
the composition of the committee and
the likely date by which the committee
has been asked to subm't its report;

(c) whether any such commiiiee
would also be set up for the universi-
ties in the States;

(d) if so, the likely date by which it
would be set up; and '

(e) if not, the reasong therefor?

THE MINISTER OF STATE iN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) and
(b). The Universily Grants Commis-
sion has appointed a Committee consis-
ting of the following to enauire into
the working of the Central Univer-
sities: —

Chairman

1. Dr (Mrs.) Madhuri R. Shah,
Chairman, Universily Grants Com-
mission.

Members

2. Dr. G. Ram Reddy, Vice-Chance-
llor, Osmania University, Hyderabad.

3. Prof. Rais Ahmed, (Formerly)
Vice-Chancellor, Kashmir University,
Deptt. of Physics, Aligarh Muslim
University, Aligarh,

4. Prof. (Mrs.) Ashima Chatterjee,
Deptt. of Chemistry, Calcutta Universi-
ty.
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5. Dr, Ramesh Mohan, Director,
Central Institute of English and
Foreign Languages, Hyderabad,

Member Secretary

6. Dr. R. K, Chhabra, Secretary,
University Grants Commission.

The terms of reference of the Com-
mittee are as follows: —

To examine:—

(a) whether the Central Un:ver-

sities are fulfilling the objectives
set for them in their Acts and
Sf.atuts;

(b) the general state of discipline
in the Central Univers'iies, causes
of periodic disturbances in the cam-
puses and remedial action therefor;

(¢) the adequacy of the machinery
in the Central Universities to deal
with the grievances of sludents,
teachers and the admin‘strative stafl
and suggest measures for strengthen- |
ing corporate life in these unlver-
sities;

(d) the desirability of evolving a
code of conduct for pdlitical parties
and to set limits to their ‘nvolvement /
in the University affairs; and

(e) to suggest such other measures
of reform as are necessary for the
efficient functioning of Central Uni-
versities and promoting an academic
atmosphere conducive to study and
scholarship on the campuses,

No definite date has yet been fixed for
the submission of the Repor of the
Committee,

(¢) to (e). No such proposal is under
consideration.

Setting Border Dispute with
Neighbouring Countries

877: SHRI AMAR ROYPRADHAN:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that Govern-
ment has so far settled the border
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questions with neighbouring countries
on the basis of five principles of peace-
ful co-existence;

(b) if so, details in this regard;

(¢) whether it ig also a fact that
there were recent talks between the
representatives of the neighouring
countries on this issue; and

(d) if so, the result thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARSIMHA
RAO):. (a) to (d). India has no land
frontier with Sri Lanka and the Mal-
dives. Indo-Nepal and Indo-Bhutfan
borders are fully demarcated.

India and Bangladesh signed an
agreement concerning the demarcation
of the land boundary and related mat-
ters on 16th Mav, 1974, Both countries
have taken steps to demarcate the
Indo-Bangladesh boundary in confor-
mity with the provisions of this agree-
ment.

The demarcation of the Indo-Burmc-
se border, pursuant to the signing of
the India-Burma Boundary Agreement
in 1967, is in progress.

The seitlement of the Indo-Pakistani
border dispute over the Rann of Kutch
was made on the basis of the 1959
Indo-Pak border Agreement which had
providéd for an impartial Tribunal for
the purpose, The Smla Agreement be-
tween India and Pakistan makes pro-
vision for a peaceful negotiated bila-
teral resolution of problems bheiween
the two countries. As far as the Sino-
Indian border is concerned, delegations
from the two countries have recently
had a fairly detailed exchange of
views, and although fairly wide diffe-
rences persis, we hope that the ex-
change gould result in a better under-
standing of each other’s positions, We
are now considering how we should
take this matter forward.

3576 LS—s8

Dispute over New Moore Island
878. SHRT AMAR ROYPRADHAN:
SHRI CHITTA MAHATA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the latest decision of the Govern-
ment of India in connection with the
dispute over the ownership of New
Moore Island; and

(b) the number of times the meetingg

held for this purpose between Bangla-
desh and India?

THE MINISTER OF EXTERNAL
AFFAIRS (SHR] P. V. NARASIMHA
RAQ): (a) Following the decision
taken during discussions between the
Bangladesh Foreign Minister and my-
self at New Delhi from Sepiember 11
to 13,1981 Secretary leve]l talks were
held from January 13 to 15, 1982 at
New Delhi between India and Bangla-
desh on some bilateral issues, including
New Moore Island. In conformity with
their mandate, both sides exchanged
additional information for in depth
examination on the basis of all releva-
nt facts and principles and agreed to

discuss this matter again at an early
date,

(b) It was for the first time that de-
tailed and substantive discussions were
held on the subject between the two
Governments.

Talcher-Sambalpur Line

879. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government have recen-
tly taken a decision for including the
Talcher-Sambalpur rail link for cons-
truction in the Sixth Plan period;

(b) if so. whether {he construction
work of the above railway Line is pro-
posed to be started in 1982-83 financial
year;
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(¢) if so, the target date of comple-
tion of the above 160 k.m. Talcher-Sa-
mbalpur rail link; and .

(d) the details about the estimate
and cost and the progress made, so far,
in implement'ng the above proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) No,

(b) to (d). Do not arise,

Railway Coustruction Offices

880, SHRIMATI JAYANTI PAT-
NAIK: Wil] the Minister of RAIL-
WAYS bhe pleased to state:

(a) the tolal number of construc-
tion offices of his Ministry functioning
in different States:

(b) nameg of place where those con-
struction offices of the Railways have
been opened;
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(c) whether it is a fact that Govern-
ment of Orissa has submiited a pro-
uosal to hig Ministry to open a con-
struction office of his Ministry in that
state: :

(d) whether above proposal is under
consideration of Union Government,
and

(e) if so, the expected time by which
that proposal will be implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b) “Construction
Offices” are manned at various levels
in the field, ranging from cofficers of
the status of General Managers to those
of Assistant Engineers and Inspectors
of Works. There are fourteen offices
of Chief Engineer (Constn) and other
higher officers on the Indian Railways
as a whole. These offices are located
on the basig of the requirements of
varioug projects. The details of these
fourteen offices are given below:--

Railways Designaiion of Principal officer Place  where cffice
concerned is located
Central 1. Chief Administrative Officer/Construc- Bombay
tion.

2. Chicf Engineer/Construction Bombay
Eastern Chief Engincer/Construction Calcutta
Northern . Chief Engincer/Construction Dellii
North Eastern Chief Engineer/Construction Goizklipur
Northeast . . ; . 1. General Manager/Construction Cruliati
Fronticr 2. Chief Engineer/Construction Gauhati
Southern . ' ; . 1. Chief Engineer/Construction Pangalore

2. Chief Engineer/Construction Madras

South . . . . Chief Engineer/Construction Secundrzlal
Central
South 1. Chicf Engineer/Construction Celcutta
Eastern 2. Chief Engineer/Construction Bilzspur
Westein 1. Chicf Engineer/Construction _ Fombay

2. Chie Engmeer/Cunstructicn Alimedal ad
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In addition, there are Principal offi-
ces located at Delhi, Bombay, Calcutta
and Madrgs for consiruction of Metro-
politan Transport Project schemes.
There are glso - principal offices for
Electrification schemes at selected
contres.

(c) Yes.

(d) and (e) The State Government
have been advised that some construc-
tion offices under the charge of Execu-
tive Eingineers gre already located in
-Orissa and that as and when demand-
ed by the size of works jn progress
the question of upgrading such field
offices will be considered.

Rural Family Welfare and Family
Planning Programmes

881, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) names of the States where Rural
Family Welfare strategy are under
adoption:

(b) whether it js a fact that though
the improved health programme have
helped to lower the pirth rateg and in-
fant mortality rates, the annual gro-
wth rates in population in the country
have remain unaffected;

(¢) what are the new family plann-
ing programme proposed to be adopt-
ed in the rural areas in order to lower
the target of birth rate in Sixth
Plan period; and

(d) the details about any new _éuide-
lines proposed fo he sent to various
States for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XKUMUD-
‘BEN. M. JOSHI): (a). All the States
and Union Territories.

(b) Yes, because the death rate has
also declined to the same extent as the
birth rate as a result of the imvroved
health programme.

(¢) Besides continuing the infras-
iructure already built up in rural
areas, it is proposed to take up the
under-mentioned schemeg as part of
Family Welfare Programme in rural
areas:—

(i) Setting up of additional 40,000
sub-centres to achieve the long term
objective of one subcentre per 5000
rural population based on mid 1984
population as z cent percent Cen-
trally Sponsored Scheme ag part of
Family Welfare Programme,

(ii) Implementation of ‘Village
Health Guide Scheme’ ag cent per-
cent Centrally Sponsored Plan
Scheme, instead of 50:50 shared
Scheme between Centre and States,
with effect from -12-1981 and as
part of Family Welfare Programme
with effect from 1-4-1982,

(iii) Exiension of the Post{ Partum
Programme to 350 sub-divisional/
Taluqg level Hospitals,

(iv) Strengthening of MCH and
Family Welfare infrastructure in
rural and semi-urban areas in 46 back-
ward districts of 12 States with
Internationa] Assistance,

(v) Extension of the Scheme of
Involvement of Trained Dais in rural
areas sanctioned on pilot basis
in 12 Districts of 4 States.

(vi) Provision of working and
living accommodation in 1100 rural
family welfare centres at the Pri~
mary Health Centires beside complet-
ing 700 buildings which were sanc-
fioned during 1977-78 to 1979-80.

(d) The progress of implementa-
tion of the Mamily Planning Prog-
ramme is reviewed from time to time
and necessary guidelines on various
matters pertaining to the programme
issued to the States. A Conference
of Health Secrearies and other
senior health officials of all States/T.
Ts. was held on 2nd February. 1982,
to discuss the latest status of the
programme in various States/U.Ts.
and for providing general guidance
to the States for overcoming the
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deficiencies/bottlenecks encountered
by them in the implementation of
the programme,

Proposal to appoint a High Level
Committee in view of Train accidents

882, SHRI SUBHASH CHANDRA
BOSE ALLURI:

SHRI H. N. NANJE GOWDA:
SHRI VIRBHADRA SINGH:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether in view of the number
of accidents that have taken place dur-
ing the last two years, Government
propose to appoint a high level Com-
mitlee to look into the matter; and

(b) if so, the main feature of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) There is no proposal
at present to appoint a high level
Committee to took into the matter
of accidents.

(b) Does not arise.

Plans for preventive and Promotive
Health. care in Rural Parts of the
Country

883. DR. VASANT KUMAR PAN-
DIT. Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Medical Serviceg is
facing acute inadequacy of manpower
development for nursing environmen-
tgl engineering and paramedical ser-
vices;

(b) whether the attention of the Gov-
emment has been drawn tp the views
expressed by Director, AIl Indian Ins-
tute of Hygiene and Public Health
during the Third National Con-
ference of the Indian Rural Medical
Association at Calcutia in last week
9f December, 1981;
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(c) whether it is a fact that
approximately 25 million children
(particularly infants) fall victim to
diarrhoea due to unsafe and inadequalte
water supply to villages; and

(d) what concreat steps are being
planned by the Government to build
up preventive and promotive health
care in rural parts of the country?

THE DEPUTY MINISTER IN THE
MINISRTY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN. M. JOSHI): (a) There is no
acute shortage of trained personnel
for manning the Health Services. How-
ever in view of the expansion proposed
in VI Plan the training -capacity
of health personnel has been sugment-
ed to meet the increased required of -
trained personnel during the VIth
Plan period. :

As regards enironmenta] engineering,
the Ministry of Works and Housing
and itg Appex Committee on Interna-
tional Decade for Water Supply and
Sanitation has considered the matter
and steps are planned and being im-
plemented to augment the Public
Engineering Training,

(b) Yes. The main theme of the
address was a review of the general
thinking on Public Health Care
which was included in the report en-
titled “Health for All An Alternative
Strategy”, prepareq jointly by ICSSR.
and ICMR Study Group and submitted
lo Government.

(c) No. The Provision for adequate °
State Water Supply along is not the
cause for high Prevalence of diarr--
'hoea, but factors such as insanitary
disposal of excreta poor personal hy-
giene and low standard of food hygi-
ene are alsp responsible for the same.
In view of this scheme for supply of
State Water has now been integrated
with sanitation.

(d) A minimum programme of Rural
Health Care is planned to be imple-
mented during the Sixth Five Year
Plan with main emphasis on mulli-
purpose workers scheme Heallh guid-
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es scheme, re-orientation of Medical
Education and Rural Health Scheme
including Minimurh Need Care Prog-
ramme,

Increase in the Incidence of Anaemia
and Goitre

884. DR, VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased to
state:

(a) whether the incidence of ana-
emia and goitre is on the increase
amongst the poor; particularly of the
rural areas;

(b) whether the manufacture of
Fortified Salt with iron ‘has been dec-
reasing over the last three years;

(¢) whether the Food and Nutrition

—- Board has taken a decision to take up

~ salt for the prevention

the project of iodised-fortifieq salt
and concentrate on itg distribution on
the vulnerable sufferings areas in the
rural sector;

(d) if so, which are the areas identi-
fied under the pilot project jn the State
of Madhya Pradesh controlling anae-
mia and goitre; and

(e) details of progress, number of
families to be covered, the amount of
fortified salt required and the price
thereof for controlling the incidence of
anaemiy and goitreing in the country?

'THE DEPUTY MINISTER IN THE

. MINISTRY OF HEALTH AND FAMI-

LY WELFARE (KUMARI KUMUD-
BEN. M. JOSHI): (a) The incidence of
goitre and anaemia is more common
‘among the poor. Goitre surveys con-
ducted by the Central Goitre Survey

— Teams of the Directorate General of
. Health Services have revealed isolated

pockets of goitre in areas outside the
Himalayan Belt,

(b) The manufacture of iron forti-
fied salt for the prevention of anae-
mig has been successfully tied in four
€entres,

(¢) The Food and Nutrition Board,
of Ministry of Agriculture, have de-
cided to distribute only iron fortified
of iron defi-

234

ciency anaemia among the rural and
tribal population in the seleclted areas
in the first phase of the programme,
The implemention of the programme
is the responsibility of the Food and
Nurition Board of Ministry of Agri-
culture. Representative of the Minis-
try of Health and Family Welfare is
a member of the Advisory Board.

(d) Iron and Folic acid tablets are
being distributed to the pregnant
mothers and children” under the pro-
phylaxis programme against nutritional
anaemia. So far as goitre is concern-
ed, only 4 districts of Madhya Pradesh
viz. Sidhi, Sarguja, Raigarh and Shah-~
dol have been identified to pe goitre
endemic. It is proposed to Set up one
iodisation plant in Shahdo] district for
supply of iodiseq salt to the goitre
affecteq areas of the State during 1982.

(e) Under the Nationa] Goitre Con-
trol Programme, gall families in the
goitre endemic areas are covered with
iodised salt on its commencement.
The Government of India bears 100
per cent cost of iodisation of salt. Dur-
ing 1980-81, the Government of India
incurred an expenditure of Rs. 19
lakhs for the control of goitre in the
areas so far covered under the Natio-
na] Goitre Control Programme. Sp far
as the control of anaemia with iron
fortified salt is concerned, scientific
working group on iron fortified salt
has submitted a report on the multi-
centre study with the use of iron forti-
fied salt in rural and urban areas.
The study has shown that iron forti-
fied! salt is effective in controlling
anaemia. The Government ig consi-
dering these results in the context of
developing and contro] programme
against anaemia,

Report of the working group conmsti-

tuted by expert commiftee on publie

enterprises on Shipping Corporation of
India

~ 885. DR. VASANT KUMAR PAN-
DIT: Will the Minister of SHIPPING
AND TRANSPORT be pleased to
state:

(a) whether the working group
constituted by the Expert Committee
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on Public Enterprises has submitted
its report on Shipping Corporation of
India;

(b) if so, main = recommendations

contained therein and reactions of the
Government on each of them;

(c) if not, the reasons for delay in
submitting the report;

(d) whether the above  working
group was constituted with a special
purpose of determining the conver-
sion of Shipping Corporation of India
Litd., into a Joint Sector Enterprise;
and

(e) what !s the final reaction of

the Government thereon?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) and (b). A Work-
ing Group constituted by the Expert
Committee has submitted its report on
the Shipping Sector (Shipping Corpo-
ralion of India and Mogul Line Li-
mited), to the Expert Committee. The
Working Group has not submitted any
report to Government,

(¢) Does not arise.
(d) No, Sir.

(e¢) Does not arise.

Targets and achievements as well as
incentives and disincentives of family
planning

886. SHRI N. K. SHEJWALKAR:
SHRI K. LAKKAPPA.

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the incentives and disincentives
proposed or fixed by the Government
for the plannng of the family;

(b) what was the targets during the
year 198 -82 and what are the achieve-
ments; and

(c) the details of the additional in,
centives allowed to acceptors and mo-
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tivators apart from monetary and
job benefits?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI=s
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI): (a) Under the Fa-
mily Welfare Prgorammes all supplies
and services are  provided free of
cost, Compensation for wages lost dur-
ing post-operative recuperation is pro-
vided to the acceptors of sterilisation
and IUD. Before 1st December, 1981 a
sum of Rs. 70 was paid for an acceptor
of vasectomy/tubectomy. In addition,
the agencies performing sterilisations
were also paid Rs. 30 for each vasec-
tomy and Rs. 50 for each tubectomy
case for meeting the cost of drugs,
diet, transport and miscellaneous char-
ges.
ed as under with effect from 1-12-81:

Sterilisation

Tubectomy Vasectomy

Revised  Revised
Rates Rates
Rs. Rs.
Amount for acceptor 70 70
No change)
Drugs & Dressings . 25 15
Diet . . . 30 10
Transport 15 15

Misc. (including

These amountg have been revise -

motivators fees) . 30 4o |

Tota} (Rs.) ’ 170 150

— — ——

In addition, a schme of incentives
for Central Government employees
accepting sterilisation under certain
conditions was also introduced in 1979.
Under this scheme one increment not
absorbable in future increases of pay
and a rebate of half a percent in the
rate of interest on House  Building

Advance is admissible. This has beenr

adopted by some States as well as
‘several Public Sector Undertakings.

-
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(b) St_ateinent indicating the posi-

tion is laid on the Table of the House.
[Placed i Library. (See No. LT-
3394/82]. ]

(¢) In addition*to the compensation

" amounts payable by the Government
of India, as mentoned in reply to

Par{ (a) above, some of the State

Governments are also paying addi-

tional incentives both in ecash and

kind from their own resources. How-

ever, the quantum thereof varies from

State to State and even in g particu-

lar State from time to time.

Setting up of High Level Committee to

study the working of AIIMS New Delhi

and Post Graduate Institute, Chandi-
garh

887. SHRI ATAL BIHARI VAIJ-
PAYEE: |

SHRI SURAJ BHAN:
SHRIMATI KRISHNA SAHI:

SHRI RAM PRASAD AHIR-
WAR:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what are the terms of reference
of the High Level Committee set up to
study the work'ng of All India Insti-
tute of Medical Sciences, New Delhi;
and Post Graduate Institute, Chandi-
garh;

(b) when was the report submitted;
and

(c) salient features of the report and
its recommendations?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KU-
MUD BEN M. JOSHI}: (a) The terms
of reference of the Review Committee
for ALLM.S. and P.GIM.ER_ Chan-

digarh are given in the statement.

(b) The Report
the 30th April, 1981.

(¢) The Report of the Empowered
Committee, which had been establish-
ed to go intp the recommendations of
the Review Committee, has been re-
ceived, It is being examineg for early
decisions of the Government.

was submitted on

Staﬁemgnt

The Terms of Reference of the Re-
view Committee for the All India In-
stitute of Medical Sciences aad Post-
graduate Institute of Medical Educa-
tion and Research, <Chandigarh are
as follows:

“(1) To assess how far the Insfi-
tute has achieved the objectives laid
down by the Act of Parliament:

(a) in regard to developing patterns
of teaching in undergraduate medi-
cal education in all its branches so
as to demonstrate a high standard
of medical education to all medical
collge; and other all’ed institutions
in India;

(b) to bring together in one place
educational facilities of the hignest
order for the training of personnel
in all important branches of health
activity; and

(c) to attain self-sufficiency in
post-graduate medical education,

(2) To evaluate the rural and urban
health centre projects of the Institue
with reference fo their impact in terms
ed:—

(a) provision of better medical care
to the community;

(b) increased motivation to the
students; and

(c¢) introducing increased use of
less sophisticated aids for diagnosis
and treatment.

(3) To aszes the organisational
structure for research and to eva-
luate the work done in the field of
research and also to judge its impact
on national programmes,

(4) To assess hospital serviceg pro-
vided by the institution with refe-
rence tp quality of treatment and
patient care expected of a national
institution,

(5) To eveluate the academic and
administrative set up of the Institute
keeping in view the need, if any, for
greater rationalisation and stream-
lining so as to better achieve the oh-
jectives.
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(6) To consider the question of
giving full autonomy to AIIMS/
PGIMER on the pattern of Univer-
sity keeping in view that latter has
no service component to pcople and
to suggest amendments to the ACIS
s0 as only important and policy issu-
es are referred to various Bodies and
day-to-day routine administrative
problems are handled py local admi-
mistration.”

Expansion of Sports Facilities in
Educational Institutions and Sports
Organisations

888. SHRI RASA BEHARI BEHE-
RA: Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have drawn
any special programme to expand the
sports facilities in educational Institu-
tions and sport organisations, to impro-
ve the standard for international tour-
naments and meets; and

(b) if so, the recent achievements in
plan and programme in order to ccm-
pete in Asiad 1982, and the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATON AND
CULTURE AND SOCIAL WELFARE
(SHRI P.K. THUNGON): (a) and (b).
Under the Constitution of India, sports
being a State subject, the State Gover-
nments are primarily responsible to
assist the educational ins!tutions in
development of sports facilities. The
Government of India is, however, also
rendering assistance to educational
institutions for establishment/main-
tenance of Rural Sports Centres in
schools; for development of playfields
in schools/colleges/universities; for
awarding sports scholarships gt school
level and at college/university level;
for holding coaching camps in different
sports/games in universities; for cons-
truction of gymnasia and acquiring
acessories needed for sports/games in
universities and colleges

FEBRUARY 25, 1982
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Some important steps taken by the
Government t{o improe sportg standards
in the country in the context of Asiad,
1982, include:—

(i) 22 National Sports Federations:
(connected with disciplines included
in IX Asian Games) have drawn up
comprehensive plans to prepare In-
dian teams in consultation with the
National Institute of Sports, Patiala,
and with the approval of the All
India Counc’l of Sports and the Coa-
ching Monitoring Committee,

(ii) A Committee under the Chair-
manship of Shri Ram Niwas Mirdha,
MP has been set up to monitor the
programime of coaching/training of
Indian teams.

(iii) Services of foreign coaches bave
been requisitioned where necessary.
Sophisticated sports equipment, not
manufactured indigenously, and
sports training films have been im-
ported and are being utilised. Ade-
quate international competition, in
India and abroad, is being provided
to eligible players/sportsmen and
women.

(iv) Diet money for sportsmen/
women undertaking coaching/tirain-
ing has been increased to Rs. 25/-
per head per day. Special leave wil]
be allowed to in-service cportsmen/
women. for attending coaching
camps,

(v) A National Benevolent Fund for
Sportsmen is been created,

(vi) Physical facilities are being
created hy way of indoor training
halls laying of synthetic tracks and
synthetic hockey turf at NIS Patiala
for training of Indian teams.

The results of the special megsures
being taken are reflected in our
achievementg in 1981, some of which
are mentioned below:—

i) India won 5 gold 5 silver and
9 bronze medals at Asian Athletic
Meet, Tokyo.
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(ii) India won the Asian Women
Hockey Championship, Kyoto.

(iii) India obtained 4th place in
Merdeka Cup Football Tournament,
Kuala Lumpur,

(-v) Out of 17 matches played by
the Indian Hockey team in its Euro-
pean tour it won 13 matches, drew 2
and lost 2. The teamn glso won the
Six Nation International Tournament
in Italy

(v) In the Mini Commonwealth
Games held at Brisbane India won
12 gold, 4 silver and 3 bronze medals.

(vi) Out of the 4 hockey test matches
played hetween India and Pakistan,
we won 1, draw 1 and lost 2.

(vii) In ihe Asia Pacific (Golf Cham-
pionship held at Calcutlta, India se-
cured 4th position (2nd amongst
Asian couniries).

(viii) At the Asian Baskeiball Con-
federation Championship, Calcutta,
India retained 5th position.

(ix) In Asian Yachting FRegelta,
Bombay, India won 5 gold, 3 csilver
-and 3 bronze medals.

(x) India secured 3rd position (Win-
ing 2 silver and 3 bronze medals) at
the Asian Wrestling Championship,
Lahore. o

(xi) India secured 4{h position in
women’s event and 5th in men’s
events, in 2nd Asian Archery Cham-
pionship Singapore.

Maternity Ceiltrw in Sultanpuri and
Adjoining Colonies

889. DR. A, U. AZMI: Wil the
Minister of HEALTH AND FAMILY
WELFARE be pleased to stale:

(a) whether it is a fact that Sultan-
puri and the adjoining colonies of
Mangolpuri and Nangloi populated by
over about six lakh people do not have
maternity cenires as a result of which
many deaths have taken place during
child birth; and

(b) if so, reaction of the Government
thereto and the steps taken to set up
a few maternity and child care cenres
in that area amd also expeciting the
construction of a 300-bed Hospital?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALLTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI): (a) No. The
following Maternity, Ch.ld & Family
Wellare Centres are being run to pro-
vide maternity and child welfare ser-
vices 10 the residents of the area:

1. Maternily Child & Family Welfare
Centre, Mangolpuri community center,

2. Maternity Child & Family Wel-
fare Centre, Mangnlpuri, S. Black

3. Maternity Child and Family Wel-
fare Centre, Sultan Puri.

4. Maternity Child
Welfare Nangloi.

and Family

5. Maternily Child and Family Wel-
fare Centre, Jawalapuri Community
Centre.

6. Matern!ly Child and Family Wel-
fare Centre Madipur DDA Office com-
plex,

7. Maternity Child and Family Wel
fare Centre, Shakur Pur DDA OQflice
compilex.

8. Maternity Home, Shakurbasti.

(b) There is no scheme to establish
300 bedded hospital in the area.

Compilation of CGHS orders and
Instructions

890. DR. A. U. AZMI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to stale:

(a) whether the rules on CGHS have
been updated in consultation with the
Ministry of Law so also the compilation
of CGHS orders and instructions;

(b) if so, whether a copy of the same
will be laid on the Table of the House;
and

(c) it_ not, reasons therefor?
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THE DEPUTY MINISTER IN THE

MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M. JOSHI): (a) Only

the compilation of existing orders and
instructions on CGHS is being updated,

(b) and (c). No, There is no. statu-
tory requirement to lay the compiialion
of orders and instructions on the Table
of the House.

Increase in Number of Beds in AIIMS
and Safdarjung Hospital

891. DR. A. U. AZMI: Will the Mini-
ster of HEALTH AND FAMILY WEL-
FARE be pleased to state:

(a) steps taken to increase the rum-
ber of beds in AIIMS and Safdarjung
Hospital New Delhi; and

(b) steps taken to bring about im-
provements in the functioning of the
hospitals as of late there huave been
adverse cr:ticism by the press?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI KU-
MUD BEN M. JOSHI): (a) So far as
the AIIMS Hospital is concernsd, ad-
ditional beds are proposed t{o be pro-
vided in the Dr. R P. Centre for Oph-
thalmic Sciences, Rotary Cancer Hos-
pital and the Neuro Sciences and Car-
dio-Thoracic Centres. As far as the
Safdarjung Hospital is concerned, there
is no proposal to Increase the bed
strength beyond the present level of
1207 beds,

(b) As far as the AIIMS Hospital
is concerned the Hospital Management
Board meets frequently to look to the
proper management of the Hospilal. A
special Casualty Committee also meets
every week to monitor the functioning
of Emergency Department Services
and suggests ways and means for its
further improvement. A contfrol room
is also functioning, round the clock, to
deal with urgent problems concerning
patient care. As far as the Saf-
darjung Hospital is concerned,
all the services of the Hospital have
been functioning satisfactorily inclu-
ding the accident and emergency ser-
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vices which have been reorganised.
Also, steps have been taken to provide
spesialist coverage, round the clack, to
all emergency cases,

Reports from Review Commitiee by
AIIMS, New Delhi and P.G.IL
Chandigarh

892. DR. A. U. AZMI:
SHRIMATI KRISHNA SAHI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether the empowered Com-
mittee has examined report of the Re-
view Committee appointed to go into
the working of AITMS, New Delhi and
P. G. L. Chandigarh;

(b) if so, to what extent:

(¢) whether the Report of the Re-
view Committee with that of the Em-
powered Comm ttee reports be laid on
the Table of the House; and

(d) if not, reasons thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XUMUD
BEN M., JOSHI): (a) Yes.

(by to (d). The Government is con-
sidering the report of Empowered
Committee on the recommendations of
the Review Committee for appropriate
decisions.

Setting up of Primary llealth Centres

in Keonjber District of Orissa

893. SHRI HARIHAR SOREN:
the Minister of HEALTH
FAMILY WELFARE be pleased to
state:

(a) the total number of Primary
Health Centres proposed to be set up
in Keonjhar tribal district of Orissa
during the Sixth Plan period; and

Wil

(b) the progress made so far in this
regard?

THE _DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (KUMARI
KUMUD BEN M, JOSHI): (a) and (b).
It is proposed to open 10 Primary

AND |

-
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Health Centres during the Sixth Plan
period 1980—85 in the tribal areas of
Orissa. The location, where the new
Primary Health Centres are to be set
up, has to be decided by the State
Government, ag establishment of Pri-
mary Health Centreg comes under the
State Sector Minimum Needs Program-

me

EMU Rakes for Bombay Suburban
Service

894. DR. SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS bhe
pleased to state:

(a) whether it is a fact that the Cen-
tral Railway has = placed orders with
M/s. Jessons of Calcutta for supply
of EMU Rakes for the Bombay Subur-
ban service;

(b) if so, the exact details of the
orders and the date and requirements;

(¢) how many Rakes have been deli-
vered;

(d) by what time are the Rakes deli-
vered top be completed; and

(e) if there is any delay, the reasons
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARILIA-
MENTARY AFFAIRS (SHRI MAILLI-
KARJUN): (a) No. The orders have
been placed by the Minstry of Rail-
ways to meet the requirements of EMUs
Central and Western Railways.,

(b) An order for 239 EMUs tompri-
sing of 79 three car units and 2 spare
motors was placed on 10.11.1978.

(c¢) Complete three car units have
not been delivered so far. However,
20 Nos. Trailer coaches have been de-
livered so far,

(d) These are expected to be comple-
ted by 1984-85.

(e) Initially there was some delay
iIn supply of electric traction eauip-
ment by BHEL, this has s'nce been
received in adequate quantities, M/s.

Jessop had faced certain teething
troubles, which have been sorted out
and the firm has commenced series
production, They have delivered 20
Trailer Coaches sp far, They are ex-
pected to deliver in Matched Rake sets
from June, 1982 on-wards,

New Booking Office at Chembur

895. DR. SUBRAMANIAM SWAMY:
Will the Min'ster of RAILWAYS be
pleased to state:

(a) whether it is a fact that there
is a great demand from the commuters
of Chembur, Bombay for having a new
booking office on the North side; and

(b) if so, what steps Government
intend taking to set up a new booking
office for the convenience of the traval-
ling public?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHR1 MALLI-
KARJUN): (a) and (b). A temporary
Boking office has recently been cpened
in the north side of Chembur station
w.e.f. 1.1,1982

Monthly Earnings from Western and
Central Railway-Bombay Siiburban
Services

896. DR. SUBRAMANIAM SWAMY :
Will the Minister of RAILWAYS be
pleased tp state:

(a) the average daily passengers
carried by Western Railway-Bombay
Suburban Service and Central Rail-
way-Bombay Suburban Service; and

(b) the average monthly earings of
Western Railway-Bombay Suburban
Service, Central Railway-Bombay
Suburban Service?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) and (b). The average
No. of pasengers carried daily on
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Suburban Service and average monthly
earnings from such passengers carried
on Central and Western Railways for
the Jlatest year available.ie. 1980-81
are as follows:-—

Av. daily Av, month

No. of carnings
passengers from pas-
carried sengers
(in carried
millions) (in crores
of rupees)
Central . . . 2-08 2-60
Western . . . 2-15 2-44

Recovery of Freight dues from Thermal
Power Station

897. PROF. AJIT KUMAR MEHTA:
Will the Minister of RAILWAYS be
pleased lo state:

(a) whether recovery of buge
amount{ from the thermal power
stationg on account of freight and cost
of coal booked by industrial consumers
and diverted to them is outstanding;

(b) if so, the names of the thermal
power plants against whom the amount
is outstanding stating the amount and
the period for which it is outstanding;

(¢) reasons for its non-recovery so
far; and

(d) the amount of compensation paid
1o the industrial consumers whose coal
was diverted to these power plants?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) to (d). The information
is being collected gnd will be laid on
the Table of the Sabha.
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Ragging in Colleges

898. PROF. AJIT KUMAR MEHTA:
SHR] HARINATH MISRA:

_ Will the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government are=aware
of the Suic.de committed by a first year
student of Davangere Medical College
in Karnataka recenily because of the
inhuman ragging by the senior stud=nts
of the college;

(b) whether Government are also
aware that eriminal highhandedness in
the name of ragging continues in the
colleges unabated and that the efforts
made so far in this direction have
failed to achieve the desired resulis;

(c) if so, whether Government pro-
pose any stricter measures to stop the
inhuman assertion of the worst ins-
lincts in certain section of the college
students; and

(d) if so, details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILLA KAUL): (a) A
student of J.J.M. Medical College,
Davangere reportedly committee sui-
cide on January 1 , 1982 allegedly in
consequence of regging.

(b) to (d). There are, reporis of iso-
lated incidents of ragging in some
institutions in the country. The Govern-
ment had advised zll State Gevern-
ments and heads of Central institutions.
in July 1975/June 978 that ragging
should bhe prohibited and those indulg-
ing in it should be promptly punished.

Setting up of Full Timme Security
Force at University Centres

899. PROF. AJIT KUMAR MEHTA:
Will the Minister of EDUCATION AND
SOCIAL WELFARE be pleased to
state:

(a) whether Government have been
considering the question of getiing up
a permanent time full time security
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force at each University Centre in the
country to check incidence of violence
and indiscipline at Campuses;

(b). whether any decision has been
taken in this regard; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCAL WELFARE
(SHRIMATI SHEILA KAUL): (a) The
Government have, at present, no such
proposal under consideration,

(b) and (c). Do not arise.
(c) if so, details thereof; and
(¢) if so, the details thereJ!

Assessment of National Talent Search
Scheme 1\

900. PROF. AJIT KUMAR MEHTA:
Will the Minister of EDUCATOIN AND
SOCIAL. WELFARE be pleased to
state:

(a) whether it is a fact that National
Taient Searcn Scheme (NTSS) for the
purpose of identification and nurturing
of talent among the students was
started some 18 years back;

(b) if so, whether any assessmciil
has peen made to know as to how far
the scheme has been helprtul and bene-
ficial to the rural gtudents cuming fiom
thet weaker sections of society as com-
pared to the urban students;

(¢) if so, details thereof; and

(d) steps taken by Government Lo
bring about improvemenis in tae
scheme to provide Dbetter incentives
and opportunities for the rural stu-
dents?

THE MINISTER OF STATE IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRIMATI SHEILA KAUL): (a) Yes.
Sir In 1963 NCERT had started
‘National Science Talent Search
Scheme® which was revised and re-
named ‘National Talent Search Scheme’
in 1977

(b) and (c). In July 1973 NCERT
const'tuted a comimitiee to review the
functioning of the scheme and to sug-

gest measures for its improvement. The
Committee found on the basis of 1976
data that of the total number of exa-
minees 20 per cent came from the
rural areas—24 per cent being from
semi-rural areas, and 50 per ceni from
urban areas.

(d) A proposal toe decentralise the
scheme under which the first stage
selection shall be made at the State
level to ensure greater involvement of
the State Governments in the selection
procedure, is under cons deration of
NCERT. It is hoped that this will help
in broadbasing identification of talent
and result in a larger number of siu--
dents from rural areas and weaker
sections coming up for final selection,

Simultaneously, with effect from
1981, 50 scholarsh'ps have been reser-
ved for SC/ST candidates,

Dacoities in the Bokaro-Madras Mail
between Ranchi and Roursela during
last six months

901. SHRI A. K, ROY: Will the
Minister of RAILWAYS be pleased to
state:

fa) whether he is aware of repeat
Dacoities ‘n the Bokaro-Madras Mail
between Ranchi and Rourkela while
going to Madras in the last six months;

(b) if so, details thereof;

(¢) whether a representation to th's
effect was gent to the Ministry giving
a detailed account from the affected
passengers;

(d) if so, reaction thereto;

(e) whether g special armed guard
would be provided in the train to pro-
tect the passengers from the dacoits in
such sensitive zones;

() if so, when; and

{g) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI MALLIKAR-
JUN): (a) Yes.
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(b) Two incidents of dacoities in
Train No. 89 Up Bokaro-Madras Ex-
press have been reported dur'ng the
last six months as detailed below:—

(i) The first incident took place on
8.10.1981 in which the criminalg loo-
ted the personal belongings of pas-
sengers worth Rs.,18,182/~ from a 2nd
class 3-tiar compartment at the point
of pistols and Bhojalis while the
train wag on run between Bano-
Bangurkela Ra’lway Stations. The
GRP/Hatia has registered a case No.
9 dated 9-10-1981 under section 393
IPC.

(ii) The second case occurred on
10-12-1081 when. the train was on run
between Bano-Nawagaon Railway
stations. In this case also, the crimi-
nals at the point of Pistols and Bho-
jalis looted the personal belongings
of passengers worth Rs. 25000/-
from a second class compartment, A
case No. 3 dated 11-12-1981 under
sect’on 395 IPC has been registered
by the Government Railway Puolice,
Hatia.

(¢ Yes.

(d) Copy of the representation has
been referred to the concerned Police
Authority viz. Sunerintendent, Railway
Police/Jamshedpur for training necess-
ary action in the matter . The matter
has also been brought {0 the notice of
the Chief Secretary, Government of
Bihar

(e) and (f). Armed Police Guards are
escorting the trains in these
area, according to the gvailability of
man-power.

(g) Doeg not arise.

Drugs Banned for Distribution jn India

902. SHRI XAVIER ARAKAL: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be vleased {o state:

(a) how many drugs are banned for
distribution in India by the Drugs Con-
troller in 1980-81 and 19081-82 and
which are these drugs:
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(b) whether it is g fact that thére.
are many spurious drug manufacturers
in India and f so, the details of action
taken by the Drugs Controller in this
matter; and

(c) measures taken by the Govern-
ment to ensure that the ime barred
drugs are not used in India?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) The Drugs Con-
troller (India) has written to the State
Drugs Control Authorities asking them
to stop the manufacture of following
drugs.

1980-81 ‘Amidopyrine and Prepara-
tions containing Amidopyrine .

1981-82 Pencillin eye Ointment.

(by Reports of manufacture gnd sale
of spurious drugs within the country
have occasionally come to the notice of
the Government of India. But no re-
port of large scale manufacture of
spurious drugs has come to the notice
of Government.

(c) Under the existing Sub-rule (17)
of Rule 65 of the Drugs and Cosmetics
Rule, a drug dealer is prohibited from
selling, stocking for sale any drug
alter the date of expiry. However,
the dealer is permitted to store such
date expired drugs separately from the
trade stocks and all such drugs shall
have to be kept by him in packages or
cartons, the top of which chall display
prominently, the words “Not for sale’'.
Thig provision js intended to enable
the dealer to return the time-exnired
drugs to the manufacturer for replace-
ment/reimbursement, Any contraven-
tion of this condition of the sale
license is punishable under Section 27
of the Drugs and Cosmetics Act with
imprisonmen{ for a term which may
extend to 3 years or with fine or with
both, These provisions relating to
sale of drugs gre enforced by the State
Drugs Conirel Authorities.
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Unemployed Doctors, Nurses and
Health Technicians

903. SHRI XAVIER ARAKAL: Will
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether Government have taken
note of the increasing number of un-
employed doctors, nurses and other
health technicians; and

(b) whether the Government have
made any study of the cases of un-
employed among ths doctorg and if so,
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HHALTH AND FAMI-
LY WELFARE (KUMARI KUMUD-
BEN M. JOSHI): (a) The Government
is aware of the increasing unemploy-
ment smong doctors, nurses and some
categories of health personnel.

(b) No.

Steps to Researci the Growth of
Medical Colleges

904, SHRI XAVIER ARAKAL- Wil
the Minister of HEALTH AND FAMI-
LY WELFARE pe pleased to state:

(a) whether 'Government gre aware
that the number of medical colleges
are increasing;

(b) the details of the steps taken by
the Centra] Government to restrict
the growth of medical colleges; and

(c) how many medical colleges are
not given affiliation by various Univer-

- sities and the reasons thereof?

r

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN M. JOSHI) (a) Yes,

(b) The Government has in hand
proposals to amend the Indian Medical
Council Act, 1956, to inter alia, regu-
late the establishment of new medical
colleges in the country.

(¢) Information is being collected
and will be laid on the Table of Sabha.
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Indo-Bangladesh Border Demarcation

906. SHRI G. NARASIMHA REDDY:
Wil] the Minister of EXTERNAL

AFFAIRS be pleased to state:

(a) whether it is a fact that a large
area of the porder between lndia and
Bangladesh remain to be demarcated;

(b) whether talks were held in No-
vember, 1981 with represeniatives of
Bangladesh Government{ over draft
lease document on Tinbighg and other
border issues; and

(¢) the total area that remains fo
be demarcated and the outcome of the
talks held? :

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V., NARASIMHA
RAO): (a) to (o). Both India and
Bangladesh have taken steps to demar-
cate the Indo-Bangladesh boundary in
conformity with the provisions of the
Agreement concerning the Demarca-
tion of the Land Boundary and Related
Matters signed on the 16th May, 1974.

-
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) far out of a total length of appro-
ximately 4046 Kilo-metres, 3,320 Kilo-
metres of the boundary have been
demarcated. Demarcation work on
the remaining portion of the boundary
is continuing. During discussions held
between the Bangladesh Foreign Minis-
ter and myself gt New Delhi from
September 11 to 13, 1981, both the
Governmentg have agreed to intensify
efforts towards early implementation
of the 1974 Agreement,

Talks were held at Dacca on the
27th  and 28th November, 1981 on
terms and conditions of ithe lease-in-
perpetuity to Bangladesh of an area at
‘Tin Bigha’ in the Cooch-Behar District
of West Bengal to connect Dahagram
enclave with Panbari Mouza (P. S.
Patgram) of Bangladesh. The lease
terms of Tin Bigha were again discus-
sed at New Delhi from January 13 to
15, 1982 between the two Governments
at the Secretaries level. No final
agreement on the lease terms was
reached at these two meetings. Dis-
cussiong between two Governmenis on
this subject are expected to continue.

Replacement of Track and Rolling

Stock

907. SHRI G, NARASIMHA REDDY

Wil]l the Minister of RAILWAYS be
pleased to state:

(a) whether it is a fact that a large
part of existing 54,000 K.M. track and
a good number of rolling stock are in
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very bad shape and need immediate
replacement;

(b) whether Government have dra-
wn up any scheme for the replacement
of line and the roliing stotk;

(c) the  State-wise breal&-up of the
lines that will be replaced and the
number of bogies that will be replaced;
and

(d) the amount earmarked for lhis
purpose and when the work will be
taken in hand?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MALLI-
KARJUN): (a) (i) Track—It is not a
fact that large part of 54,000 Kms. of

track ure in very bad shape. How-
ever about 13,000 Kms. of track out
of about 75,000 Kms. needs pro-

grammed replacement,

(ii) Rolling Stock:
that a large number of Rolling
Stock are in very bad shape. Rolling
Stock which are in need of periodi-
cal overhaul and other scheduled or
non-scheduled repairs are sent to
Workshops and Sicklines/S$heds for
aitentiion.

It is not a fact

The total overaged Rolling  Stock
(BG and MG) on Indian Railways as$
on 1-4-81 and the arisings of overag-
ed stock during the rest of the Sixth
Plan period are given below:

Wagons (4 wheelers)
Coaches

Steam lLocos

Diesel locos

Elec. locos

r

el

Overaged Percent-  Arisings 'Tjo_tal
as on age of of over- arisings
1-4-81  overaged aged stock of over-
stock to during aged .:u.ncks
total 1981-85 during
holdings Sixth
on Plan
1-4-81
37184 7'00 18744 56 558
2505 734 2201 5805
149 2:09 144 203
1 047 2 19
26 2:51 15 41
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The proposed replacement program-
me for these overaged Rolling Stock
is indicated in the reply to part (d).

(b) Yes.

(¢) (i) Track: The State-wise break
up of the lines to be replaced is not
maintained. However, Rly-wise break-
up of approved track renewals as ex-
pected on 1-4-83 is given hereunder:

Kms.
" Central Railway 044
Eastern Railway 889
“ Northern Railway 1151
North Eastern Railway 687
"Northeast Frontier Railway 875
Southern Railway 858
South Central Railway 1212
South Eastern Railway 712
Western Railway 1286
ToraL 8614

p—

(ii) Rolling Stock: Polling stock are
moving assets. It is not possible to
maintain any State-wise position in
this regard. The Rolling Stock procur-
ed on replacement account are allotted
to individual Railways taking into ac-
count the overaged position as well as
other need-based requirements of each
Railway.

(d) (i) Track: Provision or track
renewals made in Sixth Five Year Plan
is Rs. 500 crores (net). The allotments
in 80-81 and 81-82 were Rs. 70 and 130
crores respectively, The works of track-

replacement is a continuous process
and are under-taken on condi-
tion and programme basis. 1096

Kms. of track renewals were carried
out in 1980-81 and 1500 Kms. of track
renewals is expected in 1981-82.

(ii) Rolling Stock: The provision
made in Sixth Five Year Plan for re-

- placement of Rolling Stock is Rs. 1200

crores, Within this allocationf it may
3536 L.S.—9. P
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be possible to procure about 78000 wa-
gons of which 64000 will be used for
replacement of the overaged ones. Si-
milarly 5,680 coaches are likely o be
procured of which 5000 will be used
for replacement of the overaged coa-
ches whose number during the Plan is
likely to 7,000.

Visit of Centra] Team to Combat the
Spread of Encephalitis in A.P.

908. SHRI G. NARSIMHA REDDY:
SHRI T. R. SHAMANNA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether it is a fact that a Cen-
tral Team was sent to different dist-
ricts of Andhra Pradesh to combat the
spread of encephalitis;

(b) if so, whether the Central team
has suggested any long term measures
to eradicate the disease and if so, the
details thereof: and

(c) whether the disease is continu-
ing still and if so, whether adequate
number of spraying pumps have been
made available on a permanent basis
to this State for this purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI XUMUD
BEN M. JOSHI): (a) and (b). A Team
from National Institute of Virology,
Pune, visited the States, including An-
dhra Pradesh, affected by Japanese
Fneephalifies in November, 1981 to in-
vestigate the outbreak of Japanese En-
cephalities. In order to combat the in-
cidence of Japanese Encephalitis, the
State Health Authorities were advised
to intensify control measures and also
to take proper medical care of affected
persons at the taluk hospitals in the
affected districts. The segretation of
pigs was being attempfed. It was sue-
gested that paired sera should be sent
from as many cases of the disease as
possible from areas where fewer cases
have been reporiéd. This would con-
firm or eliminate JEV aetiology in
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those cases, so that an accurate mao-

ping of the area invoived in Japanese

Encephalitis epidemics can be made to

direct proper surveillance and control

efforts in that region.

Also a Technical Committee on Ja-
panese Encephalitis has been formed
to suggest the long-term measures to be
adopted to combat the incidence of Ja-
panese Encephalitis in the country.

(¢) There are only stray cases of
Japanese Encephalitis reported by the
State Government at present. How-
ever to combat this disease, following
spraying machines have been supplied
to the State Government of Andhra
Pradesh on permanent basis»—

Tifa —4
Tiga —2 -
Leco —2

Fontan —6

Vanfog —8

Demarcation of Indo-Sri Lanka Fish-
ing Areas

909. SHRI G. NARASIMHA REDDY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that often
the fishermen of Sri Lanka and India
cross over to other’s economic zone
area for the purpbse of fishing which
leads to clashes and results in tension
between the two countries:

(b) whether the Government have
taken. initiative to convene a meeting
with their Sri Lanka counterpart to
demarcate the area and educate the
flshermen about it; and

(¢) if any such initiative has al-
ready been taken the agreements rea-
ched to stabilise the situation for mu-
tual benefit?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): {a) It is a fact that fishermen
of Sri Lanka and - India occasionally
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stray into each other’s territorial wa-
ters. This is mainly inadvertent due
to the absence of adequate navigatio-
nal eguipment.

(b) and (c¢). This problem hag been
discussed between the concerned au-
thorities of the Governments of India
and Sri-Lanka from time to time and
the last such meeting was held on the
11th December, 1981. It -was decided
that both Governments will continue
to educate fishermen about the limits
of their respective fishing zones. The
issue of providing visible demarcation
of the existing maritime boundary with
the help of buoys or other alternative
methods is at present under examina-
tion.

-

Robbery in Second Class Bogie of 332
down Gaya Howrah Passenger Train
between Manpur and Kaara

910. SHRI SURAJ BHAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether it is a fact that seve-
ral passengers travelling in 2nd class
bogie of 332 Down Gaya-Howrah Pas-
senger train were robbed of their be-
longing between Manpur and Kaara
Railway Stations on Gaya-Kiul section
of the Eastern Railway on 23rd Janu-
ary 1982;

(b) if so, whether the culprits have
been apprehended; and

(c) what steps have been taken to
protect the life and belongings of the
Railway passengers?

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS AND
IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS (SHRI
MALLIKARJUN): (a) Yes. 5-6 pagsen-~
gers travelling on 23-1-82 in 2nd class
coach No. 3799 of 332 Down Gaya-Ho-
wrah Passenger were robbed of their
belongings worth Rs. 2,000/- by some
criminals al the point ‘of dagger and
pistol between Manpur-Waziraganj
Railway stations on Gaya-Kiul section
of Eastern Railway,

IN THE
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(b) Government Railway  Police
Post, Gaya has registered case No. 13
dated 23-1-82 under section 394 IPC.
No culprit could be apprehended so
far.

(¢) To protect lile and belongings
of the Railway passengers the follow-
ings steps have been taken;

(1) The long distance Mail/Ex-
press/Passenger Trains, are being
escorted, as far as possible, during
night journey by the State Police.

(2) The Government Railway Po-
lice strength in Bihar has been aug-
mented for better and effective cri-
me control,

(3) Engine crews have instructions
to resort to repeated whistling in
case of out of course stoppage of any
train to alert the escort part.

(4) Railway Protection Force is
maintaining close co-ope=ation with
the State police authorities to contain
the situation.

Proposal for more Cargo Berths at

Paradip

911. SHRI A. C. DAS: Will the Mini-
ster of SHIPPING AND TRANSPORT
be pleased to state:

(a) the total number of Cargo berths
which have been constructed in diffe-
rent ports of the country (port-wise);

(b) how many cargo berths have
been set up at Paradip port of Orissa;

(c) whether Government has a pro-
posal to sanction some more number
of cargo berths at Paradip;

(d) if so, total number of ecargo
berths are expected to be set up at
Paradip by the end of the Sixth Plan
period; and

(e) the progress made so far in set-
ting up new cargo berths at Paradip?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN-
DRA PATIL): (a) The total number of
general cargo berths (other than those
for handling bulk cargo) at each of the
major ports in the country is as under:

Y
\

Port No. of general cargo berths

Existing Satncticmcd/ Total
under con-
struction
Kandla 5 1 6
Bombay 49 = 49
Mormugao 5
1 6
New
Moangalore 4 I 5
Cochin . 9 — \ 9
Tuticorin 4 2 6
Madras 16 3 19
Visakha-
patnam 8 I 9
Paradip . 1 2 3
Calcutta 32 — 92
Haldia . 2 — 2
(b) One.

(c) and (d). Two additional general
cargo berths and one fertilizer berth
will be put up at Paradip Port by the
end of Sixth Plan period.

(e) The second general cargo berth
was sanctioned on 24-7-78 and is likely
to be completed by the end of March
1983. The third general cargc berth
was sanctioned on 30-7-81 and tenders
are under finalisation for award of the
work of construction. The fertilizers
berth was sanctioned on 27-1-1982 and
pre-qualification bids have been invit-
ed,
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Plan to Impart So¢ial Education to
stop Rapes of Women

913. SHRI BAPUSAHEB PARULE-
KAR:

SHRIMAT] PRAMILA DANDA-
YVATE:

Wil] the Minister of EDUCATION
AND SOCIAL WELFARE be pleased
to state:

(a) whether Government have any
plan to stop rapes of women through
social education;

(b) whether any directions have
been sent to State Governments in this
regard; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFARE
(SHRI P. K. THUNGON): (a) to (c).
The Government plans to organise
campaigns against social evils includ-
ing crimes against women. In this
connection the State Governments have
been advised to take action on priority
basis for the implementation of protec-
tive and social legislations. In a cam-
paign against social evils and atroci-
ties against women, and for bringing
about changes in the traditional and
socia) attitudes, voluntary organisations
are being involved extensively to edu-
cate the public and bring about a
change in their attitide. Some organi-
sations have also started programmes
of training women in self-defence e.g.
judo etc. The mass media is also be-
ing used. The problem of enforcement
of social and protective legislation was
recently discussed in a meeting with
the State . Governmenis at the level of
Secretaries of State Social Welfare De-
partment, who have been requested to
strengthen the social welfare adminis-
tration af the State and district levels,
for monitoring the implementation of
various programmes and for giving
them a new thrust.

FEBRUARY 25, 1982

Written AnsWers 264

fgra) wa) vsdi & e wheaa
SERE

914. = FEW FTAIX WA : FAT
fear sty qmw_ weaw WA TE
qamA F FA HA F

(W) #ar T@ gEg H FE wTORG0
T wfaded qa fFar mar g; oK

() afeg, a1 qFTEq FA-FA
¥ fg=dt =1 #fgs @ w3 7 fAT ag
fAora s s AT ?

frere site ®esf  wri aEw
FEAIM RFATAAT T L4 e (SRS
qrAt W) o (F) foenm T HeFpfa
Haaq ¥ ¥W oaw  gaaq # el
Y Al FogEA wigdal AR
5% G AR AN JAT HATAT A
Tq g% F d5% ¥ go fyaw fraw
F R F FE AT qq qE R

(@) & (7). 370w (F) AN
q@T gT N A ISAT |

a3 fagd@iwTo qa67 Ft ggAR A
FAIEE TAAFRA &AL

915. Nt ¥ werw faad :
IFHAY TZ FAA A FU 4 o

(F) 71 @R WT - faE-
FO WIS F TARER ¥ GATEAR



ob5  Written Answers PHALGUNA 6, 1908 (SAKA) Written Answers

FOM AR wERE s &
see 9% 9 e oaR oW & R
Tger B fear T or;

(@) #a1 ag «it a9 g & -
@ I et ¥ femiwm 29, wERGEL
1981 & #YA 99 A g FaEr 91
% @ @R9 # FEEER d E-
fa s &1 s am faar
gr; %K

(7) afz g, @1 @& T FIO
g7

I AT U daag wE favm o
T Hat (= wfeewww) ¢ (F) S,
CE

(@) =i &

() w39 F@GF Fear |
oA I-AAT(EEHAT A ATEA

916. =it FEWU FAT : FAT IA
T gg I & FAT 4T fF

(F) #T  EA-UTgU-AeATEeHT
WA ATEA F gETO QT & gH
g

(@) afs g, @ T&@ T T

gagw &9 fFar mm o9 ok
R FAATAG AT feaAr §

(r) JUAFT  ATIA AN TEETE
fea fFemET & ; o

(a9) 39 ax feat Tfm ==
F v ?

_ W e O qed v fawr &
99 Het (7t Afeerwwi) @ (F) zee-
- TEa & derfee (frugw) @
oF @t arer faenr ¥ fm
F1§ aem ag fewm o wam ¥

(@) & (7) sw= 7§ voam)

266

waw sk feeAgw, wew saw W
Feg faaraa &1 @er sqmEr

917. st sgww WA : T e
T AT ®EUr HEr ag FaE A0
FIT F

(%) #7ar ag ¥ & f& @«
foear g waew ofcoaT & #
axet AR fRegw daawn e
g U § X gwm} fer & 9E-
sifa wrat & fau 25 wfqwa #rer
Tfaa fFar T g ;) #iR

(@) afz g, & a9 1981 &
A awe oo & feaw sa-omfa
®rat & yaw fear @ g7

famr #iz g@erfa @qr &\
FERATOT TGl 7 TOq e (=rwa
mu wAT) . (F) awriecar @@
i eI L C I S R
o Fuen ¥ Fm  fauem @
UL

Fem  faameat ® IITHTZ;H?IT
aifger & fau fa=fafas srafgware
fraffa #r =€ & —

(1) T Fw=ifai dfgd ©@T-
ATAONT GHTA FHATAT & T99 ;

(2) a=im s@wr g fa=
qifyq  gEsfAs @d & Iagl &
WA FHANET & %9

(3) TEaETIONT FXT GIHT
&F SUATIEl & 99 ; Wi

(4) TF &9 9T 7 @A TN
o ofaadi & av4 faT § SR
faareat & wvard o wemmw Siar
F HAM F TOOF, fafAw  S6Lg
e |



267  Written Answers

gifger & fau S5 srafweaan i
® AW ¥ @ gy dwry fawren
¥ 9u et &1 15 Siawa  q4qr
74 sfowma  www: - wqgfem et
qaT WgET S oSfadt & oael
& faq srcfaa gar & | & s
q qrefw af@as & @wa g
W framd § awx o & o
WEE wial & arfad gg w1 ey
W& Gl & |

(&) s A& Jaar

Setting np of Mobile Health Centres
in Tribal and Backward Districts

918. SHRI NAVIN RAVANI: Wilr
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether there is any proposal
for setting up of some mobile health
centres in the tribal and backward dis-
tricts of various States; and

(b) if so, the details of such centres
opened in Gujarat State?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) No.

(b) Does not arise.

Indo-Pak Peace and Friendship Treaty

919. DR. SUBRAMANIAM SWAMY:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the Prime Minister has
offered to sign a treaty of peace .and
friendship with Pakistan on the same
format as the Indo-Soviet Treaty; and

(b) if so, the context in which the
offer was made and the details there-
of?
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): (a) and (b) At her meeting on
30th January 1982 with the Pakistani
journalists accompanying the Pakis-
tan Foreign Minister, Mr, Agha Shahi
questions were asked about our Fri-
endship '[reaty with the Soviet Union.
The Prinie Minister responded by of-
fering to sign a similar treaty with
Pakistan in case they so desired.

Pregnancy test Drugs Marketted in
India by Multinationals

920. SFIRI BAPUSAHEB PARULE-
KAR: Will the Minister of ITEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether jt ig a fact that certain
harmonial pregnancy test drugs of
oestrogen/progresrone combination are
marketted in India by leading multi-
national when they are all banned in
their own countries;

(b) whether Goverment are aware
that deta’led research conducted by an
Indian Professor has conclusiely pro-
ved that these drugs are capable - of
cerating foetal abnormalities resulting
in berth of malformed babies;

(¢) whether Goernmeni are aware
that the Health Minister had given as-
sursnce in Lok Sabha on 3 May, 1979.
that these drugs will be banned in In-
dia; and

(d) if so, the steps Government pro-
pose to take in this regard and if not,
the reesons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY CF HEALTH AND FAMI-
LY WFILFARE (KUMARI KUMUD
BEN. M. JOSHI): (a) Certain harmo-
nal products of estrogen/progestrone
combinafions are marketted in India
although such products have been with-
drawn in 6 countries namely Sweden,
Finland, USA, S'ngapore, Belgium and
U.K. The harmonal products marketted
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in India are Diogyon of General Re-
medies, Bombay and Amenorone of
M/s Roussel, Bombay, Secrodyl of M/s
Glaxo, Bombay ete. These products
were markefted earlier for diagnos:is
of pregnancy. However, these prepara-
tions are no longer being indicated for
diagnosis of early pregnancy and are
indicated for the treatment of Second-
ary Amenorrhoea only. The following
WARNING NOTE is included in the
package insert or any other promotio-
nal literature circulated - on thesc
drugs:—

“There is some evidence to show
that harmonal preparations when
used during pregnancy may lead to
foetal abnormalities and as such
fhese should not be used during pre-

~~ _ gnaucy or for pregnancy diagnosis

unless a decision has been taken to
terminate the pregnancy after its con-
firmation’.

(b) Yes.

(¢) In reply to Unslarred Question
No. 9571 answered in the Lok Babha
on 3-5-79, it was stated inter alia as
follows:—

“In view of the reported misuse of
these harmonal products for the
purposes of abortion it is proposed
to re-examine the question of conti-
nued marketing of these preparations
in consultation with medical experts
in the field”.

_ (d) The Indian Council of Medical
Research felt that these drugs are
usefu] in certain gynocological condi-

~“tions and as such if these drugs are
» totally banned for sale, the patients and

the practitioners will be deprived of
their legitimate use in conditions other
than for carly pregnancy test. The
Fedration of Obstetries and Gynaeco-
logical Societies of India which was
consulted have also not recommended
the banning of these preparations. At
present, harmonal products are mnot
permitted to be indicated for diagnosis
of pregnancy and these products are
~indicated for the treatment of secon-
dary amenorrhoea only. However, the

/ "
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views of the Indian Council of Medl-
cal Research have again been sought
on the question whether these harmo-
nal products should be toTally banned
in this country, even for the indication
secondary amenorrhoea.

gTaeR fawnT & sreie AfE gl T

921. »t fagme fag : Tr famem
WX TATA FedTW  HAT qg qd &
AT Far fE

F) qaaa fawm g feaw
[ g TRl &7 g e
g, ¥R

43
é,i;

TATCHT[EAT & aW
g gl 9 waw fewe
g AT g # I9Y
aifos o gt g 7

aa@

g9
T
'E“”

* 4

|

foen aon gepfa ol auw weqmor
HATeEl 9 99 Het (37 wro ¥o gA) ¢
(%) =fagear &t sifafeat
F U9 UL Agd *  qIfgm
A HR ofagifas dereE 'R
A waat aie wauet Fy
T AT 3479 g |

(@) e gomEt § foae &
AR 9 FAT A gty g, et
afgq 74 UF g dww #)

1978-79, 1979-80 R
1980-81 ¥ @ wfew Teer
¥ 33,72,800 %I, 35,14,600
T WX 34,92.000 ®TX 9t



271 Written Answers FEBRUARY 25, 1982 Written Answers  2%2
forarw
9 TATCH A T g fewe F qram ax yaAw At sl 8

= 2,
o ) fstar qfeeta TR & AW
1 2 3 4 5
1 WIS SRw ECRAEIC TRER ML AR HAIT (gEy wiee -
qUT S FI)
2 fagR qEAT FATGL H A NTEIE 6
3 fawr qET ATART afeg #@a § B0 gs
THY I e ning
CEIESIEG
4 foo=it feestt feeett St feeet &1 fofett, gUaca
(weergla) &
5 faoely fereety ety Ster gAE BT AHAT T

JALT, IATH, =L
ACARIGR YR CHIF SRS
6 faseli feeeti faeelt St Fg Ay F gy
RIS qFHa,
YAEEIC IAE  qur
STE * @ § feaq
Afesre )
7 faeell) feett TR §9; Fg9 AR
8 WeL AW BATIX R qfrey wifec-aug
£ : G BRT R
(ATt ®#RT @t
. BIgw)
g TG

10 afraers s wwie fEd Tra?rﬁﬂﬁiwﬁrﬁ'

11 WEsg L IETIC I AT ST BT [HC

-
— . —




843 Written Answers PHALGUNA 6, 1903 (SAKA) Written Answers

12. WERTE TIEMaT
13. WESR HIATETE
14. WAL T
15. WIS HIATET,
16. HRIsg Eoll

17. FACH FSITIT
18. FATEH Lk ]
19. FAfew AR

20. TSTEATA (ERIEL
21. SALNAT TR
22. G?rcsr%sr AT
23. I NeW AT
24. IJACNRW AT
25. IO YT EIRIEA
26. JALNRW AT

274
4 5
CIRUIC I aar g &1 gwar
(Freft w7 HFAT)
ARy AR A G (T
o 16)
Fradl atg  Tw
TRYD Tefther WG (I
o 19 5)
FTAT T AR - qur wfvee
g g (<o)
STy sfar S99 amr wew
AT Fmg sfax
etz faptee  foor wew
IRy AW fFe1, A
ga
EILRY TIATREEIAT & Fha<T
TR HFL  RARYL WAL FT W
e
TR TH T WRE qqE
ey THd 6T THaT
qTGTH

qred &9 HsrEdr

FE-BATT @R ARA & @Al
qT W & gt & fasas

922 = WPWW : FATIN el
g JAN A OFAT FA fE

(%) v &R WE  AEA
gt foug W@ Wl 7 WF W
gUTIT  #A9Y, FET WA &
By & @9 & wmwEi F fag
e & afer faafea st @ § ;

(@) afz gf, & 71 =y
T @ @9 § 99 wemEeT f{u

§; O

(7) a1 T AT ¥ wWiw

ST ?

A HaTeg aat dadT e fawr
9wt (st wfemewm):(7) sk
(=r). v =&

(1) so gt vz



2454 Re @n. of Privilege
Prodaction of Filnf 6n Child Labour

923. SHRI CH,ITTAMAHATA;

SHRI KRISHNA CHANDRA
HALDER:

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it is a fact that Gev-
ernment have allowed making of a
film on child labour intended for exhi-
bition on a foreign TV network to be
produced by Shri Satyajit Ray; and

(b) if so, the defails thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAQ): (a) In response to a letter re-
ceived from Shri Satyajit Ray in Pune
1980, regarding a proposal made to
him by French TV Thannel 3, the Mini-
stry of External Affairs had gought cer-
tain clarifications I‘Jm him to which
there has been no further reply.

(b) Does not arise.
12 hrs.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): The elec-
tions are being postponed by the rul-
ing party in West Bengal and Kerala.
(Interruptions) We are very much
concerned. »

MR. SPEAKER: Please, order.

RE., QUESTION OF PRIVILEGE

MR. SPEAKER: Hon. Members.
Sarvashri Atal Bihari Vajpayee,
George Fernandes and A. Neelalohi-
thadasan Nadar, have been given no-
tices of question of alleged leakage of
the Railway Budget before its  pre-
sentation to the House,

Dr. Subramaniam Swamy  yester-
day gave ‘notice under Rule 222 against
the Railway Board Chairman for say-
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ing that suburban rail fare will be
raised.”

The notices of the Members alleg-
ing leakage of Budget were sent to the
Minister of Railways. I also sent yet
terday the notice of Dr, Subramaniam
Swamy together wilth the proceedings
of th House of 24th February, 1982
to the Minister of Railways.

I have received from him detailed
note in which the Minister hag denied
that there was any leakage of the
Railway Budget and has given a de-
tailed factual statement in support
thereof.

As reards ‘he stalement madz by
tha Chairman, Railway Board, Shri
M. S. Gujral, in the Pres; Coafordiice
held on 23 February, 1982, after the
presentation of Railway Budget, the
Minister of Railways has inter qlia
stated in his communication dated
25th February, 1982 that:

“regarding the privilege motion
against the Chairman of the Railway
Board, I would like to further s‘ress
thaty the intention of the Chairman
was only to highlight the recom-
mendations of the Rail Tariff Enquiry
Committee. He had neither the
authority for, nor the intention of
announcing any hike in the subur-
ban fares. I would also like to say
that there is no intention, whatso-
ever, on the part of the Govern-
ment to have any such increase and
I stand by my statement on this
subject in the Budget speech.”

As regards the question of leakage
of Railway Budget, it has been held;
by my predecessors that Budget before
presentation is a documeny the custody
of which remaing with the Govern-
ment,

Therefore, the question of any
breach of privilege would not arise.
But there is certainly the question of
propriety, While it is not unusual for
economic analysis and newspapers to
make intelligent forecasts of the likely



247 ﬁe. Gn. or prwilege PHALGﬁNA 6, 19038 (SAKA) Re. Qn. of privilege 2_79

features of a forthcoming Budgel it is
evident]ly in Government’s own inter-
est to see that the Budgt proposals
proper are revealed only first in Par-
liament and no ground or cause is
given for raising the question of leak-
age.

As regards Shri Gujral, Chairman,
Railway Board, in view of the clarifi-
cation given by the Railway Minister
and hig categorical assurance that sub-
urban railway fares would not be en-
hanced, the malter may not be pressed
further. However, it need hardly be
emphasised; that if a Press Conference
is to be held after the presentation of
the Budget in Parliament it would ob-
viously be more appropriate for the
Minister concerned to hold it himself,
where top functionaries could be pre-
sent, as necessary. i

I need hardly emphasise that every
care should be taken to ensure that
at the Press Conference nothing is
revealed which is not consistent with
the statement made earlier in the
House and that in important matters
of policy it is but proper that the in-
formation is first given inside the
House to the Members and not re-
vealed outside in any OthEIi‘ forum.

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): We have
given an adjournment motion Sir.

SHRI A. NEELALOHITHADASAN
NADAR (Trivandrum): We have
given an adjournment motion. Tre-
garding the continued postponement
Garhwal election.

MR. SPEAKER: Why are you
interrupting. Mr Nadar? I have allow.
ed Prof, Chakraborty.

SHRI SATYASADHAN CHAKRA-
BORTY: Because of the continuous
postponement of Garhwal election, Sir,
the Central Government. . .

MR, SPEAKER: Look here. I hope
you would'be fair tome and to your-
self. I have twice allowed a dis-
cussion on the game gubject. If you
are very eager to have another, I do
not bar it; you can have it

PROF., MADHU DANDAVATE:
(Rajapur): Before ] make a submis-
sion to you, I wish {o request you,
that “please don’t brush away some
of the contentions that we want to
place before you on mere technical
grounds.” (Interruptions).

This is only a pilot car before the
train arrives.

MR. SPEAKER: You are laying the
foundations.

PROF. MADHU DANDAVATE:
I would like to point out that we are
not interested in discussing the con-
duct of the Election Commission at
all. But we are jnterested in ensure-
ing that the provisions of the Consti-
tution are effectively implemented
and the Government doés not come
in the way of implementation. Sir,
if we find that ‘the Government is try-
ing to stall certain elections as well
as by-elections as in West Bengal and
Garhwal...

MR. SPEAKER: Professor,

PROF, MADHU DANDAVATE:
Please let me complete the sen-
tence. Don't take so much of trouble.
What I am saying is if the constitu-
tional provisions are not respected
properly and deliberately some cons-
tituencieg are actually prohibited from
bing represented in ths House, it is
disrespect of the House.

MR. SPEAKER: The sentence be-
comes t{oo long sometimes,

P:ROF. MADHU DANDAVATE:
It s c!isrespEct of the House, The
Prime Minister mighs be frightened of
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[Prof. Madhu Dandavate]

certain indviduals and by backdoor
she wants to prevent those people
frcm com:ng into the House, For thal,
the provisions of the Constitution
should not be violated,

MR. SPEAKER: This is what I said
in reply to Mr. Satyasadhan Chak-
raborty s enquiry, the same, that I have
already allowed twice full time dis-
cussion on this,

PROF. MADHU DANDAVATE:
That is a diffrent thing. After that. ..
(Interruptions).

MR, SPEAKER: This I cannot al-
low. I can allow a discussion, not
an adjournment motion. That is what
I said. I have allowed twice. If
you are not satisfied. yoy have it third
time:, T don’t mind,

PROF, MADHU DANDAVATE:
This is censuring the Government. We
want to censure the Government for
preventing a constituency being repre-
sented for such a long time, (Interrup-
tions),

MR. SPEAKER: That is not the
way. T will not allow it. Shri Veerendra
Patil Muzaffarpur.

SHRI GEORGE FERNANDES
(Muzaffarpur): How ig it?

PROF. MADHU DANDAVATE:
What is the way to censure the Gov-
ernment?

MR. SPEAKER: You can have a
discussion any way you like, 1 have
allowed twice. I am not immune. I
have assured you one thing. But it
you want to go your own way, I can't
help. (Interruptions) Papers to be
laid. Nothing is going on record.

(Interruptions) *
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MR. SPEAKER: Not allowed.
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MR. SPEAKER: I have dlsallowed
it. I don’t allow it.

12.07 hrs.
PAPERS LAID ON THE TABLE

REVIEW AND ANNUAL REPORT oF HIN-
DUSTAN SHIPYARD LTD.,, VISAKHAPAT-
NAM FOR 1980-81, NOTIFICATION UNDER
MERCHANT SHIPPING ACT, AND ANNUAL
REPORTS, ETC. OF SHIPPING DEVELOP-
MENT Funp COMMITTEE FOR 1980-81

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI VEEREN- .
DRA PATIL): I beg to lay on the
Table:

(1) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of gection 619A
of the Companies Act, 1956: —

(i) Review by the Government
on the working of the Hindustan
Shipyard Limited, Visakhapatnam,
for the year 1980-81,

*Not recorded.

- ———
o —
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(ii) Annual Report of the Hin-~
dustan Shipyard Limited, Visakha-
~patnam for the year 1980-81 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon,

[Placed in Library, See No. LT—
3358/82]. -

(2) (i) A copy of the Merchant
Shipping (Construction and Survey
of Passenger Ships) Rules, 1981
(Hindi and English versions) pub-
lished in Notification No., G.S.R.
446 (E) in Gazette of India dated the
21st July, 1981, under sub-section
(3) of section 458 of the Merchant
Shipping Act, 1958,

(i1) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (i) above,

[Placed in Library, See No, LT—
3359/82],

(3) A copy of the Annual Report
(Hindi and English versions) of the
Shipping Development Fund Commit-
tee for the year 1980-81 along with
the Audited Accounts, under sub-
section (6) of section 16 of the Mer-
chant Shipping Act, 1958.

[Placed in Library, See No, LT—
3360/82].

NOTIFICATION UNDER EssENTIAL CoM-

MODITIES ACT AND a STATEMENT re

ANDAMAN AND NICOBAR ISLANDS FOREST

AND PLANTATION DEVELO'MENT CORPO-
RATION FOR 1980-81

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOPMENT
AND CIVIL SUPPLIES (RAO BI-
RENDRA SINGH): I beg to lay on
the Table-

(1) A copy of the Wheat Roller
Flour Mills (Licensing and Control)
Amendment Order, 1982 (Hindi and
English versions) published in No-
tification No. G.S R, 50(E) in Ga-
zette of India dated ‘the 6th Febru-
ary, 1982, under sub-section (6) of
section 3 of the Essential Commodi-
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ties -Act, 1955, [Placed in Library.
See No. LT—3361/82].

(2) A statement (Hindj and Eng-
lish versions) explaining reasons for
" not laying the Annual Report of the
Andaman and Nicobar Islands For-
est anq Plantation Development
Corporation, Port Blair, for the year
1980-81 within the stipulated period
of nine months after the close of
the Accounting Year, [Placed in
Library, See No, LT—3362/82]

ANNUAL REPORT OF AND REVIEW ON

BOARD OF AFPPRENTIZESH[P TRAINING

(SOUTHERN REGION), MADRAS, FOR
1980-81

THE MINISTER OF STATE IN
THE MINISTRIES OF EDUCATION
AND CULTURE AND SOCIAL WEL-
FARE (SHRIMATI SHEILA KAUL):
I beg to lay on the Table:

(1) (i) A <copy of the Annual
Report (Hindi and English ver-
sions) of the Board of Apprentice-
ship Training (Southern Region)
Madras, for the year 1980-81 along
wilh the Audited Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Board of Apprenticeship Training
(Southern Region) Madras, for the
year 1980-81.

[Placed in Library, See No, LT—
3363/82],

(2) (i) A copy of the Annual
Report (Hindi and English versions)
of the Executive Committee of the
Trustees of the Victoria Memorial
Hall, Calcutta, for the year 1980-81
along with Audited Accounts,

LS

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Vie-
toria Memerial Hall, Calcutia, for
the year 1980-81.

[Placed in Library, See No. LT—
3364/82] .

(3) (i) A copy of the Annual Re-
port (Hindj and English versions)
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of the Salar Jang Museum Bqard,
Hyderabad, for the year 1980-81
along with” Auditeq Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Salar
Jung Museum, Hyderabad, for the
year_1980-81

[Placed in Library., See No, LT—
3365/82].

(4) (i) A copy of the Annual Re-
port (Hindi and English versions)
of the Maulana
Technology, Bhopal,
1980-81,

for the year

(i) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Maulana Azad College of
Technology, Bhopal, for the year
1980-81 together with Audit Report
thereon.

[Placed in Library See No. LT—
3366/82].

(5) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Mau-
lana Azad College of Technology,
Bhopal, for the year 1980-81,

(6) (i) A copy of the Annual
Report (Hindi and English versions)

of the Indian Institute of Tech-
nology, Kharagpur, for the year
1980-81

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
Indian = Institute of Technology,
Kharagpur, for the year 1980-81,

[Placed in Library See No. LT—
3367/82].

(7) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the University of Hydera-
bad, for the year 1980-81 together
with Audit Report thereon.

(i) A gtatement (Hindi and
English versions) showing reasons
for delay In laying the Annual Ac-

Azad College of
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counts of the University of Hydera-
bad, for the year 1980-81,

[Placed in Library. See No. LT—
3368/82]. :

(8) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Indian Institute of Technolo-
gy, Madras, for the year 1980-81
together with Audit Report thereon,
under sub-section (4) of section. 23
of the Institutes of Technology Act,
1961 [Pladeq in Library, See No,
LT—3369/82].

(9) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Centra; Institute of
Higher Tibetan Studies, Sarnath-

;Varanasi, for the year 1980-81.

(ii) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Central Institute of Higher
Tibetan Studies, Sarnath-Varanasi,
for the year 1980-81 together with
Audit Report thereon.

(1) () A copy of the Review
(Hindi and English versions) by
the Government on the working of
the Central Institute of Higher Ti-
betan Studies, Sarnath-Varanasi, for
the year 1980-81, "

[Placed in Library See No. LT—
3370/82].

(11) (i) A copy of the Annual
Report (Hindj and English versions)
of the Centre for Cultural Resour-
ces and Training, New Delhi, for the
vear 1980-81 along with Audited
Accounts, A

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Cen-
tre for Cultural Resources and
Training, New Delhi, for the year
1980-81_

[Placeq in Libraty See No. LT—
3371/82).

(12) (i) A copy of the Annual
Report (Hindi and English versions)
of the School of Buddhist Philoso=
phy, Leh-Ladakh, for the year 1980-
81
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(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the
School of Buddhist philosophy, Leh-
Ladakh, for the year 1980-81.

[Placed in Library. See No, LT—

3372732.]

NOTIFICATION UNDER NATIONAL HIGH-
wAYs AcCT

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI SITA RAM
KESARI): I begto lay on the Table a
coyp of the National Highways (Fees
for use of Permanent Bridges) Am-
endment Rules, 1981 (Hindi and Eng-
lish versions) publisheq in Notifica-
tion No, S.0, 6(E) in Gazette of India
dated the 5thp January, 1982 under sub-
section (3)_wof section 9 of the Na-
tional Highways Act, 1956 [Placed in
Library No, LT—3373/82].

AupiT REPORT AND ANNUAL ACCOUNTS

oF MEepicAL COUNCIL OF INDIA, OF

PoOsST-GRADUATE INSTITUTE OF MEDICAL

EpucAaTiION AND RESEARCH, CHANDIGARH
FOR 1979-80

THE DEPUTy MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE KUMARI XU-
MUDBEN M. JOSHI): I beg to lay on
the Table:

(1) A copy of the Annual Ac-
counts (Hindi and English versions)
of the Medical Council of India,
New Delhi, for the year 1980-81,
together with Audit Report thereon,
[Placed in Library, See No, LT—
3374/82.]

(2) (1) A cepy of the Annual Ac-
counts (Hindi and English versions)
of the Post-Graduate Institute of
Medical Education and Research,
Chandigarh, for the year 1979-80 to-
gether with Audit Report thereon,
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under sub-section (4) of section 18
of the Post-Graduate Institute of
Medical Education and Research
Act, 1966.

(ii) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documents men-
tioned at (i) above,

(3) A copy of the Annual Report
(Hindj and English versions) of the
Post-Graduate Institute of Medical
Education and Research, Chandi-
garh, for the year 1980-81 wunder
section 19 of the Post-Graduate
Institute of Medical Education and
Research, Chandigarh Act, 1966,

[Placed in Library. See No LT—
3375/82.]

NOTIFICATIONS UNDER INDIAN RAILWAYS
Act

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS AND IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI MAL-
LIKARJUN): I beg to lay on the
Table a copy each of the following
Notifications (Hindi and English ver-
sions) issued under section 47 of the
Indian Railways Act, 1890—

(1) G.S.R. 109 published in Ga-
zette of India dated the 30th Janu-
ary, 1982 amending the serial num-
ber of the Railways Req Tariff (Se-
cond Amendment) Rules, 1978,

(2) G.S.R. 110 published jn Ga-
zette of India dated the 30th Janu-
ary, 1982 amending the serial num-
ber of the Railways Red Tariff
(First Amendment) Rules, 1978.

(3) The Railways Red Tariff
(Amendment) Rules, 1982, publish-
ed in Notification No. G.S.R_ 111 in
Gazette of India dated the 30th
January, 1982,

Placed in Library See No, LT—
3376/82.]
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NOTIFICATIONS UNDER CENTRAL EXCISE
RuLEs AND FINANCE AcCT

THE DEPUTyY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table:

(2) A gtatement (Hindi and
English versions) regarding Review
by the Government on the working
of the National Institutes of Physi-
cal Education and Sports, Patiala for
the year 1980-81.

(1) A copy of the Notification No,
G S.R. 7T7(E) (Hindi and ZEnglish
versions) published ipn Gazette of
India dated the 23rd February, 1982
together with an explanatory me-
morandum regarding continuance of
concessional rate of duty to matches
manufactured in the cottage sector,
including Khadi and Village Indus-
tries Commission units beyong 31st
March, 1982, issued under the Cen-
tral Excise Rules, 1944, [Placed in
Library. See No. LT—3377/82.]

[Placed in Library. See No, LT—
3379/82.]

——

ELECTION TO COMMITTEE

INDIAN COUNCIL OF AGRICULTURAL
RESEARCH

THE MINISTER OF AGRICUL-
TURE AND RURAL DEVELOP-
MENT AND CIVIL SUPPLIES (RAO
BIRENDRA SINGH): Sir, I beg to
move: —

(2) A copy of Notification No.
G.S.R. 55(E) (Hindi and English
versions) published in Gazette of
India dated the 10th February, 1982
together with an explanatory memo-
randum exempting the membens of
delegationg from the countries men-
tiongd in the Schedule to the Notifi-
cation participating in the Develop-
ing Countries Conference in New
Delhi from payment of foreign tra-
vel tax leviable under section 35(1) of
the Finance Act, 1979, under section
41 of the said Act. [Placed in Libra-
ry. 3378/82.]

REPORT OF AND STATEMENT RE, SOCIETY

FOR NATIONAL INSTITUTE OF PHYSICAL

EDUCATION AND SProrTS, PATIALA FOR
1980-81

THE DEPUTY MINISTER IN THE
MINISTRIES OF EDUCATION AND
CULTURAL AND SOCIAL WELFARE
(SHRI P. K. THUNGON): I beg to
]ﬂy on the Table:

(1) A copy of the Annual Report
(Hindi and English versions) of the
Societ+ for the National Institutes
of Physical Education and Sports,
Patiala, for the year 1980-81 along-
witp Auditeq Accounts

“That in pursuance of Rule
4(vii) read with Rule 10 of the
Rules of the Indian Council of Ag-
ricultural Research, the members of
this House do proceed to elect, in
such manner as the Speaker may di-
rect, one member from amongst
themselves to serve as a member of
the Indian Councij of Agricultural
Rsearch for the unexpired portion

of the term vice Shri Jyotirmoy
Bosu died.”

MR, SPEAKER: The question is:

“That in pursuance of Rule
4(vii) reag with Rule 10 of the
Rules of the Indian Counciy of Ag-
ricultural Research, the members of
this House do proceed to elect, in
such manner as the Speaker may
direct, one member from amongst
themselves to serve ag a member of
the Indian Council of Agricultural
Research for the unexpired portion
of the term vice Shri Jyotirmoy
Bosu died.”

The motion was adopted,
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et wgYey @ A Tad |
(=a=um)

Wl TAF FANY T (THAFRIYR)
WO F@E F1 HiET &AL

TEqS WG © § HIC AT & Tl
g |

S A(A ®AVEF .., ATFT A
o o ael feaf 9w W E, S 9R
oA, §F #T AT gH THC ¥ A 7
o ? zEIfqu gud osHde F7 Aied
fear 2 1

weqeT Wglew . ATT I §gH
FT |

(smauT)

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta-South): We want
to censure the Government. A Gov-
ernment which cannot hold elections,
has no right to stand, Why postpone
elections?

MR. SPEAKER: If you go on like
this, I do not hear,
(Interruptions) *

MR. SPEAKER: Nothing iz going
on record,

(szer)
A WEEA ;19 gl THK F 7
FIT GAAGT § T TG # 7 4T
o gray THIK § 7
(zaaar)
WEqel WEET ¢ § S 6T 9gH
FL THAT E |
(zrem=)
MR, SPEAKER: No question, [t

cannot be allowed.
(Interruptions) *
MR. SPEAKER: Nothing is going

on record,
(Interruptions) *

Head’s reported
raising Kashmir issue
at Human Rights Com-

mission at Geneya

MR. SPEAKER: Mr. Harish Chan-
dra Singh Rawat.

(Interruptions) *

MR. SPEAKER: Nothing goes on
record without my permission.

(Interruptions) *

[Shri Satyasadhan Chakraborty, Shri
Sunil Maitra and some other homn.
Members then left the House.]

12,18 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPORT-
ANCE

REPORTED STATEMENT oFr HEap OF

PARISTAN DELEGATION  RAISING ISSUE

OF KASHMIR AT THE MEETING or U.N.
HumMmAN RiGHTs COMMISSION

SHRI HARISH CHANDRA SINGH
RAWAT (Almora): Sir, I call the at-
tention of the Minister of External
Affairs to the following matter of
urgent public imporiance and request
that he may make a statement there-
on:—

“Reported statement of the Head
of the Pakistan Delegation raising
the issue of Kashmir at the meeting
of the U.N. Human Rights Commis-
sion at Geneva recently and the re-
action of the Government thereto.”

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAO): Mr. Speaker, Sir, at the 38th
session of the U.N, Commission on
Human Rights now in progress in
Geneva, the Pakistani delegate, Mr.
Agha Hilaly, spoke about Jammu and
Kashmir while intervening on an item
relating to the right of self-delermina-
tion. He also made a reference to UN
resolution in this context. Mr, Hilaly
then went to the extent of equating

*Not recorded.
3576—10.
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Kashmir with the Palestinian and
Namibian issues. In an obvious re-
ference to the successive general elec-
t:ons held in Jammu and Kashmir, Mr.
Hilaly said and I quote, “No ‘elections
held under foreign military occupation
or alien domination can be consi-
dered as a genuine exercise of the
right of self-determination”. unquote.

As T had informed the House on 19th
February, our discussions with the
Foreign Minister of Pakistan during
his recent visit to India had created
an atmosphere conducive for further
ialks on the specifics of a3 no war pact
and a treaty of peace and friendship.
I have to admit, however that that
atmosphere has been vitiated by the
subsequent objectionable statements in
the Human Rights Commission made
by Mr. Hilaly.

Mr. Hilaly raised the Kashmir ques-
consideration of an

tion during the
item dealing with the application of
the right of self determination 10
peoples under colonial alien domi-
nation or foreign occupation.

It is preposterous to suggest that
such p situation obtains in Jammu
and Kashmir, which is an integral part
of India. In fact, the section of the
people of Jammy and Kashmir who
have the misfortune of continuing to
live under Pakistan’s illegal and forc-
ible occupation are denied their legiti-
mate right to unite with their bro-
thers living in freedom and dignity in
India, and to enjoy their right to
franchise. It is Pakistan, and not
India, which defined UN resolutions
and did not fulfil its obligations.

Under the Simla Agreement, India
and Pakistan 'have undertaken 1o
settle their differences bilaterally and
through peaceful means. This commit-
ment is equally applicable to Jammu
and EKashmir Therefore, whenever
Pakistan raised the so-called Kashmir
question in internationa)l forums since
the conclusion of the Simla Agreement,

FEBRUARY 25, 1982

Head’'s reported
at Human Rights Com-
mission at Geneva (ca)

we have objected to and protested
against such references as violations of
the Simla Agreement. The authorities
in Pakistan, therefore, have been fully
awaregjof the strong feelings among
the In!iia-n people on this matter. it
ig in this context and in the context
of the declared intentions of the Gov-
ernments of the two countries to im-
prove their relationg that by his re-
ference to Jammu and Kashmir in 23
contentious manner in the Human
Rights Commission, the Pakistani de-
legate has done g disservice to the
proposed Foreign Secretary level talks.

292

We have carefully studied Mr. Agha
Hilaly’s statement. It is inconceivable
that so senior and experienced a diplo-
mat who has served at his country’s
High Commissioner to India, could
have made such a statement without
the prior approval of the Government
of Pakistan, who could not have failed
to anticipate the strong reaction in
India. Therefore, we feel that the
visit of our Foreign Secretary to Pa-
kistan should be postponed for the
time being. We shall await Pakistan’s
reply. We have conveyed this to the
Pakistani Ambassador in Delhi.

The Government of India have all
along, demonstrated their desire for
genuine friendship to the Government
and people of Pakistan, India’s peace-
ful intentions have been expressed in
unequivocal terms time and again, the
most recent instance being the Prime
Minister’s statement that Pact or no
Pact, India will not attack Pakistan.
This continues to be our policy.

g HTFI?T 1Tgﬂ'7ﬂ'
aifafear sk fefafes ¥ s
IqE F a1 gwiage § 1 oww A
wRa * fRw afvg f afess

—
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2.23 hrs,

[MR. DEPUTY-SPEAKER in he
‘Chair]

grar #1 wftg fewr g SO
Y ARG FT FAAT F AT § qifewear
F ufsfafe Y @ FEaEr & A
HTRT o7 IY FEr Weal H
frar g1 fFT moeRT A g faeer
wArfaar #hg W, S 9 W
¥ g€ o, AT frar 117 5@ ATASr AN
IIAT AT 91 HIRX U Y gATAT
qigs ¥ zaar fudyz frar g AR
HIT AR 0 F 9rq; ;@AY AR
¥ gradqr g fF 3@ aG @ wH
gt & ofemm ¥ ST Ak
ar G4z qre7 faar or, {8 9T 93
FC FAFT AT, IaF NS IR FGl
g foit g€ 7w @ T 41, 4
IFvr @ AE A1 fF AR Fe Areed
g o g faew # wFEe
@ g A, F g SR ST
@ S& § wumar g fAog@ A
aredae #Y aTe W qTREEA™ A &
g gfoa @1 s Ag fFo g e
ff STFI Tho-16 ¥ W1 FJI ATY-
faray gmar THOwT ¥ T
gu &1 z@® A ¥ qrfewAE A
FA F fawe &t geax  dNEe
g @ & maad ®H O fod g,
Fg IR fFar camEfmw @R
frar 2, fa ¥ fr & o ey o o
afsmax feargg @R FT gEA
g1 9@ 5 gEad ¥ fizer  feAy
fog @Y, ofmw cfmnr 7 39 T
faa & @@ #xa, &, Tt
TAF, WMAT AR ATEA wTfE ey
* FY AW 4,... 37 F gu faa
FT IS TF GTST QI FAT
AT i) W ATE ¥ Oy § ug

at Human Rights Com-
mission at Geneva (ca)

wreET W gy § 6 owdr ger d
gel IR g W@ F HEAE @
S THE-UF HIT ®GA  F EAAT AT
fer § offam ST 1w F H
Fifow FX @ g

UH dX® ol OIfEedTT &t TW
WX & FEaledr § f§ ag =S
aH ¥ PEAR TS X W,
Y aTh  FqEs A-areda i @
@ g—g g a1 Al g
ag gfvar & g oF gEr  ararEd
AT = Tgar g fe ag W ¥
aEAT TET ATgAT § AfFA SEAT HIE
¥ ag "ar Fofasw &Har &1, 9ed
T # dHAT &Y, @faF gwar &y
d9gT AT g | gTfeea &1 &Y
Uq dF &1 Feac @I g—0F dCh
99 7 ‘Aadw’ St q@ FEr @

IE—GNT aTfREaE HOgHIR AT TEd
T g gl F WU AQU @ AT @i
¥ HC FET TRT &, FEAE HATER
X faer =g 9, afFT =M S9
1 fAeq A8 faar 1 e aws W
# o TWHEI F HIEC AEEE
%Wﬁ'aﬁoﬁocﬂ'oa? qJE
¥ 9w famr @A e qifeeE ®
AT ANEAEE & FHArdr &t
AN gHe &7 92T, S qEAae
fae= F faega favda a@ @ |
fred fadi orffear game@ & Fo
Tt & 9F aEr §  fae
9T 7T W gW A I & fwrem
M FHAE A A I AL FO
FHATE! &t s gt ¥ fAemfam
frar | arfEe & HEETT A AT
W TFR # eI e § o ¥
o §d St & SfEeE 9X F9E



295 Pakistan Delegation
raising Kashmir issue

[ gdm=sr fag waq]

frowr  faodi aifre R E6
ndr arg W0 gi—dw arsr wiIEa
qgTar §, ¥@ & wfg agl & wrast
W9 H fF@ g F7 W7 § TR
aftafera AT §, IR TW W
qfedra qX Trw qAr &\ FFA F
AFq% ag g 1% qreeard CF a6
@ M—arR-gF” F oarT FRAT §
TG aNE I@ GF &V Fraarigar
Far § o famar F F oAEAT F
feog @ faadle § | S9FT @ a6
g1 FEqfgar 9@ FaEm F1 I
¥ @y gy 1 fawe wira 7 @9
arell 9f A7 fqq & dar qur 9g-
WEFT &7 aramE<er g7 Fifgq, 3a
1 AfqF FT §

M OogRY ¥ d W9
AT 9t § & aorfemmw
' T
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Fgi FASIY A TAA, 3 FT T HEAT
Igd TEQ | 7 @ ag WY Fwear g
AR AL ag AT §—H A awEmar
fF goifas wwT 7 3 @ AF
g a1 T——FF gwd T A Jnfed
FifF qriea™ # ST gy &
gY Adl ARdl g, oifesaE &y
SSAfaEw  qEd fgrged™ & 919
qdT AT 8, Wiy g Ow agAr
amga & o9 g% qifesaE & wRY
Tad  FAH gl R, 99 aF W
qrfeeaT™ & o R TR FF S
A FT | Ggl F 91 §FF wEF g,
¥ ATAFT & 39 a1a &1 [ 9 fggmm
F gra FHI FAT AG AT Hife
fegeam & @i ddY g #Y feafg &
agt o< QfF% Wl & @ar @t #
9¢ g5l g | fGRET F @y g &
|1 aEr g @A, feger
F ofq g F TEAT, 9 & dfaw
AR & AU AfFe fgg & E o
W gR gfoew #, ¥ gwaar g fF
T & @Y Y g e
@ ], 99 X gH fam s sfgw
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T 9T AT TIF § qrAAT w1 A
T gal @n g AR e add @
T WIRT HT IAEAT &F1 THe a1
2,39 aF & GUGAT F g4, H ug
I fF fegem & Swar &1 S
AIHIET §, Iq FFten w1 fAfrEa qiX
I AT O § @ |

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI P. V. NARASIMHA
RAOQO): I haye only {0 express my gra-
titude to the views expressed by the
hon, Member. This has come at a very
difficult and delicate stage in our nego-
tiations, It is not with any pleasure
that 1 have to announce this decision
in this House. I would like to express
these views of mine and the Govern-
ment because it has become incumbent
that there is no escape from taking
this course; thjs is what I would like
to say.

st frragee fg spe  (@=am):
WHAA  IITEA HGIed, STAaT1 ¥ FAT-
23T AAY A FTAA 3EH HFY A
g & gfafafa s gy g
FER F I F IS F AT §
TH TgT a9 wH A feafa gary 2w
F IO A TE R | O O A
AT AR A ST FT g9 q9T @ §
IR AU TF T T @O 4T F7 oY
FHIforw FT G & |

AEA  JUTEE AR, UF A<
gger W ferwer witse & e gaT oET
forar ar | e wive F e ag G
ag 4 g& O fF S A e wwed §
3 fewmefta awtt sk wifaqer  w@l=
Hag gt | 9 a1e AT qriEeT
% gfafafy s<™ |19 9 @ N8
Y I WA &, A fF AF AE &

at Human Rights Com-
mission at Geneva (CA)

qifFears o fgge@ & &g |
gIR uF weR fra qgwedY G age

qoBT WX gl § ¢

“gg T§ AT @ AT HTEl @
ST sET E € g, Fed & a9
faer aret # gt ot § wfaer, s
fra-fra sxgrem & Fea g 1

gq @ e fas &Y gaem F@rfom
FE G i gIRAA A FEATETAE
T T B AT 919 wHGT ey
gfer wrdy ¥ AaR ag o #11F
fof STER S AT FT "AEANST WA
&, IHF AN WA F, FEATAAT §, THAT
¥ g § W@ AR W F AIA
@y ¥ »rar g fF afewa F are
FTa, 1948 | ST UF e TT HYAT HeAT
F< forar a1, I qurRfad Ao FTEHT
£ feafa oo a€t IFRTII & | 4 IATE,
1977 & 12 &, 919 § qifewa@ 7 7Te
aofy @fs wae &1 aEETo o9,
T qE 2|y & fF qarew @19 &
g & foar aga #n =w FEa A
FRAWE | TATEG g & TIETT IgH
Fgl a1 fF g @ W@ & arfee
¥ AT FET Af6T T TG IR T
g @ & 7 agi 97 wfe @, T a@gt W
T & | qgi I SUATE qqH1 7 HHA
& | Wt oft BT S & gyE & A
# agt # TEAAwE A F AT A
FLLIFI 4 AT § WU W1S ATOGAT B
wer faar s foar sy g @9
Egar @ |
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[t frer me Tag 516Y)

T 1980 ¥ AZT A WS F
gfigr &@ffa B s @ & |
T & AEFR Ha Fa7 & foadw
# agl gl A T 1980 W mEAATI
QTR AT | 4 @18, 1981 &
FEeT A FAAT § qg0 & gAHT F HAAT
qut ;e e | faeng @
T AEATEL FT TAOAT H ) e A
e wwmee & g gd@f g &
faa seamlt womew F1 g@gra fear
T g7 G 6T AT FAALT FAT 4T AF
FT AT |

qrfeea™ ¥ fomar @ &7 25
gfqor omemEr & 1 frar o 3 "
Tg AT 927 fF S @ ag #X S
9T g &4, S AGY &, IA9 g ARl
SR

g 9T gAFI A WA UF IS
TATAT & FEET AT A R 2|
qifsea &1 a4 R 3w amed
F gEedl &7 g7 FT W@ g | T
Tgt & g0 H 51 I AEAT 99T Y
& woe ¥, fower faAy gfaw gauees
HYo TEATH fFATEr &7 FEAT AT OWET |
T HT a7 9 AFH1 9T SeH g AT
w© T Tf;rrﬁ::f:r T FEa™ WY
faa o= ‘fw" anr gl & afaw
TR & oAl ¥ gEAT 9 &
fag sz @ & | S9aT FET 9 HuAr
agar & faa, o w_w Y sEmdar
& faur aa FamElt A 7w AT
@R 1 g e oawm w oA
T HFT T G AT FL, 287 AZEAl
TN UF AAfAR e’ AR R
T a7 ¥ TR W woEa #i
geanr uF At fRe #Y T g ) agr A
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SAGT FqAL TATTEH &7 F @A H
FHIfrT A AT W § | 9 q@ I
TagX dgl & Qfs TR @1 wquAT
ST F 99 g @I g |

ENETIE T e T TG o
Y yeTT @fay d9a g fE o g
THH] THL HE AT § a7 9 IARS
#g faer o 1T g9 38 AEaE i &
g ar Wt S mrg, fawr s 1 @ oA
%amﬁﬁuﬁ@rwa'g‘gjfwmaﬁ'
FIow FX W@

SEH TR & e
®IT FT AT @l Fivd FHEHI §
U%—216 faum™ q9T TF 60 &F gIo
o s gaEr S 9T & f5ogw
‘AT 99 FT HERIT F Al T
THRTAEATT A &F HI7 9T &F1 F1
graT @7 F¢E gUe avi g TS AT
qf7F #weT St &L |

HIRA ®1 qIiwea™ & 919 15 &¥
forermeT avr dr & faesd fee
qifeaT § #Ow efadrsy, et sk
TEATY] & gIU FATL T N @rferear
FT ATFETAT 4T o7 A1 fF o9 @7 @)
AT, IHH! 7 IJVTAT AT IART @H
qHaq fFar 1 gger S AT @Y
GTT aTET 9T Y IFT AT Y 2TH
o STE FTOHIT HIT TASTEYTT &Y HIHTHL
qT & T |

MR. DEPUTY-SPEAKER: You are

dealing witi many problems other
than the calling attention, Please come
to the subject proper.

ot fyra gaTX Tmg 51%% : v
JUTEAE  WENRg, qifesarta ¥ gurd
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ol X f9 9 99 g9
df® oo o gr & e awe
o F 15 fedom, 2 sEEw
fedlom, & dv &= w15 I
|41 AT wifas § 1 3 gonw wsqw
T IRY q, T Feifem, o
60 €%, AR WX &F A W &F
7t frarde gurd @ATEY o ST
SEIGIC -
Mr. Deputy Speaker: Please come (o
the subject.

st foa gaR fag  o1gR
AAGT g WA AW G &
AT G e § 3T | Sgi
gl T7 FER FT Soad fFa1 WX 39
gt A1 AT Geredt ;W Arfufaan
T T FEHICF T H G AT
ST T4 & oA f S gt wH AT
qET U1 EHIL @l 1952 ¥ gUEX
IATF AEFA A | BT @& |
gt @ 7 fasrsarEs o wifa
F a9 #AUq g fau o @ 6
gW T ;T @rar srar g fasfoat
FT TAAT F IO { FATT g0 2 |

FH AT gATT AW H Y & wE
FEgd H WIE WA TGl ¢ (7 F©
faenft a7 AT W W & off faer #7
TAT F12A HI FHow F3d ¢ 1 &
qMAA HET A& FEAT Aear g fF
SH dEl §  gE®I 9T T@AT
g |

qfFE™ o HEERl 9% |@9%
g2 | BETT  grEFfavAT s FEaw
feg &1 @ we@l, st @ g
¥ Bl # wawE F faur s
Ffamrmar | affemm & & ax
HeATHZ F) 23 § | UHALZ AT
g #g1 g f& ohogr & (oad:

\
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ST WiEY #T G9T qifeea ® &
TS 8, A wg Wi Al A TE
10 AT O & FIF T A |
AT g9, B9 WEWR G #fadl 9%,
SIEER 9T, GAFTL, WA 1T TAH]
9 ST J[eH I1T ST @ §, G AT A
Fad OOAr  FAT g9 & fAu gEI
grg 06T AFgT< g W@l & |

wrifer #Y A #Tag F qanfear
HI—ag A= graeal  F7
ofrw 99 T g o ooHr 9fe-
feafaat & “Fmarc qaz” & faafes
¥ foRw gfas =N 8@ &1 ofeaw
7 waa & foog # & asar g
I 47 &9 a1 1 &g wiafwn
qifeaT UaHY ¥ AT gE 2 ¢ zEE
TATAT FT FI9  ISI0, Tg 7 AUH
WIEQH AT AR g

SHRI P. V. NARASIMHA RAO:
Sir, 1 have already stateq towards the
end of the Statement that we shall
await Pakistan’s reply. We have con-
veyed this to the Pakistani Ambassa-

dor in Delhi,

Sir, T woulq like to confine myself
to the subject of the Calling Atten-
tion, Ag I said, we had worked day
and night to create this atmosphere.
We had created a congenia] atmome
phere when Mr. Agha Shahi came
hera All this is known to the House,
to the Hon. Members and the whole
couniry. I have also received certa'n
feed back from Geneva from Shri B,
R. Bhagat, a Senior Hon, Member of
Lok Sabha, who happens tgp be our
representative there. I have reason to
believe that earlier on, even in Genea,
an atmosphere had prevailey wherein
we could have expected that, in the
interest of thig dialogue that had
started jn a very good atmosphere,
these contentions bilateral questions
would not be raised. We had reason
to hope for that Suddenly within a
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few days they were raised and raised
in a manner which was particularly
objectionable. So, it is not only a mat-
ter of disappointment, but it is also
somewhat intriguing that this should
have happened.

When Shri Bhagat comes here—I
hope he will come within g few days—
may be he will be able to tell us
more details about it, But what I
would like to submit to the House is
that all these aspects had to be taken
into account, And we had to take re-
course to this decision in the interest
of the long-term relations of the two
countries, because in 5 vitiated at-
mosphere, as we fing it now, the talks
would not have really progressed; and
they would have become counter-pro-
ductive. So, in the interest of the
long-term relations we have taken
this decision. We have our stand, we
have to vindicate our stand; we have
to stand by the principles for which
we have stood all these years and
more  Therefore, we coulg not have
come to any other conclusion; we
could not have taken any other deci-
sion. ,

SHRI CHITTA BASU (Barasat): I
am one with the hon Minister for Ex-
ternal Affairs when he expresses the
keen desire of the Government ©f
India to have friendly relations with
the Government and the people of
Pakistan. But certain issues have
been raised recently, gng I rise to
seek clarificationg of those issues:

Firstly, the Simla Agreement con-
stitutes an abiding and stable frame-
work for bilateral relations between
India and Pakistan. And this is all
known to you and to the country as
a whole. The basic ingredients of the
Simla Agreement are: (1) non-use of
force; (2) solution of all bilateral
problems, including that of Jammu
and Kashmir, by peaceful negotia-
tions; and (3) non-acceptance of or
rather opposition to, third party in-
tervention in any dispute between
India and Pakistan,

FEBRUARY 25, 1982
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This is the sum and substance of the
Simla Agreement, both in letter and
spirit. Here, bilateralism ig of crucial
importance; and that has been consi-
dered to be the bedrock of relations
between India and Pakistan  This
statement by Mr, Agha Hilali and
statements made by Pakistan’s spokes-
men on earlier occasions are appa-
rently violative of the spirit gnd let-
ter of the Simla Agreement—which
emphasizes bilateralism, They have
questioned the very basis of the Simla
Agreement.

If you =allow, I will quote from
“The Statesman” of today. It says:

“The spokesman of Pakistan zaid
that the reference to Jammu and
Kashmir by Agha Hilali, Pakistan’s
Representative at the Human Rights
Commission was ‘consistent with
Pakistan’s well-known stand on this
question, which is recogniseq in the
Simla Agreement’ .

Therefore, jf this statement of Pak-
istan’s spokesmapn is correct, is taken
to be correct, then Pakistan takes a
different view of the basis of Simla
Agreement, completely different, and
an interpretation completely confra-
dictory to what we have understood
of the Simla Agreement.

While agreeing with Government
that efforts should be made to conti-
nue the dialogue, the basic question
arises, viz, what remains to be the
basis of bilateralism_ If this basis of
bilateralism t.e. Simla Agreement, is
not accepted by the Government of
Fakistan in the way we have under-
stood it, ig there any basis, or does
any basis continue to remain for
further talkg with Pakistan on this
issue?  This point needs clarification
from the Government.

To be more explicit, they have not
accepted the spirit of the Simla Agree-
ment—which is bilateralism  They
interpret Simly Agreement ip a diffe-
rent way. They say they have not
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accepted the position, ag We have
taken it tg be. So, will the Govern'—
ment clarify whether, even if there 1S
no common acceptance of the basis of
Simla Agreement, dialogue ShOl:lld
continue? This js one point for which
{ want a reply from him,

My second point i this. The plebl-
cite in Kashmir is a proposition Whl.Ch
has not only been raised on earlier
occasiong but even now—on all occa-
siong whereever the Pakistan Govern-
ment considered it suitable. Now
there is 3 confusing statement made by
the hon, Minister in this particular
statement a copy of which has been
given to us. It says “It is Pakislon
and not India which defled the U.N.
Resolution and did not fulfil jts obliga-
tions.” Should we not say calmly and
unequivocally that so far as India is
concerned, the UN. Resolution on
plebicite in Kashmir is a dead leller for
us? Why should we not say it in
such an explicit manner because ple-
bicite is irrelevant today in the altered
situation? Accession of Kashmir to
India is an established fact and it is
irreversible and Kashmir is non-nego-
tiable, If that is the position of the
Government which you accepl, why
you do not firmly and unequivocally
say that even the U.N. Resolution on
plebicite in Kashmir is a dead letter,
so far as India is concerned, instead of
formulating your position in this way?
My third question for clarification is
this. There are reports in the Press
that a suggestion has been made ear-
lier and is also now being made that
the actual line of control in Kashmir
shouuld constitute the international
border between India and Pakistan.
Now it is a very confusing statement.

SHRI P. V. NARASIMHA RAO:
who made it? I did not make it.

SHRI CHITTA BASU: You know.
There are statements of this nature
from certain very responsible quarters,
I should say, without mentioning the
name of anybody. May I request the
hon. Minister that he should give us
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the benefit of knowing the reaction of
the Government to this kind of propo-
sal, particularly at this time when we
are in the process of negotiations with
Pakistan.

My fourth question for clarificalion
is this, The House may recall that
Mr. Agha Shahi in his last visit to
Indig had welcomed the Indian stand
in regard to no-war-pact from Pakis-
tan ag 5 positive response. Now, Mr.
Agha Hilaly’s stalement comes in the
way we have got. May I know Ifrom
the hon. Minister whether the Pakistan
Government has given the gpproval to
the statement made by Mr. Agha Hil-
aly in the U.N. Commission, whether
it is with the approval of the Pakistan
Goverrynent? Does the Government
also consider that there is an element
of remote contro] over Pakistan parti-
cularly from tha western countries and
particularly the United States of Ame-
rica and after arm-twisting py the
United States of America on Pakistan,
the Pakistan is going t{o change its
position; and that js the reflection in
Mr. Hilaly’s statement recently made.
Would the Government clarify these
four specific questions?

SHRI P. V. NARASIMHA RAO:
Taking the las{ point first I have al-
ready given my comment in the state-
ment itself. I shall read it once again:

“We have carefully studied Mr.
Aga Hilaly's statement. It is incon-
ceivable that so senior and experien-
ced a diplomat, who has served as
his country’s High Commissioner to
India could have made such a state-
ment without the proir approval of
the Government of Pakistan.”

SHRI CHITTA BASU: Say it in so
any words.

SHRI P. V. NARASIMHA RAO: I
have said it, There could be other
words to be used. Each one of us can
use his own words. (Interruptions)

MR. DEPUTY-SPEAKER: At that
time, Mr. Narasimhy Rao, he had
joined the walk out!
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SHRI CHITTA BASU: I had walked
in sufficiently in advance to Jisten to
him. My other questions arising from
this may be answered,

SHRI P. V. NARASIMHA RAO:
Taking the last question first does not
mean the end of the reply.

SHRI CHITTA BASU: You are be-
ginning.

SHRI P. V. NARASIMHA RAQ: This
is what happens when certain norms
are not observed in the relations bet-
ween two countries and there is some
excessive emphasl on rights and no
emphasis on relations. This is ex-
actly what has happened in this case.
Mr. Aga Shahi came here. We dis-
cussed with him, He agreed that
both countries gre committad to the
Simla Agreement; that both countries
will sick to the letter and spirit of
the Simla Agreement:; and if 4 No-War
Pact has to come, it will be to streng-
then the Simla Agreement and not to
weaken it. All these matterg were dis-
cussed and there was aggreement on all
these aspects. If only the atmosphere
had not been vitiated py this statement
of Mr. Aga Hilaly, we would have gone
on to sort out all the differences, if
any, existing between the viewsg of Pa-
kistan gnd our own views in respect of
any of these matters. We could have
done it successfully and we could have
come to a stage where 3 No-Wgyr Pact
or a Non-Aggression Agreement or a
Friendship Treaty as'suggested by our
Prime Minister would have hecome a
distinct possibilify in the near future.
But now, it is not a question of rai-
sing a point which they say they have
a right to raise, we are not on that at
all, we are on the question of the at-
mosphere and if they raise a point,
what is i{ we have to do? We have our
stand, We have stuck to gur stand. We
have not agitated it jn international.
fora on our own. They have heen doing
it. We have been telling them not to
do it. We have been telling them.
‘Please do not do this, because this
vitiates the atmosphere. We won't be
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able to make an headway’. But they
have not listened to us, By raising this
question, they have not gained Kash-
mir. On some gccasions when they did
not raise this question they did not lose
anything. The Heavens did not fall.
And this has been raised at 5 time
when these relations and these talks
were at g very very crucial stage, de-
licate slage, where one false step or one
wrong statement could have led-ag it
has led to certain consequences which
it will take some time to repair—this
is the point on which we feel strongly,
because the people of India have been
feelin strongly, and they continue to
feel strongly on certain gspects of our
relations. So, our history being what
it will take some time {o repair—This
because the people of India have been
it js, it wag particularly necessary at
this stage to be circumspect, to be care-
ful. and as I have just submitted, we
had reason to believe that this had
been realised on the other side and
there was gome possibility, some hope
that this would not be raised at that
time.

What suddenly happened within five
or six days we do not know, We have
to presume' that all these statements
were mad, uynder instructions, This is
what I have stated and this is what i8
the crux of the whole thing.

13 hrs.

About plebisite and other poinws
raised py the hon. member, the stand
of tHe Government of India is well
known. In thig statement, I did not
include everything, because it is not
necessary. I confined myself to the
question of the statememt and what
we do about the stalement, because
I have to confine only to the Calling
Attention as it s worded. That does
not mean that our stand hag changed,
Our stand is there, ags is well known,

About the actual line of control
this js also included in our stand. We
stand for the complete Jammu and
Kashmir  State, including P. O. K.
being part of India. That goes without
saying, Therefore. the next question
does not arise, By reiterating our

= L —
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stand ggain and again, we are not ad-
ding anything to it. I am on a different
question, namely ~ whether what has
happened could have been avoided
and should have been avoided. We
feel it should have been avoided. It
has not been gvoided, and this ig the
consequence,

SHRI™ HARIKESH BAHADUR
(Gorakhpur): I am not going to take
much of the time of the House. I will
be brief.

MR. DEPUTY-SPEAKER: Your
smile rerealg it,

PROF. MADHU DANDAVATE: To
be frank, he is feeling hungry;

SHR] HARIKESH BAHADUR: It is
very well-known tg us and to every-
body that Kashmir js an integral part
of Iandia gnd there is no dispute in this
matter, It hag been reiterated by all
the Governments which have been
functioning in this country. It is very
unfortunate that Pakistan is trying to
raise this Kashmiy bogey again and
again there had been provisions in
Simla Agreement tp resolve such is-
sues though bilateral discussions. But
Mr. Agha Hilaly tried tpo raise this
question again in the Human Rights
Commission. It appears that Pakistan
perhaps does not have much respect
for this Simla Agreement. Pakistani
leader equateqd Kashmir with Pales-
tinian and Namibian issues. It is very
unfortunate, because it is against the
spirit of the Simla Agreement. Pakis-
tan has alsp rejected our pidiest and
it is reporteg in the press that they
have said that the protest was unten-
able. It is a very blunt statement, At
the same time, I can say, it is most
arrogant also. Pakistani leaders have
always talkeq of no-war pact. Now
they have started talking about it.
But on the other hand, they speak
something which only creates confu-
sion. In my opinion, such things must
be avoideq if we want to really deve-
lop our_relations. The President of
of Pakistan, himself said that India
is in collusion with the Soveti Union
EE harm Pakistan. ¥ such types

at Human Rights Com-
mission at Gemneva (ca)

of statements are given by the Head.
of the ‘Government of Pakistan, it will
be really unfortunate and it will create
problems. Pakistan has developed a
nuclear device and is taking arms
from USA. These things are creating
some sense of doubt in our minds and
we fee] that the United Stalleg of Ame-
rica is pehind this kind of things, The
former Foreign Minisler of Pakistan
has saig that USA wanted a military
base in Pakistan, which was refused,
It shows that American interest is in-
volved there. The American Govern-
men{ does notl want that there should
be good relations between Pakistan
and Indiag and therefore, such types of
things are being done. Keeping all
these facts in view the Government of
India must keep jtself prepared to meet
any kind of eventuality. At the game
time, I would like to suggest that the
doors for negotiations should be closed
In v'ew of all these points I would like
to ask a very specific quesiion, Whether
the Government f India is proposing
to hold any bhilateral discussion at the
highest level fo get the occupied
Kashmir freed from Pakistan, if not,
why not?

SHRI P. V. NARASIMHA RAQ: The
hon. Member seems to be going far
far ahead of the position which we find
ourselves in. Here we are talking
about a certain relationship which
both countrieg consider desirable
and how to enter that relationship.
The relationship contained in the
Simlg Agreement is alrady there
We want to strengthen it. Pakis-
tan wanilg to strengthen it, I have
made statements {o that effect, Mr.
Agha Shahi has qlso made statements
to that effect. What the hon, Member is
suggesting ig a possibility which could
come much later, 't is mcch foo pre-
mature to think of a thing like that
because even at the official levelg talks
are getting hampered for various
reasons. So, let us go siep by step, As
I have stated, even the first step which
we wanted to take from our gide by
sending the Foreign Sercetary, has run
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intg difficulties. So, let us see what we
can do, what both can do to make that
possible, So, we have kept the door
open as the hon Member has said.
Only he had gone out of the door when
I had said it. Now, that
he has wome back, let me say that the
door is open. And I agree with him
"that the door should be open.

MR. DEPUTY-SPEAKER: The
House ntands adjourned for lunch to
meeg gptain at 2.10.

The Lok Sabha adjourned for Lunch

till ten minutes past Fourteen of the
<clock.

—_—

‘The Lol Sabha re-assembled ajfter
.Lunch gt fifteen minutes past Four-
teen of the Clock

[Mr. DEPUTY SPEAKER in the Chair]

——

.MATTERS UNDER RULE 377

(i) DEMAND FOR ASSISTANCE TO
"KARNATAKA GOVERNMENT TO CHECK

SPREAD OF ENCEPHALITIg IN THE
STATE

SHRI B. V. DESAI (Raichur):
‘Under Rule 377, I am making a state-
‘ment. I would like to draw the atten-
‘tion of the House and also through
‘you to the Minister of Health about
the brain fever which has claimed
‘the lives of nearly 462 in the State of
“Karnataka. The Japanese ENCEPHALI-
"TIS known as brain fever had taken a
heavy tull of lives in the State quring
‘the last two years. The total 837
caseg reported last year 236 proved
‘fatal and in 1979 226 people died vut
-of 911 caseg reported. KOLAR

DISTRICT was the worst effected.
"The State Governments efforts to
check this disease have proved fai-
lure . In view of the situation which
has not teen able to be controlled by
the Stalr Government I would ur-
gently 1equest the hon. Union Healt.h
‘Ministes to take up the matter seri-
ously wa! try to help the State Go-
~wernment in preventing the further
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disaster in the State, sq that, the
disease does not spreag to other
areag- of the State. If foreign help
ig also peeded the Government should
not hesitate to obtain the same from
any of the country gt any cost. The
treatment of the disease had remain-
eq symptomatic with the vaccine ob-
taineg from Japan proving ineffec-
tive. It ig also reported that the
children are rendered crippled by the
scourge. The steps taken by the Go-
vernment of State in this regard have
not been sufficient due to the shor-
tage of funds. Therefore, it is neces.
sary that Union Government should
help State at an early date for which
I shall be highly obliged.

I once again appeal to the hon.
Minister of Health to kindly ascertain
the factg from the State Government
and do all that i possible to help
the State Government in this regard.

(ii} NEED FOR FOXING A MINIMUM
PRICE FOR JAGGARY AND USING SUGAR-
CANE FOR MANUFACTURING ALCOHOL

o FaA FAT qfER (T9R):

“T9 g9 a9l 7 gA F HF
qU HEW WIW F&T AT @I T4
fFamaY ®1 JAT WH AT B OFIOR
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g1 o wftg SwEmETRer w7 oar
qQE-TEt FT Y weAfaE TR TG
FUTI ®T F FEA AN § T |
g, =1, Tofz w wET -
gfqorg @v= g1 7€ 1 feaw & 0
69 T4 | g F e § a9
qur Tt A @ | wafeAr #1 W
qET WO OPAT | Td| SEar
F dFsi mme feom,  fagees
Torg I qwr fafewm o= @@
Fr T2 T zmT 0 oz ot ¥ FEt
TG FT AR FHT |

To guiorqu @99 § 3wg gUTe
®r wfed FF ag afag S #1 wfa s @
HiaF FATS ITATT FAIT——ANT &l
I TEEAT & 1 | AT WTEA
ARSI T o B v o 1 R
¥ & awm gafaag &ar 7 qEA
FA @T ST qF | IWIEd &dl
F SAAT F AT agel, JHE
IgEr JAT AFI F | FT AGAT HI
% HT @ THAT 6T & A

ST W7 9rEr @ wEe 990 @
g F9H & A7 Fenns -
foar g 2 S ST 9TiEd "R

T YH ST & F gew ol
ot g 9T gu & | FE

-

FCER &1 qg ¢ G IH WA
qv faux U FA FET AR |
T HEST UT AIFTT AT FEH T
@ &, zanfe faacor geq § aar |

(iii) NEED FOR FIXING A MINIMUM
PRICE FOR JAGGERY AND USING SUGAR-
CANE FOR MANUFACTURING ALCOHOL.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Under Rule 377, I am
making a statement.
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About 55 per cent of sugar cane in
the country is converted inty, Jaggery.
Almost al] jaggery producers are
either small or marginal farmers.
Jaggery production has become a cot-
tage or primary industry anq it is
absorbing lakhs of agricultural
workers.

At present the Jaggery prices went
so low that the prices are not even
equal to cost of cultivation and, there-
fore, jaggery producers are getting g
loss and agricultural workers continue
to suffer.

I am glad to say that our Govern-
ment has allowed export of jaggery to
the other countries but the price is
not rising.

] urge upon the Government to find
out the reasons for it and help the
agriculluristy by fixing minimum price
for the Jaggery and purchase the com-
modity so that the jaggery producers
may not be put to losses.

I also request to star{ more sugar
factories to consumg more cane so
that production of jaggery is reduced.

Manufacture of power alcohol is
within the capacity of our Gouvern-
ment. If licences are given for the
manufacture of this commodity from
sugarcane juice then this alcohol will
be usefu] to run the transport vehicles
ag in other countries thereby reducing
the import of diesel and wther oil.

It is, therefore, requested to utilise
sugar cane f{o manufacture power

aleohol.

(iv) NEED FOR RELIEF MEASUREg FOR

FAMINE AFFECTED TEHSILs IN PALI
DISTRICT OF RAJASTHAN,
st gW =\ TEm (9TE)

&7 feor & fF & wuq dudm fratew
gg e Teed ¥ oqEr faE Ay
fitw =7 ¥ gl g W OAEE
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£ WAl A @IT qTF IUAY TGI
g 1 WX & AT FHY & HTOT 99
WT & W 9% o9 ¢ | §ear "
1t qeT & wEt § oagr e @
g | USETA FH F Arfaw fafa
gaY T g fF FH aET 3T
X A g W AT uHT TgA A
A FA A g g uEr fegfa
¥ FNT @R & AT FTY-
qrEr wLAr Afgm qife ¥ A
faa &%

(v) NEED FOR STOFPING SOFT-

STONE MINING IN MUSSOORIE.

o g W AT Tag Traw  (weEE)

w@EF AT g | a8 g foafas
F ggreal & foam & ol v oa=et
FATfAET HT Y €T 907 AT |
T A9 @A & @9 F {70 Iaaew
frg oo 73 Bl W@ B A
aTe@T - T @Aq fagwt #r gagn
HAGTNT HT G W fom 1 @R
ffaa wi@ §@R 99 "
T & Wi faamr & gfuwfal
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gra  fraifa  fsi &1 sqaEe
FEW §U AT FA H IoET
F T Q| G G T ST R
q7: form F39 & F19 X faega o
&1 Ag! faar 9T @r e, fad sy
WAFT T-&X07 g1 QT g | @ e
WA q¢ #wrera &% wigal gwga
WG F  IATE FH AT F G
g1 o wfgAl § R 9 TR
1 wgyor  frEewr  swewdT A€ €

SEWYT, &0 AT Heaa g aoT
R @ F ¥ foerfes a agre
R freqq g wgd & g aaa
a1 g g T & 1 aaefa
TEE W R YYE & o9 g@
Wa | RGO A FAX G UF H@Ev
F ® F fFF A7 ® @A § U god
grarg fo wrT foranfes &Y 371 agrfeat
9T FIZ AT g AT E | TH AL BT
wTEHfas @i 7t g1 @1 ¢, foa aore

FIATIT AT HTEHEF ¢ |

T AN T a9 a1
FIAET F ST W e Frmad A e
FA Y ddE g fFar o, =
q¥ TTHTT F1 AW AT 1Y |

TAHM @9 AgtER QU
G & A ORI F T A | I
gfufaw & qur 39a 99" & WA
Ry IR & fuag affemarg fF
qg T58F JONM A 9T R T
UF A WX 20 99 F fau AT
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. @9 HaTdd 99T qgiar
HATHT Y 39 929 ¥ q&bT Fan

I =fET

(vi) NEED FOR TAKING STEPS TO
END LOCK-OUT IN THE HANSI COOPE-
RATIVE SPINNING MILLg LTD.

SHRI SUSHIL BHATTACHARYA

(Burdwan): Under Rule 377, I am
making a stalement.

The management of Hansi Co-ope-
rative Spinning Millg Ltd., in Haryana
closed the mills since 20th January,
1982 follow:ng one day all India Gene-
ral Strike on 19th January 1982 as
per call of the National Compaign
‘Committee of Trade Unions.

On 24th January 1982 the manage-
ment unilaterally declared lock-out
illegally throwing about 1500 workers
and staff on the streets. The manage-
ment has circulated apology letters to
the workers and asked them 1o fill
these forms as a precondition for their
resuming duties. Since the precond:-
tion hit the workers gemocratic right
they did not agree to give guch humi-
L'ating undertaking.

The Haryana Government has not
intervened in the dispute and is openly
siding with the management of the
mill, It has not given permission to
the Hansi spinning Mills workers
un‘on and NCSM Progressive Associa-
tion even to use loudspeakerg for pub-
lic meetings.

This attitude of the mill manage-
ment and the Haryana Government is
causing strong resentment among the
mill workers and the population of the
town and villages.

I would, therefore, urge upon the
Union Labour Minister to intervene
and take immediate steps so that the
Hansi Co-operative Spinning Mills
Ltd. is opened without any delay and
all the workers are permitted to re-
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sume duties. The workers should be
paid wages for the period of lock-out
illegally imposed by the management.
An enquiry should be conducted into
the role of the local police and adm nis-
tration during the dispute.

(vii) ALLEGED HUMILIATION OF MUS-
LM WOMEN BY ANTI-SOCIAL ELE-
MENTS IN ANDHRA PRADESH, KARNA-
TAKA AND MAHARASHTRA,

SHRIMATI GEETA MUKHERJEE
(Panskura): Mr. Deputy Speaker Sir,
I raise the matter under Rule 377.
Some goonda elements masquerading
in the name of religion are raising a
bogey that Muslim women cannot be
allowed to see films. This pheno-
menon raised its head recently= in
some parts of Andhra, Karnataka and
Maharashira, These hooligans take
to insulting demonstrations, in Hyde-
rabad of Andra Pradesh, the sensible
men and women of the Muslim com-
munity stopped it through popular
protest.  If this phenomenon is not
checked firmly, it may spread to other
States. While all the same people be-
longing to all communities and parti-
cularly those belonging to Muslim
community should resist such uncalled
for harassment to the Muslim women-
folk ag was done in Hyderabad the
Government also should take interest
to stop this kind of move.

I would request the Home Minister
to look into the matter urgently and
persuade the State authorities to take
effective action so as to protect the
victims of such treatment firmly and
take effective acltion against miscre-
ants so ag to obviate recurrence to
such incidents.

(viii) POLICE ATROCITIEs ON HARI-

JANg AND OTHER WEAKER SBZT]ONS

OF SOCIETY IN AUPANGABAD, BIHAR.

s T farstra qraamA (FTNgT) ¢
Surener werem, fage # gfow o
Tha gfrm e 3 fre gY ® ¥
foma o g & gfew st @@ wn
¥ @iswis & v sk WM e
¥ =, qwa W) g yEE ¥ gfom
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ug fredsr wnfe & =#fgani
™A gW AW gEr o @8 |
ghaei &1 e R WX A H
Fg FL AT, faar g wd H o9
ST, AT SR Wiy g a1, a=at
FT AIAT-AIEAT , Afgamn & oo
F g faeEre @ WH 91T g
TR

fr o= W & A=Y SF JEst
F 9 91 ¥ wiiw fely safamat #Y
fraane gl § 9RT AR AT H A
e faam T g1

o Qa1 97 g f& G &
g gfaq ud 93 G0 FT AT FoaT ST
WE e & wisms ¥ ey fa o
gl ud  fygel &1 7T g X &
qFAT § |

§ FEg HORIC § FgAT AT
fF = amrer AT o FX MR AET B A
AT & qaE< F g A & g
q&ETA FIA IS1T |

I g@ER a7 g f&@ g@r
fam aog A5 F TweH1 AR
fou o safeal ) fer st ghaat
td fgsl & A 1 @ FT
ot et gfere wfusfaY & faems
FTE@TE FT |

MOTION OF THANKS ON THE
PRESIDENT'S . ADDRESS—Contd.

MR. DEPUTY SPEAKER: We go
to the next gubject, Motion of Thanks
on the President’s Address. Shri
Mahavir Prasad, Congress (I) is to
continue his speech. He has already
taken 9 minutes.
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W wENE S (aiEi)
SUTETE WERW, &9 A9 I g9
F AT T AEAE §a § A9
frat W@ AR g® WS W HAT H
T@AT ATEAl g |

sfreey, forey o 3w Ay gwfa ar
fray Y 2w Y F97 FXA & fow 4=
YAl # WTEEaT gedl g | g"
@ Wt W ¥y §wq g fF wwem &
I F & Q. [ qrEdal &
qEwEAT TS § | FA 7 AT
F &1 Arfq & T T aLE q |-
T T g Y fEmm awe g, S9w
g W T WWAE §qT § 9dr @e
97| ATUEX 9 W A 3@ g9 &
9 § AU 9§ Sed aFag H
Teeafa st ¥ o faw wwe 40
T gl ¥ A9 e FEEd 97
g o gfteqre fear 91, 99 9
# R A FAET ARATE | I9H
agfaa  afq #iR SsE-enfa F
# fau, fees #ix | o= &Y
AR g & fau, T oafaat #
EE KT HE HW FE 4 fAw, f°=
F O IO 49 F AU #HIT
SHHl @Y & [T "FEl a sgaedr
FIA qUET A qieT FY a@ FE MG
g

FA FWF FE AWAG qEEAl
T 9 ® AR F g d 9@ A
N1 §F f@w Fwr =gm &
THH gAY @@ g W
EEICUIE Ui TR e i G
ghomt, frest anfaad, oow  qeaw
I F TEHFAT F AT 9K THA
e T 9 WY FE TR T I
FoaT W foom mav 9T | § SO SRar
g fr o aw ¥R Fratew & & wiw el
¥ 50 AW HY S qier TG | SH
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&l 7 98F 9X FEe & WK o
T 9% & qae gr s a1
afeqal &1 oW o T it § FE
¥ ® FET A WT AT T AT
Al

qfEea som sEm g @
THFTT LR 7 (08T Ff F IS
FEAT AR §, TAH FfoAE WIUAT |
ag Fgr AT ag qfa aweedt arer
g, afer w2w g TR d@ |
TM G T S ARN TV FHT FaoAT
G AN £t S 1 1 T | el B

C W gET FEAT 9IT AET AT A

"-‘9

- gETE |

" arfaa F fET @

qArd FTAFA AN FZ I |

THFH GII-ATF A7 AHM W& fea
fTE g % i o fe
g I F AW ¥ TH-TSe
W T g, [ At & IHE o wE
g1 TE T T EH FAFA H gHAAT
Tel  faerr o

WTiqeh Te7 7 BIEFL A qAAS
qT HT WL 3@ | I 9 & T A
T Fgr F waEy aatas o &
A A W ST @I E | WA g
Y T a1 &7 HWEAA AT Y qmr
fo@ TETaAE &1 T &7 Iut § yum
Y S & Ages § FATR daAvtaw feaw
R 9¢ § TAFT TA9T  SAET HTH
Tfgelt, e 91X ATeE—2
F1 BIEH FATL AATHHI 7 TT 19 HI
=Y qife g
g f& fam @ ¥t wremay 7 faarea &
aF § UF Iqew 9w FT famm g wiw
FT @ E |

qAY GFQATE FF YT FT AT
frar & 1 @Wdm w4 At @3 gw
g1 4 fA9ew s = g fF
qarEd  F AR W 3 faew e
Tl W MG 6 FEAL FT OHEAT
3576 LS—I11
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THTT Hell S gaTe fAateT - e amnia
# wE 4t WT FYT 9L FEIA TEGAAT
darfaat & aEgew w1 gvaaa e
g7 | Feid 9gf 9§ W9 %1 4r fw
g fre® gu &di &1 AW AgE #W
WL &AW | T AT 9T
fraza AT =mgar § fF q@i=e &1
WA WA@Y TR g qgl gl afew
S W awdl, ey, afaan, fagre
& gElE wYa q@ng 797 a1 fomar
fezar & ag @1 smaT & | °W faww & @
aefaa ¥ s faeer =nfed #woc 35
X fasiy eamr fear sy =ifew o S
fagra o o @o g, S #wmew
T ¢ IUF AN 9T gEm eI
FT gL FA W AW gET  =ifEd,
foomer TrEwfad &7 3T FE &1 TTH
gET  =TEd | TEEr W9q ST
W F7 w@r g gfeat § @aEa s s
frwer gur TR & SEw W ag
# fau AEAE T qEl A S qgel T
qE H T T Qg ATIAT AT
fF g A fd e gwe d s
& FTHT aaT AT qHarg |

STo VT HET 4 Sl &:a1@ &
YETE @ g S9FT § WIET Weal
F 3@ ACF A9 99T FT g |
AN Fgd & fF ST agear &
T & § ST STHIT &I a8 ad § |

™ WFI NI HEl S & g
¥ fommm @ gu 4 W wER &
SENd AT FREGA FRATE |

MR. DEPUTY-SPEAKER: Your
Party has been allotted 20 minutes.

(Interruptions)

SHRI C. T. DHANDAPAN] (Polla-
chi): Sir, With due respect fo our

~ Rangaji.

(Interruptions)
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the mover of the Motion, I support
the Mofion of Thanks moved by Prof.
Ranga. One of the reasons for my
supporting his motion s that he was
proposor of my greal leader, late
Anna. (Interruptions)........

The President’s Address contains
many important issues I/may say
that the President has covered all the
deyelopment activities right from the
productive activit'es of the Govern-
ment and the role of India in the
international sphere and the uchieve-
ments in the field of technology and
India’s interest to have relationship
with friendly countries particularly
neighbouring countries and the mea-
sures to contain the inflationary
iendencies and also the programme
which was dispensed with for the
past flve years that is, the
20 Point Programme which is also
going tp be implemented in a proper
prospect’'ve way. That is also men-
tioned in the Address.

Many welfare measures with regard
to Harijans and Adivasis as well as
confrol of population aclivities have
been mentioned. The President has
covered all the points.

In p. 3 para 9 the President stafed
the components of the anti-inflation-
ary strategy. These are higher pro-
duction, better capacity utilisation
ete. Not only the President. Even
the World Bank which has assessed the
activities and the economic conditicn
of this Government has stated about
the better performance and sound
financial conditions of this country.

I would quote the World Bank Re-
port, 1981:

“Significant changes n economlic
policies are taking place in India.
In response to the changing resour-
ces position and preparation of ano-
ther period of balance of payment
difficulties, the report finds that
India has recovered quite fast. The
Indian economy today is substanti-
ally stronger than what it was half
a decade earlier and it should, there-
fore, be able to whither the effects of
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the endangered external environ-
ment.”

So, not only our President. Even
foreign powers, many of them  may
not like our development even though
there is no other way except to accept
our development in many fields.

In the same way, in parag 2 {0 9,
the President has staled about the
efficient performance of our infra-
structures and other agencies. So, it
has shown a steep rise in many fields .
either in food or in other industries. |

Apart from that, the Prime Minister
gave {hree more important issues
which have great importance in  the
country. One, the Prime Minister has
stated “This is the Year of Producti- =
vity.”

The second important point is the
20-Point Programme,

The third point is an Appeal to the
Leaders of Opposition ang the political
parties 1p cooperalte with the Govern-
ment on national problems and issues
at a time when pressures are building
up within the country and outside the
country.

From thjs side, many of our friends
have stated that the Government
shoulg fulfil some conditions. I go
not know what are the conditions that -
they have stated. Of course, there is
nothing concrete, But one thing I can
say with due respect to our Danda-.
vateji. Opposition may support the
Government. Only they themselves
get united. So they are waiting for™
that. They have seen the unity of
the Opposition and ruled the country
and disunited. They are now trying
it. Many said that due to ideological,
differences, they have not been able to
unite themselves., Buf my own obser-
vation is whether those political par-
ties have ideologies or not.

(Interruptions )

Another important field in which
the Government is marching on is the



325  Motion of Thanks PHALGUNA 6, 1903 (SAKA) on Presidents 26

economic programmes for the develop-
ment of rural people.

That is, the integrated rural deve-
lopment programmes, Scheduled
Caste component plan programmes,
slum improvement, and sg on. Gov-
ernment has made available ample
funds for these programmes. Simi-
larly we are going to irrigate about
five million hectares within two
vears’ time, The irrigaton potentiali-
ties should be availed of wherever
water is available. Qur professor is
here, He belongs to the CPM. Tamil
Nadu wants water from Kerala, The
water from the west-flowing river is
being wasted: that could be diverted
to Coimbatore  district, my disrict,
and other places,

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): You can
very well appeal to Mrs. Gandhi
now.

SHRI C. T. DHANDAPANI:
All these years the Communists were
in power there. We had been pleading
with the Kerala Government to give
some water—and we said that we
would give them paddy—to irrigate
more than two Jlakhs of acres in
Coimbatore district particularly, but
they refused. Not only that, for
drinking water for Coimbatore town
we wanted water from ZXerala and
it was refused, They demanded mo-
ney from Tamil Nadu Government
for construction of two reservoirs.
The Tamil Nadu Government gave
Rs, 10 crores in 1972 for the cons-
truction of reservoir in Kerala SO
that they would distribute water to
Coimbatore City. But, even after ten
years, the reservoir has not yet been
completed. Similarly the Cauvery
water issue alsp should be settled. I
would like to - appeal to the hon.
Prime Minister, who is sitting here,
to interverie in this matter and settle
all’ these issues ag early as possible.
1 think, that may be the reason why
the Government ig going to consti-
tite sume nationdl water develop-

Address

ment agency, or something like that
I would welcome the efforts for the

formation of this development
agency.
About house-sites it has been

stated that Government has done
nothing in this matter. I must say
that, as far as distribution of house-
sites is concerned, the power is ves-
ted with the State Governments., It
is the responsibility of 1he Stale
Governments to see that Harijans,
Adivasis and, other weaker sections
are given house-sites. But it has not
been properly implemented. Recent-
ly I saw a presg report, in February
1982; the Centre has given directions
to all the State Governments to im=
plement land reformg effectively, Of
all the States, only three or four
States have complied with them and
are taking some interest in the mate-
ter. ..

SHRI SATYASADHAN CHAKRA-
BORTY: West Bengal Tripurg and
Kerala.

SHRI C, T. DHANDAPANTI:
Punjab, Haryana and U.P.

SHRI SATYASADHAN CHAKRA-
BORTY: That is only on paper.

SHRI . T. DHANDAPANTI:
About the other Sates, I do not know
what are the reasons; Government
should enquire intp this matter, The
plan is being evolved by the Centre,
Money is also being given by  the
Centre, The implementation is being
done by the State Governments, I
am thankful to the Prime Minister;
she has visited two or three States
for the appraisal of the Sixth Five-
Year Plan, but I do not know whe-
ther the entire figures supplied to
the Prime Minister were correct or
not.

But, there should be g monitoring
agency to watch the performance of
the State Goverament. Maybe, my
friends may say that it is against the
federal polity. Nothing of that sort.
It is only a coordination work bet-
ween the Central Government and
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the State Governments, It js only to
know whether the moneys intended
for a particular purpose are properly
utiliszd or not. Therefore, I say that
such monitoring agencies should be
created immediately so that they
can work efficiently.

Another important thing which has
been slated in the Address is that
the President visited Sri Lanka. We
have certain problems with regard
to the Tamils in Sri Lanka. Many
a time we have also represented the
same ito the Prime Minister and the
Government, Sir, Sri Lanka has
agreed to Srimavo Bhandaranaike
Shastri Agreement. That agreement
has already lapsed, Our Prime Minis-
ter has also stated that we are not
going to renew that agreement again.
Sri Lanka Government says that still
the Pact is alive. My apprehension
is this. If Sri Lanka Government
does not take any action with re-
gard to the Stateles; people in Sri
Lanka, what will be the position of
those people? In this case I would
like to say that the so-called State-
less people are the people of Sri
Lanka origin; they are not settlers.
They are being called as settlers.
they are Stateless. It is upto them
to fight with the Sri Lanka Govern-
ment and get citizenships. In these
things, I would request the Govern-
ment to tell the Sri Lanka Govern-
ment about our position so that our
people should not get driven out of
Sri Lanka.

Another importany point is  this.
Qur Government is for a free zone
so far as Indian Ocean is concerned.
But, Sri Lanka Government is offer-
ing some base fo the foreign agencies
—either to the foreign Government
or to some private agencies. It was
also refuted by Sri Lanka Govern-
ment and other Ministers, I have
recent information that Sri Lanka
Government has given 640 acres of
land to an American Company called
Coastal Bermuda. The purpose is to
refuel the ships. This is a strategic
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point, That is called Triconuma lee.
According to the  Agreement, the
company may oblige all the ships
of the foreign countrieg and  when
a crisis arises, they may refuse to
refue] th:: ships of the other count-
ries.

Therefore, I would request the
Prime Minister and also the External
Affairs Minister to point this out to
Sri Lanka Government as it is going
to be a danger to the policy of Free
zone in Indian Olean.

Coming to my State, the industrial
development is actually in stagnation
because our Chief Minister does not
bother about the affairs in Tamilnadu.
The Ceniral Government knows
about the difficulties of the Tamil-
nadu Government, In his recent
speech the Chief Minister has stated
that the Central Government has not
given any money. They are not at all
making any investment in Tamilnadu.
The investment has gone down to
four per cent from  eight per cent.
This is what he has stated. It is the
duty of the State Government also
to plead with the Central Govern-
ment, He carries with him many
proposals to the Central Government
but not with regard to the develop-
men of the State. He carries with him
some other things.

AN HON. MEMBER What are those
things? ’

SHRI C. T. DHANDAPANTI: My
CPM friend knows about that be-
cause they are their allies.

I must thank the Central Govern-
ment for getting loan through the
World Bank for Second Development
Scheme to the tune of 42 million dol-
larg and another 28 million dollars
for the agricultural rural develope
ment scheme. The Prime Minister
has recenly signed an agreement with
the Swedish Government for the
development of Forestry jn = Tamil
Nadu. My only request is this, that
this amount should be properly utili-
sed. Government should keep a pro-
per watch over it. I wish to point out
what has been stated about the power
position. I am very sorry to say this.
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MR, DEPUTY-SPEAKER: You are
not in power in Tamil Nadu. But you
are dealing with the power position.

SHRI C. T. DHANDAPANI:
This has been stated in the Presi-
dent's Address. In the President’s
Address he has stated that power
Paosition is better. The Centre col-
‘lect; data from wvarioug State Gov-
ernments, They supply data and in-
formation to the Centre saying that
the power position is better. But, Sir,
I m=t many industrialists from Coim-
ba‘ore in Tamil Nadu, They told me
that they do not get regular power
supply. Power supply has been re-
duced to 35 per cent. The agricul-
turists do not get power in day time.
They get it only in the night time;
that too, for 3 hours,

I now wish to ¢ell you about the,

law and order gituation in Tamil Nadu,
and how this is dealt with by the State
Government. We have also represented
about this to the Prime Minister. In
Tiruchendur, a Verification Officer was
murdered, We demanded inside the
House and outside the House that there
should be a  proper enquiry. The
Government of Tamil Nadu did not
take any action. The Central Govern-
ment wrote g letter to the State Gov-
ernment and  immediately the C.M.
constituted a Commission known as
the Pau] Commission. He hag not ap-
pointed this Commission on his own;
but he appointed the Commission be-
cause of the letter from the Central
Government. That Commission found
that it was not a suicide but it was
a murder, It said that the Verifica-
tion Officer was killed. The concerned
Minister, the H.R. E. Minister, rushed
to the spot on the next day of the mur-
der and declared that it js nothing
but suicide. The Commission said that
it i a case of murder. When the Com-
mission caid like this, what is the duty
of the State Government? Ins‘ead of
taking action against the culprits, the
State Government issued a Rejoinder
to the Report of the Commission deny-
ing their findings. My Leader went
on a Long March of more than 200
kilimetres from Madurai {0 Tiruchene

Address

dur demanding proper enquiry into
the incident and he requested that the
Chief Minister himself should opt for
a CBI enquiry into the matter. We
thought he would do it. Of course,
we know, he would not do it. It has
been stated in the Indian Express that
Tamil Nadu is a Police State. Even
though it has not been declared offi-
cially, unofficially, it is functioning as
a Police State,

Sir, I will give an example of how
the Police are being pressurised to act
agains! the rules and regulations. When
Mr. Karunanidhi was addressing a
public meeting, one young man called
Mr. Ramaswamy, tried to attack and
kill Mr. Karunanidhi with a long
knife. He wag arrested by the Police.
Now, what was the case registered
by the Police against him, A case was
registered against Mr. Ramaswamy
under Section 4(1) (J) of the Prohi-
bition Act. He was carrying a knife
and he tried to attack and kill our
leader. Here he would be fined Rs. 50
or so under the Prohibition Act.

15 hrs.

But in another case. while the Fin-
ance Minister of the present ADAMK
Government, wag going in his car, one
boy called Chandra Babu threw a
stone at his car. The Police arrested
Chandra Babu of Mylapore and a case
was registered against him under Sec-
tion 307 IPC, that is, attempt to mur-
der a person. In one case, a bad
element tried to kill a leader and the
case was not registered under 307. But
in another case, a young boy who just
threw a stone at the car was arrested
under 307 ILP.C. What would the
people of Tamil Nadu think? If one
throws a small stone, he will be
charge-sheeted under Section 307
ILP.C. but at the same time if a per-
son carries a long knife and at-
tempted to attack a leader he will
not be charge-sheeted under the
same Section So, the State
Government itself is trying to
create a law and order problem
In Tami] Nadu. Therefore, I
would like to ask the Central Gov-
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ernment to look into the matter and
see these kinds of things do not hap-
pen. The State Government is not
answerable for this. The Central
Government is answerable for this.

Sir, before I conclude, I would like
to mention one important point. My
friends were asking why the D.M.K.
was supporting this Government, The
simple reason is this. The D.M.K.
wants a stable Government, That is
why we are supporting thig Govern-
ment. No other leader, no other po-
litical leader in India can give a stable
Government at the Centre, except
Mrs. Gandhi, Thig is our conviction,

AN HON. MEMBER:
long?

For how

MR. DEPUTY-SPEAKER: You can
express your opinion when you speak.
He has expressed his opinion.

SHRI SATYASADHAN CHAKRA-

BORTY: It is only a critical appre-
ciation.
SHRI C: T. DANDAPANI:

Sir, our friends feel inconvenienced.
But I cannot help that. Sir, our
friends have said about the person-
ality cult. There are some born lea-
ders, there are some created leaders.
Somebody is fighting for the leader-
ship. There are leaders of the masses.
In that. I consider that Mrs, Gandhi
is a leader of the masses. She is
the people’s leader and this nation’s
leader. Sir, I support the Motion of
Thanks moved by Prof. Ranga.

SHRI JAGANNATH RAO (Berham-
pur): Mr, Deputy-Speaker, Sir, I
rise to support the Motion of Thanks
moved by my good friend Prof, Ranga
and seconded by Mr. H, K. L. Bhagat.
Thig is solemn occasion when we de-
bate the Motion of Thanks and we
should discuss it on a high plane. The
President himself set his Address ina
high key—a key that opens the door
to progress and prosperity. He has
catalogued the achievements of the
past two years and also posed the
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problemg and challenges that face the
country and appealed to the Members
of Parliament to stand uynited and
to consolidate the gaing achieved so
far, in the first two years of the Sixth
Plan, and march forward to achieve
the balance of the targets.

It is customary that the President
in his Address reviews the achieve-
ments of the Government. It is like
annual stock taking of the achieve-
ments of the Government of the past
year, and he also indicates the various
measures that the Government wanits
to take in the following year. The
facts and figures quoted by the Prece
sident have not been contradicted by
any of the opposition members. They
cannot contradict, because these are
facts, But I am sorry to find that no
opposition Member has a word of ap-
recognition of our
achievements during the last two
years. This js rather unfortunate.

People elect a party is power every
five years. Peaple have elected the
Congress (I) party headed by Shri-
mati Indira Gandhi with a massive
mandate and she has formed the Gov-
ernment, and these two years achi-
evementg are mainly due to the dyna-
mic leadership, imagination and fore-
sight of Shrimati Indira Gandhi. This
is a fact which everybody has to
admit, whether he belongs to the rul-
ing party or the opposition party.

The agricultural production hag gone
up, the irrigation potential has consi-
derably increased. Fertiliser produc-
tion has gone up; oil exploration has
been a success. and our exports to the
foreign markets have also increased.
But we have to consolidate these gains
and see that we march forward with
the consolidated gains and further
consolidate them.

We have achieved considerable prce
gressg in the field of agricultural pro-
duction. It has gone upto 134 million
tonnes according to the la‘est Econo-
mic Survey. However. the green revo-
lution is only confined to two States
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of Punjab and Haryana, Though small
in size, they have become the granary
of India. But the production of rice
hag not increased consderably in the
rice growing States. The green reve-
lution has not gone there, and the
farmers there have not been  able
to utilise or adopt the modern methods
of cultivation. As I said, there has not
been considerable increase in agricul-
tural production, and every State
should build up its own bufferstock,
so that in the lean years, when the
drought occurs in some parts of the
State, the bufferstock could help the
drought-affected parts of the State.
That has not been done and everybody
looks to the Centre for help when
drought or famine occurs. If the Cen-
tre is not able to provide sufficient
quantity for one reasn or the other as
required, there is a lot of misunder-
standing. It is. therefore, the primary
duty of all the States to increase their
producion, We do not get the figures
of agricultural production of the
States. Even in my State, I do not have
the figures. As I said, jt is the primary
duty of every State to increase its
agricultural production.

Our farm holdings are very small,
We have not got mechanised farms in
our country as in the United States.
In course of time, these farms will
further get reduced in size, It is there
fore, a necessary for us to adopt mo-
dern methods of cultivation. The
farmg should take to intensive farm-
ing so that they can make profit out
of it, otherwise it is not possible for
them with this level of production to
become prosperous.

Further, in the rice growing States,
after the paddy harvest, no second
crop is raised. This is the duty of the
agricultural universities research ins-
titutes and agicultural scientists to go
to the farmers and advise them,
what other crops they could raise after
the paddy harvest. Paddy is the main
crop. With the second c¢rop. the
farmer will be able to get some more
income out of the land.

on President’s 334
Address

Though the power production has in®
creased. Yet there are power cuts
quite frequently. Why is it so? The
performance of the State Electricity
Boards as observed in the 6th Plan
document at pages 56 and 60 is far from
satisfactory. I am glad to know that
recently, the Planning Commission
and the Ministry of Energy have set
u> a task force to go to each State,
examine the functioning of each unit
and suggest ways and means to im-
prove the generation of power.

In Orissa, we have an installed ca-
pacity of 914 magawatts. Out of this
75 per cent is from Hydel power. The
actual generation is only 464 mega-
watts. The hydel units are not able
to function fully because of lack of
water on the reservoirs, because of
scanty rainfall, which is because of
deforestation and soil erosion. Even
the thermal power station at Thalcher,
which was established 20 years ago.
has never produced the maximum.
Therefore, Sir, I want to know whe-
ther it would be possible for a power
unit to produce the maximum or will
it produce only 50 per cent? When we
set up a super-power thermal station
for 2,000 megawatts, if it produces only
half of that, thenm our power supply
in the country is affected, which in
turn affects the industrial production
of the county, I hope, Sir, the Plan-
ning Commission and the Energy Mi-
nistry are alive to the problem and
they will go to the rescue of the State
Government and the State Electricityv
Boards to help them to maximise
power generation.

Our export trade has also increased
considerably. It is widely diversified
and our trade is no* confined only to
South East Asia, or Asia or Africa.
We have export trade even with the
developed countries of Europe and
Amer:'ca, The performance of the export

trade cannot be judged by the balance

of payments position. The balance of
payments may be adverse because our
import bill is increasing. That does
not mean that our export trade ig not
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doing well. It is doing weil and there
is gscope for its further improvement
and the Ministry in charge ig taking
all necessary steps to take and the
rise improve and increase the export
trade,

Then we are also working in oil €x-
ploration. We are able to find oil on
shore and off shore. We have explored
oil in the Arabian Sea and in the Bay
of Bengal. We have struck oil in the
Cauvery Basin and Godavary Basin.
Today I have read in the Press that
we have also struck oil in the Maha-
nadi Basin. The production of crude
has gone up to 16 million tonnes and
we hope by 1985 two thirds of the
country’s needs would be met by in-
digenous production because the re-
fining capacity has also been increas-
ed to 37 million tonnes. By 1990, we
can safely hope to be self-sufficient
in oil and il products =~

Then our Foreign policy has Leen
paying us good dividends. The pclicy
of non-alignment is beceoming more
valid as the super-power rivalry is
increasing. There is armament rsce
and even the stabil'ty in our continent
ig also being disturbed. Therefore, in
the face of the distrurbing conditions
all round_ we feel this policy of non-
a]ignment/ﬁlvalid and I am glad that
many countries are following thls
policy.

India has become the leader of the
developing world., It is because of
the leadership of the Prime Minister,
her dynamism her farsight. And even
the world leaders have acclaimed her
as the farsighted world statesman. She
is on the top of .the world today and
none can dis‘urb her. The Opposition
may not like her leadership, but the
fact remains that they have to edmit
and reconcile themselves to her leader-
ship for years to come, Therefore, Sir,
when we take stock of the situation
of our economy, of our vosition in the
world affairs, we should see that. We
are all Indians. And we should not
think or view it from a narrow  party
angle. We are all Indians first. There-
“fore, we want the progress of the coun-
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try. We want India should occupy a
place of pride in the world, If it is
so, we should pe happy about it. We
should take pride in it

Then opur achievements in science
and technology are eqcally phenomenal,
We have become a nueclear power
only for peaceful purposes. The ex-
plosion which took place on 18th April,
1974 at Pokharan, in Rajasthan, is a
proof that we have the capability. But
we want fo use it for peaceful purposes,
We have sent two satellites of our own
and we are going to launch INSAT
very soon which will help our telecom-
munication system. These are all proud
achievements and as Indians we should
feel that we are fortunate n being an
Indian,

An initiative has been taken by the
Prime Minister in convening this
South-South meet consultations and
44 nations have taken part in i{t. The
Conference hag just ended. The main
object of it was to follow up the dis-
cussion that took place at the Cancun
Summit in October last and to for-
mulate a line of action about self-re-
liance. First there should be individual
self-reliance and then we can think of
collective self-reliance, There should be
agreement first among the devloping
countries themselves and then we can
approach the developed nations for
their contribution and help to the deve-
loping countries to go ahead with
their own development. These are the
achievements both national and inter-
national which took place in the last °
{wo years for which we have to ke
proud of.

The President, in his concluding
paragraph has apoealed to all politi-
cal parties, to join hands and see that
we conselidate the gains and march
forward. There are bound te be diffe-
rences in democracy. There are bound
te be different aproaches to the prob-
lems. but still and majority party te'ng
in power, formulates the polisies. It is
open to the Opposition te point cut
drawbacks. of course consiructive cir-
ticisms, ard see that the policy ef the
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Government are improved upon
wherever necessary, But to take a
negat've approach or an attitude of
confrontation will not serve the pur-
pose. I+ will be self-defeating. Neither
ecan the Opposition strengthe its posi-
tion before the masses, not can they
add to the progress that the country
has to make. This js the position in
wh'ch we are placed today. We are for-
tunately placed and I am sure that we
can make better progress, much more
progress than what we have done in
the past two years. By the end of the
Sixth Plan, we should be far uzhead
both on the economic front as well as
on the scientific and technological
fronts and alsd{n otherfields of acti-
vities. -

The President has appealed for co-
operation of the Opposition. Shri Ram
Jethmalan. the other day offered con-
ditional cooperation. He raised’ three
points. First he says he wants a
commitment that this Parliamentary
type of Government will not be chang-
ed.

PROF. MADHU DANDAVATT: He
offered condiltons for unconditional
cooperation, '

SHRI JAGANNATH RAQ: He seys
that there should be commitment from
the Government that the Parliamen-
tary form of Government will notbe
changed Who can give such a commit-
ment? Even if such a commitment is
made, is it binddng for the coming
generation? Presidential form of Gov-
ernment s democracy, Prime Ministe-
rial form of Government is alse demo-
cracy. The Prime Minister hag been
saying time and again India is wedded
to democracy. It is only the democratic
system that can serve the peonls for
their betterment. That assurance is
more than enough. But to say that
we stick to Parliamentary democracy
and no+ Presidential form, well no-
body can give this commitment and
it is uncalled for. How can we bind
the coming pgeneration not to have
such a change? And Constitution is
not a static document. It has to be
amended as time requireg it. So, this
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condition, with due respect to him,
has no meaning.

SHRI GEORGE FERNANDES (Mu-
zaffarpur): So, you say there is no
possibility,

SHRI JAGANNATH RAQO: Not pos-
§'bility. Time may come when you.and
I may not be there, when it i needed
and it has to be done.

Secondly he wanted supremacy of the
Judiciary should not be affected, I am
surprised to hear that, Under the
Constitution the Supreme Couf™9s
given a superior position. There iz no
such th'ng gs supremacy. There are
three wings which have been created
under the Constitution—the Execulive,
the Legislature and the Judiciary. The
jurisdiction of the Supreme Court is
determined by Parliament, by law,
Supreme Court is nol superior. Because
the word Supreme is there, it is not
supreme gver everybody. It is not that
supreme. Nor are the Hon. Judges sup-
reme heings. The jurisdiction of the
Supreme Court is limited undey  the
Constitution to the extent the Parlia-
ment by law gives it the jurisdiction.
And to say that it is supreme, well I
don’t agree with him and it has no
basis under the Constitution. Lei him
po'nt out one Article which says that
Supreme Court is supreme over the
Executive or the Legislature. Except
that it is called supreme,

MR. DEPUTY-SPEAKER: 1t is gnly
court supreme,

SHRI JAGANNATH RAO: Power is
given to the Judiciary to review legis-
lative enactments. to see if they are
according to law, or if there is impinge-
ment on the legislative List of the State
or Centre. Then they can intervene,
but to say that it is supreme over
everybody, I am afraid, has no basis,
Secondly, the Supreme Court, of late,
has been taking jurisdiction or usurp-
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ing jurisdiction, to go into the constitu-
tional validity of constitutional amend-
ments. It has no right. The power to
amend the constitfution rests with Par-
liament under the constituent power
under Article 368. It is for Parliament
to amend the Constitution when it
thinks it necessary, Once an amed-
ment is made by both the Houses ac-
cord'ng to the procedure laid down,
it becomes part of the Constitution.
And the Judiciary is bound by it. The
High Court and the Supreme Court
Judges take oath, before entering upcn
office, that they owe allegiance to the
Constitution and that they will be
guided by it, and will defend the
<ugmstitution and not go into the vali-
dity of constitutional amendments.
Who are they to decide it? Supreme
Court hag no business to decide Par-
liament has to decide it. Even in
Keshavananda Bharati case. Articld
31(c) which related to the implemen-
tation of Article 39B agnd C was up-
held, though the Explanation was
struck down and no attempt was
made {o restore the Explanation in
the 42nd Amendment, except that it
enlarged and extended to all the
clauses under Article 39. This was
set aside-  not in the Minerva Mills
case recently, Therefore, the question
is whether Directive Principles have
primacy over Fundamental Rights, or
they have to be read as complementary
to Fundamental Rights, so that a
harmonious construection could be
placed. Anyway, Directive Principles
have to be given effect to, because they
are fundamental in the governance of
the country under Article 37. If a State
Government or Central Government
doeg not implement the Directive
Princinles. they have no meaning.
Therefore, we have to see that the
Fundamental Rights and the Direc-
tive Principles both, together without
causing any violence of offence to
either of them, are implemented.

Mr. Jethmalani also said that the
Presg in India was being gagged and
that restrictions were be'ng placed on
it, I do not find any restrictions on
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them. They publish so many reports
which are not complimentary to Gov- ~
ernment. When a correspondent was
charged for contempt of the Hcuse by
publishing certain things the Speaker
did not admit it So, all the three
points raised by him have no basis. He
can raise them in the court; but here in
Parliament, they have mno validity.
Therefore, 1 appeal to the Opposition
that in the task of building a new
India, everyone should cooperate Pan-
ditji used to say that every person in
the country should feel that he s a
partner in the great task of pation
building. Every one should see that
India marches ahead economically,
goes strong and occupies a pride of
place in the comity of nations.

Thank vou. With these words, I
support the Motion.

MR. DEPUTY-SPEAKER: Now Mr.
Fernandes; his party has been allotted
40 minutes.

SHRI GEORGE FERNANDES
(Muzaffarpur): To say that the Pre-
sident’s Address is a very disappoint-
ing one, would be not very correct,
because one would discuss satisfaction
or disappointment. if there were ex-
pectations. There were no expecta-
tione and, therefore, the document that
we are discussing, viz., the Presi-
dent’s Address, ag far as T am con-
cerned. Conforms to the style and
character of the Government.

In my view, the biggest problem
with this Government, and I have
been telling this to them from the
time they returned to power, is that
that they think that history began on
14th January 1980. There wag dark-
ness all-round before that. There was
chaos.

THE MINISTER OF COMMUNICA-
TIONS (SHRJ C. M. STEPHEN): Hist-
tory was re-started, we said,

SHRI GEORGE FERNANDES: ‘Re-
surrection’  was what you said, Mr.
Stephen. It was Dbiblical: history
began on 14th January 1980. And since
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then, they have been 'belling ug that
there have been years of consolidation.

In fact, last year, the President was
to say in his Address that in the 13
months since assuming office, i.e, since
January 1980, Government have gone
ahead with speed and determination
to repair the damage caused to the
economy, by three years of drift and
lack of d'rection. And now, a few
days ago, the Prime Minister, in the
course of her address said that we
should make these years, years of
march forward. And now those words
have been put ‘n the President’s mouth
in the Presidents Address where he
also concludes his Address to us with
an exortation to us that the next three
yvears of the Plan should be years of
march forward.

What ig this march forward {o he
based on? That is contained in the
opening paragraphs of the President’s
Address, We are told:

“The improvement in the perfor-
mance of the infra-structure in the
current year and the formulation of
the revised Twenty Point Programme
provide the basis for further growth
along with stability and greater so-
cial justice.”

Now, we take this question of im-
provement in the performance of the
infra-structure. Only yesterday - in
this House, the Minister of Steel and
Mines was answering a question which
stood in the name of six of us, includ-
‘ng myself. The question wag about
the target of saleable steel production
for the current year—whether that
target was to be achieved. And here
we have the reply of the Minister of
Steel and Mines:

“The target for production of sale-
able steel by the public sector inte-
grated steel plants for the current
yvear was fixed at the commencement
of the year at 5.73 million tonnes, In
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September 1981. it wag revised up-
wardg to 6.3 million tonnes, on the
assumption that infra-structural sup-
port at a higher level would be avai-
lable for the remaining pericd of the
year. But since this assumption did
not materialize for all parctical pur-
poses, the production programme of
the plants rema’ned geared {o 5.73
million tonnes. This target is expect-
ed to be achieved by the end of the
year.”

You have made the President tell
the country that the improvement in
the performance of infra-structure in
the current year holds promise for a
better future; and a week after the
President’s Address, you have told the
House yesterday that in the core sec-
tor, in the most essential sector of
steel on which your entire economy,
the growth of your economy is based,
you are not able to fulfil your targets—
you expect it to be the same ag that
of the previous year—and that your
revised target of 6.3 million tonnes had
to be scaled down once again. And all
this- because the infra-structure sup-
port at a higher level was not availa-
ble i.e. the assumption did not mate-
rialize, And for all practical purpo-
ses, you are back where you were
last year. This is one of the problems
with this Government that for all
practical purposes they are  where
they work; but for optical purposes.
they have statistics; they juggle with
figures and introduce headlines; they
make the people believe that they are
now on the move forward,

I will take another set of figures
which had become availbale yesterday
when we discussed progress, when we
discussed the move forward; and these
figures have become available through
the Economy Survey; and  these
figures relate to the production of
foodgrains and the availability of
foodgrains in the country. Steel is
the core of your developmental effort
and foodgrain is the end purpose.
That is what the fight is all about. T
am sure that my learned Professor
will agree with this.
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In the year that has gone by, 1980-81,
according to the Economic Survey that
yvou presented to the House yesterday,
the per capita net availability of food-
graing was 459.5 grams per day. Now,
this was less than what was available
to the people of this country in 1961-62;
this was less than what was available
to the people of this country in 1971-72.
In 1961-62 the per capita availability of
foodgrains was 461 grams per cay:; ‘n
1971-72, it was 466.5 grams per day;
and {n those years of drift and lack of
direction, Mr. Stephen the availability
of foodgrains per capita, according to
the Economic Survey that your Finance
Minister presented to this House
vesterday—not the Economic Survey
presented by the Janata Government
or the Lok Dal not by those who were
responsible for the drift and lack of
d'rection, but the Economic Survey
that you submitied yesterday i{hat in
1977-78. the per capita availahility of
foodgrains wag 417.5 grams; in 1978-79,
it was 480.3 grams and in the year of
consolidation, it was 459.5 grams.

AN HON. MEMBER: How many
millions of people increased?

(Interruptions)

SHRI GEORGE FERNANDES: Do we
assume then that as population goes
up. the food consumption in the eocun-
1ry should go down; and that is the
base plan that you have and that is the
great hope that you are holding for
the people of this countrv? (Interrup-
tions) Is that what the march forward
is supposed to be that the population
will increase and the food consump-
1ion in this country will decl'ne. Even
for the current year, they have told
us that there is going to be a record
foedgrains production. Paragraph 5 on
nage ? of the President’s Address says
like this. The way they jugele with
the figures; the way thev try to give
en illmsion, create this opt'cal illusion
that there is a progress. How do you
‘measure the growth? What do vou re-
Jlate yourself to? It says, “For the year
as a while {foodgraing production is
expected to exceed the previous record
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level of 132 million tonnes. This com-

pares favourably with the producticn

of 129.9 achieved in 1980-81, wrhich

itself was 18.4 per cent higher than in

1979-80.”

The year 1979, by all admissions,
according to the admission of this GGov-
ernment, according to the admission
of everyone who understands India’s
economy wag a year of unprecedented
drought, I can understand if you are
using a natural calam'ty to beat your
opponents as you did and you won on
that. It was understandable in January
1980 or December 1979, usine th's
national calamity and natural calamity
to beat the Janata Party, to heat the
Lok Dal and say that they were not
able to manage, that they had not been
able to run the country But to continue
it for two years afler being in power,
to relate yourself to that year and then
blame the opposition for all the ills,
the then Ruling Party for all the ills
at one level and at another level {0 g've
to the people an illusion of growth by
re!ating your statistics by relating the
data to the 1978-79 and 1979-80 p=riod,
only goeg to show that the Government
is not really serious about dealing with
the basic problems that afflict ue.

One of the problems w'th this Gov-
ernment is that they lack falent to deal
with these various issues. (Interrup-
tions)

PROF. MADHU DANDAVATE:
They are laughing at their own talent.

(Interruptions)

SHRI GEORGE FERNANDES: The
whole talent is centred at one person;
at best it is centred in one family. The
rest are all ‘'n the queue either to be
sacked or to be absorbed.

HON. MEMBERS: No doubt. (In-
terruptions),

SHRT GEORGE FERNANDES: 1 do
not know who is lhere at the moment;
it is for them to decide. But when you
talk about running the country, why
not have a lookx at the States After
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all, it is there where the real adminis-
tration is, Where do you want to start?
Do you want to start with Andhra
Pradesh or Maharashtra or Rajasthan?

For the last two years, we were not =

able to remove your Chiet Ministers,
but you removed them yourselESgt
does any Chief Minister in any of the
States ruled by your Party feel secure?
Does he know how long he is going to
be there? Does he command respect
and loyally of his colleagues? These
are questions which you need to ask
yourself. Then it is one thing tu stand
behind a leader. I was greatly disap-
pointed when the doyen of this Parlia-
ment, the father of this Parliament, if
I may wuse that term, my great
friend for whom I have sC
much of affection and respect Prof.
Ranga, when he, while opening the
debate on the Motion of Thanks on the
President's Address, felt that short of
one leader, there was nothing else that
could hold their Government {ogether,
that could hold their party together,
that could hold the country together.
And this is the tragedy that you arelea
ding yourselves {o believe in this fiction
because if one person is holding your
party together what happens if that
person is not on the scene If, according
to you. one person is holding the CGov-
“ernment together, what happens if that
person is not on the scene?

SHR1 C. M. STEPHEN: Then ano-
ther will emerge.

SHRI GEORGE FERNANDES: I
know. the process has been set in
motion. (Interruptions) Yes, I know the
process has been set in motion. That
‘s where the whole system of Govern-
ment that we are go'ng to have also
figures in. But the problem really is
this: That the ruling Party revolves
round the personality of one person at
the Centre and in the States’ where
administration really is, the Party is
totally devold, the Government is to-
tally devoid of leadership, of any stabil-
lity whatsoever. And in the process the
country is fed with gimmicks. You are
telling-us today, you are asscring us
today of the march forward. Tn the
same refrain you all had another slo-
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gan, Garibi Hatao. I do not know whe-

ther hon. Members on the other side

would like to be reminded of . that

slogan today, What happened {o that

slogan?

(Interruptions)

PROTF. N. G. RANGA (Guntur): Why
not?

(Interruptions)

SHRI GEORGE FERNANDES: What
is your timeframe?

AN HON. MEMBER: Ten yeuars.

SHRI GEORGE FERNANDES: Ten
years from what date?

AN HON MEMBER: From today.

AN. HON. MEMBER: According to
Mahajan from today.

SHRI GEORGE FERNANDES: Since
they are talking of ten years, T think
you went. through your Dynamic
Decade. Did you not?

AN HON. MEMBER: That was part
of it,

SHRI GEORGE FERNANDES: A de-
cade which was dynamie, at the end
of it there were 420 million people
below povertyline!

AN HON. MEMBER: At least not dy-
namite!

SHRI GEORGE FERNANDES: Ygs,
yes, there will be dynamite if it is ne-
cessary, (Interruptions) If you go
through vour dictatorship the response
will be dynamite. We make no bones
about it. (Interruptions) They speak
about stability coupled with social
justice. I was surprised that
the President has not, ar the
Government have mnot, had the
courage to tell the country that it
anything there has been a reversal of
the policies that they have pursued
over the vears. both in regard to the
economic development and the social
justice content that is supposed to go
along with this economic development.

There was a meeting the other day,
a few weeks ago in a place called Da--
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vos, somewhere in Switzerland. We
were told that the Prime Minister her-
self had planned to go there with a high
level delegation. But since she was tied
down with lot of other responsikilities
of dealing with Maharashtra and An-
dhra Pradesh she sent her Minister
of Industry, Mr Narayan Datt Tiwari
to Switzerland. That was in the lost
week of last month.~And we were told
that the significan¢e of the Indian en-
deavour can be gauged by the fuct that
the official delegation comprised three
top Secretaries. What happened at
Davos?, The Indian delegation went
there to woo the multi-nationals. Davos
is a place where five hundred
to six hundred top executives
of European and American Cor-
porations assemble each year for
an unwinding session. Our Goverin-
ment sendg an ‘official delegation’ to
meet the annual jamboree making top
executives of five hundred to six hund-
red European and American corpora-
tions. And the multi-nationals are told
that India “is now ready to have you.”
1 am told that IBM is standing in the
queue. I am told there are some par-
leys taking place with IBM about IBM
getting back to this country the multi-
national that was shooed out in 1978.
I am told that Coca Cola is all set to
come back to this country, a company
which on a capital of Rs. 100,000 in-
vested in this country, was taking out
of India every year Rs. 1.50 crores and
which was packed off—the standard-
bearey of multinational enterprises in
ithe world. A few weeks ago, we had this
archdeazon of American multinational
interests, Mr. Orvil.e Freeman, in this
couniry. For the first time in many
years, Mr. Orville Freeman [elt that
India was ready to accommodate for-
-eign capital, namely multinational ca-
pital. Only yesterday I got a magazine
which is published by someone who is
not Iiked by this Government, former
Member of the Swatantra Party, Mr.
Lobo Prabhu, a retired ICS man. He
says in his editorial:

“If Mrs. Gandhi is to be faulted for
poitical immorality and rape of the
Indian Constitution, she is at least
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on the correct lines in respect of a
right turn in her economic policies.
It was good that a high level team

_0f industrialists headed by Mr. N.

D. Tiwari attended the meeting of
watmnal chiefs and bankers at

vos and that the team was at
pain to lure multinational invest-
ment back with pressing and cordial
invitations. Mr. Tiwari pointed out
that India has the greatest reservoir

of trained manjower available on
comparatively low wages."

If this is your march forward with a
right turn in eéconomic polidles in re-
gard to mudinational—I find Prof
Ranga smiling approvingly, thank you
—you have again a similar right about
turn in regard to monopoly houses in
this country. This is THE ECONOMIC
TIMES of 30th January, 1982. It says,
“Investment py MRTP companieg to
be encouraged”. What is the en-
couragement ang what are the areas?
It savs:

“Investment by MRTP companies
in highly capital-intensive as well as
high technology areas in the core sec-
tor is proposed to be encouraged by
the Union Government. For  this
purpose, an amendment in the Indus-
tries (Development and Regulation)
Act is proposed to be introduced.”

What are the areas?

“These areas will be those where
madium-scala enterpreneurs and the
public sector are not in a position
to put in sufficient investment to
meet the needs of the economy for
specific item, which sometimes are
in short supply.”

In other words, we are now told that
the public sector in this country, the
medium-scale sector in this couniry
are not in a position to invest money,
while the MRTPF héuses are going to be
in a position to invest money. We have
said this time and again. It is a well-
known fact that all the monopoly hou-
ses in this country mobilise resources
from the public financial institutions.
When these very resources from the
public financial institutions and  the
banks in this courtry which are now
nationalised are available to MRTP



349

houses, I fail to understand how the
Government can take the plea that
those resources are not available 1o
the public sector companies. That is
not a proposal that is now going to bLe
introduced. Only there is this ques-
tion of invitafion to muitinationals.
The process has been set in motion.
The President does not speak dbout,
it. He remained silent on it in your
own interest. But if you look at the
statistics regarding the number of
MRTP houses which applied for licen-
ces in varipus sz2ctors and which were
given those licences, against 69 in
1979 ang €4 in 1980, 261 applications
for MRTP houses were gsanctioned in
1981. So, an about-turn hags been
taken.

I come to growth with soclal justice.
We are told that there is no money
available for the public sector, though
the President has made a very interes-
iing observation about the Govern-
ment's approval for the proposal for
the establiishment of an integrated
steel plant at Paradip and this is sup-
posed to hold oul great hopes to the
people., He says:

“This, coupled with the earlier de-
cision to set up an integrated steel
plant at Visakhapatnam_ indicates
Government’s determination to aug-
ment ‘exIs{ing capacities to achive
a state of self-reliance in this core
sector.”

I would like to make one point while
referring to this statement that the
Government has made through the
President. I find Mr. Veerendra Patii is
sifting here. I would like to know what
is happening to the Vijayanager steel
plant. My {friend, Mr. Lakkappa, is
not here. He keeps talking about it
day in and day out. They laid the foun-
dation-tone in 1971 for Theé Vijayana-
gar plant, In the two 4nd a half years
that they were not in the Gavern-
ment, they went round the country,
particularly Karnataka and said, “See,
Vijayanagar steel plant is not being
executed because we are not in Gov-
ernment”—Now, the President is
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asuring © the country ~about a steel
plant at Paradip and about a steel
plant at Visakhapatnam. But the
Vijayanagar steel plant seems ty have
been completely forgoten.

SHRI C. M. STEPHEN: It is
coming.

SHRI GEORGE FERNANDES: It is
not mentioned here.

THE MINISTER OF SHIPPING AND
TRANSPORT (SfRI VEERENDRA
PATIL): You cannot expect the Presi-
dent to mention everylhing in his Ad-
dress.

SHRI GEORGE FERNANDES: What
is the norma: span belween laying the
foundation-tone and starting work on
a plant, according to your time-frame?

AN HON. M.EM'BER: The Janala Go-
vernment could have started it.

SHRI GEORG,I‘E FERNANDES: We
will discuss the Jahata Government
later. We would like to know, because
on the one hand you are saying today
there is no money. On the other hand,
yvou are assuring the people about two
steel plants coming up, but a steel plant
for which you laid the foundation-stone
in 1971 on the eve of the elections re-
mains completely forgotten!

We are confronted with this situa-
tion where talk of sociai justice, talk
of a directon to the economy, revised
20 point programme etc. is all optical,
but for praclical purposes it is Davos,
it is multinationals, it is mnonopoly
houses in ‘this couniry. As far as social
justices is concerned, ] presume it is
related to the year of productivity,
because we are also told that this is
the year of productivity. But just ten
days before the Presldent was to ad-
dress the two Houses, you invoked the
National Security Act and you listed
16 different categories of employment
under the National Security Act. The
Home Minister is not sitting here now.
But I remember vividly the Home Mi-
nister standing here and teiling us that
the National Security Act would not
be used against the workeérs.
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He said that it would not be used aga-
inst anybody other than anti-social ele-
ments, I remember having asked the
Home Minister the other day whether
anti-social elements would be headed
by people like Shri Jayaprakash Na-
rayan as it had happened in 1975. When
every category of employment had
been covered by the National Security
Act as per the notification of 8th Feb-
ruary, 1982, here again they tried to
delude the people. They listed 15 items
of industries and employment. They
said: This category, that category is
covered by the Nationa] Security Act.
And finaily, there is category 1uimber
16 in which they have said that all
such employment in the Union and the
State Governments that is not cove-
red by 15 items, is covered by this.
could have jolly well said that every
employee of the State and the Union
Governments is covered by the notifi-
cation under the Nagional Security
Act that was published on the 8th Feb-
ruary, 1982. Can the year of producti-
vily and the National Security Act go
together? Can the Essential Services
Maintenance Act and the year cf pro-
ductivity go together?

SHRI C. M. STEPHEN: They along
can go together.

SHRI GEORGE FERNANDES: Now
we have the admission from a very
articulate Member of the Government
that as far as the workers of this Gov-
ernment and the working people of
this country are concerned, the only
way they are going to be deait with is
through the National Security Act and
the Essential Servvices Maintenunce
Act. But I was to tell the Home Minis-
ter when the Essential Services Main-
tences Act was being enacted, mot to
go in for a law that you would not be
able to implement. There is a strike
by 250 thousand textile workers in
Bombay today. The strike is in its
sixth week. Forget the NSA, forget the
Essential Services Maintenance  Aect.
Yesterday, the workers have said:
Take us to Jails. Hav, you got place?
You do not have place in jails,. What
are you doing about that strike? If you
are really serious about production ana
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productivity, then you must have a po-
ilicy of settling industrial disputes. It
was all right under the Maintenance of
Internal Secunity Act and the earlier
EssenMa] Services Acts which were re-
pealed by Janata Government. But you
cannot repeat these things. The work-
ers, the people of this country have
seen through these Acts. They have
gone through the experience -of these
repressive and regressive laws. - You
cannot try them over and over again.
You want production; you want pro-
diactivity. You need to talk to the
unions: you need to talk to the work-
ers. There is the Bombay Industrial
Relations law, BIR Act as it is called.
1t props union That do not have mass
support. Then you talk of productivity
and production and rave against the
sirikes. And then you invoke the Na-
tional S®curity Act. Each day in Bom-
bay "because of the textie strike, the
total loss ef production is Rs. 3.5 cro-
res.- The Commerce Ministry ol the
Government of India is solely responsi-
ble for this. The State Government ha
been running riot. And the Government
of India has had no Answer. Else-
where in the country, you have been
including in similar attacks on the
workers. We have been trying to have
a discussion in this House. What hap-
pened on 19th of January? The work-
ers presented certain demands and the
only point they made 1o put off the
strike was That the Gevernment should
repeal the Essential Services Mainten-
ance Act,
But you are not prepared even for that.
You forced the workers to go on strike
and again you tried to create a world
of make be.ef. You used the radio,
you used the media, to tell the world
that there was no strike. And when
questions were put yesterday, you
shied away from replying to them. 1f
these was not sfriXe, why were 60,000
people arrested?, Why 60,000 people to
people arrested? Why 60,000 people had
to go to jail? Why were a dozen people
gunned down 6 Ueath? Why is there
this Kond of massive victimisation, that
Ras now taken place in every sector
of employment, particularly in the
public ‘sector empldyment? Why has
it taken place?
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While there is the exforfation of the
President and exhortation of tais Go-
vernment about the Year of Produc-
tivity, you are trying to brow heat the
workers. Thére is also a discussion
about social justice, but where is so-
cial justice?

You have been talking about those
encounters that are taking place. One
of your Chief Ministers offered to re-
sign after a dozen or more of harijans
had been gunned down. Then he an-
nounced, on the _eve of the dead line
for his resignation, that the principal
accused had been arrested. I do not
know whether the person arrested was

- the principal accused or it was one of

the stage managed exercises. The gues-
fion which I would like this Govern-
ment, and particularly the Home Mi-
nister, to answer is this: ig it
not a fact that the person who - wus
arrested, using which as an excuse the
Chief Minister of Uttar Pradesh with-
drew his offer of resignation, was sur-
rendered #a_the Government by a Con-
gress (I) legislator of the UP Legis-
lative Assembly? Is it not a fact?

MR. DEPUTY-SPEAKER: He should
conclude in another five minutes.

SHRI GEORGE FERNANDES: Re-
cently, when these killings took place
in UP, there was an attempt made by

. Chief Minister of UP and the other

members of the Government in UP, (o
implicate my party Chairman, Shri
Mehar Singh Yadhav ang an hon.
Member of this House, Shri Verma,
w‘rn there was an incident in Main-
puri. I went to that area, where a
number of harijans were burnt by the
7 police. The Chief Ministr of UP and
the members of the UP Government,
went on accusing me of having been
escorted by a dacoit of that region.

Now, during the last fortnigiit‘ da-
coits have surfaced; 1 do not intend
taking their names; you know their
names, The dacoits have surfaced and
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they have held durbars and your Mi-
nisters went to them. They have also
held parleys with them. Why are the
decoits running riot in UP today? From
Chambal they have shifted to Main-
puri, Etah, Etawah, Jalaun and Kan-
pur distriets. There is collusion bet-
ween the dacoits, on the one hand, and
the State administration on the other.
During the last one year, 5,000 inno-
cent people have veen gunned to death
,in the State of UP alone, on the plea
of shooting down dacoits, The people
are arrested from their homes, they are
taken out and, in the presence of their
relatives and the villagers, they are
gunned down, Then the police put out
a news item that notorious dacoits,
names not known, have been killed in
encounters.

Where is social justice? Everyone,
who is being killed foday, belongs to
the weaker sectors of the society; they
are either harijans or people belonging
to the backward classes.

They are among the minority. You go
to suggest:—

“Government are distressed at the
outrages perpetrated against mem-
bers of Scheduled Caste comrauni-
lies at some places and are determi-

ned to ensure that all sections of po-
pulation live in safety and honour.”

Then you go on telling us:—

“The problemg confronting these
classes are part of the larger socio-
economic problems of the country.
The fullest co-operation of the pub-
lic is necesary to fight against the
Torces....”

Hon elder Member Prof. Ranga
wants to seek co-operation in deeaiing
with these issues and said, “Do not
look these issues as partisan issues”.
Of course, not. But since when? May
I ask the Member of the Government
Sinee when have these issues ceaszd to
be partisan issues? Since when have
these issues bectiffe national issues?
Have you forgotten Belchi? Have you
forgotten Narainpur? Did you not dis-
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miss the Government in Uttar Pradesh
on the guestion of Narainpur alone?
Your Prime Minister went to Narain-
pur and one leader of your narty who
is no more was to say that every wo-
man in Narainpur had been raped and
for that Uttar Pradesh Government had
to go and the Governmentwas dis-
missed.

A Commission was appointed, There
is Congress (I) Government in Uttar
Pradesh. A commission was appointed
to enquire into the Narainpur incident.
I challenge this Government to produce
the report of the Commission on Narain
pur to find out what that Commission
had to say. When Narainpur incident
took place, it was a partisan issue.;
when Belchi incident occurred it was a
partisan issue. Aligarh was a partisan
issue, Pune, Sholapur, Ahmednragar
Where riofs are now taking place they
are not partisan is ues. Bihar Sharief is
not a partisan issue. These are national
problems. WHat is happing in Main-
puri is a naiional problem. Kafalta is
a national problem. Sadhupur is a
national problem. But Belchi wus not
a national problem. How can you
have “heads I win, tail you lose poli-
cy? Where is co-operation? Where is
social justice? In what area? So, to-
day we are faced with the situation
where, I believe, that this Government
does not have any answers, whether to
the economic problems or to the social
problems. In my view and I am sure
such Members of the Ruling Party who
have the courage of their conviction
even if they do not express them in
public would agree with me that {hree
years from now when your forward
movement comes to a halt, thres years
from now there will be more unem-
ploye2 im Thfs “courfry. Three years
from now there will be more people
living below the poverty line in this
country. Three years from now there
wid be price which will be beyond the
reach of most peop.e in this country
and yet you are creating this world
of illudiers, This world of make belief
and you wure sceking the support and
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cooperation of the opposition in run-

ning the affairs of the country.

The Prime Minister did make this
offer, may be very casually, I do not
know. She was addressing the Members
of the ruling party on the eve of open-
ing of this Parliament when she sought
oppositions co-operations. 1 would
like to know from the Govern-
ment what are the areas where
they need co-operation. We are
willing to co-operate but tell us what
are the areas where you need co-ope-
ration. For once would like to know
what are the areas and in what cir-
cumstances and in what situations It
is no use saying, it is no use teiling us
in this House that the opposition is
adopting negative tactics the opposi-
fion is attacking. Well, opposition is
suppose to oppose.

When some of the gpposition pa:ties

expressed the desire to come together,
the Prime MPnister suddenly said«—
“they are coming together because they
want to remove me from office.”
I heard my Hon. friend Mr. Rao just
now saying that they are going to be
there and nobody is going f{o touch
their leader. Buf your yeader herselfl
says that they want to remove her. She
believes that we ‘are capable of remov-
ing her. ¥fiy do you discourage? She
believes this fo a point where she
convened a meeting of the Congress
(Iy Working Committee after a 14
months absénce, after a lapse of 14
months. The Party had not met for
14 months. The Working Committee
had not mef for 14 months. The Pre-
sidents vt fiie Slate parly and Members
of the Working Comitfe were sudden-
ly summoned and told that dangers
were looming all round because some
Opposition Parties were coming toge-
ther. We are then supposed to make
an attempt to come io power. Well
that is why we are in politics.

The Opposition wiil certainly try to
find faults where there are faults. We
canont find fault unless there is a fault
And, therefore, if you seek ~ooperation
of the Opposition whether it is in the
areas of economic development or in
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the areas of solving the social prob-
lem or in the areas of political mara-
gement, we would like you to spell out
those areas. Mr. Rao and other Mem-
bers on the other side were speaking
abouf flile competence of Parliarment
to amend the Constitution and said
how even a Presidential form of Go-
vernment was democratic. Just now,
the juniér Minister for Law was say-
ing that even a monarchy was demo-
cratic, And we know that there are
efforts in that direction and when we
" ask the Government on this question
there are rép.es which are never
straight-forward. The replies never
‘let us know what is going on in their
minds. So, if you seek cooperation, then
spee] out. Through the National Secu-
rity Act, through the Essential Servi-
ces Malntenance Act through the en-
counters in Uttar Pradesh, through the
killings of the weaker sections and
through the affack on the farmers, if
you Séek cooperation, then there will
be no cooperation. There will be a
fight back.

And then, they think that on their
own steel frame, the bureauvcrats, who
were praised by Mr. Ranga day before
vesterday, through this bureaucratic
establishiment, they believe that they
are going to bring about a changs in
the economic and social life of our
people. All that I can say is sood luck
to them.

As far as we are concerned Sir, our
efforts wiil be to put the spollighl on
 the problems of the people. Qur efinrts
will e protect the rights of the prople,
the democratic rights of the people and
in the process, if it is necessary to wage
a struggle, an incessant struggle,- then
no force on earth can delter us from
struggling for the rights of the people
and prolecting their interests.

With these words, I oppose the Mo-
tion and press the amendmenis {o
the Motion of Thanks on the Presi-
dent’s Address.

SHRI KAMAL NATH (Chhindwara):
Mr. Deputy Speaker Sir, I rise io
support the Motion of Thanks to the
President for his Addresg marking the
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inauguration of the Session of the
House I do not do this out of any
ritualistic obligation to do so, just z=
my friends in the Opposition have:
made it their ritualistic obligation to
oppose this Motion,

Besides gupporting this Motion as @
Congressman, I support it ag an Indiam
who is proud of his country’s heritage,,
culture and achievements.

The President's Address, ag we alk
know, is not a personal note from the
President 1t is the progress report of
the nation. Unfortunately, my friends
in the Opposition cannot see the Pre—
sident's Addresg as a progress report
of the nation and this misfortune is
entirely theirs because an Indian whos
cannot gee progress, who cannot see:
performance, in the country, T amm
afraid is only to be pitied,

My esteemed colleague, Shri George
Fernandes, hag quoted onp sentence
from the President’s Address. So, E
woulq albsg like to quote some lirres
from the last paragraph of the Presi-
dent’s Address which rises, I think.
above party lines and party affilia-
tions, What hag our President zaid?
He has said:

“Fortunately, we are a natiom
imbued with a sense of purpose.
Our people have also shown com-
mendable capacity to rally togethez-
in moments of challenge.”

And he goes on to say:

“The good of the nation jg an objec-
tive for which we must learn tor
cooperate, transcending  disputles.
We have the strength and the re-
sources to move forward speedily.,™

The paragraph that I have just quot-
ed is representative of the overall
non-partisan tone of the President's
Address.

My esteemed friend talked abouf
many things which the President has
omitted. I would also like to say tha¥®
the President has omitted some things.
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The President says nothing about the
difficulties peing caused by the Oppo-
sition in fomenting strikes; the Presi-
dent has said nothing about the al-
liance between the Lok Daj and e
dacoits in Uttar Pradesh; the Presi-
dent doeg not condemn the Bharatiya
Janata Party for instigating commu-
nal disharmony in various parts of
the country, Hence, I do not zee, when
the President has missed such major
portions, such major points, in his

Address, why shoulq it affect the
sentiments ©f my friends in the
Opposition?

While the President was delivering
his Address, my mind wandered in the
past, going back to a period slightly
over two years ago whep I, as g fresh-
er, took oath in this august House.
I do not want to sound sentimental,
but it is the business of human me-
mory to throw up parallels to con-
necy the past with tha present and
to unravel the course of history. Two
years ago, when I entereq the Lok
Sabha, I did so, ags many of us did,
with a Jot of hopes and aspirations,
All these hopes and gaspirations were
built up, were thought of, after look-
ing at the state of the nation then. I
would not like to go into the sordid
state of affairs—we have done that
before—of the country at that time,
the falling agricultural production,
the negative growth rate in gross na-
tional production and the general law-
lessness in the cities and towns, But
a very important aspect which I recall
and which, I am sure, many of my
colleagues ip this House will recall is
the pervading gloom which was in the
country in January, 1980. It was no!
gloom just for the elite of society, It
was gloom for the common man, for
the common worker in the field, for
the common wage earner, and the
common man felt that the world
around him wag slowly shrinking His
daily wages or his earnings were being
reduced every day by the pressures of
inflation and career opportunities

L

FEBRUARY 25, 1982

on President’s
Address -

were Weing blocked because of lack of
growth on the industrial front,
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I still remember, in December, 1979,
in the course of my campaign fer
election tp this House, gn 0ld man
came up to me and said that. though
he woull like to Sce the Congress
candidate, which was me at that time,
to win, yet he would not cast his vote.
I enquired why and, he said that just
as he had lost faith in God, he had
lost faith in Sarkars. The Janata and
the Lok Dal rulers, in three Yyears,
have beenable to achieve what some
of the worst democracies in the world
have not been able to achieve, And
that is, the people had started losing
faith in our political system,

Today, just before I got up to speak.
I recelled the dreams and aspirations
with which we came to this august
House. I do remember many years
ago when I was not a Member of this
House, coming to the galleries here
looking down with awe that these are
the people, these are our representa-
tives, who run our nation,

So, just now, before I was called
upon to speak, all these dreams and
aspirations, were coming back to me,

I remember the very first day here,
I remember thinking, what if we
could not come out of the valley which
we were in, what if we were not able
to come out from the tunnel in which
we were in,

It was not g question of malice or
rancour against my friends. At that
time, the task uppermost in our minds
was_to reach relief to the needy and
to the poor. Tn g nut-shell, we were
simply overwhelmeg with the fask
which was lying before-us.

Today, after g span of two years, the
memories of 1980 come back to me, as
a point of contrast, Of course, I do nct

e
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claim that gall the problems which

came on our shoulders in 1980, have

been settled. I do not claim that
everything hag been solved to th, last
detail. I do mnot claim that |our
country ig out of the woods.

We hag not promised miracles either
in electoral promises or elsewhere.
And, miracles do not happen in every

day life. o

So, when I Jook back over the last
two years, the most conspicuous thing
I notice is the disappearance of that
picture of gloom which was over the
nation. The problems even now are

, enormous.

But the question ig that the gloom
which was there has finally lifted and
I do not think I will meet many more
people who have Jost their faith in
everything including God, I do not in-
clude my Communist friends here be-
cause they, in any case, do not be-
lieve in Gwud and as for my Janata gnd
Lok Dal friends, God alone can save
them.

All that T am trying 1o say is that*
the mood of the nation has changed
and the change is for the better

I do not want to go round elabo-
rately listing all the changes which
have taken place and, at the same
time, I do not want to also turn g blind
eye to all that we have not achieved
and what is plain ang obvious

The rate of inflation has gone down
substantially, The task before us, a%

_ we saw it, in January, 1980 was not

v

only to control price rise put, first of
all, to control the rise in price rise.

The present rate of inflation of 7
per cent is still falling and we were
just now given some statistics by my
esteemed colleague Mr George Fer-
nandes,

Whnever we have talked about sta-
tistics, my friends on the Opposition,
have got up and retorted pack with
statisties of their own.
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So, I would liks to correct some of
the fallacies and one of the greatest
fallacies ig in the statistics, statisties
with regard to their performance
which they off and on produce.

When we handed over uovernment
to them in March, 1977, the economy
was going upwards. The stimulants
in the economy and the fruits of the
economic policies in the two years pre-
ceding March, 1977, were just gbout to
come into play,

As such, when th Janata Govern-
ment took over in 1977, even their de-
structive expertise couly not quash
many of the gains which were al-
ready on the anvil for which they had
n, contribution anq for which their
credit. was absolutely nil

There are likely t be some statis-
tics. There are statistics of growth
during the year, 1977, and in 1978, but
the point is this that these were put
into play and thes, were started when
we were in Governmeni in 1975 and
in 1976

When we started with enormous
decay  in 1980 the destructive results
would alsp take time to show, the
suppression of which required massive
efforts.

I would herp like to take the case
of agriculture. The fact that this
year, we are expecting a bumper har-
vest of more than 132 million tonnes
ig not a miracle. It is pot a bounty
of nature alone. We must remember
the solig efforts which have gone into
it. I call it definitely a ‘revival’; I
em not saying just ‘agricultural pro-
duction, I am calling it an ‘agricul-
tural revival’ because in 1979-80 when
we reaped just what the Janata-
Lok Dal Government had sown.™
the total foodgrain production had ac-
tually dropped to a level of 109 mil-
lion tonnes and there was near-famine
in the country. The public distribution
system, what to say of existence, had
absolutély collapsed. This agricultural
revival was brought about with very
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substantial efforts. 246 milion hec-
stares of land have been brought under
weultivation during this period. With an
additional six lakh tonnes of fertilisers
distributed last year, wheat production
would have reached a height of 36.6
million tonnes. However, production of
foodgrains alone cannot solve the prob-
“tem. We have to look at the public dis-
tribution system. What happened to
%the public distribution system? In 1979
the offtake of foodgrains from the pub-
Tic distribution system was just 11 mil-
lion tonnes. In 1981 it went up to 14.6
ymillion tonnes. We are talking a lot
about infrastructure. 1 think, revival
of infrastructure is one of the better-
%known sagas of our times because
there was a time when, we know and
ihey know, the Railways were not car-
rying freights, the coal-mines were not
producing 'coal and our power plants
were producing power to the extent
of only 30 to 35 per cent of their ins-
talled capacity. So, the first major task
which was before our Government was
on the Infrastructure front and for
this, a Special Coordination Cell was
set up. Similar is the story of coal pro-
duction. But it is not my intention to
keep highlighting what we have done:
I do not want to go into those things.
But having listened very substantially
vesterday and today to this debate on
the Motion of Thanks. I was wonder-
ing, that even after many of the facts
and many of the figures were given,
why my friends on the Opposition con-
tinue expressing discontent towards
the country’'s progress; listening to
them it seemed that this was not the
Lok Sabha; it seemed as if we are sit-
$ing in a ‘Shock Sabha’!

Hence, af this point of time, I would
V¥ke, before I conclude, to say some-
thing about the ‘Opposition - culture’,
1he culture on the Opposition benches.
¥ do not undersland one thing. Why do
some of my friends and colleagues al-
ways stand up and criticise? Why can’t
we focus our attenitiorn on some of the
historical realities of contemporary
India? Why can't we recognise the pro-

FEBRUARY 25, 1982

on . .esident’s 364
Address

gress which we have made? Why cen't
we recognise the progress we have
made, not going back only to ftwo
years but in the last 32 years? Why do
we have to minimise this? Why do
we have to minimise our achievements
as a nation? I would like to go back
for a minute or so to the year 1947,
when I was not even one year old.
What was our counfry at- that time?
What was our India at that {ime? Was
it a nation which we could be proud
of? What was India to the world at
that time? It was a country of vast
dimensions, with vast problems, vast
opportunities and a vast population. It
was a country where 150 out of 1000
new-born children died immerdiately
after birth. It was a country where 85*
per cent of the people lived in make-
shift houses or mud-houses. It was a
country which did not produce scien- _
tists or technicians—or very little of
them; it was a country which had pro-
duced only clerks. It was a. country
whose peasantry, down the years, down
the centuries, was ruled and exploeited
by a group of feudal landlords.

Sir, this also sounds a fable today
and, when we who are the first gen-
ration after Independence grew up,
we found ourselves in a complelely
new world.

Let us not forget that Europe needed
200 years to progress and America -
needed centuries to grew and we, in a
span of three decades, found the wind
of change blowing in all directions. It
is not necessary to say that everything
hag happened. There is a lot to be
done. We all concede it and we all re- ,
cognisa it. After centuries of neglect,
the sixty four crores of people of this
country can look at our ocean, at our °
rivers, at our fieids and call them their
own. Is this not a victory? Is this not
something to be proud of as a citlzen?
Is this not a great release of human
soul? These gains have been made
by the workerg in the factories, by the
workers in the fields and to be apathe-
tic to this progress is to be apathetic
to the rammon man.

So, Sir, it is the fruit of these peo-
ple's labour whosé results are reflected
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in the agreegate acro-economic figures.
Sir, by opposing this Motion and by
bringing in amendments what the Op-
position Members ‘are really doing
amounts to subversion of our national
pride/and I appeal {o them not to bring
in the past history of recrimination
and hitterness, let us all feel proud
about what we have been able to
achieve. Let us together Luild wup
a strong, modren and confident India,

With these words, I am reiterating
my suppcrt to the Motion of Thenks 1o
the President’s Adress.

SHRI FRANK ANTHONY (Nomina-
ted Anglo-Indians): Mr: Deputy-S;ea-
ker, Sir, my amendment reads as fol-

lows:

“but regret there is no mention in
the Address of the nationaily urgent
need for reorganising but not irac-
turing the Supreme Court of India”.

I speak with not inconsiderable know-
ledge of what is happening in the Sup-
reme Court and what has heen hap-
pening for some time. In the first place.
Mr. Deputy-Speaker, I would like to
welcome the questionnaire from the
Law Commission. Not unexpectedly
there was some uninformed and even
maliciously inclined criticism, imput-
ing motives, that the questionnaire was
-~ loaded that it was an instrument to
the conditiong in the country. one iota.
Speaking for myself, I am enamoured
of the Presidential Form of Govern-
ment. I do not think it would improve
the conditions in the country on 1ota.
It might complicate them more than
ever. But what I am concerned with
is the long overdue need for reorgani-
sation of the Supreme Court. I am
not defending the Prime Minister. 1 do
not understand this sort of an «ltack
on her that she is actually in favour of
a change of Government because it
would help her in some way to be-
come President of this country. I do
not agree at all

I have some little knowledge of how
the American system works, Personal-
1y I feel thay the Prime Minister has
Sucth a commanding position not only
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in her party but also in the country
that she actually weilds rnuch more
power than any politically anaemic
President can weild.

Mr. Deputy-Speaker, I do not agree
with many of the suggestions that
have been fo mulateq by the Law
Commission. But, gs 1 have said, I do
fee] strongly the need for reorganising
the Supreme Court. The gooner it is
done the better. I cannot deal with
many questions which are important
they will have to remain unanswered
in this speech. In the first place, I am
strongly against the use of the word
‘replace’ in this questionnaire, Not
unexpectedly, it has been seized upon
by some critics o suggest the curtail-
ment or unintended curtailnient of the
powers of the Suprempa Court and,.of
the indevendence of the judieiary,
Also I am emphatically against any
suggestion for establishing an inter-
mediate court dealing with issues other
than, constitutional issues. In the
first place the intermedate court—as
the nama suggests—would Te-
quire very large scale amendments to
the Constitution. There would inevita-
bly be a great deal of controversy
about the jurisdiction.  Obviously
it would not have co-equal jurisdic-
tion with the Suprems Court. Would
it be bound by the decisions handed
down by the Supreme Court on every
aspect and op every important branch
of law? I do not ggree at all that
Constitutional issues should be given
any special primacy. But my real
fear ig that if there js this freaturing
of the Supreme Court that it i made
only g Constitutional court and you
have som, intermediate court it will
be accompanieq pot only by emascula-
tion put it will be accompanied by the
abolition of Article 136 of the Consti~
tution,

Mr, Deputy Speaker, 7ou may know
that Article 136 very briefly refers to
the special leave power of the Supreme
Court in respect of judgements, dec-
rees determinations, final grders and
sentences. And I believe that over the
years because of the decisiong that
have peen handed down py the Sup-
reme Court Article 136 should now
be regarded as 3 basic feature of the



=T

867  Motion of Thanks

[Shr! Frank Anthony]

Constitulion. It is crucial not only to
those who have been sentenced to
death or who are faced literally with
the question of life and death; crucial
not only to those who have been sen-
tenced to life imprisonment but also
to thousands of people who go to the
Supreme Court of this country in grder
to get some relief on issues which af-
fect them critically.

I do not want, Mr. Deputy Speaker,
any kind of ultra-simplistic, superfi-
cia] tendencies to erode or emasculate
Article 136 because of this bogey of
the burden of arrears. I am aware of
the cumulative arrears not only in
the Supreme Court but in every High
Court in the Country. As I have said
while I am unequivocally against any
fracturing of the Supreme Court 1 am
equally emphatic on the urgent need
for long over-due re-organisation, And
I say this without qualifications but 1
say with a great deal of regret. I say
it with first-hand knowledge ag one of
the leading senior lawyers in the Sup-
reme Court practising largely on the
Criminal side: what is happening in
Supreme Court today, Mr. Deputy
Speaker, is a supreme tragedy. In the
first place because the cour{ is over-
burdened—I concede that jt is tremen-
dously over-burdened—and in gn efort
to stem this flood some Judges have
adopted a device of wholesale dismis-
sal of special leave petitions and I am
referring particularly to criminal law
petitions, Fairly recent rulings handed
down by the Supreme Court are just
not looked at. Only the other day—I
do not want to mention the name—
when I wag appearing before 5 Bench
headed by a senior Judge I told him,
1 said when you were a liberal judge
I'used to tell my juniors: Try and get
my special leave petitions before him,
Today I countermand that. I say this
sort of thing because I have 5 certain
position, when I was appearing before
another Judge and was citing Rulings
which are gtil] valid he said: Mr. An-
thony yoil are talking of the Supreme
Court of the good old days. Then I
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Are you talking of the bad new days
of the ~Supreme Court? Sir, old but
valid Rulings are jusi ignored. How
will the Supreme Court work? I anr
net plaming the Supreme Court. There
is this tremendous backlog of arrears.
Two days in a week gre set-apart for
special leave petitions—Fridays __elnd
Mondays—and three days are left
only for hearing regular matters.

There are aboutl six or seven Ben-
cheg consisting of two Judges each. On
an average, each Bench deals each
day that is, Monday or Friday, with
between 40 and 50 Special Leave peti-
tions. Think of the number. What is
happening? Obviously when we argue,
I don’t plame them. Over the week-

g

end how are they able to read? They —

cannot read their briefs. It ig very
lucky if the extremely hard-working
judges are able even to read 40 or 50
High Court{ judgments. Some of them
run into ralher massive proportions,
What happens? They come to the
Supreme Court; if they have time
they may have read the judgments;
they have had no time to read the
Special Leave  Petitions; they have
not got a glimmering of knowledge of
the in firmities in the High Court
judgments, And let me say this also
that many of the High Court Judg-
ments, because they also have their
tremendous backlog, are extremely
superficial. All that the Supreme Court
Judges have are the Judgments, many
of them, completely superficial, They

come there with their minds made up. +

They spend 4 or 5 minutes per Special
Leave. I dop a lot of death matters; T
do 5 Iot of Life Imprisonment cases.
if my juniors appear, they are lucky
if they get 2 or 3 minutes, If I am
there I may get 10 or 15 minute; for
a life imprisonment case. Mr. Deputy
Speaker, this ig what happens, that
they are just dismissed, and dismissed
én masse. And there igs no sense of
proportion. It depends on the judges,
depends op their personal philosopny,
depends on their subjective predilec-
tions-predilections, 1 suppose, are gub.

r

L
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jeclive. You will get a Judge who says
openly ‘I am a Tenant-J udge’. Any
tenant petition lies to  him, He has
lost in four Courts. He will hear a
Special Leave Petition for 40 or 50
minutes. But a life Imprisonment case
or 5 Death case, if I am  arguing it,
may take half gn hour. If my juniors
are arguing it, jt may take 5 minutes.
They are just dismissed in 4 or 5
minutes. A Tenancy case will be ar-
gued for 40 or 50 minutes,

SHRI XAVIER ARAKAL: (Ema-
kulam) Sir, I rise on g point of order,
As per the Constitution of India, the
House js not entitled to debate on the
conduct of Judges. Therefore, I would
like to know whether thig is proper or
not.

MR. DEPUTY-SPEAKER: He is not
going into the conduct.

SHRI FRANK ANTHONY: Sirthis
is a crucial matter, which is open
for public debate. And this js a matter
on which the lawyers are feeling ex-
iremely strongly. Sir, what I feel is
this, It is axiomatlic that no lawyer
knows every branch of law whatever
his pretensions. Angq I say it equal-
ly exiomatic that no Judge knows
every branch of the law. Merely be-
cause p person is projected ag a Judge
of a High Court or of the Supreme
Court, he does not become omniscient.
And T am saying this: Surely, my
friend should speak tp some of the
senior lawyers and see how they feel.
The jurnior lawyers may not have the
experienke or the bhalance which some
of ys have. I gm the last person want
only to criticize as a senior lawyer,
the judges of the Supreme Court. But
what ig happening today? Now let us
be quite frank, This is a matter of
common knowledge, A judge comes.
He is not to be blamed. He has never
done a criminal law case in his whole
life. He hag never done a eriminal
law case even as a judge of the High
Cou ome of them are entirely
~ honest. Only the other day a fort-
night back—I was arguing a case and
addressing myself to one >f the judges,
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Generally, usually, their bencheg are

two.

A judge said to me , “Mr, Aunthony,
please don’t address me. You have
raised a rather, ., ... .. »

PROF. MADHU DANDAVATE
(Rajapur): Mr, Deputy-Speaker, I am
on a point of order. With a due respect
to the hon, Member I may poiat out
that Article 121 says life this.

“121, No discussion shall take
place in Parliament with respect io
the conduct of any Judge of the Sup~
reme Court or of a High Court in
the discharge of his dutieg except
upon a motion for presenting an add=
ress to the President praying for the
removal of the Judge as hereinafter
provided.”

So, I think that Article 21 jis eatre-
mely clear. Sir, I am very firm on my
ground. Article 121 does not give per-
mission to any Member of Parliament
to discuss the conduct of a Judge of
the Supreme Court or High Court dis-
charge of his duties. (Interruptions)

AT AN T (HTAT) ;T T
fedr fatardiw a1 wETw A E, T
FATT qTT FLIE & |

PROF, MADHU DANDAVATE: 1
am not seeking a ruling from you, I
am seeking a ruling from the Depufy-
Speaker. Sir, it is very clear that in the
past, the ruling had been given by the
hon. Speaker and he asked the Mem-
bers of this House not to refer to the
conduct of the judges in the House.

SHRI FRANK ANTHONY: Mr.
Deputy-Speaker my friend objecis to
my referring specifically to a judge. I
will withdraw that, AIlI will say is thijg
that because this is a crucial matter, 1
thought that my friend would be, in-
stead of harp'ng on confrontation with
the Government, interested in seeking
the long overdue reorganisation that
ig necessary in the Supreme Court of
this country. I am giving my actual
experience and I am not fabricating it
As 1 said earl’'er, I was asked by »
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Judge not to address him because he
said “I am not conversant with this
branch of the law"”,

My next point is-this. You have some
Judges exiremly knowledgeable. But
they are complelely overborne by this
sort of a bogey. It is a fact, tremendous
overburden'ng. Now, they feel that it is
the only way of somehow or other get-
ting rid of this, gett'ng rid of this bur-
den of arrears by this whole-sale dis-
missal, I am saying th's categorically
because some Judges never had experi-
ence of the criminal cases. I am talking
now about the Criminal Law, They do
not know the elementary principles of
the Criminal Law and because of that
what is happening today?

of in four

The case is disposed

ifo five minutes. The life im-
prisonment caseg are often dis-
posed of in 4 to 5 minutes. I have an
instinet because of more than 45 years
in the Criminal Law bar and predomi-
nently one develops an instinct in {hese
matters. I know that in many cases
people have been convicted wrongly
because there is a tendency specially
in the rural areas to implicate all the
members of a family Three
members of the family are acquit-
ted, one member happens to
be a little more than a child. I am orly
giving an example. If you are under
16, you cannot got a deatp senfence or
life imprisonment You are a child and
you cannot he given death penally or
life imprisonment, but there are cases.
over and over again, there are persons
who are little more than a child where
in five minutes the life ‘mprisonment
case is rejected. Why? Because one
judge feels that it is a tremendous
burden on the Supreme Court and it
cannot be added to by admitting more
cases.

Another Judge does not know the
elementary principles of Criminal Law!
This is what is happen'ng. Don’t ask
me but ask the Senior lawyers on the
Criminal Law side There is this tre-
mendous iniustice that is taking place.
It is a whole-sale injustice tecause
there !s a whole-sale slaughter of Spe-

Address

cial Leave Petitions on
law side.

{he oriminsl

Now, I have one basic suggestion and
that is, Mr. Deputy-Speaker, that the
allocation of business in the Supreme
Court should be on the basis of the
broad divisions of law, The Supreme
Court should be divided into what may
be called, specialised benches. You have
the Constitutional side, I am not mak-
ing any kind of ad hoec, rule -of-thumb
suggest'ons. I don't say you have
100 or 50 judges. But I do
say tithere should -~ an objective
assessment of the work load. It
can easily be done, See what the filin-
ings have been with regard to constitu-
tional matters. You will be able to tell
approx 'malely over a year or two years
what has been -the filing See, what the
petitions have been on the Criminal
I.aw side. Perhaps 't is suite likely
that the petitiong on the Constitutional
side have been the largest in aumber,
All right. Then you decide how many
judges you want for each Constitulion
Bench Now Mr. Deputy-Speaker, there
is a provision in the Constitution that
substantial auestions of Constitutional
law should be decided by at least five
Judges. All right You take your work-
load. Say we need three full-time Con-
stitution LLaw Benches. five judges In
each Constitution bench. Fifteen Judges
for the Constitutional work. Then you,
assess the workload on the Criminal
Law side, Let us assume that your
work-load postulateg that vou should
have three full-time Criminal benches
on the criminal law side. This 's aroth-
er of my main submissions that you
must have a minimum of three judges
in a Bench Unfortunately, because the
Supreme Court is under-manned foday,
vou have two judges. Then you have
got a difference between the twn jud-
ges. In the old days when there was a
difference, thev always admitted a
soecial leave petition. Today the junior
Judge, because he probably does not
understand what is involved. shakes
his head and the senior Judge says.
‘Dismissed’ Th's is what is hapoening.
That I« why I say you should have a
minimum number of three Judges to a
Bench.
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Now, I am not criticising the Chair-
man of the Law Commission, He made
a lot of references to what happened
in America. T am not concerned wilh
what happens in America or in any
other country, We are nothing if we
are not Sui Gener's. People usually take
the last census figures and say we are
680 million. Somebody said that you
are not right, you are well over
725 million. . Be that as it
may—And perhaps we are the
most litigiously inclined people in
the world, but what is happening—we
see there s an inevitable increas: in
the number of filings. What happend in
the Allahabad High Court? They were
15 Judges, I have got the figures from
some of their Chief Justices.” Fifteen
Judges, including the Lucknow be:nch
in 1948. Today on paper they a-e sup-
posed to be-62, but actually they have
got 56. In Delhi we started with five
Judges. Today there are 24 Judges.
Originally in the Supreme Court
there were seven plus one i.e,
the Chief Justice,—38. In 1960
it was raised to 14. Now we
have 18. But actually there are never
more than about 16 judgeg functioning
in the Supreme Court, What does it
matter if we have 50 Judges in the
Supreme Couri? What is wrong with
it? I was 1lalking to somebody the
other day. He said in a small country
like~Bulgaria the Supreme Court has
70 judges. In comparison Bulgaria is
nothing to India. But a country that is
sui-gener’s from the point of litigation
and numbers. I can understiand this. I
know personally and am friendly with
some judges, but it does not mean that
they come down on my side, Tt was a
leading death case and I kept on add-
ressing him and the senior Judge asked
“why are you addressing my brother”.
I said: ‘perhaps your Lordship will
probably remit the death sentence., But
vour Lordship’'s brother, with whose
uncle 71 started my practice, and who
became Chief Justice, is enamoured of
death sentences And that Judge said:
“speaking for myself, I intend to con-
firm the death - semtence.” So, being
friendly with a Judge means nothing.
It is a predisposition. But what I am
gaying is this. If the need i= to increase
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the number of Judges on an appropri-

~ate assesment in the Supreme Court,

let it be 50, let it be 45, let it be more
than 50.

Resistance  will probably come—I
hope my freind will not feel disturbed-
from the Judges of the Supreme Court.
They will feel: “Our Elite character is
being taken away from us.”

PROF. MADHU DANDAVATE: I
don't feel disturbed. I am not a Judze.
I only want to protect the Constitution.

SHRI FRANK ANTHONY: No; I
am not saying anything against you.
This is a matter which has to be canva-
ssed. I am trying to be as objective as
possible, with some actual knowledge
of what is happening, They may say,
‘Oh, if we have 50; we will become
part of a common herd.! But what I
am concerned is about two things: one,
the needg of the country; and two, the
real imperatives of justice, What js
happening today in the Supreme Court
just cannot be defended. Some of the
Judges—let me say th's— are among
the finest in the world. They have the
knowledge which they pught to have.
They are liberal, as they should be.
But others, for some reason, are over-
borne by this burden of arrears on the
one side: others have no elementary
knowledge of the principle of law
which they are called upon to judge.

Let the judges be selected because
they have got the experience and
knowledge of Constitutional Taw.
Other judges, because they have spe-
cial knowledge of the Criminal Law.
Let there be specialized Benches, We
will probably need this system in the
High Courts also. And there is a tre-
mendous imbalance. I am entirely
aga'nst the suggestion that the court
should met en banc. What do you
mean—that the 16 Judges are going to
sit all together? It is bad enough
when you have 7 or 9, And I say this
also—my friend will probably {ake ob-
jection—I am not blaming them I
don’t say that there {s any personal
motive or any oblique motive or any
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corrupt motives. But somelimes, they
do asume jurisd:ction in matters, when
they should not assume jurisdiction.

Take the Bearer Bonds Case. A lot
of us felt—and there was unanimity—
among many Senior Lawyers—that it
was a case which belonged to the poli-
tical thicket; this is a matter which is
w:thin the specialized knowledge of
the Government: whether you have
black money in India or black money
abroad. Before that, I had
been read'ng an article on black
money, It said that black money in
India was comparatively minimal. In
America, 10 per cent of their gross
national product ig black money. I
worked it out in millions of dollars—
worked out to 176,000 crores of llack
money in America. 30 per cent of the
gross national product in Israel is black
money; and they say in America that
they are preoccupied with legislation
trying to bring this black money into
the white.

Often there is this arrogation of
jurisdiction which I feel should not
be there. Then often they spend not
weeks, but the part of months in argu-
ing some of these cases. The other
cases are not argued. For months and
yvears cases lie unheard. Then there is
this tremendoug imbalance, as I said,
because of differential approach  This
will go if we have specialized Benches.
They will have an instinctive knowled-
ge of the subject Judges with a specia-
lized knowledge of Constitutional Law
will deal with these matters quickly:
Judges with an instinctive knowledge
of Criminal Law will also do the same
in respect of criminal cases. I was
going to name a Judge; let me name
him: he is dead and gone. I am only
giving an example.

PROF. MADHU DANDAVATE: Are
you naming me? I am not dead anaA
gone,

SHRI FRANK ANTHONY: I am
saying this because the Bar will agree,
He was the late Just'ce Jaffar Imam.
He was a very distinguished criminal
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law lawyer. When I appeared Before
him in the Supreme Court however in-
tricate g case might have been, he had
an instinct. He would dispose of a case
in ten minutes—either admit :t or re-
ject it. 1 remember I did a case before
him. It was a case involving a fine of
Rs.10/-. Can you now imagine 3 case
of a fine of Rs, 10/- in the Supreme
Court today? He' had the instinct that
the petitioner had been wrongly fined.
And he admitted it. The third Judge
said: “I am against admitting such
malters” I am saying that specialised
benches w’'ll immediately cut down the
time taken. I do not want to have the
American system of half-an-hour argu-
ments; but don’t let us go to the other
extreme, and have arguments for
weeks and months on matters in res-

pect of which the Supreme Court
should not assume jurisdiction.
17.4 hrs.

Mo fawett fa17 wEetaw (fHte-

Tg) : HIMAE SUTEAE W Ied, HTEA
g AEET S ANTEq sfwwreer
aeq ¥ faur, S9a g9ars g #71
THIT ¢ F 0 @I gL E |

frdlg ag o & fF g foew
a1 ¥ g fawwa § faefr fawda od-
EAEqT & AT § &7 A0 | T/F qTa-
R T A AW H ST gHT Iusfeaat
g, AT AHT A AT qHaT | AT gH
aus fawme F wefaag § Fefe e
at aar e & fasm #R S &
e ¥ gAY aga wigs TeE Fi g | gAR
Tgt g9 4g a|d ¢ fF  qfgri-2, oo,
WTEHT—2 FT BIST AT ATL AgHaA
Jyeferat & | T Sqwfewdt ¥ g®
Tafer o § @ @9 F7 faar g

IuTens wEred, foest g §
farwit & gew fame o 4\ w@H @Ry
i € ue TR ol www
A F W A el 8, g W
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qHT gAY ga faaei & g 9 8 |
fadz  wedf &1 o qFRAT T SEH

Wmﬂﬁmmﬁﬁ? a7 gafaa

o P mfT F ol & =0 A
I AT & | FEE 9099 g9 A8
g T & FF guTe gay gak § | Aaa

§ Tez-ATEETT qERe qaTr qferor ol |

afrar ar g0 & FW § g 9nn
T ATT w1 9w g R we waisd
ST § gAY Hadl § aga wiaF AR
BATE | Wi F T a9 wfad gu
& WHT T Ag FE W wwar g
free @R ¥ | 5w Aqisge
gt 71 g w< faar ar, S fec
q I AT

AT TAE WA STwed ¥
“sa-frmam”’ | ST F1 fAeEe gue
g frar 3 1 3Er BATO @ W aEr
gET TS| TARCTATT §  TSEqTT
¥ gu g9 WK ATA(ARAT F
T | WAAE A g e F faar d
o g% T F1 (qva ST g1 269 F
26 famafmg wwm (wrE) v &y
AT 141 TTWNARHT § & 97 TIL-
arfarrd F (
1T T AT 2 FA A a7 F)Y
ST g1 ST et & are T8¥ 7, afew
TrOm GF AT T4 N T g Ay
AAAT § HWIE ag wiad g fv 1% gra
H T HIAT Aqed AT 3 a7 AL Mai
o= TR FT aggEr fawm g
gdifay g o o fasar gad s
fear &, a8 wF AgeAYel STAlE § |

AP II-9T9 ATEhIT & aa T
Sit 79 g€ 8, wae faww @1 w1 AW
QQT T8 T qEAT & | FAED 1980 F
ARERIT #1322, 2 giawa 91 &t
1982 % 6.9 TAMT g TE 7 |

P
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& W T § o WE aF g
& gy faaeT w98 wr § B g
ghrrer AT i framar 1
¥ | IEaE & aw mfvg gt ?
g we-farg gHTL AT AT E |
g "R § fRam-miEtey ety
fFr—ag Wt g ame gw-faeg
FATGAT & | AA ATd H WA
farreft sriete foFe aorg & fFam wiT
g fFam, & @x a9 ag fag & §
foF gaTa v TR gATET AT AT
FH @ FC ARAAT aral H ah
wfaw @1 & | fraar weer & fF gw
TTAT 2T AW F AT @I Hgeagul
QIEATHT F7 AV ATE A 0 FT &7
FATI FL | & AgeAqy  qaeam §
TEY #W 3T | 8w fae we afe
TEF  GAT &Y W Fgq £, fwem &
forq 7z & dr fafrea &7 § ag wfawer

T TF HEAYUr AN gHIT |
I 3T & 9gd § ATl § q@ &

feafy 31 Wﬂ%qH&THWEF"TEﬁZﬁ
Qo7 T AU AAT ATTA £ | TG AR
qE AT A H | fA A9 F agi e
wFTT A1 [Eqfd § | @dr &7 ara ar g
T FET @ #1 OF F A0 aer oy
TE faet w@T & | WEIT T F wH
Fgh FATC U F | 9 e X
g & WY 3T & | O feafy ¥
7> eafadt &1 &8 @ &0 e ar @
21 A frdee 2 5 i oo oae
T & oy wiaw & wfaw & 7050 T a7
TqAEAT T WAL q@ ¥ v &
fw wedmr =7

TSI T §TH T HfeF 97T 4%
e & W 99 AeEdd #1 0F HEy
qrfseeaT & Wt AT § | gafay T
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F AT WG THET gl § afew
uF e qaear & ) 4w faam A
fF  weore #Y OFaw & fav fauy
g Fw FT AT § wrafea # qE
=1fed |

F T fraT T=ar w@ar & | o
FT FAT &TE TATAT T AET ZgT ST qhelT
2 ? auAmdt § fafrew sw g
TFAT § | AAEA(T  HATA 9T UF g
| T HAT TAACATIAT FT T
T {IAT & W AT TF T T 2T
qET g 1 1957 ¥ - 9 TET F FIH
wroed far T ar ) F @ g e
afg 39 T &1 [ F7 {7 Srar &
FATX ST A agar &Y oo e
afed 0 AT W TAHEATAT FT W FH
TATITE FT % & | THH a9 o9 T
31 ATE ZA GrETH AfTa9 qaT g1 qFar
& O THY I W FY GIETH A7 qHEAT
FT FTHN TATITT T TFT § | TSI
F WA 39 HI q@A O, AT Al
e dar & oo fawe gaofn
nrafed Y 9 AMfgr arfd T omay
g9 & R fFar s @& | 99 99
FY gweAr WY 9 33 g1 9l g |

TACATT AT & 94 & F19 {14
SRy gEfad 0F W GHEET Jgl
G g1 wE ¥ 1 @ & T gharEr
g Wl §, @F II9H g a9 B,
gafgurelt @RI A agh W FL qEHA
FOFAT TE T & § WX AT ag &
qa fram & wrigarr § wagfea
WX wAgiad deefa & @ § 3
7@y wwE: FufEAw ife
Tyt & g frafat & & i wmafe
Y 9T g% W A ¥ ayfaarE
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@1 Ag FEET T A g |
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oA T qW § FUAT AT
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PR SEIEE AT F qE AT g
IW H 350 AT@ AT ALAATT BT
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% fau i 3w & @i 7 W &
WA & v ST 9 faaaer s
qET  AEAEE g FATY L A
TW WX IO FAN IO & | 9g dT
3@ #1 a g fF F§ fadet  arieat
¥ oo st @l & faw gy
i Aifa 1, aga & wee Aifa &7
Teq Agd w famr 1 fex & wm oev
gl # gAY SHEWE g9 § HIT
§ et § 5 59 O gw AW )
® &1 T wEre A0 & e
N TG ¢ (% (oferd SO 9§ @
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& wiT garAT 73 v & & gary faen
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2w oY HoT wiw, afew fama § o,
TEq g AEA | W AR FH AW A
W & FENE qur wF IS &
faw T 3w ¥ AT gU § Wi
we fawara 2 fF g9 or agT ) w-
o & wrears ¥ WY fAvme oo agA
F fao  wew @x &

FE  HAEAT g | AT ®E BT
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% F Fde %

17.14 hrs.

[Mr. DepuTy SPEAKER in the Chair]

TEl ¥ S AT gaTA Har Wl e
AT AT Fgal @ ar fau TEEl FAT
UF T AT AT FEAT B | TG
T W Ieg aram TfEw fF fade
ATATEAT FE| ®¢h g4 UF ATagis
@y TIMT  AMgT | WiT § owm
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wfrsr a1 fawr &7 gAErEas qar
agam 1t qfawr framd a9t gq A
g TR

TRl Weal F a9 W eufd S
& WWWTIO  9¥ G991 FT GEA9 @
g 9oH § gem ¥ |wrmwEr g |
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st ARWEOLAT AT
(frdmaw ) : weger W@y, TgalE
Wl & FWEor 9% S 997 TR0
yu o 2, wawT § fada wwr

g |

Y FAA A4 T WIA WO H,
frg Y &1 I TIFFAT VT F
M3 AT, 94 D& Y M § A
4T F S ogafT gE @ S W ™
swz  fear 1 sEW FF fF o9
gAY TdadT WG &1, a9 4@l
g 41 | # Hqar g § o
I TG § g o It ¥ wmaeean
grita & arg o7 foamn = FAeary
T WHTATE FT AT gAT, TAT AT
fear &fdw ag 7df war % qmeaar
& T 9T FT OO |

g W1 3% g v arAeEE
HINY W A gEHR JETT H
&, arfan gra o gfeswt, wfgam
Ar-weraersi 9 fasd 7wt o o=
BT § | IEARE & A OY
TATHATE ATT, To FTATEL ATA g%
FA AR AT W1EA 4, AlwT ArARAAE
& TATT TIAATAATR G ARl a1 FqFH |
ga a1 3a% faeg faut & =9 §
FIAFAR F AT IT {HEER 99T
T 3§ | FIEFAAIE & AAAT AT A9
gr £, 9T g AR F Wmg A
ag wSfm  weAfaar oA fae
Fr Iy wiEEd & 9 afmfa
g gATX TS T gefa & e
FLW@RE !

FATY  WaGd WU §EW
aqqeqr 9% ArarfeT § 1+ @fegE &
AT AT WIEAT F AT A
F @t waAfasy Wk wies
ufgs fig gu & S99 o979 =07
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TUFT A WEH IT g eEl J

fomm o @r R | SIE@IE qOE
GEA WA dF I TAEe H

o 34 TTAWT AT F7R FTAT HIX 66 TiAO

T FT 41, AfHT WA v 9w &
@ 2w 67 iaww & Faw g
ok 33 wfawa oAl & o wear
g |

FE q FE THEIC F T I WY
frdT w Far &, wfew awal #0
CATTE  UFISIE & ATH 9% W Ff3-
ATZAT T AT FLAT 9247 § |

oy g ®99 (3) & a9 |
At & weg wiaat # frgfw i s
I AEAT 1 AAF B @8 |

T A W oyaE HEr ofmw g
9 | gl S 99 Usa & fafy
SIEEqT & gT¢ | HTHHT HFHE Fl,
fF agr feest W, 97 T "
FEM  GIHL F AEA g, -
g

b

zﬁ%ﬁ%

WS AT 99Gd @i d g |
19 WEMI ¥ TeATd  HEEH g#d &
yfafffa o g A Agi g | Tg TR
feeet & o 9@ A9 FOAr WK
qfmsy & § | A T F wE A
FTE ITAEE fadracl @ | 78 THIT
qAE  WEW F AEd § gy
FLAT | TgaT STEAE & faef
¥ 99T AR F A 99 GOAIY
g & o o) SN wg F oA
¥ odr wrf ofcdfeafa 7@ 8, foed
FU T A g v fEw
FRT R A AT YR T I
TE FC A B DRIA FAAT |
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T qg qA@ wEw & sfafte 7
qftaw @O § AT FE H_ATE T
fr drew fae § #if fa@w wafeat
ar gfear  ag & | AfET 6T @
ygE war wear & 5 ded fawe
§ 30 ufgwe avrg Jied g

FET FIHIL Y BT & AL T
gatg eraT & wOF (TE) F AT A
wfg-qugea T4 & fag faafaa fwar
AT | FF TFAC q FAG (F0R)
F Jar # wfagwes gaw *F fag
qA@I, 1 I fAErT AT q HIE
(wr) el F FaT 17 GTF 7 AR
39 9t & AAT W HFIA 67 I
T qHIAT WT<q 91, 5G9 5 fqurT @
HFA 141 A E | TF AgA qF
gigfer waar wr | & owR
eI H 9g S1q A Agar § 6 sar
AT F g T AT HL g7 I Acq-
gegs  dfa-aed & fau gElfen
frar | <& a W wiuw (ArE) qref
FI FAT 69 T T GHIT e TaT |
TF TG GEE0 & gHYT ¥ 9g e
70 TF GFAl | R W el E
Fifear e T & ag AR a9 gl
g1 FE AT NAAIGAE SO
HX AT T HT HAIHT

fafr =X smaear #t foafq &9

w i ag g s Ru &

Address
qd sl & A § | gifad I e,
shfaar #X gadl . "= g
WE | 5@ @R & A9 & 9]
ghetal AR weqEe i 98 HATa
TPE | WA I & 5
§ gl T@ IH FT AATAK G 9T,
Tgl W weqEen® Fa9 (Wr§) &
3@ § @R F AW F A8 gAqE-
7 g0 wifearfadi X gaTET gar
W 5 HIfeareY AT T | gg THIT
a1 ghom faddt e ¢ faas 3w,
AT T TACE HgReEr wOSy
T foar STar § Sua {963 #Araraw
foraT AT ag a<@ ai f9gs O & ot
feeg & | T & AfuF av g I F
qTg WY HES HHWAT A1 (KGR &1 93
F g 98 A5l W@ Gl 8 |

T R B AiiaF A gearg
F 9799 § @gEF g A dgRH
FHIfAA FT @R St g oo aR d
WS FAIeY ¥ 3% ag ¥ %
frar g sfEarar T A St A
Sttae faama & S+ fad ag g A
qF TO TG FX Tl | AT TgT T |
i, WX AR FiF A7faw 9T &
AR d°T F7 & 1 9T Avfad, @Y
T FKIHT & AT FIF ¢ d AIAT TR
F ATHE @A H FHEAT T FHAT HLA
g | ag xEr fadut & #1aT, arae
F Ao,/ @ A HIA FT AT FET
g | IS0 THo UF o 2qawdT <1 fawa it
GSIETEY AEd WX agasgia  Feft
¥ 9™ g5 g 99 FAW Ig T4
FT @8

guitfaa a9 G SO F AR F
S qg TV el & AT F g
AT E fF 1975 # ST A9 gy F1a%
FT AT 47 IGHT 4T AT 7
SHH ST THT AZA B GH FLA FT
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[=r Aramifgarega AT

qraer fFar ar SuwT T gET ! Hilk-
arfeEt it i 9X ST gIeiIAT S
qIT ST FEr AT SHHT FAT AT 7 IF X
Wl 9% FO W AG g1 | 9 FAl 7
%H § §eqW TAEA & g9 S
FOA FT W oFwEer fear oar 9w
fear & f g5 7 fear m@m |

1971 ¥ qUTE Hell § T g
&7 A7 fear WX 1980 & FATE wOon
9 ¥ §© WX FUFA W@ | AW TF
T BT & AW § §o W 98 fwer
Tar | fred g & aHa H AT o
9 ¥ S FTCRT @ 77 &, A qre A
S & g Wt oY 9% SgH UF ol
an wg fear & 1 O gea 6 fER
¥ FEET AT AGUT FIA BT TGN
HET W FAT Afas wiaw g, a8 §
qeAT ATRAT § | ST 9 gAr F
HH Y ST AT AT TE g 98 d1 qIH
q9auig AT ¥ gHIR ST TR
TAd WT @ § Igl FEFAT Al LA~
g g | AETT § IF FEFA G
SRR A A5 fafaafedr 981 & | guiaa
20 AT FEFA fq=rg & Hafa g
EIR &%« & 99 Ueg fafa  #er &
FTEETTAGT H1 ATAATLH Fq=ATE Fver,
gt #1 feate awt gger 3=iw a@ K
®1 & o7 qH g, IEH N Y TF
ffaata a8t faar &

et St gro TvEe  feAw 9
oI ATYO ¥ R F@A\F ST &
aTias WK Afds 707 & aR ¥ @
NFT W Tf o7 | § Fgar 9gar § fF
Afa® A gem §, S e gaqw g
g o fo gy a6 SowEdr @
Y WO Gt § | R qemfaw
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faemdt ot fiF 1966 & 1977 @& AR
g9 1980 ¥ W OF & § G F
oY, 39 S #T afc 9gTE F@r g, av
ag &9 A 9 GgT R wEn wel
F7 HIE HRW] I FiHEHE TG § |
S g A% 9 g, ST IX W A
Hfqeie TG g |

=R & a1 H g9 @9 Fgd &
AT U9 Hell ST SH! T T 1de-
fetfae Fgdt & | F R AR
g % wsem=m a1 &9 ¥ 7 ger agr

qhd g ... . **
(e ) **

MR. SPEAKER: Not allowed.
(Interruptions)

No question is being allowed. Don’t
go on making personal aliegation. You
have to follow certain rules.. We have
laid them down time and again so
that...

(Interruptions)

Nothing more. Finished.
(Interruptions)

Please, order. No personal bickerings.
It is not on the record.
(Interruptions)

Mr. Nadar. Please sit down, Please,
order.

Yes, Mr. Sparrow.

SHRI R. S. SPARROW (Jullundur):
Hon. Mr. Speaker, Sir, I feel highly
privileged for having to rise on my -
legs to suport the Presidential Address
because in this sowewhat historical
document, the policies, the program-
mes and the enunciated performance
are giving us a line ag to how and in
what way India is @going to
make its progress. In that,
the broad aspect of the whole
affair seems {0 converge on to one€
specific patbtern. !

**Not recorded.
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India is a develoning country, going
through a developing siage and the
developing stage of any countiry ig one
of the most difficult stages to go
through. Here, India stands with about
700 million people with varied types
of languages, classes, creeds, religions,
ideologies, sensitive border regions and,
of course, some sections holding fissi-
parous type of communal tendencies,
a few of course even displaying sepa-
ratist type of tendencies, whether
foreign-baseq or fereign-aided or in-
ternally thought out. So here we are
going through a very complex stage of

our progress as a country,

In that regard, if we think of the
fiscal side of our policies gnd the situa-
tion as it obtains, it is quite phenome-
nally difficult to tackle, It ig easier
said than done. Within a span of 35
years of struggle, from =a backward
country with such leaps towards pro-
gress, it has come to a stage where
everybody now around the world un-
derstands what mark it is making,
For instance, some people have even
started talking about ang comparing
us with foreign countrieg like USA
and 30 on, One State out of 50 States
of America, call it New York, can
gather together more budget than
what we can all get together as a
whole, It is a very tremendous type
of fight. That is why I would wish
to urge, through you, Sir, as t{o how
we are going to set things about And
it has to be done while dealing with
all the complexities anq difficulties,
we have to be very clear as to with
what mental sturdiness ang adroit
working out of the problems a5 also
with a little pit of big heart we have
to tackle pur problems.

I have beep studying the attitude
displayed over the last couple of years
by our Opposition sitting on the other
side of the Benches. I wil] come to
somea of the points raised by some of
the hon, Members from that side be-
fore I start saying cromething on com-
parative terms of the performance jt-
self. But I want {o caution everybodv
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and, particularly, those who do no#
want things. to run in a salutary and
steady manner becauss you have seen
that in respect of some countries of
the third world, there couvld always be
a situation of disintegration under the
grinding pressures of the Super
Powers and their own internal diffi-
cultieg and wrong policies, Like g glass
plate, they can sometimes get splat-
tered. We all know what happened
before during the last few dacades to
countries, like North Korea, South
Korea, Vietnam, Vietcong, Laos, Cam-
bodia,—jump to the other side—
Sierra Leone, Golgd Coest, Congo,
Katanga, Nigeria, Ethopia, Somalia
and s0-on and so forth and how one
can be destroyed The inner core of
yours, whatever you possess jnside
you, a3 a country, as your heritage,
gets disturbed. Ang it sometimes takes
a turn after centuries to get an oppor-
tunity to rise again,

Apropos that, wa have to discuss
things as they stand in the light of this
beautiful Document, the President’s
Address of 18th of February, 1982.
And I must say that the lines given
therein apropos the perfcrmance that
has peen built up slowly from a very
sorry state to  date ig remarkable,
I do not want tp reneat what has been
stated by me before and what some
of my other friends have already sta-
ted, But there should be no wrong
word about understanding as to what
are the responsibilities both for us as
also for the opposition Party for the
future.

To start with, therefore, my first
observation is., that we have to handle
our country’s affairs with care, pati- -
ence and in a proper planned manner
which is indicated by this particular
document the President’s Address.

My second observation is which con-
cerns some of the points raized by
some of the Opposition party leaders
so that on the vlate we h=sve proper
type of understanding,
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I would take the liberty of even
asking the Hon. Members to view
matters both from our own point of
view a3 well as from the point of view
of the Members of the Opposition,

I know how some people are built
from within. I know some people's
mentality My own may be different,
But that does not carry ug away from
stating the facts in factual terms as
they stand,

Here is, for instance. one point that
wag brought in by the Hon. Members
Mr Jethmalani as also Mr. George
Fernandes —in different words saying,
that it is one oerson’s show or per-
sonality cult and so on an< so forth,

I would like to do my best with full
honesty to apprise the House to clear
this problem as I 3ee it.

I would like, first of all, to point
out to you the personality side of it.

Certiinly, Shrimati Indira Gandhi
has personality,

She has a shining Charisma, a
Charising . very w-ll-known to all
round the world, It is not only I who
am saying this. The proof of this is
abundantly clear al* the world over
and in our country,

You hag brought our Party down,
nine ping down There was nothing
wrong, Janata party had got together
and people were given hope that they
will set up another fine secular Party
and perhaps get a Dbetter change,
There ig nothing wrong in that type
of reasoning, I said that they brought
our Patty nine pins down,

But, low and behold! not only that
the poor performance displayed by
the Janata Party over those two
and a half years, was seen by all so
clearly. 1

The peojle, the marses, the poor
masses ynd other pesple gll along be-
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came wise enough to understand what
kind of warmth, what kina of backing,
what kind of inner feelings our Lea-
der had for them, and they went afte-
her charisma, that is, Shrimati Indira
Gandhi charizma,

Even now, so many millions of
people follow Shrimati Indirz Gandhi.

I will come to that point which is
being raised here time and again, that
is, one Party hegemony. I will explain,
I wil] explain it with my own proper
knowledge, not in ary way to bam-
boozle anybody on that side of the
House, No. Not at all,

I have been, for instance, serving
the nation as a politician in one Party,
the Indian Natienal Congress And 1
have studied this great leader, Shri-
mati Indira Gandhi ang I worked with
her for over a decade as a Member
of the All India Congress Committee
and for over halfl a decade as a Mem-
ber of the Congress Working Com-
mittee, I want to point out to you
that there is no decision taken at any
lime which i3 not wel] mooted, which
ig not well discussed in which every
Congress Working Comn.ittee mem-
ber, every All 1ndia Congress Com-
mittee member, do2s not put in by
way of his contribution what his views
are: and I may point ou! very truth
fully for the benefit of my two or
three friends why were talking about
this that every time consensus is taken
and in the norma] democratic manner
any problem or any point of conse-
quence is decided by the Party. Of
course, the Presideat is our top per-
son: there is no question about it
And if the team is working with some
cohesion, if the team accepts that she
is the captain and she is running the
team well enough, what is wrong with
that, I would like to ask. Not onl®
that, the team member and the top
of the team today, in ihis largest
single political party ian the world.
the Indian National Congress-I, on
every account, work together, I am
not going to criticise what happeng on



393

the other side. It is not possible for
me to go into details, Mr, George
Fernandes pointed out here that, after
fourteen months, the meeting of the

Congress Working Committee was
held, May I point out to him, ‘My
hon. friend, yes; when things are

smooth, you don’t have to keep on
calling people’ 1 have noticed quite
lately that the Opposition sideg cer-
tain parties, within seven days. were
holding about six or seven meetings—
Congress-J. Congress-S, Lok Dal, this

and that—meeting after meeting,
clutching at the straw for nothing,
trying to hit in the air for nothing,

trying, to understand where the feet
are resting, Is this homogeneity? 1s
this an association or a team work?
Is this what you call party work? If
the Indiap Nationa] Congress-I under
thé leadership of Shrimati Indira
Gandhi produceg better results ani
works together a3 & team and faces
all types of difficulties and complexi-
ties, what is wrony with that, I would
like to ask. You talk in terms of per-
sonality cult or hegemcny or the
control bzing exercised by ogne or two
or three I would only say this, Here
Iz a galaxy of Ministers who work in
their own spheres; trey work so very
well in their own spligres; and if in-
cidentally the captain of the team
says that there is sornething to be
changed, there is no reason why it
should not be changed, 1t is changed
as a good captain would change his
bowlerg in cricket. Myself and Prof.
Dandavate both know how to have2
such changes; both of ys have worked
together on the groung cne day. Why
do you want to be small? You havge

- to be very big, You have tc grow for

-

the sake of India, not for vour sake
or for my sake or for Shrimati Indira
Gandhi’s sake. You have g grow; you
have to be tall; for the sake of our
civilization, our culture, what we
possess, for the sake of prosterity, for
the sake of children and grand-child
ren, we have to grow, we have to take
on the responsibility wherever we
may be, And for that reason, I would
urge on this and finish with that
subject
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Somebody spoke about corruption.
May I just make two observations
with your kind permission? As re-
gards corruption, I would say: Yes.
You remained under foreign subse-
rvience for centuries and you became
a tremendous artist in playing about
the monéy in a wrong way and in a
nefarious way., I would like to say:
what is the situation now and wha
does the corruption? I would like to
explain my viewpoint there. My view-
point is this. This party, the party
belonging to the Treasury Benches, is
the largest party. What does it com-
pose of ? May I suggest that as much
as 80 to 90 or 95 per cent of the
population in this party is the poor
harijan, the poor adivasi, the poor
kisan, the poor marginal farmer,
the poor -artisan and the rickshaw
pullers and so many others—a ma-
jority of them is of this class. Do
you know why is being cheated every-
day and by whem? It is not by the
people of this party but by some
people who are having biackmoney
and who are living merily and hap-
pily from whom we try to take out
money through the Finance Minis-
try is one way or the other. Now to
say that corruption is rampant some-
where else is not correct. Some-
body on your side can also be a bad
man ag also some one on this side.
It is for this reason that I say: it is
not fair to throw mud uselessly on
the Treasury Benches. Why not say
something objective? Why not say
something progressive? Why not
criticise in a constructive fashion? T
say that some of our friends on the
opposition side have not been able
to do that. If I were take you on the
economic side, I can do that statis-
tically. T will not like to do that. I
can say this much that we are on
the way to progress, Allow me to
cite one example only. We are on the
way to progress; we are marching
ahead beautifully. But, Mr. George
Fernandes talked about the forward
march rather derisively. That is
not correct, May I point out to him
that to-day we are with the -built up
economy under the aegis of the pre-
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sent Prime Minister who was not in
power for only two and a half years,
amongst the first seven countries of
the world in so far as industrial pro-
duction is concerned, And in so far
as nuclear fusion, nuclear fission or
nuclear Power is concerned, e are
amongst the first six countries in the
world. In so far as the qualitative
manpower is concerned, technolo-
gically or scientifically, starting
from cosmic research upto pulsars,
Quasars, Blackholes or any such
Science is concerned, we arec amon-
gst the first four in the world. In so
far as our broadbased, strongbased,
armed forces are concerned, we are
second to none. I can tell you that
very frankly and let the foreign
people also hear this. They can lis-
ten with an open mind to the speech
of Generad Sparrow and I mean it
categorically from every angle. 1
do not want to go into details over
that. In so far as our farming side is
concerned, we have got self-suffici-
ency in food. But, there is malad-
ministration here and there; there is
maldistrabution here and there.
There is no question about it. I poin-
ted this out on the floor of the House
only last time that 26 lakhs tonnes of
potatoes rotted in the fields in Hima-
chal Pradesh, Haryana gnd the Pun-
jab during the Janata regime—Il am
sorry to say so; I do not wish to
condemn you. This type of aberra-
tions and difficulties are there. Ne-
vertheless, India is~‘marching ahead
to gain its cyclic ascendancy. That
is our due, For that reason. I have
to say this. The way we are conduc-
ting ourselves—the ministerial ben-
ches and the ministers wunder the
guidance of the Prime Minister,
Shrimati Indira Gandhi, goes to
show that we go ahead with an urge
of being “Excelsior over everything
that comes our way” and we ard
going to be second to none in India
within the next fifteen years or so.
All of you do give us your hand.
Give us a hand. We are going to be
number one nation and the stronge-
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st natiom in the world. With these
few words I take your permission,
Sir, and thank you very much for
giving me an opportunity +to speak.
I support once again this wonderful
type of Presidential Address,

oW qlo KIAUIN (FALF) : FAT
THT dlEd, §a< seghar & gad
R W s aw ¥ S 989

=

IO T Y E AT G W T S
UFq & fag o JTER ggaa &
SERTIE: B S A v - M
qeTE & fAQ S FTH S qEEl
T # gow T T § I 9 S
WA 3 W g, W wwmar g5 osw
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[JWd 66 - 2 (5r2]
- kgt ymyd gl IS8 Sl 5 LS
gl 02 b PE e 2w gl
o e L Uk twgs g0 X S
gl S =ailyd Bhpmyy o9 - A uf
Loy 2daeyy (w0 gyl a il yy

S ol gdasd gm Ay g3 gl

= A Ko S gyl g ol
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Address
gt 5% 32 pdymt RS S (il
LJ"‘" "S Lg*’*éjn'-e l Uﬂif - li.S oh
[..... Lo Uy LayalS)ys

MR. SPEAKEK: The hon. Mem-
ber may continue tomorrow,

18.01 hrs,

The Lok Sabhia then adjourned till
Eleven of the Clock on Friday, Feb-
ruary, 26. 1982/Phalguna 1, 1903
(Saka).
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